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LOK SABHA DEBATES

LOK SABHA
Tuesday, August 4, 1970/Sravana
13, 1892 (SAKA)

The Lok Sabha mat at Eleoen of the Clock.
[Mr. SpeaxeR in the Chair]

ORAL ANSWERS TO QUESTIONS

Looting of Explosives from a goods train
between Adra and Indrabil Stations (South
Eastern Railway)

*181. SHRI MR‘?:I'YUNJAY PRASAD :
SHRI BENI SHANKER SHARMA :
SHRI J. N. HAZARIKA :

SHRI BABURAO PATEL:

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that certain number
of cases of explosives booked at Gomia were
looted between Adra and Indrabil stations,
South Eastern Railway on the 25th June, 1970 ;

(b) if s0, the relevant details of the incident
and the follow up action taken thereafter ; and

(c) whether there have been such incidents
in the past also, and, ifso, the details of such
incidents during the past two ycars ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : (a) Yes, Sir.

(b) A statement giving details is laid on
the Table of the Sabha.

(c) No, Sir. There was no case of looting of
explosives during 1968 and 1969 in this area.

Statement

On 25. 6. 1970 at about 13.00 hrs. a Goods
train was stopped between Adra and Indrabil
stations by 50-60 miscreants by disconnecting
hosepipes. The miscreants broke open the
door of a wagon containing 350 cases of explo-
sives and started removing the cases. Two
Railway Protection Force Rakshaks with arms,
on patrol duty, rushed to the spot and challen-
ged the miscreants, who threatened the
Rakshaks and continued removing the cases.
The Rakshaks chased the gang of criminals
carrying away the stolen property. When the
criminals together advanced towards the
Rakshaks with murderous intent the Rakshaks
fired one round eachin exercise of the right
of private defence of life and railway property
resulting in the death of one criminal. Soon
thereafter the remaining criminals fled away
in different directions leaving behind most of
the stolen cases in the open ficld. Railway
Protection Force and Police Officers reached
the spot and during search of surrounding
areas, 41 cases were recovered within a radius
of 3 kilometres from the scene of occurrence.

The total number of packages taken away
by the criminals was 53 and after the recovery
of 41, 12 are reported to be missing. The cases
containing explosives were marked “Indian
Explosives Ltd., Gomia-Class 3 Explosives,
Division-1 Torch Brand”. The victimised
wagon was detained for checking. The Rail-
way Police registered a case under Section
148/149/461/379/353 IPC and 128 Indian
Railways Act, which is under investigation.

This arca was being patrolled by one Rail-
way Protection Force party consisting of one
Head Rakshak and 4 Rakshaks since 1969.
This patrolling was intensified by the addition
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of one extra party (onc Head Rakshak and
four Rakshaks) since the beginning of 1970. It
has been further intensified by adding a third
party. Necessary instructions have been issued
to the Zonal Railways to exercise greater

ot wedog waw ;- § AN AR W
a7z faamm wrgar § fr g qrer &
¥ faegles 99 42 TC Y HT T9
ofear & WY oM ATRT AYT SETESA
MG qY &Y gFar & f6 SaEwT @y @9
21 wfEd ¥ faewes ded WX #
qE Q¥ T AT F AR AT AT
Fma wmd Y ¥U wgAr aw g §
qrgaT g fF oo qarg fr & ¥= w7 w@r
g a1 T Fg W g !

Ta% Ty € OF q1F a8 AT AR
fr B & faeges o@d 92 Jd ar ¥
qard g2 @rg o fw AvfiE s &
TR g §, FA AL F AL AT
21 g9 ot &% qar § Mfwar geeaitas
fafarz amfers smt & fag, &y,
qgrEl ¥ g@ A ¥ for faemes
qard §arT F3ar & | AfET IEE w1 w9
qEar g &1 oF ¥ oG geRfwAl F
gra g« ora § av g I fdy &
T B IeTAT W1q A7 R AR famra-
FTO ®m § ggw w@ frar sng,
Fwa AET qgAT &\ gHAT g AT I
FAT 1T 1 &) e § s JrAAr g
g fF nqy AT ww@r AT w=r§ gaa™
fwar 3, a7 A AHME F AT AT &R
g g W FAM R E fagaw ¥
HTT JAT & AIAH F 19 FL |

qg TEAT 25 qA A Y | AWF W
¥ 7z wifgz aff gar fF @9 @A ¥
qfcoraeasT Sl qF F1§ TFST TAL
g\ & oaar sigan g fr war sy €
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LRSI U UECIE IR SR R
% TG { W Savar F7 a9y g war
TN oF ToFAT AT W war 910 FEE
m F fArem @ ¥ aewr gEd
arfadi 1 qar JA 71 337 AvAr ArwT
ar | & s wgar g o ey qar
Fwar @ AT qamar § o sy fawy
s oFET § ?

Tg |4 %1 1@ & fr @) Tww gz
W X G | Fafs 37 F e
1€ 2 G a1 1 & s g g
AT AT I IFX F JIHIT Yt a1 5
F T sgAEAr FX o @ & ?

St QT a1 wgEL : g N ¥
Su H M sme f5 ww far i
a7g #Y FIE g2AT 1968 AT 1969 H
gl gf ) AfFA smF v agadi & fF
gk et ofaar & o adt g€ mag
gzer quT Aifew & at & gud gy
#1 fedem W 2 g

U ITFT IW TSHIE F ARk A
a1 | wrEAz qiEf £ qred ar grgeAtfo
grar sad ot gw &l ® gefaae
FEAT Tifgd | TR AT BF F g
TEAT F GO CF A0g ¥ @A g X
oy #1 wifaw s Tifgy | @ wEEE
Faufayagag g fF ot as g
fas st adAwT FFaw &, W@ @A
awax § fr 3@ fFem &1 ar@rd gt &
agi & tenE W & AT fagar sawr
AT FL G § AT AT & fgarg @
IET FWE L A T Af; F@ &)
FfFa 7z frarusta § fF o fafazd &
|iaTT &1 I4% A Far q&ww gy

ot gedom e - AR dg E F
AU B F1Z FE A 3T B OB
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T | oy dEr ar @ R awd e §
Fy o sg s QFm AT as 5 ag
arfedt 99 ¥ 9% FEATA ) TWH
mragd f5 ¥ AT
% fan ared w0 SvE AT § ?

Fq7 amey At & faw #97 @ §
g fore fear & 6 w-am ofar Safea
afcan 2 & agt 9w T 24T Zvw ?
gy & g gow & fdfed ofar g
Fme ¥ WY gAafed ofan @y qar Ay
g1 ogw @ray fEeA WA &7 91 A qT
fd WA w1 ¢ At ame & faw Far
MY 79 T Y H1E sqgedr FA 7

gfrar w3 &1 g s wfedt &
rar wraT & | AfeA qraeAifasy 9T
Az @ E ) @ A qga e § )
@ T 0 AT AgE@HET w1 feRw
feqrgitz Y ramme 41 5 ag 0 9T
R @™ FL ?

oY Qg @ WP oA &
I A FE & FF QS I FToHAT
FF wH qar w1 IR AT
TTE 4g TAAI qgA § R oW | A
ATt IAH q30 AGT A7 A faAr w®H ¥
AT B Tw A GrEasar g W@
graew § A fadw & fraga gfewa @
fF us @ A=A BA ¥ AT T3 A
g1 afFT ga% T § A @
@ 2 ol gEdk ot ¥ AF ¥ 37 A
FErom a%ar g | gt avar g 5 oww
a1s frafwdzs a1 g & &1 At Sy
TR A IEd g A g 1 AfFT T AT ¥
graey § gAaeaT g W@y g

T gTEr A Fg1 & fF |t dma
ofar & fan aaf dar gaew A0 femr
araT § arfF qEEHifgsT w1 OF ag

SRAVANA 13, 1892 (SAKA)

Oral Answers 6

¥ g0 wng gfEa & o o9 a3 R
g o frwr€ § ag ag aaraT ¢ fr aw
¥ @ua ofar T ST Jsa R
fagre #1 1 5@% w27 13z ) a7g 4O
“ﬁg---

QF WA @A : FAT SMIA F AGY
arar § - (greeniw)

oY Qg AW TG AL G G2
gET & ar I9F FiF% A 951 § O
AEATT gRE Ag ) | afEA 9 aeg-
feafa & agag & % ga@ U yvq
Y w0 g wEaw gmEr S
99T 91 Fgi T AW A FAfew @ &
2 9EA I UF T WEF G AR AR
WE A1 IGH FHA 3AA frar ) fae
fagar w2 foar 1 faam gw #2893 §
F ¥ fag saersfia &

oY AYWY G : FIE IHIT A4T AT
AZY, TAFT IAT AL AAT F

ot Qg 9= oA : N dan 77
T 2 us faafsdz amr qar 9r
grer #1% A3 T § 1 gfAm TS
FLIWR

it AT A WY ;g HIAAT
AT TEATL &, AfFT F3 FAY Agem A
T gfF S g F WAAI F AR A
AT 4 AT TF—TF A & qg H—
AR QU TG AT 1 ol aF
FHIT 1 ag 971 A8 IR fF a8
&3 Q% a€ 1 & ag s wigen g
% AT &9 aF A |

o AgA WA wgES 3w § RS
g adi g fr ag wmer afie 3
(samem) gw @0t Agd & FE oot
¥ TAEfTT g @ @ gfeaw o973
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ST AT IAH gAT EY 1 AfFT gER gre
FHFUE | AT AFT Y FEN & |
It #1 gfew gaaedima s g &
AT Fg gFar g Fr 0 (swwwme)

it <y o ana¥ gre w4 daged?

ot OgA & 9gadt © SAIENE
wz gfe F3dt § | ag ¥ facgd 9aF
g ¥ grama Fw F fod &1
=&

SHRI NAMBIAR : In such cases where a
dacoity takes place in running trains, is suffi-
cient protection granted to the drivers, guards
and other employees who are manning the
trains ? These dacoities take place midway
where no outside protection is possible to these
workmen. What steps are being taken to see
that they are also helped or rescued. .(/nterrup=
tions.) This is a goods train ; there is no ques-
tion of passengers.

SHRI R. L. CHATURVEDI : This docs
not arise out of this question. ...

SHRI NAMBIAR : What is being done to
them ? How can he say that this supplementary
does not arise out of this question ? There are
cases where guards had been killed.

MR. SPEAKER : I think the question is
relevant.

THE MINISTER OF RAILWAYS (SHRI
NANDA) : We have a certain Force—the
Railway Protection Force-and we are deploying
it according to nature of the risks. In some
arcas risks are more and therefore escorts are
provided uniformly. When any particular risk
is developing in certain areas, we do so. But
every train cannot be escorted.

SHRI SAMAR GUHA :
fact that a large of wagon b s in
West Bengal have joined the Marxist Commu-
nist Party.. .. There is nothing to laugh about ;
It is from the records of the West Bengal
Government.

‘MR. SPEAKER : It is not relevant.

In view of the
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SHRI SAMAR GUHA : In view of the
seriousness of the fact that a large number of
wagon breakers have joined political parties
like the Marxist Communist Party and the
Naxalites, the looting of explosives has assumed
serious political complexion. . .. (Interruptions).
The reply given is that out of 53 cases of explo=
sives looted only 41 had been recovered and
12 are still missing. I want to know from
the Government the total quantity of explosives
that each case contained and whether these
explosives have gone into the hands of the
political elements like the Marxists Communist
Party or not ?

SHRINAMBIAR : I can only laugh at
his ignorance ; heis ignorant of every thing
that is happening in the world. .. . (Interruption)

MR. SPEAKER : You cannot add your own
reasons to the questions. The reply was, it is
stll under consideration and no result has
come out Yet. Why are you putting these sugges-
tive questions I am not allowing it.

SHRI SAMAR GUHA : I want to know
whether the railway authorities have referred
the whole matter to the CBI to enquire where
the missing 12 cases of explosives have gone
and whether they have fallen into the hands
of violent extremist elements.

SHRI NAMBIAR : One of the boxes is
with Mr, Samar Guha !

SHRI R. L. CHATURVEDI : The total
number of cases was 350 out of which 53 were
removed. 41 were recovered and 12 are mus-
sing. Wedo not refer such cases to the CBIL.
It is for the State Government first to investi-
gate and find out the veracity of the facts. How
to deal with the matter can be considered only
after that.

SHRI SAMAR GUHA: We in Wesnt
Bengal feel very anxious because 12 cases of
explosives are missing. Is it not the responsi-
bility of this Government to find out whether
it has fallen into the bands of extremists ?

MR. SPEAKER : It is not only the people
of West Bengal, but the whole House is con-
cerned with it. M, Vi tham (f uption.)
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SHRI TENNETI VISWANATHAM : As
I understand it, the question relates to ensur-
ing the safety of not only trains which carry
explosives but also of the personnel, the drivers
and guards. The question was put whether
they are provided with weapons for self-defence.
May I ask whether they are provided with
wircless sets so that they may get into contact
with the nearest police station or railway
station to get help in case of emergency ?

SHRI R. L. CHATURVEDI : No, Sir.

w12 gur & gaw § Arewew wfafa
#ite sarafre guTe araw o faedod
*182, afr;lr;nmmh:
st JATATY 7w A
=t HTHTC T AW
it g fag
st gnaea fag $oag -

T sefie fasre qar atafo
IR 74T a8 qaT4 T FI F4T F :

(%) & o g9 & diwaraa
gfafy a@r sarafrs gai emanr
FHFYT @ faefa T & @t
#:;E; IR

(w) #t fawfal &FT A 50 F
FaT 10 § 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The recom-
mendations of the Administrative Reforms
Commission and the Lokamathan Committee
are under consideration of the Government
and no final decision regarding them has yet
been taken.

ST SW ST @Iy - eI "EEy,
oo Aglw § AW FW A qE Al
AT FAT EAT § F A9 gw At wy
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gw dfaw 1 24 fegraw, 1969 &t
g fud ¥ gf &1 24 @,
1970 s1—freg®r @ §—agy gana qEr
T 91 AR AEAde 7 mE ¥ faegw
a#t e faar At 4v )1 W R T
oy a3 @Y &1 AT A HE BT AT
fragar s W g

=it WETIAI ATEAT © qg ar A=E
o & fr mEAde @ @ @ & T
wareg |

weaw W@ : 0 amd 5 %
TaAHE FT AT A | TeA @ AT H
TE

ot R SN @ ;¥ AT gH
AT F7 &9y §, 97 ag TAAHE B AT
&ifay

aeqey wRiEa, feafy o7 & feam
1965-66 F AMAT FTAFH THIT A
feET ¥ 1349 F03 g€ 9« fF o=
AT F 1207 FAF TAHA gE 1 FwHAT
79 MY AW IION H FAFLW@E
foras s 60 AT T S F A9AgL
&1 T A oY 98 fawmr ey
TEAHz ¥ S #r gf &) @1 Hag
oA qigar §, A9 & fvig g @
agt s fF o9 & srare faar dET Ew
& gwar ww wfFT 3@ o§wy wWra
T[T FT FAT, ST AT AR § fF
AT AT THA SEET aga ae WAL H &
AT FIOT 2 ¢ 5 owiw @
€ &1 u dAfaw =5 § ®dza
9 g1 & ? AT GAMA FIT IF AW A
fafeam 53 @ &1 areda ffea 39
T Ffag % qead & A
T TEAHE IAEY T F A o dAfT
s fafmg arr & Ta% fau fafess
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w0l g7 argdfqn qifedr § QoA
aifedt § 8 g ¥ AGr FT 12 g
H1 FEr F490 qifs dfed EE WS
fag IRt s F T JqAT IR ?

MR. SPEAKER : Itis an important ques-
tion. But it cannot arise out of this question
because this rel to the dati of
the ARC and the Lokanathan Committee on
small-scale industries which have been accep-
ted by government,

SHRI RANGA : One of the complaints by
the Lokanathan Committec was that raw
materials are not being made available easily.
Therefore, they have recommended certain
steps to be taken. IfI have understood him
correctly, he asked whether these steps are
being taken.

MR. SPEAKER : If he had asked the
question like that, I would have accepted it.

SHRI M. R. KRISHNA: In the first
place, the Hon. Member said that there is
considerable delay in accepting the recommen-
dations of the Lokanathan Committee Report.
Actually, the Lokanathan Committee Report
has come to the Government only in February
1970. Along with that, the ARG have also
gone into this question of small scale industries
and made their recommendation. Apart from
that, a delegation had gone to Japan and it
submitted its report at about the same, time.
All the three reports contain almost similar
recommendations of a far-reaching nature.
Most of them concern various other Ministries
and the State Governments. Therefore, a
paper has been prepared on the subject and
placed before the Cabinet. Apart from all
these things, the small-scale industries are
being encouraged regularly. It is a continuous
process to find out the difficulties faced by the
small-scale industries and try to solve them.

SHRI RANGA : He is going round and
round.

SHRI M. R. KRISHNA: If there are
specific questions, I am prepared to answer
them. The Hon. Member enquired about
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delay in considering the report. I said that
there are three reports before the government
and they are being comsidered and since various
agencies are involved their consent will have
to be obtained.

S} S AWTR QY 2 HETE AL,
AU N Y AR 971 I AOA AT
AT FfgsiaT FT ® § A1 Il TR
g1 fF 24 s@Q 1 folE =% aw
i ag @ feqE 1 10 feasa =Y
FET 3 o femr g sk g@ard @
24 fegrt F1 ' (wmwaW) A @@
g a1 & @i sfgestmm &3, faia &
afer aa a% w1 o SiewwT I oA
T (IE o fE oAy @I AR
T #Efga 7 faed & qoig &, o #7471
g I U FErfaa Froar g ?

SHRI M. R. KRISHNA : This Committee
has made recommendations even in the sphere
of raw materials. But even before the receipt
of those recommendations, the Ministry is
quite aware of the difficulties faced by certain
sectors of small-scale industries, particularly
the sectors which deal with raw materials like
staioless steel, copper etc. Every effort is
being made to give them protection. They are
also given liberal financial asistance which
rose from Rs. 300 crores to Rs. 700 crores for
working capital. Like that, every assistance
is being provided to them,

oY tq TETN AR @ ASAF "I,
# g ST I VAT, ¥ AAAHE
ag sgva 7 g 5 waad &1 3FTQ
FT €47 FIA Y AAAT # TOA EA
gTeitar & gra @t AFTQ AT gAear 1
garaw g gdw ! fagEt daadla
graral & gEer SumT ®v wf at sar
wfasy ¥ et YT qaEaAdly At §
@ AW W IFTN F G o7 F S
gUATY EHIN hd (TR W AMAF
sgear #13 fasiaar & ?
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SHRI M. R. KRISHNA : There is every
effort made by the Government to give protec-
tion and encouragement to the small-scale
industries. Already, about 50 small-scale indus-
tries items have been reserved and there are
another 47 to 60 small-scale industries items that
are being reviewed which can also come into
the reservation list. In that way, every effort
is being made to give protection and encourage-
ment to them,

&1 FAFATY T WAV : HSAT WY,
g sam & at ¥ ywwiE ge
arat &) fawrfl et Swaraq afafa
% fawife fagrosta § g o= agar
F a1 @ fawrediar & @rowr §
AAAT ATEATE AT A AT I F
I H T aF FEH A A Afy a7
Iher FY, ag T & 7 ar fedldy o A
9T wedY favig 37 Y st FerAar § Ig
¢ a1 ig-dre § o _wfadea # afkadq
T E ag IO g @ fimi wrm § ag
FIGT 9qTC |

SHRI M. R. KRISHNA : The Hon. Mem-
ber knows that the administration is a conti-
nuing thing. It does not change along with the
change in Ministers, These proposals or the
recommendations are always before the Govern-
ment, Whatever steps are being taken do not
get affected because of the change in Ministers.

ot g Aawmw fag : & ag SoeeT
At g fe st ay fawifed <g i &
AW AT FA # et 3@ g Ak
w4 At 5w a7 aF AL fear ?

MR. SPEAKER : It is the same question.
He has already replied to that.

st awew fag gwwg © w@T A
RE1ET g qaW  FOU F4 5 waran
¥ fawifeat & a9 # wead wfawrea w0
wigfa & fau &7 S mrar ? g
faaT wma &t @A #r aar E WY A
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gg aTA 1 F9T v 5 ag fawfar
o & § it wadz AT S0 A=/ I
TA R A A @I gu ANy gl
vt § o @12 It F Ha ¥ wifgw
2 gud w1 gare fe & Far s ?
T |TqT I8 WY {7 FT H97 F207
8 I F eareAr ¥ eqrw F @y gu
sfy sva arard ® F@r  srofasar &
gt ?

SHRI M. R. KRISHNA : The agro-indus-
tries also occupy an important part in the
small-scale industrics sector. Every effort is
being made to give protection and help to
agro-industrics also. These proposals are also
related to other Ministries like Finance,
Foreign Trade etc. apart from State Govern-
ments, The recommendations made are
very important and fundamental. There-
fore, these Ministries will have to, in the first
place, agree to them. The efforts are being
made to convince them to see that most of the
recommendations are accepted.

st v fag gwang : afafa arqi
aifz #1 fawraal &t s § @ g,
a1 F N NAAET § G I F g9
#, S o affy g § gwd A ¥
wr fEe ¥ fawre w0, S gae
G ?

SHRI M. R. KRISHNA : It is a rcgular
thing, it is a continuing thing. Therefore, even
in the Plans we will have to make necessary
changes.

SHRI N. K. P. SALVE : While analysing
the gloomy outlook of the industries, particu~
larly the small-scale industries, an economist in
the Statesman has given three causes, specially
for the small-scale industries. It is stated by the
economist that the adverse investment climate
is due to (1) procedural delays particularly for
getting raw material and (2) corruption which
is the main cause for this gloomy outlook. May
I koow from the Minister whether he accepts
that these three causes exist ; and I put a speci-
fic question to him : if they exist, what specific
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steps have been taken to eradicate these three

causes ?

SHRI M. R. KRISHNA : In the first place
very liberal assistance in the form of money
and machinery are given to the small-scale
industry, The Hon. Member also made a
general statement that there is corruption.
Corruption may occur in one or two sectors
where the raw material is scarce and is sold at
a very high premium. The Hon. Member can-
not say that about all small-scale industries and
that raw materials are black-marketed or black
market is prevalent in all raw materials,

SHRI N. K. P. SALVE : What about pro-
cedural delays ?

SHRI M. R. KRISHNA : It cannot be
only because of small-scale industrics Deps.
It may be because of other Departments also.

wt ofa T : Femw wEkw, o
it ot e A w1 f& owrd Efwas
g 3T QAT AfgA 0 F 9w S
AT § ¥4T g WEr g fF o woew
@t Agheiar &A1 A, S fF o®
e e e g, Arfea & ey
1T zgq arA ¥ fad strar & 35 W
#FmA F fad Jgaw ena @ EE
e § g A 9, o 99t
24-10-1968 =1 fAelr 471 39% a=
7-7-1970 1 3¢ ga fast s amrg
wéeae T gafed, se & gar-
a7 7gt faenit & aod @f@ q4
wgRa ¥ wwA wigw g fF o« ge
FIqAT 1 72X 24-10-68 F1 Torwg fAa
% o, AfeT F9 IAEr goro Ad faw
T —ar i ? ag oF @fAT aa
¥ qar @, ga% Iu el

SHRI M. R. KRISHNA : It will be im-
possible for me to answer the items like this.
But the general practice with the Government
is to see that the machinery which is available
in this country should be utilised not only by

AUGUST 4, 1970

Oral Answers 16

the smallscale industry but even by the
large-scale industry,

sifawm: & qost Fwana 2
gar, a9 |y

Prices of Steel

*183. SHRI LIOHAMMAD ISMAIL :
SHRI PILOO MODY :
DR. M. SANTOSHAM :
SHRI P. GOPALAN :
SHRI UMANATH :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the attention of Government
has been drawn to the exorbitant high prices
of steel in the open market ;

(b) if so, the difference between the ex-
factory and the open market prices of steel ;

(c) whether Government would consider
to reimpose statutory control on steel prices ;
and

(d) if so, the details thereof and, if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). Government are
awarc that the open market prices are much
higher than the JPC prices. The open market
prices differ comsiderably from category to
category and from region to region, but they
generally exceed the JPC prices in varying
degrees.

(c) and (d). This disparity is essentially
a symptom of the scarcity conditions which
prevail in the steel market. Measures are being
taken by the Government to tighten the distrie
bution procedure, to build up the production
and to supplement the indigenous availability
by imports. These measures will take some
time to have their full effect. Imposition of
price control may be necessary only if these
measures do not produce the desired results.

SHRI P. GOPALAN : In his reply the
Minister has stated that one of the basic reasons
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for high steel prices is the acute shortage of
steel. To bring down the price he is proposing
to make imports on a larger scale. 1 would
like to know from the Minister as to what is
the actual hurdle that stands in the way of
imposing statutory control on prices and the
distribution system. Secondly, Sir, I would
like to know from the hon. Minister—since he
has admitted that there isshortage of steel in
the country—whether it is not a fact that he is
exporting billets on a large scale at a lesser
rate than the price at which we are importing
steel from other countries ? If that is so, what
is the reason why we are cxporting billets
like this, when we are facing such an acute
shortage of steel in the country ? What is the
actual difficulty in imposing statutory control ?
I would like to know about all these points
from the hon. Minister.

SHRI MOHD. SHAFI QURESHI : The
imposition of statutory control is not a panacea
for the ills which are being faced by the Steel
industry ar this stage. The question is one of
making available steel to the actual consumers
in plenty, to see that our exports are regulated
and the prices come down. If we have other
remedies available to control the prices and to
regulate the distribution, I do not think, it is
proper at this stage to impose the statutory
control, as suggested by the hon. Member.

The other point meationed by the hon.
Member with regard to the export of billets,
may I point out that my hon. friend is not
quite well informed ? We have absolutely stop-
ped the export of billets from last year.

SHRI NAMBIAR : How can you say that?
You have not stopped the export of billets
from last year. I know, till recently, you have
been exporting it.

SHRI MOHD. SHAFI QURESHI : This is
relating to some of the previous commitments.
My submission is that there were certain
commitments which were to be h ed, in
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ed the first part of my question. I asked whe-
ther the Government is going to depend upon
the market mechanism or whether they have
got any separate proposal so that the prices of
steel can be brought down ? That is what I
wanted to know,

SHRI MOHD. SHAFI QURESHI : We
arc cvolving a new distribution policy which
will come into effect from October. By giving
trial to the new policy, I think we will be in
a position to see that scarcity conditions in the
country are remedied and distribution system
properly regulated.

SHRI P. GOPALAN : Since the decontrol
of steel, we find, the prices have gone up con-
siderably. On some items the price has gone
up by forty per cent or even forty-five per
L= /| P,

SHRI NAMBIAR : Why? Even 100 per

cent.vse..

SHRI P. GOPALAN : The management
of the agencies which deal with such things as
the JPC are all controlled by the bureaucrats
and the industrial magnates.

MR. SPEAKER : You arc giving some
information yourself and you ask something,
Why cannot you ask a straight supplementary
question, Mr. Gopalan ?

SHRI P. GOPALAN : Sir, this is mainly
controlled by industrial magnates and bureau-
crats it has come to be a useless mechanism.
Since would like to know from the Government
whether they will suspend this or do away
with, or abolish this particular machinery so
that these industrial magnates are not allowed
to keep the prices of steel so very high.

SHRI MOHD. SHAFI QURESHI: It is
not the industrial magnates, but is the Govern-
ment, which, in consultation with the indus-
try decides all these things. The actual pro-
d , the co , and the Government,

respect of which we have to make deliveries.
These commitments are being honoured. The
export of other billets, is now banned.

SHRI P. GOPALAN : He has not answer-

all of them sit together and formulate policies.

SHRI NAMBIAR : It if the industrial
magnates who dominate, Tatas are there in
the JPC,
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THE MINISTER OF STEEL AND HEA-
VY ENGINEERING (SHRI B. R. BHAGAT) :
I would like to point out that the overall policy
in respect of steel is a thing which is regulated
by Government. We came to this Parliament
even last time after we gave an increase of Ras.
75 per tonne. Steel is an important raw mate-
rial for the purposes of national development.
Keeping this in view, the price of steel is kept
at a reasonable rate. The price of these pro-
ducts is fixed by the JPC. Now, under our
new policy, the JPC will get all the relative
quantitative requirements. There is the Steel
Priority Committee—which is a high-powered
Committee—which will fix the allocation in
the light of the Prioritics fixed. Although we
do not have statutory price control at this
level, I wish to point out that the premium or
the high price comes from the person who gets
allocation who deliver to the actual consumer,
who charges a big price. Therefore, our effort
is to climinate this particular process and to
make available as much steel as it is possible.

ot T aTw sy S, ¥ oamad
gra w4t ot & g =gar g fw faw
SFTT ¥ AT T AEA AT qa@ & 98 &,
IaH A7 TFL F g FoF graA
Io9, OF aFE gow & grat fow
s wfeT qrgaa god H1 ar e
gt 2 & AmE g 80 grad € a1
&7 GIHIT T/ GH(L $T 333€9T FG0
fo sac an & @g w feediogaa & ?
@t @ A5 Wide I § A Ow
w0 #F o Ao § Aoy § fad
g—nifqar @@ & AT gL NFL &
#1g1 TaA Free 9 fremr § Sas O
& fory qar sr wrx feeisgaa A €,
oF ATZHT FT UF AT & fA«T mar
T uF qrEEr #1 &1 2 fawar  sawr
3% 7 & (A I AT AT FT
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Triy f grew goe A S ¥
ST v-Fdfie fas | 9@ aF Aww
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il ) ' F4F F fAg off iy ofa
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¥ fau ag Tarar amar § fF qagas
qoe &1 gax A fas agi & =g faar
afes g%y i gFaw o ATRAER W
deg oY ag W1 50 Tz a@r A R

SHRI RAM CHARAN ;: What about the
bogus users ?

St GEERT [E I : JAL AAAT
aze fdl Trme gord &Y guTd Afew
Fadd @1 gaax gaifaa sda 9
ST |

SHRI S. N. MISRA : Has any complaint
been received about the direct sale of steel by
the Tatas from their stores at very exorbi-
tant prices ?

SHRI MOHD. SHAFI QURESHI : There

have been some reports about leakages from
Tatas and Government are looking into this
matter.

St @9 9T T qg AT qOY &
f& gww= 7 a@ I T & 9 93y
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g qure Ay v Agl far | @l |
A AT eem A s ag mwa g e
FETT FRAAIRT & Fg4 9T qIg A
g a2 e Faw ag @ e A
& ot 33 T A GG A I G | AH
¥ g st geftoRee & @A F
St Gar TEAWIT @ & SAR AN ¥
gt f g agr S af

SHRI S. KUNDU : May I know whether
it is a fact that due to the pressurc of some of
the big steel millowners like the Tatas, Govern=
ment were compelled to raisc the prices and
while raising the prices, Government did not
also take into consideration the prices prevas
lent in the international market and the high
wages that they pay in some of the developed
countries ? May I also know whether Govern-
ment are aware that the trade in stecl products
is the centre of all corruption, and if so, whe-
ther Government are going to take over private
trade in steel or this business in steel? May I
also know whether Government are aware that
there are some bogus firms and bogus consuming
centres or bogus and fictitious consumers who
obtain the permits and scll the permits right
there in the office ?

SHRI B. R. BHAGAT : Asfar as the in-
crease in the price of steel is concerned, the
Housc is aware of the position, and the House
has approved of it. The consideration
was that stecl being an important raw material
on which all development depends, the prices
should not be raised too high......

SHRI RANGA : He has already said all
this. Why docs he repeat the same thing
again ?

SHRI B, R. BHAGAT : If the House does
not want me to reply, I shall sit down.

SHRI S. KUNDU : 1 had asked the ques-
tion and 1 want a reply. He mustreply to
my question. (Interruptions)
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SHRI B. R. BHAGAT: The increase in
the price of Rs. 75 per tonne was considered
reasonable, and it will meet the demands and
the requirements of the steel industry. As for
blackmarketing in steel and the demand for
takirig over of the steel trade, even today the
steel allocation is directly done by the Hindustan
Steel in respect of its yards. The only yards
left out are the two private sector plants of
Tatas and Indian Irons. It will be our effort
to see that they also follow the allocation of steel
to the traders or to the actual consumers on the
same basis as Hindustan Steel stock yards are
doing, and that should ease the position.

SHRI PILOO MODY: I havea point to
‘make,

MR. SPEAKER : Only when I call you,
you may make it.

SHRI PILOO MODY : I would like you
to call me at this stage because, as you see, my
name bas appeared in this question.

SHRI NAMBIAR : He came very late.

MR. SPEAKER. : You were not there at
your turn,

SHRI PILOO MODY: As soon as Mr.
Nambiar stops acting in your place, I can
continue.

SHRI NAMBIAR : I was trying to geta
chance before him.

MR. SPEAKER : Thank you very much
for all your assistance, but I will ask you when
I need it. You need not give when I am  here,
Kindly sit down. I will call you later on.

SHRI PILOO MODY : I donot want to
ask a question. I just want to say something if
you will allow me for one minute. As you see,
my name has been clubbed in the question. If
you look at part (c) of the question, you will
find that under no circumstances could I ever
have asked a question like this, and in this
process of clubbing together and putting
Members of our party in such dubious company
like Mr. Gopalan and Mr. Umanath, you sece
the sort of mischief that can be done. Therefore,
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I would like to request the Secretariat through
you that whenever Members ask questions
like this which are sort of omnibus, they should
not start clubbing all the questions on a parti-
cular subject in the same way, particularly if
the question has an insi ion as this has.

SHRI NAMBIAR : That is exactly what 1
said, not to allow him to speak, because he has
misfired in all respects.

SHRI S. M, BANERJEE: Should we take
it as a grand allience ?
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seE & Wrew § gT qarET ¥, feaat
& faw st §iF Igm-aal & fag o
femrea @@t § 5w shgr afgg
a1 39 97 gw fa=rT 5@ & oK J7i T
gardt Iwefer @ SEw | Sifaw
FWEI

MR. SPEAKER: I have scen the original
qusction tabled by Mr. Piloo Mody : “Whether

the Government of India has reimposed control
on all categories of steel.” Part (c) of the
question in the list reads: “Whether the
Government would consider to reimpose
statutory control on steel prices.”

SHRI PILOO MODY : I hope you see the
difference. May I tell you about it ?

MR. SPEAKER : There is only very slight
difference, I realise,

SHRI PILOO MODY : I shall explain it
to you in your room.

SHRI NAMBIAR: He forgot the question
he put and now wants to wriggle out of it.

MR. SPEAKER : Shri Limaye.

SHRI S. KUNDU : I asked about bogus
consumers ; he did not answer it. What is he
going to say about fictitious consumers, bogus
consumers? He must answer the question.

st vy fand : & o6 wERT §ag
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MR. SPEAKER: I have again gone through
Shri Piloo Mody's question. He wants informa-
tion whether the Government had reimposed
control. The question in part (c) is “would they
consider it’. It means as if you are saying it.
There isa lot of difference. I am sorry for
this.

SHRI BEDABRATA BARUA: Whether
it is a bogus licensee or a real licensee the point
that is lost sight of is that the consumer in any
case is going to be the man who wants it and
who pays the price for it and he is not going to
get steel at prices other than those that obtain
in the market.

MR. SPEAKER : What is your question?

SHRI BEDABRATA BARUA: There are
only two alternatives before the Government.
They can take the entire steel distribution in
their hands, right up to the consumer distribu-
tion will be with them. Alternatively, why
should the public sector steel plants lose ? Let
the prices be raised and let the consumer get
it at that price.

SHRI B. R. BHAGAT : The consumers are
in the industries which are making engincering
products for exports of essential things; the
consumer is the farmer who needs it for agricul-
tural implements. The other category of the
consumer is the ordinary man who needs a
small quanity, five tonnes or 10 tonnes, for
housing or other things. Our effort is for the
last category of people about whom the hon.
Member has asked, namely, an increase in the
stock yards for direct sale to the consumers
cither from the Hindustan Steel or from the
other two private sector plants.

S dly, it is the a

ilability of sales through
the stock yards. We are trying to augment
them so that the availability from the stock
yards direct to the consumers may be increased,

SHRI SHRI CHAND GOYAL: There
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are two factors which care caumsing concern to
every country man. Firstly, the higher cost of
production. Is the Minister aware that Japan
is producing steel at a lower price with our iron
ore, and our prices of steel are the highest in
the world? May I know whether the Govern-
ment is going to get the matter examined by
experts as to how to lower the cost of produc-
tion ?

Secondly, there is the question of equitable
distribution. Itis now incquitable, and the
Government, in order to collect election funds, is
fiddling with the prices not only of steel but of
medicines, and of so many other things. I want
to know whether the Government has got the
intention really to reduce the price and adopt a
system of fair and equitable distribution based
on the needs of the countrymen.

SHRI B. R. BHAGAT : So far as the ques-
tion of the cost of steel is concerned, it is true
that the capital cost of stecl per tonne is high,
because in our country, we have not only the
steel plants but also the other townships and the
various other elements which are there, Sofaras
the average cost of steel per tonne is concerned,
our cost of production compares favourably or
is equal with that of other countries including

Japan,

The point here is that our steel plants are
not producing to their rated capacity, Durgapur
is one. If the steel plants produce to their rated
capacity, certainly we can produce steel at a
comparable costand also they can be made eco-
nomical. That is the point.

As for the price, I emphatically repudiate
the insinuation made that in fixing the price of
steel, election expenses are taken into account.
I do not know how that comes in.

SHRI PILOO MODY : I can explain it.
SHRI B. R. BHAGAT : The hon. Mem-

ber is an expert. (Interruption) He can investi-
gate.
SHRI SRADHAKAR SUPAKAR : Arising

out of the last answer, may I know why, while
the rated capacity of Tata Iron and Steel Co.,
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is 90 per cent,itis as low as about 60 to 70
per cent in our public sector plants? What is
the reason ?

SHRI B. R. BHAGAT : The main thing
is the production. The production in Durgapur
as you know, is about 30 per cent of the rated
capacity, and leaving aside other things, that
has brought down the figure.

SHRI PILOO MODY : What about Bhi-
lai?

SHRI B. R. BHAGAT : Its rated capacity
is all right.

SHRI PILOO MODY: How much?
(Interruption) Let me ioform you itis only 75
per cent.

SHRI 8. KUNDU : The hon. Minister is
misleading the House. What to speak of the
rated capacity, it has not even reached the
attainable capacity,which is less than the rated
capacity. (Inferruption)

SHRI B, R. BHAGAT : There isa diffe-
rence between the plant capacity and the rated
capacity. Compared to other plants, I know
Bhilai is doing reasonably well.

SHRI PILOO MODY : Rourkela is better
still. Let me again inform you.
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Protest by Companies Regarding
Categorisation as Larger Industrial Houses

*185. SHRI RAMAVATAR SHASTRI:
SHRI SARJOO PANDEY:
SHRI YOGENDRA SHARMA :
SHRI S. M. BANERJEE :
SHRI C. K. CHAKRAPANI :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether 40 Companies have so far pro-
tested to Government that they do not belong
to the larger Industrial Houses as listed in the
Report of the Industrial Licensing Policy In-
quiry Committee ;

(b) ifso, the names of Companies which
have protested to Government in this connec-
tion ;
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(c) whether Government have verified their
claims ; and
(d) if so, the results thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Twenty-three Companies have represented
against their inclusion in the larger industrial
houses as listed in the Industrial Licensing
Policy lnquiry Committee Report.

(b) A list containing the names of the 23
companies is placed on the Table of the House.
[Placed in Library. See No LT-3829/70].

(c) and (d). Three representations have
been rejected. The other representations arc
in different stages of examination with refe-
rence to the criteria cvolved by the ILPIC.

Setting wp of more Steel Plants in the
South

*186. SHRI 5. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Bokaro Steel Plant is very
much behind the schedule and the cost of pro-
duction of steel would also be very high as
compared to other plants ;

(b} whether the Durgapur Steel Plant is
also running into losses due to labour unrest
and indiscipline and also there is general short-
age of steel in the country as compared to the
demand in the market ;

(c) whether in the above context, Govern-
ment would give a second thought to the set-
ting up of three more steel plants in the South,
since, inter alia, there is shortage of iron ore
also ; and

{d) whether Government would analyse the
ills of the steel industry and set the things in
order in the existing plants before going in for
more plants ?

THE MINISTER OF STEEL AND HEAVY
ENGINEERING (SHRI B. R. BHAGAT) :
(a) In accordance with the revised cons-
truction schedule of the Bokaro Steel Plant,
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the erection of the st Blast Furnace will be
completed by the end of December 1971, and
the entire first stage completed by March 1973.
At the end of June 1970, certain shortfalls have
occurred in actual performance in relation to
phased targets that have been worked out for
different items of work in relation to the revis-
ed schedule of construction. It is hoped that
with the strenuous efforts that are being made
to adhere to the construction schedule, the
shortfalls will be progressively reduced and the
project completed in time according to the
revisd construction schedule. As regards cost
of production of steel, the Plant is still in carly
stages of construction and it is difficult to make
any correct assessment,
(b) Yes, Sir.

(c) There is no shortage of iron ore in the
country. In view of this and in the light of
anticipated gap between supply and demand,
Government decided to set up three new steel
plants,

(d) A number of measures have been taken
as mentioned in the pamphlet ‘Performance of
Hindustan Steel Limited’ (Laid on the Table
of the House on the 5th April, 1968), to im-
prove the efficiency of the steel plants in the
public sector and to contain and reduce the
losses, These measures are being pursued. Con-
certed cfforts are also being made to step up
production and to remove, as speedily as pos-
sible, the warious difficulties standing in its
way. Considering the long gestation period for
steel plants, it is necessary to initiate action for
new steel plants even before all the present
difficulties, in the existing plants, are overcome
as otherwise the shortage of steel would become
more acute and spread on a longer period.

Loss Incurred by Standard Motors Fac-
tory, Madras
#187. SHRI YAJNA DATT SHARMA :
SHRI RAM CHARAN:
SHRI RAGHUVIR
SHASTRI :
SHRI BAL RAJ] MADHOK :
SHRI SHIV KUMAR SHASTRI:

‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state ;

(a) whether it is a fact that Standard

SINGH



33 Written Answers

Motors Factory in Madras has been lying clos-
ed for quite some time; -

(b) whether it is also a fact that the closure
of the factory is attributable to the heavy los-
ses sustained by it;

(c) if so, the quantum of losses suffered by
the factory during the last three years, year-
wise ; and

(d) the steps taken by Government to make
this car manufacturing unit viable so that the
production does not suffer and the labour is
also absorbed ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) According to information received from
the firm, they had to close down the factory
because of recurrent labour troubles and eco-
nomic reasons. Government have recently
appointed an Investigating Body for the pur-
pose of making a full investigation into cir-
cumstances that led to the closure of the fac-
tory.

(¢) During the years 1966 to 1968, the firm
declared profit or loss as under :—

1966 — Profit of Rs. 4,12,148/-

1967 — Profit of Rs. 10,25,507/-

1968 — Loss of Rs. 2,00,539/-
Information for the year 1969 is not available.

(d) Any steps to be taken in this regard will
be considered after the receipt and examination

of the report of the Investigating Body refer-
red toin (b) above.

Survey for Rail Link between Cochin and
Quilon Via Aleppy
#188. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Wil the Minister of RAILWAYS be pleased
to state :

(a) whether Government have decided to
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conduct a survey for a Rail link between Cochin
aqd Quilon via Aleppy ;

(b) when the survey will be undertaken ;
and

(c) what are the
scheme ?

broad details of the

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (c). A detailed traffic
survey for acoastal railway line from Ernakulam
(near Cochin) pia Aleppy to Kayankulam
(near Quilon) at an estimated cost of Ra.
83,324/ has been sanctioned on 7.7.1970. The

. survey is being commenced and will be com-

pleted in about six months’ time. A decision
regarding the construction of the line will be
taken after the survey is completed and the
results thereof become known.

Udlisation of Security Deposits with

P. & T. Department for Financing Small
Car Project

*189. SHRI SAMAR GUHA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the total amount of security deposit lying
with the Indian Posts and Telegraphs Depart-
ment on account of intending purchasers of
Ambassador, Fiat, Standard, Jeep cars and
scooters, separately ;

(b) whether the amount of sccurity deposit
already received and the amount of security
deposit which would be received in future by
the Posts and Telegraphs Department can be
utilised to meet the financial requirement of the
proposed small car project ;

(c) if so, the details of financing the pro-
posed small car project from such a security
deposit ; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) The number
of orders for cars and scooters pending with the
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various dealers in the country asomthe 31st Governments in the country which are linked

March, 1970 is as under :
Cars
Ambassador — 27,954
Fiat — 36,467
Standard Herald - 389
Scooters — 267,537

Under the provisions of the Motor Cars
(Distribution and Sale) Control Order, 1959,
each order for a car is required to be supported
by a Post Office deposit amount of Rs. 2000/-.
Likewise, under the provisions of the Scooters
(Distribution and Sale) Control Order 1960,
each order for a scooter is required to be sup-
ported by a Post Office deposit amount of
Rs. 250/-. On this basis the total amount of
deposits held in the Post Offices as on the 31st
March’ 1970 would be as under :

(i) Against bookings of

Ambassador cars Ra. 5,59,08,000
(ii) Against bookings of

Fiat Cars Rs. 7,29,34,000

(iii) Against bookings of
Standard Herald cars Rs.

(iv) Against bookings of
scooters

7,78,000

Rs. 6,68,84,250

No is required to be deposited in
the Post Offices in support of an order for a
Jeep.

(b) and (d). These security deposits, like
any other deposits in the Post Offices, have
already been taken into account in the overall
resources of the country for the 4th Five Year
Plan and, as such, these deposits cannot be
considered as additional resources available for
financing the proposed small car project.

(c) Does not arise.

Rail link between Gandhi Nagar and
Ahmedabad

*190. SHRI MANUBHAI PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) what are the new capitals of the State

up by Railway facilities ;

(b) whether Gandhi Nagar, the new capital
of Gujarat Government, is linked with Ahmeda-
bad or Mchsana by the Railway ;

(c) if so, whether broad gauge or metre
gauge Railway is there ; and

(d) if not, whether there is any scheme to
join Gandhi Nagar with Ahmedabad by the
Railway ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Chandigarh and Bhubanesh-
war, the new capital townships of Punjab and
Orissa respectively, are served by railways.

(b) and (c). Gandhi Nagar is served by
Khodiar, a station on the Ahmedabad-Mehsana
metre gauge section of the Western Railway.

(d) No, Sir.

Fresh items to be taken for manufacture
by Public Sector Undertakings

*19l. SHRI MANIBHAI J. PATEL:
SHRI SHEO NARAIN:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) what are the fresh items from the field of
the private sector industries contemplated to
be taken up for manufacture by the public
scctor  Undertakings and by what time the
units are likely to come into being;

(b) what are the arrangements for financing
units like the manufacture of baby food and
whatshall be their targets of production in
each sector ;

(c) the progress made in the direction of
taking up the manufacture of precision imstru-
ments by the public sector ; and

(d) whether the lists, submitted by other
Ministries concerned which they suggesied as
suitable for manufacture in the public sector,
bave been received and, if so, the details
thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) to (d). It has
been decided, in principle, that the role of the
public sector should be expanded and extended
to new fields where major production gaps exist
or are likely to develop in the coming years.
This would also include consideration of manu-
facture of certain consumer items through State
enterprises. The selection of such items is,
however, still under consideration and detailed
feasibility, production targets and the like have
to be finalised by the production Ministries
concerned, before investment decisions are
taken. It has alrealy been decided that public
financial institutions would consider applica-
tions for financial assistance for projects to be
sct up in the public sector on the same terms as
applications from private parties.

Demand made for reduction in prices of
consumer goods in Delhi

#192. SHRI KANWAR LAL GUPTA:
SHRI RAM AVTAR SHARMA :
SHRI SURAJ BHAN:

SHRI SHARDA NAND:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government have recently
received any representation from the Citizens”
Council, Delhi demanding to reduce the prices
of consumer goods;

(b) if so, the names of articles stating the
prices of those articles before the presentation of
the Budget and 3 months after the Budget ;

(c) the action taken by Government to
reduce the price of each item ;

(d) the ;tepa proposed by Government to
check the high rate of profit in consumer goods;
and

(e) the reasons why Government have not
get up any study team to examine the pro-
blem ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELCP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a)to (c). Yes, Sir. A
statement is placed on the Table of the House,
(Placed in Library. Se¢ No. LT~ 3830/70].

(d) and (e). Wherever it is felt that there
is marked profiteering in any goods, the  cost
structure and the Balance Sheets of the parti-
cular industries are immediately investigated.
Expert bodies, such as the Bureau of Industrial
Costs and Prices, Cost Accounts Branch of the
Ministry of Finance and the Tariff Commission,
etc., arc utilised for detailed scrutiny for
further action as necessary. Presently the said
Burcau is investigating, inter alia the cost
structure of razor blades and dry cells, which
are essential consumer goods. Apart from this,
wherever it is felt necessary, the Central, the
various State Governments and Union Territory
Administrations invoke the provisions of the
Essential Commodities Act, 1955, against pro-
fiteering, hoarding and black-marketing.

Industrial Houses

*193. SHRI A. K. GOPALAN:
SHRIMATI SUSEELA GOPALAN:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state ¢

(a) the total number of Industrial houses
which come within the category of larger
industrial houses in the country ;

(b) the names of such houses and their
asiels ;

(c) whetheritisa fact that the Industrial
Licensing Policy Inquiry Committee has listed
eight more Industrial houses as larger Industrial
bouses ; and

(d) if so, the names of the houses and their
assets?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TARDE
(SHRI DINESH SINGH): (a) to (d). The
Industrial Licensing Policy Inquiry Committee
classified only 20 industrial groups as the Larger
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Industrial Houses, Their names and assets are
given in the Appendix II-A(1) of the Report
of the Industrial Licensing Policy Inguiry
Committee, copies of which have already been
laid on the Table of the House. Government
have accepted this classification.

Power Generation Projects in Jammau and
Kashmir

*194. SHRI V. NARASIMHA RAO : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleasad
to state:

(a) whether it is a fact that the delay on the
part of the Heavy Electricals Ltd., Bhopal has
seriously affected the progress of power genera-
tion projects in the State of Jammu and
Kashmir ;

(b} if so, the reasons for the delay; and

(c) the steps taken to expedite the supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA) : (a)to (c). According to
the present order Heavy Electricals (India) Ltd.,
Bhopal has to supply only two hydro units of
11 MW each for the Upper Sindh Hydro Elec-
tric Project. There has been some delay in the
supply of these units by the Heavy Electricals
(India) Ltd., to Jammu and Kashmir Govern-
ment on account of the delayin the supply of
combined speed ring and pivot ring casting to
the Heavy Electricals (India) Ltd. by the
indigenous suppliers. The delay in the supply
of these two units by the H.E.L.L. is not likely
to seriously affect the progress of power genera-
tion projects in the State of J. & K. Every
effort is being made to ensure that deliveries
are completed as soon as possible.

Measures to stop Malpractices in Reserva-
tion Section on Indian Railways

*195, SHRI BHOGENDRA JHA:
SHRI CHANDRA SHEKHAR
SINGH
SHRI JHARKHANDE RAI:
SHRI J. M. BISWAS:
SHRI K. M. MADHUKAR :

‘Will the Minister of RAILWAYS be pleased
to state ©
(a) whetherit is a fact that Government
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bad adopted measures to stop the malpractices
in the Reservation Section on the Railways;
and

(b) ifso, the measures adopted and the
results thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Eradication of malpractices isa
constant concern of the Government and they
bave been progressively taking measures to
stop malpractices in transactions relating to
reservation of berths and seats on Railways,

(b) The measures that have been adopted
for the purpose are indicated in a statement
laid on the Table of the Sabha. [Placed in
Library. Sez No, LT—3831/70].

N e Ty q wAR W R
g

*196, it gww WX M :

=t At fag sgm:

347 GRATA-H1G HA! Tg qTA FT
a1 F3T f :

(7) =¥ ataifas gz arer |
9T @ sEw & Ay v §, ¥ Gea-fea
ardtel #1 ewrfag gg & 1T weAr F
gug g@w A g3 fradr-fradt gsn
qm€ af 4 F ¥ AT FAT JGIT 9T
far)-frat gont A g &

(@) T8 ANafiw aqg & fadas
1€ F geedl & am wr § ; A%

(n) saragaw & f5 fadgs 9
& gt gz ow & wfawifoe afare &
weem § W 7 fafus o0l & sia
s 5= @ § ?

TRaa-aTd WA (S AT )

() & (). g §g A o0 G R AT
9% 937 & 9 9T SEgT FT & AW )



41 Written Answers

Prices of Soft Drinks

*197. SHRI D. AMAT :
SHRI P. C. ADICHAN:
SHRI R. K. BIRLA:
SHRI N. R. DEOGHARE:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether, with a view to keeping the
prices of soft drinks under check, any probe
has been made into the cost of production, the
sale price and the margin of profit of the popu-
lar brands of soft drinks like the Coca Cola,
Fanta, and Gold Spot ;

(b) if so, the average costof production,
the sale prices and margin of profit of each of
these drinks and the nature of control exercised
by Government in this regard ; and

(c) the circumstances under which the
prices of these brands of soft drinks were last
increased, despite the fact that prices of sugar
declined to a large extent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). There is no
statutory control over the prices of soft drinks,
However, with a view to examine the possibi-
lities of reduction in the prices, various factors
including the cost of production, margin of
profit, retailer’s commission, ctc., were gone
into with the various soft drink manufacturers
and they were persuaded to reduce their prices
by 3 Paise per bottle. The price of sugar has
declined, but since there has been an increase
in thecost of other inputs like crown corks,
citric acid, glass bottles, Carbon-Dioxide etc.
and transportation charges as also levy of frah
excise duty on branded acrated water, the
manufacturing cost of soft drinks has gone up.

Industrial Develop t Prog in
Public and Private Sectors in West
Bengal

*198. SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU:

Will the Minister of INDUSTRIAL DEVE-
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LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the programme of industrial develop~
ment in West Bengal, both in the public and
private sectors, scparately, during the Fourth
Plan period ;

(b) the estimated investment and outlay for
industrial development (large-scale) in West
Bengal duriug the Fourth Plan period in the
public and private sectors, separately ;

(c) the share of the Central investmentin
the total investment in the public sector large-
scale industrial schemes for West Bengal ; and

(d) the new employment opportunities likely
to be created through the execution of those
schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) to (d). The
Fourth Five Year Plan provides for the etablish-
ment of two new industrial projects in the Cen-
tralsectorin West Bengal viz. Haldia Refinery
and the Haldia Fertiliser Project. In addition,
provision has also been made for completion
expansion of some other projects like Durgapur
Fertilisers, Durgapur Alloy Steel Plant and
Hindustan Cables.

In the State Sector, the Fourth Plan pro-
gramme provides for substantial outlays for
infrastructural facilities and envisages catalytic
intervention in thee industrial sector through
the West Bengal Industrial Development Cor-
poration, the large industrial areas scheme and
the State Financial Corporation. A major
industrial project for which substantial provi-
sion has been made in the State's Fourth Plan
is Durgapur Chemicals whichisa continuing
scheme.

The total investment in the public sector
large scale industrial schemes for West Bengal
during the Fourth Plan period is estimated to
be Rs. 159.46 crores of which Rs. 150 crores
will be the share of the Central Government.

It is not possible to indicate the new indus-
trics that may be set up in West Bengal in the
private sector in the near future as the estab-
lishment of such industries, investment on them
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and their location depend on  the initiative of
private entrepreneurs.

The projects in the public and private sectors
would be manufacturing a wide range of cssen-
tial commodities and their implementation is
expected to substantially increase  employment
opportunities.

Election Symbol of Congress Party

*199. SHRI SHRI GOPAL SABOO:
SHRI SHIV CHARAN LAL:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itisa fact that the Election
Commistion has not yet decided the allotment
of bullock symbol cither to the Old or to the
New Congress ;

(b) whether it is also a fact that the bullock
symbol has a sentimental appeal for the com-
mon people of India because of its connection
with cow ;

{c) if so, whether any mgguﬁ:'nm have been
made to Government not to allot this symbol to
any party ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAI-
YA): (a) Yes, Sir.

(b) It is a matter of opinion.
(¢) No, Sir.

(d) Does not arise,

Setting up of a Plant for Manufacture of
Flat-Proof Tyres

#200. SHRI 5. M. KRISHNA:
SHRI YAMUNA PRASAD
MANDAL:
DR. SUSHILA NAYAR:
DR. RAM SUBHAG SINGH:

Will the Minister of INDUSTRIAL DEVE-
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LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether there is any proposal under con-
sideration of Government to set up a plant for
the manufacture of flat-proof tyres ;

(b) if so, the details of the proposal and the
financial implications thereof ;

(c) whether thesite has been selected ;
and

(d) the yearly production capacity of the
proposed plant ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) to (d). Go-
vernment have no proposal under considera-
tion for setting up a unit for the manufacture of
flat-proof tyres and tubes.

Purchase of Ancillary Products from
Small Scale Sector by Big Industries

SHRI BHAGABAN DAS:

SHRI VISWANATHA MENON :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

SHRI J. K. CHOUDHURY :

*201.

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state:

(a) whether itis a fact that Government
have decided to insist upon the big industries
to purchase all their ancillary products from the
small scale sector ;

(b) if so, the details thereof and the reasons
for this decision ; and

(c) the reaction of the big industries

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). Modern
large-scale industries require a wide range of
parts, components and sub-assemblies which
it is advantageous for them to procure from
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ancillary units, cither existing or specially
established for the purpose, at comparatively
cheaper prices than if they were manufactured
by the parent units under their own roof. This
is alsoin accordance with the Government's
policy of encouraging small scale industries in
general and ancillary units in particular. Exist-
ing large-scale industrial undertakings both in
the private and the public sectors are being
encouraged by Government to farm out there
requirements of parts and components from
ancillary enterprises, cspecially those in the
small scale sector. As regards new enterprises,
Government would like the sponsors to spell
out, at the time of applying for the licence,
parts and components they would be willing
to buy out from ancillary units, and normally
licensing to manufacture will be confined to
other items only.

Sapply of Billets to Re-rollers

*202. SHRI DEVINDER SINGH
GARCHA : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to state :

(a) whether it is a fact that the steel re-
rolling industry is passing through a crisis
resulting from extremely low level of despat-
ches of billets from the main Steel Plants ;

(b) whether Government are aware that
the supply of billets to re-rollers has been con-
tinuously declining in the past six months and
it has reached a critical stage now ;

(c) whether the Steel Re-rolling Millsy’
Association of India has submitted a represen-
tation for immediate relief to the Union
Government and also to the Joint Committee
in this regard ; and

(d) if so, what action Government have
taken in the matter ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : (a) and (b). The despatches of
billets to rerollers which had been declining
from December 1969 to April 1970 improved
slightly in May, 1970.

(c) Yes, Sir.
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(d) As a measure of relief to re-rollers,
producers have been authorised to supply
heavy rounds and squares against backlogs of
their domestic quotas. The decline in des-
patches was partly due to one of the Blast
Furnaces being down for relining at TISCO,
and some technical difficulties at Bhilai. These
have now been overcome and the position is
expected to improve. Further improvement
can be expected if the industrial relations
situation in Durgapur and Burnpur improves
and the production in those plants picks up.

Defiance of Election Rules in Haryana
bye-election

*203. SHRI B. K. DASCHOWDHURY :
SHRI JANESHWAR MISHRA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Election
Rules were openly defied and the woters
physically dragged to the Polling Stations by
the political workers at Palwal when it went to
pollson the 24th May, 1970 to clect a repre-
sentative to the Haryana Assembly ; and

(b) if so, the details thereof and the steps
taken by Government tostop such defiance of
rules in future ?

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAIYA ):
(a) No such complaint has been received.

(b) Does not arise,
Bcarcity of Paper

#204. SHRI G. Y. KRISHNAN:
SHRI G. VENKATASWAMY :
SHRI N. SHIVAPPA :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to statc s

(a) whether there is any scheme under
consideration of Government to solve the pro-
blem of scarcity of paper in the country ; and

(b) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Yes, Sir.
Government have taken the following mea-
sures to mect the demand for paper.

(i) The marginal scarcity which exists
in the case of light weight printing and
writing papers is being met by insisting on
the industry to revert to the pattern of
produgtion which obtained prior to 1969-70
and increasing the production of such types
of papers by about 5000 tonnes a month.

(ii) Setting up of an Ad hoe Committee
to constantly review the progress achieved
in this area and apply such correctives
which will ensure proper supplies to the
consumers.

(iii) Working out ofa crash programme
in consultation with the existing Paper Mills
to ensure augmentation of paper production
by about 15% to 20% within the next 12-14
months by speeding up their paper machines
and providing balancing equipment,

(iv) Encourage establishment of addi-
tional capacity in areas where raw materials
are available,

(v) Government is setting up under the
Hindustan Paper Corporation Private
Limited, projects in Nagaland and Assam
to produce 80,000 tonnes of additional

pﬂp!l‘a

Railway lines in Himachal Pradesh during
Fourth Five Year Plan

*205, SHRI PREM CHAND VERMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) how many kilometre Railway line
(Broad and Metre-gauges) is there in Himachal
Pradesh whose area is 35,000 sq. Kilometres ;

(b) whether there is any scheme in the
Fourth-Five Year Plan to construct more Rail-
way lines in Himachal Pradesh and, if so, how
much long and which lines and, if not, the
reasons therefor ; and
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(c) whether Government are considering to
connect Una with Nangal Dam, a distance of
12 kilometres, with Railway line and whether
any survey has been carried out therefor and,
if so, when and what are the details ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Information about the length
of the Railway lines is not compiled State-wise
but only Railway Zome-wise. Particulars by
gauges and by Railway Zones of the route
kilometres open as on 31st March 1969 etc. are
given in Statement 8 of the Supplement to the
Report by the Railway Board on Indian Rail-
ways—Statistical Statements—for the year
1968-69, copies of which are available in the
Library of the Parliament.

(b) Development programmes of the Rail-
ways are formulated on the basis of the antici-
pated traffic needs. The Fourth Plan propo-
sals for new lines have not yet been finalised.
However, owing to paucity of funds, construc-
tion of only a few lines justified on defence or
top priority development considerations are
likely to be taken up during the Fourth Plan.
Among the proposals for new lines under con-
sideration, there is none .which falls in Hima-
chal Pradesh,

(c) No, Sir. A Traffic Survey was conduc-
ted in 1956-57 and the survey report revealed
that the construction of this link would not be
remunerative,

Association of Private Sector in setting
up new Steel Plants

*206. SHRI K. P. SINGH DEO : Wil
the Minister of STEEL. AND HEAVY ENGI-
NEERING be pleased to state @

(a) whether it is a fact that Government
propose to associate private sector in the setting
up of new steel plants in the country ;

(b) whether any decision has been taken in
this regard ; and

(c) if so, the details thereof ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): (a) If the Hon'ble Member
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means finan¢ial association of the private sec-
tor in setting up new steel plants in the coun-
try, the answer is, No, Sir.

If, however, it is meant asociating the
private sector for engineering, designing, supply
of equipment and site work, the answer is, Yes,
Sir,

(b) and (c). For the latter part of (a) above,
appointment of Consultants for preparation of
feasibility and project reports and for engineer-
ing the plant is currently under the considera-
tion of the Government. The matter of pro=
curement of equipment would come only ata
latter stage after the detailed project report on
each project are accepted by the Government.

Decontrol of Cement

#207. SHRI D. R. PARMAR : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to

state :

(a) whether Government have taken a
decision to decontrol cement in the near future ;

(b) whether as a result of this decision, the
retail market price of cement has increased by
20 per cent during the last three monthsin
the State of Gujarat ; and

(c) if so, the reaction of Government there-
to and the action taken to curb the retail
price of cement in Gujarat ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) The question
is still under consideration of the Government.

(b) and (c). Do not arise.

Removal of Regional Disparities in Indus-
trinl Growth

#208, SHRI HEM BARUA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether Government have taken any
measures to do away with the regional dispari-
ties in industrial growth in the country ;
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(b) if so, the measures taken by Govern-
ment in this regard ; and

(c) whether Government are aware of the
mounting problem of educated unemployed in
States like Assam ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH): (a) Government
are taking concrete measures to reduce regional
disparities in industrial growth.

(b) Some of the measures taken by Govern-
ment to reduce regional disparities are :

1. Location of public sector projects
in comparatively backward regions :

The need for establishment of industrial
projects in the public sector in relatively back-
ward areas has always been kept in view
wherever this could be done without giving up
the essential technical and economic criteria,

2. Setting up of Industrial Develop-
ment Areas :

In such areas basic facilities like power,
water and communications are provided and
factory sites developed and offered and sale/
lease to prospective entrepreneurs.

3. Encouragement to establishment of
private sector projects in under
developed regions :

The claims of under developed regions are
kept in view.in the licensing of industrial pro-
jects in the private sector.

4. Promotion and Development of
industries through the State Indus-
trial Development Corporations :

Almost all the State Governments have set
up Industrial Development Corporations who
initiate and promote the establishment of indus-
tries within the State _either on their own or in
association with the private sector.

5. Sanctioning grant and subsidies for
starting industries in backward
arcas ;
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Government have decided to grant subsidy
amounting to 1/10 of the fixed capital invest
ment of new units having a total fixed capital
investment of not more than Rs. 50 lakhs each,
in two selected districts, of each of the nine
States identified as industrially backward, and
one district each of the other States and Union
Territories. Schemes and Projects for new
units involving fixed capital investment of
more than Rs. 50 lakhs are to be considered
on merit.

6. Concessional

treatment by financial
P

for indus-

{ -

tries in the backward regions :

Financial institutions have decided to
accord concessional treatment for developing
industries in the back-ward regions.

7. Setting up of rural industrial estates :

These estates have helped in promoting a
large number of modern small scale industries
in semi-urban|rural and backward areas.

8. Identification and development of
growth centres :

Intensive efforts are being made to identify
and develop such towns/rural areas which have
not attracted many industries but where basic
infrastructures are either readily available or
have good potential.

9. Development of agro-industries :

In view of the recent Green Revolution, an
intensive programme for the development of
agro-industries is contemplated during the
Fourth Five Year Plan period.

10. Conducting i f paigns in
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of living of rural communities as also to reduce
exodus to urban centres.

12, Introduction of the small artisans
programme :

Efforts are made under this programme to
resuscitate and develop rural arts and crafts by
upgrading the skills of the rural artisans,

(¢) Government are aware of the problem
of educated unemployed in Assam. The
Government of Asam are examining the
possibilities of liberalising the rules under
Assam Aid to Industries Act 1955 with a view
to granting loans to engineers/technicians/
technologists on concessional rates and libera-
lised terms.

Increase of Foreigners on Board of Direc-
tors of Indian Oxygen Limited

*209. SHRI VASUDEVAN NAIR :
SHRI INDRAJIT GUPTA :
SHRI K. HALDER :
DR. RANEN SEN :

Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Government are aware that
the number of foreigners on the Board of Direc-
tors (including non-resident) of the Indian
Oxygen Limited has been increased ;

(b) if so, on what ground the number has
been increased ;

(c) whether one Mr. Keith Hartley has
been appointed as the joint Managing Direc-
tor of the Indian Oxygen Limited with effect
from the 1st September, 1969 with additional

districts ;

Intensive campaigns are organised in dis-
tricts for p ting small industries.

11. Introduction of the rural industries
projects programme :

The object of this programme is to enlarge
employment opportunities, diversification of
rural occupation, raising income and standard

erations and benefits ;

(d) if so, what are the additional remunera-
tion and benefits given to him ; and

(¢) whatis the justification for providing
such additional remuneration and benefits ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY) :
(a) Yes Sir, from four to six. '
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(b) The strength of the Board of Directors
was increased from 12 to 13 which was within
the permissible maximum as per the Articles
of Association of the company and for which
approval of Government under the Companies
Act was not required.

(¢) Yes Sir. The company sought approval
to the change in his designation from Assistant
Managing Director to Joint Managing Direc-
tor of the company with effect from Ist Sep-
tember 1969, but without any change in remu-
necration, The company’s proposal was theres
fore approved under Section 268 of the Com-
panies Act, 1956.

(d) and (¢). Do not arise in view of (c)
above,

Export of Cigarettes by Foreign-ovned

Companies
#210. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL

DEVELOPMENT AND INTERNAL TRADE
be pleased tostate

(a) whether the foreign-owned cigarette
companies, claiming to manufacture inter-
national brands with foreign ownership, are
exporting any of their cigarettes ; and

(b) if so, the quantum and value of exports
of such brands during the last three years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) Statistics of exports made by foreign
owned Cigarette Companies are not separately
available as trade statistics are maintained for
the country asa whole. Brandwise exports of
cigarettes are also not available.
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Channels of Promotion for Train Clerks

1203. SHRI SURENDRANATH DWIVE-
DY: Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a decision was

taken at the P. N. M. Meeting providing chan-
nels of promotion for the Train Clerks ;

(b) whether the Railway Board had issued
a letter No. E (NG) 169/PMI/217 dated the
28th March, 1970 ;

(<) whether these instructions have been
implemented on all the Railways ; and

(d) ifso, since the issuance of this letter,
the number of Train Clerks given promotion
with the names of the Railway Zones till 30th
June, 19707
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Yes.

(c) and (d). The information is being col-
lected and will be laid on the Table of the
Sabha.

Increase in Freight Rates

1204. SHR1 ABDUL GHANI DAR:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether itis a fact that the Railway
freight rates in 1970 have increased by more
than 50 percent and even doubled in some
cascs as compared to the rates in 1947 ; and

(b) if so, the details of freight rates of each
class in 1947, 1957, 1967 and 1970 and the
reasons for such increase ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Railway freight rates were
revised a number of times since 1947 and as
explained in answer to Unstarred Question
No. 2349 in Lok Sabha on 10.3.1970, revisions
were not always upwards. In some cases down-
ward adjustments in rates were also made.
However, it is true that the average rate char-
ged per tonne kilometre in 1968-69 was ncarly
double of the average rate charged in 1947-
48, Figures for 1969-70 are not available.

(b) Prior to 1948 there was no uniformity
in the freight rates charged by different rail-
ways. It was with effect from 1.10.1948 that a
uniform freight structure was introduced.
Thus for purposes of comparison the freight
rates of 1947 will not be meaningful and
alternatively, therefore, the freight rates as on
1.10.1948 are being detailed.

Freight rates for different classes for wagon-
load movements as on 1.10.1948, 1.4.1957,
1.4.1967 and 1.4.1970 have been furnished for
certain representative distances in the state-
ments marked ‘A’, ‘B’, ‘C’ and ‘D’ laid on the
Table of the House. [Placed in Library. Ses
No. LT—3832/70]

The reason for the enhancement in the
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freight rates is increase in the working expenses
of Railways due to increase in the cost of mate-
rials and stores and increase in wages.

Raids to Carb Call Girl Racket in Delhi

1205, SHRI BABURAO PATEL: Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) the number of raids made in Delhi
during the last two years ending 3lst
July, 1970, to curb the call-girl racket,
the names of persons arrested and areas where
the raids were carried out with dates ;

(b) whether it is a fact that when the Police
raided the Andhra State Guest House on
Ashoka Road on 10th July, 1970 two women
were found drunk and semi-nude ; and

(c) the why the supp of Im-
moral Traffic in Women and Girls" Act is not
properly enforced ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a)to (c). Information
is being collected from Delhi Administration
and will be laid on the Table of the House as
soon as reccived from them.

Grant of Increments to those absorbed

as Assi P w.’r p
on Northern Railway

1207. SHRI HUKAM CHAND KACH-
WAI : Will the Minister of RAILWAYS be
pleased to refer to the reply given to Unstarred
Question No. 7799 on the 28th April, 1970
regarding grant of increments to those absorb-
ed as Assistant Permanent Way Inspectors on
the Northern Railway and state :

(a) whether the required infc ion has
since been collected ;

(b) if so, the details thereof ; and

(c) if mot, the reasons for the delay ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). The requisite informa-
tion is given in statement ‘A’ laid on the Table
o . ¢ House. [Placed in Library. See No. LT—
3833/70]

Orders for Forging Pieces by Atomic
Energy Commission

1208. SHRI BABURAO PATEL: Wil
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that the Atomic
Energy Commission placed an order for forg-
ing picces for use in the nuclear power plants
at Ranapratapsagar and Kalpakam ;

(b) if so, the details and cost of the agree-
ment signed with the Hindustan Steel Litd ;

(c) whether it is also a fact that the Durga-
pur Steel Plant has been able to deliver only
50 forging picces a month instead of the pro-
mised 150 ;

(d) if so, the reasons for the delay ; and

(e) the steps taken by the Hindustan Steel
Ltd. to ensure a regular supply of forging
picces to cnable the nuclear projects to work
smoothly and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) to (¢). The information is be-
ing collected and will be laid on the Table of
the House.

Flat Steel fi d by Hind
Steel Lad.

1209. SHRI BABURAO PATEL: Wil
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that the quality of
flat steel products manufactured by the Hindus-
tan Steel Ltd. for the two nuclear plants at
Ranapratapsagar and Kalpakam were so far
below specifications that the Atomic Energy
Commission had to import them from Canada
10 keep the schedule of the project ;
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(b) if so, the quantity and value of flat and
structural steel products imported for this

purpose ;

(c) the loss suffered by Government for
producing products far below specifications ;

(d) whether itis a fact that the order for
the huge turboset weighing 150 tons placed by
the Atomic Energy Commission with the Heavy
Electricals is however in the process of being
completed and will lead to a needless delay in
the completion of Kalpakam ; and

(¢) if so, the reasons for delay with likely
date of delivery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) to (¢). Theinformation is be-
ing collected and will be laid on the Table of
the House,

Prodaction of Cement

1210, SHRI BABURAO PATEL: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pl
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(b) and (c). There are at present 8 cement
factories in the Northern zone ; 2 in Haryana,
1in Uttar Pradesh, 4 in Rajasthan and 1 in
Jammy and Kashmir. Another factory in
Uttar Pradesh is likely to go into production in
1971. Besides the question of putting up an-
other factory with a capacity of 2 lakh tonnes
at Paonta in Himachal Pradesh is also under
consideration.

(d) There have been temporary shortages in
the Northern and Eastern parts of the country
during April to June, 1970 mainly due to the
shortage of railway wagons, labour as well as
mechanical troubles etc.

(¢) The availability of adequate railway
wagons for movement of cement is being ene
sured by approaching the Railway authorities.

Statement
The total production and consumption of

cement in India during 1969, Statewise, was
as follows :

to state

() the total annual production of cement in
India during 1969, State-wise, with total an-
nual consumption ;

(b) whetheritisa fact that there is only
one major cement factory in the North at
Pinjore, near Chandigarh ;

(c) if so, whether Government are contem-
plating the starting of new factories ;

(d) whether it is alio a fact that despite
there being cement in plenty, Delbi, Haryana
and Punjab are deprived of it owing to non-
availability of covered Railway wagonsfor mov-
ing cement from factories in Rajasthan and
Madhya Pradesh ; and

(¢) if 80, the steps taken to ensure that the
movement of cement goes on smoothly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI M.
R. KRISHNA) : (a) A statcment is attached.

S.  State Production  Consumption
= No. (figure in “000" Tonne)

Assam 69 319
2. Andhra

Pradesh 1369 918
3. Bihar 1690 983
4. Gujarat 1866 1275
5. Kerala 53 45¢4
6. Madhya

Pradesh 2028 502
7. Mysore 1269 750
8. Tamil Nadu 2239 1204
. Orissa 656 284
10. Haryana 513 359
11. Rajasthan 1472 468
12. Uttar

Pradesh 391 1589
13. Jammu and

Kashmir 10 77
14, Maharashtra — 1636
15. Punjab —_ 654
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8. No. State Production Consumption
(figure in ‘000" Tonnes)
16. West
Bengal —_ 1126
17. Goa, Daman
and Diu — 62
18. Dadra and
Nagar Haveli - 2
19. Manipur - 16
20. Nagaland — 11
21, N.E.F. A, - 5
22. Tripura - 12
23. Chandigarh — 80
24, Delhi - 389
25. Himachal
Pradesh - 62
26. Pondicherry - 20
27. Andaman and
Nicobar — 15
28, Laccadives - -
Total 13625 13272

(The production includes white cement of
44,510 tonnes wh the nption does
not).

New Nutritional Programmes for Children
and Mothers

1211, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state 1

(a) whether any new nutritional program-
mes for children and mothers have been chal-
ked out for the next three years with the
help of the U. 8. Aid Misionin India and
other U. N, specialised agencies ;

(b) if so, the details of the same, agency-
wise and year-wise for the ensuring three
years?

. THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b). A
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scheme wholly financed by the Government of
India has been introduced this year for pro-
viding nutritious food to children in the age
group of 0-3 years. Isis likely to continue as
 Plan scheme in the future. No foreign aid
is being accepted for the programme, except
in the form of CSM/Milk Powder etc., from
CARE on the basis of the already existing
agreement between the organisation and the
Government of India.

The details of the Nutrition scheme are
given in the statement laid on the Table of
the House. [Placed in Library. Sec No. LT-3834/
701.

Implementation of Recommendations of
L issl for Scheduled Castes
and Scheduled Tribes

1212, SHRI M. L. SONDHI: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to refer to the reply given to
Unstarred Question No. 2217 on the 5th
August, 1969 regarding implementation of the
recommendations of the Commissioner for
Scheduled Castes and Scheduled Tribes and
state :

{a) whether the views of the State Govern-
ments on the recommendations contained in
the Seventeenth Report of the Commissioner
for Scheduled Castes and Scheduled Tribes,
have been received ;

(b) if so, what are the views in cach case;
and

(€) if not, the reasons for the delay in
taking steps to implement the said recommene
dations ?

THE MINISTER. OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) to (c).
Only a few State Government/Union Territory
Administrations have given their view on all
the recommendations of the Commissioner for
Scheduled Castes and Scheduled Tribes made
in'his Report for 1967-68. Other State Go-
vernments, etc., have given only an interim
reply and these State Governments/Union
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“Territory Administrations are beiog remained
periodically. Recommendations when received
will be considered.
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Pending Appeals of Income-tax

1214. SHRI VASUDEVAN NAIR:
SHRI RAMAVATAR SHASTRI:
SHRI BHOGENDRA JHA:

DR. RANEN SEN:
SHRI K. HALDER:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that despite the
increase in the number of Income-tax Tribunal
benches, the appeals pending before them
have continued to pile upin the last three
years;

(b) the total number of appeals pending
before the Tribunals at present ; and

(c) the steps being taken to ensure speedy
disposal of these appeals?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE’
(SHRI JAGANATH RAO): (a) Though
more Benches of the Tribunal bave been set up
in the last three years, it has not been ponible’
for the Tribunal to cope with the enormous
increasc in the institution of appeals.

(b) 78,846 as on 1.7.70

(c) Various rative m are
being taken from time to time to cope with the
increased pendency in the Tribunal, More
Benches of the Tribunal may be created as and

when considered necessary,
Shortage of Sodinm Nitrate

1215. SHRI MOHAN SWARUP: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whether it isa fact that for want of
availability of basic raw material Sodium
Nitrate, practically all small-scale units which
were engaged in manufacturing Potassium
Nitrate and allied chemicals used in glass
factories, tobacco curing units and gun powder
and blasting material manufacturing units have
been closed ; and

(b) if so, the steps taken to provide adequate
quantity of this raw material to stop complete
closure of the manufacturing units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND - INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Development Com-
missioner, Small Scale Industries has been
receiving a number of representations from the
Small Scale units regarding non-availability of
Sodium Nitrate in adeq quantities. There
is, however, no report of closure of units.

(b) The State Trading Corporation has been
requested to import Sodium Nitrate, which is
a canalised item, expeditiously and distribute
the chemical to the various States so that the
affected units could start their regular produc-
tion. The Chief Controller of Imports and
Exports has also been requested to consider
rationalising the procedure of isve of release
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-~
orders to the small scale units against which the
State Trading Corporation, would be distribu-
ting the chemical.

1216, SHRI SITARAM KESRI: Wil
the Minister of COMPANY AFFAIRS be
pleased to state:

(a) the names of concerns which are now
managed by Kapadia Brothers ;

(b) the shares held by Kapadia Brothers in
each concern ; and

(c) the financial position of the concerns
before and after they took them over ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) to (c). Information is being collected and
it will be laid on the Table of the House.

Holding of Shares by M/s. Maganlal
Chhaganlal in certain Companies

1217. SHRI SITARAM KESRI: Wil
the Minister of COMPANY AFFAIRS be
pleased to state:

(a) the amount lying credited and debited
in the name of cach partner of M/s. Maganlal
Chhaganlal before this firm took over the
management of Killick Nixon ;

(b) since when they started cornering shares
of the National Rayon and how the payment
was made for these shares ;

(c) how many shares of the National Rayon
are held by each partner of this firm ;

(d) whether the shares of the National
Rayon are held by their family members ; and

(e) if 50, the details thereof and the mode
of payment made by each of them ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (). The information is being collec-
ted and it will be laid on the Table of the
House.
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Borrowing of M/s, Ansnda Bazar Patrika
(Pvt.) Led., Calcutta

1218. SHRI JYOTIRMOY BASU: Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the total borrowings of M/s. Ananda
Bazar Patrika (P.) Ltd., Calcutta as at the end
of March, 1970 ;

(b) the loans outstanding on the same
date ;

(c) the details of the sources, including the
particulars of each source, from which the
Company secured loans ; and

(d) the steps taken to realise the loans in-
curred by the Company ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c). The loans outstanding for payment
by M(s. Ananda Bazar Patrika (Pvt.) Ltd.,
Calcutta were sh in its 1 accounts
for the year ending 3lst December, 1968 at
Rs. 65,79,631.32. The entire amount had
been obtained from the United Bank of India
Ltd., Calcutta and had been secured against
G.P. Notes, Land & Buildings, Machinery,
ete. ;

(d) The Comp

1al accor

1y has an arrang for
dation with the said Bank by
way of Overdraft, Cash Credit, Bills of discount,
guarantee, etc. upto an overall limit of Rs. 70
lakhs. There ia no fixed date for repayment
of loans. The loans are repaid and fresh acco-
mmodation is taken by the company from time
to time.

£

Idle Capacity in Textile Industry

1219, SHRI P. C. ADICHAN :
SHRI D. AMAT:

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether it is a fact that the organisation
of Textile Machi M have com-
plained about growing idle capacitics in the
trade ;

fact:
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(b) the total installed capacity in terms of
value and how much of it remains unutilised ;

(c) whether there is any export of textile
machinery and, if so, what extent these items
were exported during the years 1968, 1969 and
1970 so far ; and

(d) the incentives, if any; which have been
given and are proposed to be given to this
industry to boost exports of their products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No such complaint
has been received.

(b) The total installed capacity is Rs. 45
crores annually and production during 1969
was Rs. 19.66 crores. The production is showing
a rising trend and the estimated production
during 1970 is Rs. 25.00 crores.

(c) Exports of textile machinery and acces-
soties during 1967-68, 1968-69 and 1969-70
were worth Rs, 0.94 crores, Rs. 1.83 crores and
Rs. 5.93 crores respectively.

(d) Tssue of advance licences to the extent of
eligibility as per L.T.C. Policy ; Cash assistance;
Replenishment licences where exports have
already been executed and Duty draw-back.
The Government is bringing to the notice of
the developing countries of Asia and Africa, at
every suitable opportunity, India's ability and
competence to set up complete textile millsin
those countries with machinery manufactured
in India. The State Trading Corporation of
India has a Special Textile Machinery Division
to further this objective.

Rehabilitation of Muslims displaced at
Heavy Engineering Corporation, Ranchi

1220. SHRI M. A. KHAN: Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it isa fact that an Officer on
Special Duty was appointed to rehabilitate the
muslims displaced during the serious communal
riots at the Heavy. Engineering Corporation,
Ranchi ;

AUGUST 4, 1970

Written Answers 68

(b) whether it is also a fact that when
rehabilitation work was going on smoothly in
the right direction, the R. 5. S. workers began
holding parades and drills on the Government
land, and shouting provocative slogans ;

(c) whether it is further a fact that as a
result of this the rehabilitation work suddenly
came to an end ;

(d) whether the Officer on Special Duty
informed both the Ministries of Home Affairs
and Steel and Heavy Engineering of the activi
ties of the R.S.S. workers and their effects ;
and

(e) ifso, the steps taken by Government in
that direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) As a result of the communal
disturbances in Ranchi in 1967, some of the
Muslim employees of Heavy Engincering Cor-
poration residing in the township left their
quarters and were temporarily accommodated
in two hostels meant for Artisan Trainees.
Various effort were made to send them back
to the township. Early in 1970, a senior Muslim
Officer on deputation with the Corporation was
nominated and associated with the work of
rehabilitation in addition to his normal duties.

(b) There is no information that demonstra-
tions were held by any exclusive group of
persons belonging to a particular party.
However, there were demonstrations from some
of the members of the majority community
carly in June, 1970 against the contemplated
exchange of quarters between Muslim employees
and others,

(c) No, Sir.

(d) The Officer reported the demonstrations
referred to in the answer to part (b).

(€) Does not arise.
£t % st o friwwe

1221. it fayfa fas : v steitfrs
feere oot srafes mmm W ag
A ' Far w6 e e

(%) 7t G 7 faarT 3w W H
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Establishment of a Steel Plant in Orissa
1223, SHRiI) guamnnmh-m DWIVE-

SHRI SHRI CHAND GOYAL:
SHRI BAIDHAR BEHERA:

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the attention of Government
has been drawn to the press report that the
President has supported the claim of Orissa to
bave a new steel plant during the Fourth Plan
period and his assurance to the Chief Minister
of Orissa that he would discuss this matter with
the Prime Minister ; and
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(b) whether any decision has been taken as
a result of such discussion and, if so, what ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) Yes, Sir.

(b) Does not arise, as there has been no
discussion between the President and the Prime
Minister on this subject.

e av {2 Swar Fore gl w1 Frafe
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Saatching away of Ballot Boxes at Guntur

1228. SHRI HEM BARUA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that a large number
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of incidents of snatching away of Ballot Boxes
have come to the notice of Government in a
number of villages in Guntur District ;

(b) whether Government have investigated
the incidents ; and

(c) if so, what are the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) No, Sir.

(b) and (c). Do not arise.
Nationalisation of Big Andit Firms

1229, SHRI P. C. ADICHAN: Will the
Minister of COMPANY AFFAIRS be pleased
to state what decision has since been taken on
the proposal to nationalise big audit firms?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
No such proposal is under consideration.

Export of Steel

1231. SHRI PREM CHAND VERMA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the value of steel, item-wise produced
by the steel plants in the public sector, which
was exported during 1968-69 and 1969-70 ;

(b) the target fixed for exporting those
items for the years 1970-71 and 197172 ;

(c) the items which have hard competition
in forcign countries and the steps Government
have taken to face the problem ; and

(d) the programmes chalked out by
Government to increase the rate of export of
these items ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI): (a) The foreign-exchange carned from
iron and steel produced and exported by the
Hindustan Steel Ltd. during 1968-69 and 1969~
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70 was as follows :
(FOB value in Rupees-million)
1968-69 196970
Pig iron 158.1 201.8
Ingots - 47
Billets 30.3 15.7
Rails 349 69.0
Bars & Rods 17.3 14.3
Wire Rods - 13.1
Structurals 161.8 136.7
024 4553

(b) Fixation of targets for export of iron
and steel during 1970-71 is under considera-
tion. Targets for 1971-72 will be considered at
the appropriate time.

(c) and (d). Rails and pig iron are the
items which face strong competition in foreign
countries at present. Among the steps being
taken to face the situation are diversification of
markets, development of new profiles to meet
the stringent specification requirement of diffe-
rent countries, expansion of credit facilities and
other incentives. The quantum of export de-
pends, among other things, on the exportable
surpluses in the country, There is considerable
shortage of various categories of steel in the
country and, therefore, exports have to be re-
gulated keeping in view the internal demand.
It is anticipated that during 1970-71 it will not
be possible to reach the level of exports reached
during 1969-70, in view of these shortages.

Pilferage of Electrical Fittings and
’ Fixtures

1232. SHRI MRITYUNJAY PRASAD:
SHRI C. M. KEDARIA :
SHRIMATI TARA SAPRE:

Will the Minister of RAILWAYS be pleased
to state :

(a) what are the reasons that the Passenger
trains generally and the Express and other fast
trains off and on are without lights and fans or
if the fittings are there, they do not work ;

(b) the steps that arc being taken to im-
prove the conditions ; and
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(c) the amount of loss of electrical fittings
" and fixtures etc. because of pilferage in the year
1969-70 and 1970-71 till the 30th June, 19707

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Adequate lighting is normally
provided in all coaches. However, failures oc-
casionally occur due to theft of fittings, failure
of the equipment, lack of materials, and lapses
in maintenance.

(b) Railways are very keen that these fit-
tings should be kept in good working order and
steps have been taken to improve their main-
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tenance and to provide better security arrange-
meants to reduce pilferage and thefts.
(e) Year Amount gf Net Loss
Rs.
1969-70 8.14 lakhs
1970-71 2.48 lakhs
(Up to June)
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Lightning Strike by the Shunting Staff of
Katihar (Northeast Fromtier Railway)

1235, SHRTI MOHAMMAD ISMAIL:
SHRI A. K. GOPALAN:
SHRI SATYA NARAIN SINGH:
SHRI UMANATH :
SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the Shunting
staff of Katihar (Northeast Frontier Railway)
was on a lightning strike for six hours on the
28th May, 1970 protesting agaiost the severe
assault on a Pointsman by the Central Reserve
Police ;

(b) whether any action has been taken
against the Central Reserve Police personnel
who were responsible for this ;

(¢) ifso, the details thercof; and
(d) if not, the reason therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes,in protest against assault
on a Pointsman allegedly made by Railway Pro-
tion Special Force.

(b) and (c). The accused Railway Protec-
tion Special Force Rakshak was arrcsted and
the case is under investigation.

(d) In view of the reply to parts (b) and
(c), the question does not arise.

Complaints Regarding Bogus Receipts
L d by Reservation Booking Clerks

1236, SHRT MOHAMMAD ISMAIL:
SHRI B. K. MODAK :
SHRI SATYA NARAIN SINGH:
SHRI VISWANATHA MENON:
SHRI K. RAMANI:

Will the Minister of RAILWAYS be pleased
to state

(a) whether the ion of Gover

AUGUST 4, 1970

Written Annvers B4

has been drawn to the Passengen’ complaints in
Bombay about the bogus receipts issued by
some of the Reservation Booking Clerks the-
reby cheating the passengers to the tune of thou-
sand of rupees, as reported in the Blitz dated
the 23rd May, 1970;

(b) ifso, the total number of complaints
received from the public regarding this ;

(c) how many cases had been registered by
the Railway Police ; and

(d) the action taken against the culprits ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes. Bogus reservation receipts
for Rs. 1223/- are alleged to have been issued
by an imposter.

(b) Two complaints were received.

(c) Both the cases bave been registered by
the Railway Police.

(d) The culprit is untraced and the matter
is still under investigation.

Casteism Prevalent in Orissa

1237. SHRI MAHENDRA MAJHI :
SHRI D, AMAT:
SHRI R. K. AMIN:
SHRI MEETHA LAL MEENA :
SHRI AJMAL KHAN :
SHRI G. C. NAIK :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the attention of Government
has been drawn to a report published in the
Times of India dated the 2nd June, 1970 about
castcism of the worst form being practised in
certain districts of Orissa ; and

(b) if so, the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Government
have scen the report.
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(b) The Government of Orissa have been
addressed in the matter. Their reply is await-
cd.

Outstanding Dues on Account of Freight
Demurrage and Wharfage
1238. SHRI RAMAVATAR SHASTRI:

Will the Minister of RATLWAYS be pleased to
state :

(a) what are the total outstanding dues on
account of freight, demurrage, wharfage, res-
pectively, from the year 1967-68 to 1969-70 on
the Indian Railways, zone-wise ;

(b) what are the names of individuals and
institutions to which such outstanding dues
were allowed to be foregone for more than Ra.
50,000/ for the aforesaid periods ;

(c) what are the names of individuals and
institutions to which such dues, as referred to
in part (a) above, are still outstanding for
more than Rs. 50,000/- in each case ; and

(d) what are the reasons for such huge
amounts remaining as outstanding dues and
what steps are being taken to realise them ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a)to (d). Information is being
collected and will be laid on the Table of the
Sabha.
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Posts of Station M: s, Assi Sta-
tion Masters, Cabin Assistant Station
Masters and Cabin Masters

1240. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased to
state :

(a) the total number of posts of Station
Masters, Assistant Station Masters, Cabin As-
sistant Station Masters and Cabin Masters in
the scale of Rs. 250-325 and above, Zone and
Division-wise, as on the 31st March, 1970 ;

(b) whether some of these posts are filled up
by Relicving Transportation  Assi
(R. T. A.) and if so, their total number, Zone
and Division-wise ;

(¢) the Relieving Transportation Assistants
occupying the posts of Station Masters, Assis-
tant Station Masters, Cabin Assistant Station
Masters and Cabin Masters in scale of Rs.
250-325, how many of them were initially re-
cruited as Assistant Station Masters ; and

(d) how many of the posts, as referred to
in part (a) above, are filled up by promotion
purely from Station Masters and Assistant Sta-
tion Masters Category as on the 31st March,
1970 Zone and Division-wise ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). The information is be-
ing collected and will be laid on the Table of
the Sabha.
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Closing Down of Comstruction Work by
Contractors at Bolaro Steel Plant

1242, SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI INDRAJIT GUPTA:
SHRI YOGENDRA SHARMA :
DR. RANEN SEN:

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that some contrac-
tors of the Bokaro Steel Project have either
closed down or surrendered major portion of
their constructional work ;

(b) if so, the reasons therefor ;

(¢) whether this development will affect the
progress of the project ; and

(d) if so, what steps have been taken to ens
sure that the work undertaken by the contrac-
tors are executed as per schedule ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI): (a)and (b). Duc to persistent labour



91 Written Answers

troubles two of the fabricator shops set up by
the contractors of Hindustan Steel Works Cons-
truction Ltd. have closed. Besides some con-
tractors of Bokaro Steel Ltd. have also sur-
rendered part of their work.

(¢) No, Sir.

(d) In the two cases, the fabrication will be
done by the contractors at their base work-
shops situated outside Bokaro Steel City. The
surrendered part of the work has been awarded
to other agencies willing to execute the work
according to schedule and part of the work is
also being done by the Bokaro Steel Litd,
departmentally.

Misase of Imported Raw Materials by
Asian Cables

1243. SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI DHIRESWAR KALITA:
SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether the C.B.I. investigation into the
allegations of misuse of imported raw materials
by the Asian Cables has since been completed ;

(b) if so, the findings thereof ; and
(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). The matter
is still being investigated by the C.B.IL.

Action against Indian Oxygen Limited
under Monopolies and Restrictive Trade
Practices Act, 1969

1244. SHRI INDRAJIT GUPTA:
SHRI RAMAVATAR SHASTRI:
SHRI YOGENDRA SHARMA :
DR. RANEN SEN:

SHRI C. JANARDHANAN

Will the Minister of COMPANY AFFAIRS
be pleased to state:

(a) whether Government are contemplating
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to take steps against the Indian Oxygen Limit-
ed under the provisions of the Monopolies
and Restrictive Trade Practices Act, 1969 ; and

(b) ifso, the details thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). At present, Government, is
not contemplating any action under the Mo-
nopolies and Restrictive Trade Practices Act,
1969 against Indian Oxygen Ltd., but if any
matter relating to that company attracts the
provisions of the said Act, it will be dealt with
as required by the law.

Controversy between Ministries of
Foreign Trade and Industrial Develop-
ment

1245. SHRI ISHAQ SAMBHALI :
SHRI RAMAVATAR SHASTRI :
SHRI INDRAJIT GUPTA:
SHRI DHIRESWAR KALITA :
DR. RANEN SEN :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether the controversy between the
Forcign Trade Ministry and his Ministry over
the issue of allowing firms, belonging to the
larger ind 4 4

ial groups, to exg p tion
in the interest of exports has since been resolv-

ed?

(b) ifso, in what way the controversy was
resolved ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA): (a) and (b). The views
of the Ministries of Foreign Trade and Industri-
al Development and Internal Trade were incor-
porated in the guidelines to be observed in the
matter of licensing export-oriented units. They
were jointly finalised by the two Ministries. A
copy of the press note in this regard is laid
on the Table of the House. [Ploced in Library.
Ser No. LT-3835(70].
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Growth and Expansion of Industries in
Delhi

1246, SHRI CHANDRA SHEKHAR
SINGH ;
SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI ISHAQ SAMBHALI :
SHRI SARJOO PANDEY :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be

pleased to state :

(a) whether it is a fact that the Delhi Ad-
ministration’s policy is adversely affecting the
growth and expansion of industries in Delhi ;

(b) whether any complaint has been made
by the Delhi Factory Owners' Association to
Government ; and

(c) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) No, Sir.

(b) and (c). Information bas beem sought
from the Delhi Administration and will be laid
on the Table of the House, when received.

Reduction in Comsumption of Fuel by
Railways

1247. SHRI J. M. BISWAS :
SHRI RAMAVATAR SHASTRI:
SHRI BHOGENDRA JHA:
SHRI ISHAQ SAMBHALI:
SHRI JAGESHWAR YADAV:
SHRI DEVINDER SINGH GAR-

CHA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it isa fact that Government
have asked the Railways to reduce its fuel con-
sumption ;

(b) how much is the total annual expendi-
ture for its fuel consumption ; and

(c) how much Government expect to save
by effecting the economy measures ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

\b) The total expenditure on coal and
diesel oil for the year 1968-69is given below :—
Coal +« Rs. 103.88 crores
Diesel Oil . Rs. 39.23 crores

Total : Ras. 143.11 crores

(c) It is too early to estimate the likely
savings.
to Nepal

1249. SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI K. M. MADHUKAR :
SHRI JHARKHANDE RAI:
SHRI YOGENDRA SHARMA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a large quanti-
ty of coal belonging to the Railways is being
mmuggled to Nepal from India ;

(b) if so, the steps taken to prevent such
smuggling ; and

(c) whether any action has been taken
against the offenders in this connection ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) Adequate security arrang,
Railway Stations bordering Nepal.

exist at

(c) Does not arise.

Export Potential of the Railway Produc-
tion Units and Workshops

1250. SHRI S. K, TAPURIAH ;
SHRI N. K. SOMANI :
SHRI LATAFAT ALI KHAN:
SHRI K. M. MADHUKAR :
SHRI J. M. BISWAS ;
SHRI P. C. ADICHAN :
SHRI RAMAVATAR SHASTRI ;

Will the Minister of RAILWAYS be pleased
to state :

(a) whether the export potential of the
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Railway Production Units and Workshops has
since increased ;

(b) if s0, what are the specific items ; and

(c) whether the Indian Railways Consul-
tancy Services have also carned considerable
foreign exchange ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). The entire outturn
of rolling stock and equipment from the Pro-
duction Units and Workshops is at present re-
quired for the Indian Railways taking into con-
sideration the development plans of the country.
Export from these sources bas to be made with-
in the existing capacity. Out of the existing
capacity, Railway Production Units have exe-
cuted orders for the supply of passenger bogies
to Burma, Thailand and Taiwan and some
locomotive components to Syria, Nigeria and
Burma.

(c) The Consultancy Services are mostly
free or against aid/exchange programmes of the
different countries. There is no carning of
foreign exchange from these services although
these may lead to a favourable climate for the
export of rolling stock and equipment from
India.

Issue of Licences for Setting Up of Bre-
weries in States
1251. SHRI YAJNA DATT SHARMA :
SHRI PRAKASH VIR SHASTRI:
SHRI RAM CHARAN :
SHRI RAGHUVIR SINGH SHAS-
TRI:

SHRI SHIV KUMAR SHASTRI :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that Government
have decided to grant licences for the setting
up of breweries in different States ; and

(b) if so, the names of the parties to whom
licences have been issued ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA): (a) Yes,Sir.
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tb) Government have issued Letters of In-
tent to the following parties only for the manu-
facture of Beer for the capacity and in the
States indicated against each. No Industrial
licence has yet been granted to any one of them
as the Letters of Intent issued to them are at
various stages of implementation.

Annual
Name of the Party Location (mgm
litres)
1. Shri A. K. Ghosh,
Ranchi Bibar 40,000
2, M/s. Shaw Wallace
& Co.,
New Delhi Maharashtra 50,000
3. Shr N. K. Koha-
patra,
Tulsipur, Cuttack  Orissa —do—
4, Dr. D. Kumar and
Shri M. M. Mahajan Delhi —do—

5. The Haryana State
Industrial Develop-

ment Corporation
Lad.,

Chandigarh
6. Shri M. K. Jajodia,
New Delhi Andbra Pradesh —do—
Shri Prahladrai
Dalmia,
Kanpur
8. M/s. Breweries [ndia
Pwvt. Lud.,
Kottayam
9. The Punjab State
Industrial Develop-
ment Corporation'
Chandigarh
10. M/s. Madhu Brewe-
ries (M. P.) Private
Lid.,
New Delhi

Haryana  —do—

7

Rajasthan

Kerala —do—

Punjab

Madhya
Pradesh

11. M/s. Jaswantrai
Manilal and
Pestonji F. Ghadialy, Jammu &
Bombay Kashmir

12. Shri MLO.H. Igbal,
Pondicherry

50,000

Pondicherry 25,000
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Proper Functioning of Fans and other
Electric Fittings in III Class Compart-
ments

1252. SHRI YAJNA DATT SHARMA:
SHRI PRAKASH VIR SHASTRI:
SHRI BAL RAJ] MADHOK :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether itis a fact that many of the
Third Class compartments on the Indian
Railways either do not have full quota of fans
or the fans put in the compartments are not in
working order ;

(b) whether it is also a fact that proper
attention is not being paid to the electric fittings
in the Third Class compartments nor complaints
are attended to promptly ; and

(¢) if so, the steps taken to ensure that Third
Class compartments are given priority in the
matter of maintenance and working of fans
etc. ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Normally full quota of fans is
provided in all coaches and every effort is made
to sec that they are in working order. There
are, however, occasions when Railways are
upable to provide all the fans in some coaches
due to short supplics and large scale thefts and
pilferages, etc. At present, there is an acute
shortage of carriage fans as the bulk of the
supply is from manufacturers whose works are
located in sensitive areas, where due to strikes/
lock-outs, production has come down consider-
ably. Efforts are, however, being made to locate
alternate sources of supply as far as possible.

(b) The Railways are very keen that carriage
fans should be kept in good working order. To
ensure this action has been taken to improve
their maintenanceand to provide better security
arrangements to reduce pilferage and thefis.

(c) The following are some of the steps
which have been taken to ensure proper main-
tenance of electrical fittings in coaches including
IIIrd Class coaches.

(i) Lights and fans are thoroughly checked
at the originating and terminating
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stalions. Scparate supervisors have been

carmarked to specially look afier these

fittings.

(ii) Frequent checks of rakes are being
carried out by the officers and inspec-
tions at important stations.

(iii) Staff have been deputed at important

di tions to attend to defects

which may develop enroute.

(iv) On trains where maximum difficulty is
being experienced in keeping fans in
good working order, arrangements have
been made for electrical fitters to travel
on the trains so that they attend to the
defects as soon as they arise,

(v) Attemptsare being made to provide
adequate stocks of spare parts to ensure
prompt replacement of defective or
deficient components.

(vi) Public complaints are thoroughly in-
vestigated and staff found negligent
are suitably taken up.

(vii) Special drives and train lighting wecks
are being observed periodically to effect
alround improvement in train lighting.

Issue of licences to big business Houses

for setting up of New Industrics

1253. SHRI KANWAR LAL GUPTA :

SHRI J. H. PATEL:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the names of the big business houses who
were given new licences or permitted to either
start new industries or toexpand the existing
ones after the passing of the Monopolies and
Restrictive Trade Practices Bill ;

mter

(b) the details of new industries or expansion
programme permitted by Government in each
case ;

(c) the reason for giving aforesaid permis-
sion to these houses so soon after to passing of
the Bill ;

(d) the reasons for not putting into opera-
tion the Monopolies and Restrictive Trade
Practices Act, 1969 so far ; and

(e) the total amount of new licences or
expansion to big business houses and to small
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industries after the passing of the aforesaid Bill ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c) and (¢). The
Monopolics and Restrictive Trade Pr
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have been clearly defined. During the period
from 1.1.70 to 30.6.1970, a total number of 67
industrial licences and 150 “letters of Intent’
were issued for the establishment of mnew
industrial wundertakings and for effecting
substantial expansion as defined in the

Bill received the assent of the President on
27th December, 1969 and its provisions were
brought into force on the Ist June, 1970. Apart
from this legislation, however, the new Indus-
trial Licensing Policy came into force with
cffect from 19th February, 1970, under which
the role of the 20 “Larger” Industrial Houses
and certain categories of industrial undertakings

Industries (Develop and Regulation) Act,
1951, Out of these, 2 letters of intent issued
carlier were converted into licences and 9
“letters of intent” were granted to undertakings
belonging to or controlled by the “Larger”
Industrial Houses. The remaining 65 licences
and 141 “letters of intent” were issued to other
undertakings. A howing details of
the licences and “letters of intent™ is attached.

Statement
Details of licences and letters of intent issued to “Larger” Industrial Houses during
the period from 1.1.70 to 30.6.70

Name Dti_;:fal:'dmuh] Name of the Undertaking Item of manufacture
1 2 3
Licences
Thapar M/s. Malwa Sugar Works Co. Ltd., Sugar.
(Substantial Expansion)
Andrew Yule M/s. Andrew-Yule and Co. Ltd. Switch Gear Items.
(Substantial Expansion)
Letters of Intent
J- K. Singhania M/s. Madhya Pradesh Industries Midget Electrodes.
Ltd. (New Undertaking)
Thay M|s. Bal Paper and Straw Caustic Soda, Liquid Chlorine and
al Bmhr:lpl\“:;ik Lp‘l:i. Hydrochloric Acid.
(New Undertaking)
Tata M/s. Tata Chemicals Ltd. Soda Ash.
(Substantial Expansion)
Tata M/s. Tata Engincering and Loco- Jigs, Fixtures, Press Tools etc,
: motiveE. Ltd. '{Ssl:hm:nﬁal Exp:::ion] i
Goenka M|/s. National Standard Duncan Steel Wire siz. Tyre Bead Wires.
Ltd. (Substantial Expansion)
Goenka M/s. Anglo-India Jute Mills Co. Carpet Backing Cloth.
Ltd. (Substantial Expansion)
Sarabhai Mjs. Subrid Geigy Ltd. Butazolidin,
(Substantial Expansion)
Mafatlal M/s. Standard Mills Co, Ltd. Caustic Soda, Chlorine and Hydro-
chloride Acid.
(Substantial Expansion)
Bi te Co, Ltd. Backing Cloth.
irla Mk ey 3¢ (Substantial Expansion)

(d) Though the Monopolies and Restrictive
Trade Practices Bill received the asent of the
President on the 27th December, 1969, it could
not be brought into force immediately thereafter
as the rules and forms required for the purpose
of the administration of various provisions of

the Act had to be drafted and finalised in
consultation with the various Ministries/Depart-
ments of the Government and other authorities
and other problems relating to the administra-
tion of the Act bad to be sorted out.
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: cmplahﬁ Re: President’s Election

1254. SHRI KANWAR LAL GUPTA:
SHRI RAM AVTAR SHARMA:
SHRI SHARDA NAND :

SHRI SURA] BHAN:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Election
Commission received some complaints during
the recent election of the President

(b) if s0, the details thereof;

(c) whether itiﬂaholfadthntﬂleﬂucﬁc:n
Commission is thinking of making certain
changﬁinthe;\clforthndecﬁmdlhe
President ;

(d) if so, the details thereof ; and

(¢) whether Government propose to bri.!f!.’
legislation to make amendments in the aforesaid
Act and, if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : () Yes, Sir.

(b) A statement showing the names of the
complainants and the detail of their complaints
was laid on the Table of the Housc in reply to
Unstarred Question No. 4033 answered on the
16th December, 1969.

(c) The Election Commission will make
recommendations in this behalf, if considered
necessary, after studying the full text of the
judgment of the Supreme Courtin respect of
the Presidential election which is expected to
be delivered shortly.

(d) and (¢). Do not arisc at this stage.
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Amount Spent by Delhi Administration on
Harijan Welfare Schemes

1255. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the total amount spent by the Delhi
Administration from the 1st April, 1964 to 3lst
March, 1967 and from lst April, 1967 to 31st
March, 1970 on the Harijan Welfare Schemes ;

tion during the above period ;

(c) what were the schemes of Harijan Welfare
submitted by the Delhi Administration in the
last two years, including those submitted to the
Ministry of Home Affairs for approval and
which were not accepted by the Centre ; and

(d) what is the programme for the next two
years by the Delhi Administration to improve
the lot of Harijans in the Union Territory of
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO): (a) The following
amounts were spent by the Delhi Administra-
tion including the Municipal Corporation of
Delhi on the welfare of Harijans during the
said periods :

(i) 1.4.64 to 31.3.67 = Ra, 52.511 lakhs

(i) 1.4.67 to 31.3.70 = Ra, 77.898 lakhs
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(b) The details of the schemes executed during the above-mentioned periods are as under:

1.4.64 to 31.3,67 1.4.67 to 31.3.70
1. Housing subsidy. 1. Same.
2. House Sites. 2. Same.
8. Vocational and Technical scholarships 3. Same.
to Scheduled Castes.
4, Subsidy for small scale and cottage 4, Same.
industries.
5. Grant in aid to non-official organisa- 5, Same.
tions.
6. Ashram School for Harijan children, 6. Same,
7. Eliminating the practice of carrying . Same,

night soil as head load, and improve-
ment of other working and living
conditions of sweepers and scavengers.
8. Post-matric scholarships to Scheduled 8. Improvement of drinking water facilities
Casst stadeans: to Harijans in rural areas,
9. Grant of meritorious scholarships to
Scheduled Caste girls,

10. Development of land in village Tihar
for Harijans under House sites scheme,

11. Same,

12. Short term courses for preparis

paring

Scheduled Caste candidates for competi-
tive examinations.

13. Hostels for Scheduled Caste girls,

14. Improvement of Harijan Slum Basties

in rural areas of Delhi.
(¢) The following schemes of Harijan welfare 6. Improvement of Drinking Water facili-
were submitted by the Delhi Administration to ties to Harijans,
the Centre in the last two yearsi.e., 1968-69 and
1969-70 : 7. Short term courses for preparing
Scheduled Caste candidates for competi.
1. Financial Aid to old, infirm and physi- tive examinations,
cally handicapped belonging to Schedul-
ed Castes and Backward Classes, 8. Meritorious Scholarships to Harijan
Girls,

2. Financial Aid to Harijan widows.
9. Housing subsidy.
3, Hostels for Scheduled Castes.
10. House-sites.
4, Setting up of an Evaluation Cell.
11. Vocational and Technical Scholarships
5. Houses for Dhobies and Balmikies. to Scheduled Castes.
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12. Grant-in-aid to Non-official organisa-
tions,

13. Aid for small scale industries.
14. Ashram school for children of sweepers.

15. Improvement of Harijan Slum Basties
in rural areas of Delhi.

16. Development of land in Village Tihar.

17. Improvement, working and living condi-
tions of sweepers and scavengers includ-
ing elimination of the practice of
carrying night soil as head load.

18. Post-matric scholarships to Scheduled
Caste students.

19. Hostels for Scheduled Caste girls.

All the above schemes except those at
S. Nos. 1-5 above were accepted by the Govern-
ment of India. The schemes at 5. Nos. 1-5
above were not accepted as similar schemes
were cither available under other sectors or
they were of lesser priority keeping in view the
limited funds.

(d) The Delhi Administration has under
their consideration the following new schemes
for the welfare of Harijans during the next two
years :

(1) Providing flush latrines to Harijans
engaged in unclean occupation.

(2) Grant of subsidy amounting to Rs. 500/
each for the repair of their houpes,

(3) Establishment of a hostel for those
Scheduled Caste girls in Delhi who have
no facilities at their own houses,

(4) Grant in aid to Panchayats for the
repair of Chaupals in Union Territory.

(5) Opening of two Nursery schools for the
children of Harijans.

(6) Legal aid to Scheduled Castes.

(7) Starting of Ashram School.
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(8) Construction of 1000 tenements at the
cost of 5000f- each and for their allot-
ment to Harijans on hire purchase basis
on casy instalments.

Derailment of a Goods Train between
Nekonda and Alamkhanpet Stations (South
Central Railway)

1257. SHRI V. NARASIMHA RAO:
SHRI G. VENKATASWAMY :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether some wagons of a goods train
derailed on the 22nd June, 1970 between
Nckonda and Alamkhanpet Stations of the
Kazipet-Doranakal Section of the South Central
Railway ;

(b} if so0, the cause of the accident ; and

(c) the estimated loss suffered as a result
thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) The cause of the accident is under
investigation.

(c) The cost of damage to railway property

has been estimated at approximately Rs.
49,000/-.

Derailment of 203 UP Passenger Train on
the Lumding-Badarpur Hill Section
(North East Frontier Railway)

1258. SHRI V. NARASIMHA RAO:
SHRI B. K. DASCHOWDHURY :
SHRI BENI SHANKER SHARMA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that 203 UP Passenger
train running on the Lumding-Badarpur Hill
section of the North East Frontier Railway
derailed on the 27th June, 1970 ;

(b) if s, the details of the accident ;

(¢) the total number of persons injured as a
result of the accident ; and
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(d) the amount of compensation given to
the injured ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). On 27.6.1970 while
passenger train No. 203 UP was entering line
No. 2 of Dihakho station on the North East
Frontier Railway, it entered the dead end
siding. Asa result, the train enginc and the
hes derailed d and the

first two « and capsi

third coach derailed.

(c) In this accident 12 persons were injured
of whom 2 including an engine crew sustained
gricvous injurics,

(d) The two Railway employees injured on
duty will be granted hospital leave 'to cover
their absence and paid necessary compensation
under the Workmen's Compensation Act, after
the extent of their permanent disablement, if
any, is decided. No claim for compensation
has so far been received from the injured
passengers. Claims when received will be
determined by the Ex-Officio Claims Commis-
sioner concerned.

Resettlement of Muslim Employees of
Heavy Engineering Corporation, Ramchi

1259. SHRI BHOGENDRA JHA: Will
the Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to refer to the reply
given to Unstarred Question No. 10241 on the
19th May, 1970 regarding the rescttlement of
Muslim employees of the Heavy Engineering
Corporation, Ranchi and state :

(a) the up-to-date result of the ‘steady’
rescttlement of the Muslim employees of the
Heavy Engineering Corporation, Ranchi with
regard to the actual number already resettled ;

(b) how many quarters, kept for the Mus-
lim employees, are under un-authorised occu-
pation by others and for how long ;

(c) what action has been taken to ensure
vacation of unauthorised occupants ;

(d) whether the Muslim employees had
represented their settlement issuc to the Prime
Minister when she had gone to Ranchi ; and

(¢) if so, Government's reaction thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) There has been no addition
to the number of allotments made -earlier.
Efforts are being made to allot a further npum-
ber of quarters in another site in the township.

(b) and (c). Surreptitious unauthorised
occupation of 208 quarters originally allotted to
muslim employeeafirst occurred in Scptember,
1969. Since then deterrent action to have
these quarters vacated by cutting electricity
and water supply connection and/or initiating
legal or disciplinary action including issue of
order of suspension and charge sheet was taken
against a number of employees. As a result of
this, 72 quarters have been vacated up to date,
leaving 136 quarters still in unauthorised occu-
pation. Action for vacation of other quarters
is being pursued.

(d) and (e). Some representations submit-
ted to the Prime Minister have been forwarded
to the Ministry for consideration. The difficul-
ties of the Muslim employees is being given full
consideration by the Corporation in tackling
this difficult and delicate problem.
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Confirmation of Train Clerks of Samasti-
pur Division (North Eastern Railway)

1261. SHRI BHOGENDRA JHA: Wil
the Minister of RAILWAYS be pleased to
state

(a) whether itisa fact that the Senior
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Census re: use of Machines in India

1262. SHRI BHOGENDRA JHA:
SHRI J. M. BISWAS:
SHRI DHIRESWAR KALITA:
SHRI P. C. ADICHAN :
DR. RANEN SEN:

Will the Minister of INDUSTRIAL DEVE-

LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whetheritisa fact that Government
bad carried out a census regarding the machi-
nes used in India; and

(b) if so, the important aspects of the situa-
tion revealed by this census report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Yes; Sir.

(b) There are a little over 382,000 machine
tools installed in India. Of these 57.7% are
in the large-scale sector and 42.3% are
in the small scale sector. The percentages of
imported and indigenous machine tools instal-
led in the large and small scale sectors are as
follows :

Imported Indigenous
Large Scale Sector  53.2% 46.8%
Small Scale Sector 13.6% 86.4%

Train Clerks working against per posts
for the last five-six years in the aforesaid Divi-
sion have not been confirmed %o far ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) The case of 14 Senior Trains Clerks
who have been working as Guards ‘C’ since
1963 is sub-judice. Other six Senior Trains
Clerks have opted for the posts of Guards and
they are working as such.

The percentages of indigenous and imported
machine tools installed in 1968, as compared
to the corresponding percentages of the instal-
lation pattern in 1949 are as under:

1949 1958
Indian 34.3% 63.6%
Imported 65.7% 36.4%

Only 36.3% of the total machine tools ins-
talled are over 10 years old and 16.1% of the
machines are over 20 years old.
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In the case of other categories of machines
the installation pattern is as under :

(In percentage)

AUGUST 4, 1970

Large Scale Small Scals
Sector Sector

Indige- Impor- Indige- Impor-
nous ted mous ted

Mectal Cutting  47.6 524

Machines. 86 14
Metal Forming 40.3 597 f’

Machines. J

Joining Machi- 525 475 76 24
nes
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Construction of Bokaro Steel Plant

1264. SHRI D. AMAT:
SHRI P. C. ADICHAN:
SHRI D. N. PATODIA :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether as reported in the Indian Ex-
press dated the 10th July, 1970, the Bokaro
Steel will not be in the market till mid-1973;

(b) ifso, the reasons for further delay;
and

(c) the steps taken or being taken to mini-
mise the delay in the completion of the project
and its cost of erection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) to (¢c). According to the
revised construction schedule for the Fimst
Stage of the Plant to produce 1.7 million ingot
tonnes of steel, the erection of the first blast
furnace isto be completed by the end of
December 1971 and the entire First Stage by
March 1973, There has been no revision of
these target dates. Every cfforts is being made
to ensure that the Project iscompleted in accor-
dance with these target dates. The work
relating to civil engineering, procurcment and
erection of structurals and equipment is being
speeded up in accordance with the require-
ments of the accepted schedule of construc-
tion.
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Indigenous Continental Type of Automa-
tic Level Crossing

1265. SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS be pleased
to state:

(a) whether there is any scheme to instal
indigenous continental type of automatic level
crossings ;

(b) if so, what is that scheme ;

(c) whether any rescarch has been conduc-
ted in this connection ; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) Automatic half barriers actuated by the
approaching trains will be installed at one
sclected manned level crossing on each of the
Central, Eastern, Northern and Southern Rail-
ways as a trial measure.

The barrier will obstruct only half the width
of the road from the left side. The other half
will be kept open so that the road vehicles that
happen to be on the railway track at the time
of closing of the barrier can get out. ' Flashing
lights and warning bells will be provided in
conjunction with the lifting barrier. On arri-
val of the train at a pre-determined distance
from the gate, the flashing lights and warning
bells will start operating to warn the road
users of the approaching train and the impen-
ding closure of the barrier.

(¢) Yes.

(d) A detailed study of the practices obtain-
ing in forcign countries for reducing detention
to the road traffic while affording reasonable
safety, was made by the Research, Design and
Sundards Organisation, Lucknow, and the

. was tk ghly dis i by them with
the Zonal Railways. Based on these studies
and the comments offered by the Railways, a
comprehensive document, known as  “A Study
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of requircments of Automatic Level Crossings
with or without half barriers for Indian Rail-
ways", has been prepared and issued to the
Railways.

Development of Sealdah Station Area
(Eastern Railway)

1266. SHRI B. K. MODAK :
SHRI BHAGABAN DAS:
SH.I.ELI JYOTIRMOY BASU :

Will the Minister of RAILWAYS be pleased
to state :

(a) when the scheme for the develop
of Sealdah Station area (Eastern Railway) was

prepared ;

(b) who prepared the scheme and the
highlights of the scheme ;

{c) whether the scheme got the sanction of
the Authorities concerned ; and

(d) the reasons why it has notyet been
implemented ?

THE MINISTER OF RAILWAYS (SARI
NANDA): (a) and:(b). The PBastern Rail-
way initiated proposal in consultation with all
other interests concerned as far back as 1958
for improvement of traffic circulation arrange-
ments in Sealdah area. The Calcutta Metro-
politan Planning Organisation was finally
entrusted with the coordination of this propo-
sal in 1963. After a series of discussions, a
plan prepared by C.M.P.O. was approved by
all concerned including the Railways in 1964.
The Public Works Department of the State
Government was then entrusted with the execu-
tion of the work at a cost of Rs. 55 lakhs,

In March, 1968, however, Eastern Railway
was informed of the State Cabinet decision of
1967 to revise the carlier proposal. The Plan
showing the revised proposals was prepared by
C.M.P.O. only in June, 1969. The highlights
of those revised proposals are as below :

(i) Utilisation of 1,50,000 sq. ft. of the
Railway's existing circulation area in
front of the station for diversion of

Acharya P.C.Roy Road, shifting of
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the tram terminus and siting of the
Belliaghata bus depot at the southern
corner of the area.

(ii) A 60 feet wide subway under the diver-
ted Acharya P. C. Roy Road and the
tram tracks and a 20 feet wide branch
subway, taking off at a midpoint in the
main subway.

(iii) Two 20 feet wide subways connecting
respectively, the proposed station build-
ing and the South Station with the
pavement serving the proposed Bellia-
ghata bus depot.

(iv) Parking spaces for 53 private cars and
taxis along the southern side-face
of the central station, 18 slow-moving
vehicles towards the south of the goods
sheds ; ten vehicles in front of the
parcel sheds; and for 21 vehicles at
the southern corner of the circulation
area.

(v) A double-barrier in front of the new
station building with a narrow (12’ x 18’
wide) pavement in between the bar-
ricrs, for pedestrigns,

(c) Therevised plan ofthe C. M. P. O. is
not acceptable to the Railway.

(d) The tentative plan of the C. M. P. O.
is not workable and the interestes of the Rail-
ways have been ignored. The proposal of
C. M. P. O. is based on a traffic survey under-
taken in 196465 which does mot hold good
today. Alsoa 60’ subway common to both
Sealdah North & Sealdah South is mot only
inadequate but also would create scrious con-
gestion of passcngers and render the function-
ing of the Scaldah station impossible.

The Railway land in this area would have
to be conserved for meeting Railway's opera-
tional needs and future development including
the rapid transit system. Surrendering any
portion of the circulating area which even now
is badly congested would not be desirable
merely to accommodate the tram and bus
terminals as proposed by C. M. P. O., whereas
these can conveniently be located in the adjoin-
ing police court arca.
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An alternative plan has, therefore, been
sent by the Railway to C. M. P.O. and is

awaiting the acceptance of concerned autho-
rities,

Derailment of Delhi-Madras Janta Express
at Talamanchi Station (South Central
Railway)

1267. SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI UMANATH :

SHRIMATI SUSEELA
GOPALAN :

SHRI C. K. CHAKRAPANI :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a number of
people were killed and injured when the Delhi-
Madras Janta Express derailed on May 29,
1970 at Talamanchi Station on the Bitragunta-
Gudur Scction of the South Central Railway ;

(b} if 80, the total number of passengers kil-
led and injured ;

(c) the cause of the accident ; and

(d) the action taken by Government against
those responsible for this accident ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). In this accident, 2
persons were killed and another 2 injured of
whom one sustained gricvous injuries.

(c) According to the provisional finding of
the Additional Commisioner of Railway
Safety, who held his statutory inquiry into this
accident, the accident was due to defect in the
track.

(d) Suitable action will be taken against
those held responsible.
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Development of Backward Areas in States

SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI NAMBIAR :

SHRI UMANATH :
SHRI E. K. NAYANAR :

1268.

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whetheritisa fact that Government
have agreed to the proposal of the National
Development Council suggesting that two Dis-
tricts of each backward State be selected and
given 10 per cent subsidy in land, power,
waler etc., for intensive development ;

(b) if so, the details thereof ; and

(c) the names of the States and their Dis-
tricts which will get such assistance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). The Go-
vernment is actively engaged in working out
the details of implementing the proposal about
the grant of subsidy to units making new
i in two selected Districts of States
identified as industrially backward and one
District of the other States and Union Territo-
ries.

(c) In the circumstances, it is not possible
as yet to give the names of the States and the
Districts.

Action on Report of Uniform Committee

1269. SHRI BHAGABAN DAS:
SHRI B. K. MODAK :
SHRI NAMBIAR :
SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI:

Will the Minister of RAILWAYS be pleased
to state ;

(a) whetheritisa fact that the Uniform
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Committee have submitted their report to the
Railway Board on the 4th March, 1970 regard-
ing the supply of uniforms as advised by the
Deputy Minister for Railways pide his letter
No. E (W) 61-LC/3-18 dated the 6th March,
1970;

(b) ifso, the final decision taken by the
Railway Board on the recommendations ;
and

(c) if there is any delay, the reasons there-
for ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) and (c). The report is under active
consideration of the Railway Board.

Proposals of Paper Manufacturers to
Increase Production of Paper

1270. SHRI DEVINDER SINGH GAR-
CHA : Willthe Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether proposals have been received
from the 58 Paper manufacturers in the country
for increasing their production ;

(b) if so, the details thereof ;

(c) whether a technical committee, consist-
ing of representatives of the Ministry, the
Directorate General, Technical Development,
Paper Machinery Manufacturers and of the
Industry, has been constituted in order to scru-
tinise the proposals ;

(d) if so, the details thereof ; and

(e) whether the proposals have since been
scrutinised and, if so, with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (¢). Proposals
from paper manufacturers, for increasing their
production are being received. A technical
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C ittee for the three new Steel Plants at

committee consisting of the following members,
has since been constituted to examine these pro~
posals:
1. Shri Abid Hussain, Joint
Secretary, Ministry of
ID & IT. . =—Chairman
2. Dr. A, Sectharamiah, S.
I. A, DGTD

3. Shri R. P. Bhargava,
Star Paper Mills, Saharan
pur. —Member

4, Dr. R. L. Bhargava,
West Coast Paper Mills
Litd.

—Member

—Member

5. Dr. K. K. Talwar, Pa-

per Products Ltd. —Member

6. Shri Inderject Singh,
Utkal Machinery Mamnu-

facturers, Orissa. —Member

7. Shri R. K. Sethi, India

Paper Pulp Company. —Member

8. Shri S. C. Banerjee,
Industrial Adviser, D.

G.T.D. —Member

9. Shri V. Foddar, Rohtas

Industries —Member

10. Secretary, Hindustan
Paper Corporation (P)
Lid. (Govt. of India

Undertaking) —Convener

The Committee is expected to submit its
report/recommendations by the 30th Septem-
ber, 1970. P

Inspection of Sites for New Steel Plants
1271. SHRI DEVINDER SINGH GAR-
CHA :

SHRI D. N. PATODIA :

SHRI BENI SHANKER SHAR-
MA:

SHRI MANI BHAI J. PATEL :

‘Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that Site Selection

Hospet, Salem and Visakhapatnam has started
its inspection of sites work ;

(b) if so, the details thereof and the pro-
gress since made in this regard ;

{c) whether replies have been received from
the concerned State Governments to the note
scnt to them for the supply of data on the
availability of land, water and power ; and,

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (d). The Site Selection
Committee have visited all the three regions of
Hospet, Salem and Visakhapatnam during the
months of June and July, 1970, Before these
visits, the State Governments had furnished
data and information on the three regions as
per proforma circulated for consideration of
the Committee. In the discussions with the
State Governments some more data was con-
sidered necessary to be furnished in order to
take a decision on selection of site. Government
of Tamil Nadu bave supplied this data, where-
as from the other two State Governments,
it is expected shortly. Asa result of the dis-
cussions, Mysore State Government have been
advised to notify an area of 30,000 acres in
the Hospet region. Governments of Andhra
Pradesh and Tamil Nadu hawve already noti-
fied arcas in 1966 and 1964 respectively.

Conference of Top Authorities of Public
Sector Steel Plants

1272, SHRI B. K. DASCHOWDHURY :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government have planned for
the conference of top authorities of the public

scctor Steel Plants to sort out their problems ;
and

(b) if 80, the details thereof and the detailed
matters to be discussed in the conference ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) No, Sir.

(b) Does not arise.

Boards of § and Union

Territories

Social Welf:

1273. SHRI PREM CHAND VERMA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) which States and the Union Territories
have Social Welfare Boards and who are their
Chairman and Secretaries of these Boards ;

(b) the annual outlay grovided for them
and what amount is given by the Government
of India to each of them, separately, an-
nually ;

(c) whether Government have received
complaints against these Boards that they are
not serving the purpose for which they were

tablished b of bad gement etc. ;

(d) whether Government will make some
effective arrangements to check the work and
expenditure of these Boards and ifso, when
and if not, the reasons therefor ; and

(e) against how many Boards, Government
have received complaints upto-date and the
action which has been taken against these
Boards ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF LAW AND IN THE DEPART-
MENT OF SOCIAL WELFARE (SHRI JA-
GANATH RAO): (a) A statement (I) indicat-
ing the names of the States and Union Territo-
ries which have Social Welfare Advisory Boards
along with the names of the Chairmen and
Office Secretaries thereof is laid on the Table
of the House. [Placed in Library, See No. LT—
3836/70].

(b) Statements (II and III) showing the
Budget Allocation for Non-Plan expenditure
of the State Boards for the year 1970-71 and
a statement showing the expenditure on Plan
items (Programmes exccuted through the State
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Boards) during the year 1969-70, arc laid on
the Table of the House. [Placed in Library. See
No. LT—3836/70]

(c) Some complaints against individuals
were received, investigated and remedial action
taken.

(d) Adequate arrangements already exist
for supervising the work and expenditure of
the State Social Welfare Advisory Boards ;

(e) Complaints were received against 5
Chairmen and 3 office secretaries of State
Advisory Boards have been dealt with suitably,

Eradication of Dowry System

1274. SHRI BEDABRATA BARUA : Will
the Minister of LAW AND SOCIAL WEL-~
FARE be pleased to state :

(a) whether it is a fact that the dowry sys.
tem has become a great nuisance due to cost
of living having gone up recently ;

(b) whether Government have taken steps
40 combat the growth and continuation of
this system ; and

(c) if so, what concrete measures are being
taken up ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO): (a) The Government
have no information.

(b) and (c). The Dowry Prohibition Act,
1961 has been enacted with a view to prohibit
the giving or taking of dowry.

Closure of Mining and Allied Machinery
Corporation

1275, SHRI K. P. SINGH DEO :
SHRI SRADHAKAR SUPAKAR :
SHRI P. VISWAMBHARAN :
SHRI D. N. PATODIA :
SHRI INDARJIT GUPTA :
SHRI RAM AVTAR SHARMA :
SHRI ISHAQ SAMBHALI :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether a proposal has been made to
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Government to close down the Mining and  Railways during the years 1967-68, 1968-69

Allied Machinery Corporation at Durgapur ;

and

(b) if so, the decision taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) In their report on Mining and
Allied Machinery Corporation Ltd,, Durgapur,
the Committee on Public Undertakings have
stated that it would be wise if this undertaking
is wound up to avoid further drain on the
public exchequer.

(b) The report is under examination.

+£

t of Cop for the Loss of
goods and comsignments

1276. SHRI K. P. SINGH DEO :
SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI J. M. BISWAS :

SHRI ISHAQ SAMBHALI :
SHRI SARJOO PANDEY :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there has been
substantial increase in the payment of compensa~
tion by Government for pilferage of goods and
consignments during the last year as compared
to the previous year ;

(b) if so, the comparative compensation
paid by Government on this account during
the last three years ;

(c) the reason for the increase in payment
of compensation ; and

(d) the steps taken by Government to check
pilferage of goods and consignments to mini-
mise the amount of compensation ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). There has been an in-
crease in claims for compensation paid on ac-
count of pilferage of consignments carried by

¥

and 1969-70 as under :—

Year Amount of compensation
paid on account of pilferage
of goods carried by Rail-
ways.

Rs.
1967-68 3,47,78,025
1968-69 4,33,76,371
1969-70 4,87,29,602

(c) The increase in the payment of claims
for compensation is partly due to rise in prices
of the goods and partly duc to general dete-
rioration in the law and order situation in some
parts of the country.

(d) The following are the morc important
steps taken with a view to preventing thefts
and pilferages of consignments carried by the
Railways :—

(i) Proper rivetting of wagons and E. P.
Locking of wagons carrying valuable
goods so as to prevent running train
theft ;

(ii) insistence on provision of dunnage
where required in case for instance,
of wagonload consi ts of sugar,
grains and pulses and oil seeds ;

(iii) ensuring pad locking of brake vans,
luggage vans and parcel vans etc. ;

(iv) escorting of important goods trains by
Railway Protection Force armed per-
sonnel in vulnerable sections ;

(v) patrolling by armed Railway Protec-
tion Force personnel as also by Rail-
way Protection Force Dog Squads in
vulnerable and major yards ;

(vi) checking of rivets and seals of all load-
ed wagons at transhipment points
before they are unloaded and tran-
shipped ;

(vii) introduction of a ‘Pilot Scheme' in
order to localise bad spots so as to
select pairs of stations on different
railways which include transhipment



125 Written Answers
points, where loadingfunloading of
affected commeodities is closely super-
vised;

(viii) collection of crime intelligence and
conducting surprise raids by the staff
of the Central Crime Bureau of Rail-
ways as well as of the Railway Board
with a view to tracking down criminals
and receivers of stolen railway property
under the Railway Property (Unlaw-
ful possession) Act, 1966 ;

(ix) maintenance of close coordination bet-
ween Railway Protection Force, G. R.
P. and State Police Officers to deal
with criminals and receivers of stolen
properties.

Shortage of Wagons for Dolomite Mine
Industry of Chhota-Udepur (Gujarat State)

1277. SHRI D. R. PARMAR : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the scarcity of
Railway wagons has created crisis in the dolo-
mite industry of Chhota Udepur in Gujarat
State ;

(b) if so, the reasons therefor ;

(c) what is the age monthly requi t
of Railway wagons for despatch of mineral
products from Chhota-Udepur ; and

(d) how many wagons were supplied monthly
during April, May and June, 1970 ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Does not arise.

(c) About 750 Narrow Gauge wagons per
month,

(d) On an average, 883 Narrow Gauge
wagons were loaded per month during April,
May and June, 1970,

Award of Scholarship from Staff benefit
in Kharda Division (8. E. Rly.)
1278. SHRI CHINTAMANI  PANI-
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GRAHI : Will the Minister of RAILWAYS
be pleased to state the number of scholarships
awarded in the Khurda Division of the South
Eastern Railway from the Staff Benefit Fund
during the years 1967-68, 1968-69 and 1969.707?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Number of scholarships awarded in
the Khurda Division of the 5. E. Railway from
the Staff Benefit Fund are as under :

Fresh Renewals
1967-68 10 24
1968-69 11 24
1969-70 11 26

Embezzlement of Silver Bars by Parcel
Staff at Delhi Main Station

1279. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred Ques-
tion No. 7820 on the 28th April, 1970 regarding
embezzlement of silver bars by the parcel staff
at Delhi Main Station and state :

(a) whether the departmental enquiries
have been completed ; and

(b) if so ; whether the staff at fault have been
transferred out of Delhi ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) A dcpartmental inquiry to
ascertain the facts has been initiated and has
not yet been completed.

(b) No.

Alleged corruption in personnel branch of

office of Finmancial Adviser and Chief

Accounts Officer, Northern Railway, New
Delhi

1280. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that therc is a great
deal of corruption in the Personnel Branch of
the office, of the Financial Adviser and Chief
Accounts Officer, Northern Railway, New
Delhi and the officers attached with this
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Branch are taking illegal gratification from the
staff in cases of transfers ;

(b) whether it is also a fact that the Senior
Subordinates are transferred from one Division
to another after a period of five years at one
Division zide General Manager, Northern
Railway, Circular No. 940-E/O/III (Eiv), dated
the 3rd February, 1968 (Sr. No. 4208) ;

(¢) if so, the number of Superintendents who
are working for more than five yearsin the
Divisional Accounts Office, Northern Railway,
New Delhi ; and

(d) the reasons for not transferring them so
far ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b} For various reasons a decision had been
taken that the instructions regarding transfer of
staff from one station to another after a period
of 5 years should not be rigidly applied to staff
of the Accounts Department.

(c) One.

(d) The employee has been retained in the
administrative interest.

Co-operation between Travelling Public
and Railwaymen

1281, SHRI HEM BARUA: Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government have taken any
measures to effect co-operation between the
travelling public and the Railway employees in
the interest of smooth running of the Railway
Administration ; and

(b) if so, what are these measures and the
extent to which these measures yielded any
results in gearing up the Railway Administra-
tion?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Various Users’ Consultative Committees
like the National Railway Users’ Consultative
Council, Zonal/Divisional Consultative Come
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mittees etc. are functibning on Railways with
a view to maintaining a close contact between
the travelling public and the Railway Adminis-
trations, Meetings are held with these organisa-
tions regularly. Besides, volunteers of social
service organisations are associated in various
activities like checking ticketless travel and
alarm chain pulling, supply of drinking water
at stations to passengers etc.’ In addition, the
staff are constantly exhorted on the needfor
extending utmost courtesy and assistance to the
travelling public. These measures have helped
in ensuring co-operation between the public and
Railway staff and in providing a satisfying
service to the rail users to a large extent.

A Standing Voluntary Help Committee has
been formed recently for improving the working
of Railways generally by securing maximum
co-operation of the public and the railway
workers at all levels.

Assets Register in Durgapur Steel Plant

1282. SHRI 8. KUNDU: Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whetheritisa fact that the authorities
of the Durgapur Steel Plant have no assets
register ;

(b) whether it is also a fact that a number
of automatic machineries are missing ;

(c) whether Government made any efforts
to take stock of the assets ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). No, Sir.

(c) and (d). Hindustan Steel Limited, is
autonomous Corporation whose accounts are
regularly audited by Company’s auditors and
test audited by Audit Board under the Comp=
troller and Auditor General of India. Hindustan
Steel has reported that it is maintaining a
detailed assets register of all the assets in the
Plant as well as in the township.
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Recommendations of Asoka "Mehta Come-
mittee on Khadi and Village Industries
Commission

1283. SHRI GEORGE FERNANDES : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 5505 on the 7th April, 1970 regarding
recommendations of Asoka Mehta Committee
on Khadi and Village Industries Commission
and state :

(a) whether the recommendations of the
, said Committee have been finally considered ;
and

(b) if so0, the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b)- The Report
of the Asoka Mehta Committee is still under
examination,

Rail travel Concession to Members of All

India Newspapers Editors’ Conference and

All India Small and Medium Newspapers
Federation

1284. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Railway
Board has been granting Railway travel conces
sion to the All India Newspapers Editors’ Con-
ference to enable their members to attend their
conference and other meetings ;
facility has been

" (b) since when this

extended ;

(c) whether it is also a fact that this facility
is denied to the members of the All India
Small and Medium Newspapers Federation;
and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.
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(b) 1950.
(c) Yes.

(d) Concession in rail fares is granted for
the Annual Conferences of only a few All
India Bodies of social, educational and cultural
importance, As a policy, concession is granted
to only one main body in a particular sphere of
activity and the All India Newspapers Editors’'
Conference is already being granted this facility.
The concession is also being granted to the
Indian Federation of Working Journalists.
Moreover, the scope of rail concession is not
being enlarged duce to their financial implica-

tions.

Charging of Excessive Prices of Tubes by
Manufacturers

1285. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is a fact that the manufacturers
of GI or Black Pipes in India receive skelp or
strips from the Rourkela and Durgapur Steel
Plants of the Hindustan Steel Ltd. at Rs. 1,102
per Metric ton F. O. R. destination ;

(b) what is the cost of manufacturing tubes
per metric ton ;

(c) whether the current rate of Black Pipe
is approximately Rs, 2,400 per Metric ton
F. O. R. destination ;

(d) whether Government have received any
representation from the Madhya Pradesh Small
Scale Industries Organisation complaining
about the excessive profits made by the manu-
facturers of tubes in the country ; and

(e) whether Government would consider
controlling the prices of tubes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M.R. KRISHNA): (a) The current price
of Skelpis Rs. 1112 per tonne and of H. R.
Coils Rs. 1102 per tonne ;
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(b) Cost of manufacturing tubes vary from
firm to firm and would depend on a number
of factors like the cost of labour, the cost of
raw material, manufacturing ability and the
margin of profit. Government has so far not
conducted a cost examination for this product ;

(¢) The current rate of Black Pipes varies
from Rs. 2190 to Rs. 2370 per tonne depending
upon different sizes of pipes ranging from
15 mm to B0 mm ;

(d) Yes, Sir.

(¢) The matter is under consideration and
such measures as may be found necessary will
be taken. b

Corruption complaints against Superin-
tendent, Ore Mines and Quarries of Bhilai
Steel Plant

1286. SHRI GEORGE FERNANDES:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether any complaints of corruption
against the Superintendent, Ore Mines and
Quarries of the Bhilai Steel Plant have been
received ;

(b) if so, the details thereof; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir. A petition contain-
ing allegations against Superintendent, Ore
Mines and Quarries of Bhilai Steel Plant had
been received by Government.

(b) and (c). The allegations arc under
investigation by the Hindustan Steel Limited
and therefore it would not be appropriate to
indicate details at present,
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Mid-term elections in Kerala

1289, SHRI DEVEN SEN:
SHRI S. M. BANERJEE :
SHRI BIBHUTI MISHRA:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that the mid-term
elections will be held very shortly in Kerala ;

(b) whether itisalso a fact that the Chief
Election Commissioner had recently visited
Kerala for the said purpose where he had dis-
cussions with the various Political and other
leaders in the matter ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) and (b). Yes,
Sir.

(c) The Chief Election Commissioner con-
vened a meeting of the representatives of the
Political parties at Trivandrum on the 10th
July, 1970 primarily to ascertain the views of
the political partics on the most suitable date
for holding the election in the State of Kerala
and incidentally drew their attention to the
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fact that the last sitting of the State Assem-
bly took place on the 25th March, 1970
and to the requirement of the provisions of
article 174 (1) of the Constitution that not
more than six months shall clapse between any
two sittings of the Assembly. He also under-
took to inquire into and rectify any mistake
that might have crept in the electoral rolls, if
that was brought to his notice. The political
parties were requested to submit the lists of
persons whose names required to be included
or deleted by the 28th July, 1970 and this date
was subsequently extended up to the 30th July,
1970.

Setting up of Own Design Organisations
by Public Sector Enterprises

1290. SHRI CHANDRA
SINGH :
SHRI P. C. ADICHAN :
SHRI SARJOO PANDEY :

SHRI C., JANARDHANAN :

SEKHAR

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether six major public sector enter-
prises have been chosen initially for the estab-
lishment of their own design organisations to
climinate dependence on foreign consultancy
firms ;

(b) if so, the names of enterprises selected
for the purpose ; and

(c) when these enterprises are expected to
set up their own designing organisations ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). In pursu-
ance of the Administrative Reforms Commis-
sion's recommendation (No. 21) in their Report
on Public Sector Undertakings, the Govern-
ment decided that public undertakings should
be encouraged and assisted to set up adequate
design organisations, Information collected
from the public undertakings regarding imple-
mentation of Gover 's decision indicated
that design cells had already been sct up in the
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light of operational requir of the enter-
prises where they were needed. The following
six major org ions were selected for field

studies of their existing design organisations
with a view to ascertain their adequacy in the
light of the Government's decision referred to
above :—

1. Heavy Electricals (India) Ltd.

2. Mining and Allied Machinery Corpora-
tiom.

3. Bharat Heavy Electricals Ltd.
4. Hindustan Shipyard Ltd.

5. Hindustan Machine Tools Ltd.
6. Heavy Engineering Corporation,

(c) As indicated above, design organisations
already exist in the undertakings selected for
field studies.

Preparations for Mid-term Elections

1291. SHRI CHENGALRAYA NAIDU :
SHRI KOLAI BIRUA :
SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI P. C. ADICHAN :

‘Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Election Commission is
making all preparations in connection with
mid-term elections in the country ;

(b) whether the Election Commission is
doing so at the direction of Government ; and

(¢) if so, whether Government are consi-
dering to ask for a mid-term election in the
country due to growing political instability in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) No, Sir.

(b) and (c). Do no arise.
Russian Aid for Bokaro Steel Plant

1292. SHRI CHENGALRAYA NAIDU:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

‘(a) whether itis a fact that work on the
Bokaro Steel Plant is going much behind the
planned schedule due to non-availability of the
promised aid from the U.S.5.R. ; and

(b) ifso, what steps are contemplated to
ensure that the work on this Steel Plant is
completed on schedule so that the unnecessary
loss due to delay is avoided ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI QURE-
SHI): (a) No, Sir. There is no delay or
difficulty in obtaining Soviet aid.

(b) Does not arise.
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& afe a3 & foe 931 3@ FFaEr
FrarwErg?
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fafa saraa aar swrw weamer fawm
# v WA (st wEe @) : (F)
frgg ot & saw ¥ foy wgqd 9w
FufT qomr # 142,38 F0T w9¥ Fv
saeaT #Y T

(&) aar (w). #fcs i@ -
gfeat a oy sgfae sfeat aar
aqgfaa efew faal & faenfaai
H®r ag € § | T grrafaal 1 51w
& ¥ fa¥ sgasw Fw q=-ufy W 7@
7€ | 9gd arr ¥ T g A
1968-69 (¥ufa wqd awa1gd) ¥
WL H FUC AT F qgra as 37 g, Ay
ST F AN q9E F1 q9AAg fFvar
T

g fedom & (qfrem @) 9 Y@’
¥ FETHAT 1 ARqEAT

1294, =it wisrara WA : a7 T
4t gg qarA %t Far w41 5 -

(%) 7ar ofeaw WA ¥ FAYT
fedftom & = “@" F wadAl 7 W,
1969 ®Y mwwrx 1§ F1E FMAT
sega fear ar ; o

(@) afg g, ar a5t sfengdl ¥
WFW & fay s 7 & Faangt
LIk

IR WAt (Wt ) 0 (F) ST

(w) feafa #t asiter & af 4t 9
gzdt frod =i &t greFy e A’ F
qEq gaT § ogrecar & oeqrA § @
fawr aftsar ©d sagwar & ameiT

9T i “q1” 42 F wEHAl 1 sgaedr
Fr A B0
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W A W Wt Owaw & Al fedt i W gy & waew § agafae

fafsres wfafa

1295, =it WisETa AT : 3T WA
i gz T N FO F4 0E

(%) sar g@R 7 WY ¥ fagma
seTIT & geavw # e fafase afafa
¥ zrwr fafose 9qval F1 qar «omaAr § ;
- {Ed

(@) afe 3, @ aowEedr ST
ward?

oM (@ wAm) o (F) @
(@). FF Fo dro FUATA! F1 FSTAAT
i afsa = wezrw oy afafs amF
uF Ieartawc afafa ¥ 1953-55 &
Wi # Wi ¥ gEfed guen §1
aga g asaaA faar @1 o ¢ faga
foqd & o faad 152 fawfar 471
I ¥ gfasiw fawfE s §ar
IW § W Faifas 1 IR
s fowifeeti & & o famfn & &4-
&g T 3 A Wy aE F gakior
gawar §wsAl F enear &1 1% foEET
Fd WezrmT A1 o &t fasaal
9 FATE U HI SR U™
garr a1 1 ggman afafa ams o5
s afafa 1962 ¥ 7z =9 g7 fage
w1 af 41 1 399 A Frg Fw (Faad
W mfas §) F WS F gHEAT FT
wsqa fFar 91 &1 (9T % graew H
% fawmifed 71 of faad ¥ sfawaa:
wrere @ wraffag & o gL
TEF FAETRY WA W 9 gawar
"EH 1 grEA fFgr w4t & I ot
€7 ¥ g3 I M0 |

1296. =it siztare wiAr - 7 fafw
YT WETH AN HAT I T BT FA
w3 fi |

(%) 7ar gz @9 & f& wawgm
# sggfam sfasi s\ agglfes wfw
wifidi & @i F fedt afe oy
Forrg ¥ fFY I I wETEl A
grgifas qram | &1 Feara ft avgw
7 ¥ fagum §

(@) afz g, a1 w1 FHIT ™
fram g3 wfgars @ F 937 9T fq=ie
san fagd ma @ 58 agfaa fam
Fgm g as ; A%

() afz agi at o s FrINW § ?

fafe e T ww wea feam
# Trva Wl (st e Tw) < (W) @
(7). UATA FIFT FT W ATAA K
grifag fearmm & 1 99%F SOt @Y
e Y o @ 2

F i of M

rm’r! inai

1297. SHRI SRADHAKAR SUPAKAR:
Will the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether the formation of the Monopo-
lies Commission has been completed ;

(b) if so, whether it has started function-
ing ; and

(c) the names of members who have been
appointed to the Commission ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Yes, Sir. .

(b) It would start functioning after the
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Chairman and the members take cath of
office and of secrecy as provided in the Act.

() The Commission consist of Mr, Justice
A. N. Alagiriswamy, Judge, High Court of
Madras as Chairman and Shri D. Subramani-
an (Director of Inspection, Central Board of
Direct Taxes) and Dr. H. K. Pranjpe (Profes-
sor, Indian Institute of Public Administration)

as members.

Elections Petitions pending in High Courts
and Supreme Court
1298, SHRI SRADHAKAR SUPAKAR :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) how many cases of election disputes
arising out of the mid-term elections and bye-
elections are now pending disposal in different
High Courts and the Supreme Court ; and

(b) how many of such cases are pending for
more than one year ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF LAW (SHRI JAGANATH
RAOQO): (a) The required information is as
follows :—

SRAVANA 13, 1892 (SAKA)

Mid-term Bye-
Elections  Election
Election petitions pend-
ing in High Courls 8 3
Appeals pending in the
Supreme Court 18 2

(b) 9 election petitions and 4 appeals are
pending more than one year in the High Courts
and the Supreme Court, respectively.

Enguiry against Cement Allocation and
Coordinating Organisation

1299. SHRI INDRAJIT GUPTA :
SHRI ISHAQ SAMBHALI :
SHRI DHIRESHWAR KALITA :
SHRI SARJOO PANDEY :

DR. RANEN SEN :

Will the Minister of COMPANY AFFAIRS
be pleased to refer tothe reply given to Un-
starred Question No. 6979 on the 2lst April,
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1970 and state :
(a) whether the enquiry against the Ce-

ment Allocation and Coordinating Organi
has since been completed ; and

(b) if so, the findings thereof and the action
taken thereon ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Instructions are being issued to
Registrar of Companies for prosecution of the
company and directors responsible for contra-
:;;Gﬁon of Section 293A of the Companies Act,

mmhudwmmoxm.m,

1300. SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :
SHRI DHIRESHWAR KALITA :
SHRI K. HALDER :
DR. RANEN SEN :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the particulars of the licences issued so
far in favour of the Indian Oxygen Ltd. ;

(b) what are the licences utilised by this
Company so far;

(c) whether any further applications for
licences have been made by this company ; and

(d) if so, the details thereof?

THE DEPUTY-MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA): (a) During the period
1-1-1956 to 30-6-1970, in all 46 licences have
been issued to M/s. Indian Oxygen Ltd. De-
tails of all licences issued are published from
time to time in the Weekly Bulletin of Indus-
trial Licences, Import Licences and Export
Licences; the Weekly Indian Trade Journal
and the Monthly Journal of Industry and
Trade. Copies of these Journals are supplied
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to the Lib:'ar)r of the Parliament.

(b) All the licences issued, except two have
been implemented. One Licence issued in 1967
and another issued in 1970, are at various
stages of implementation.

(c) and (d). Seven other applications were
received from this company of which six have
since been rejected and one is under examina-
tion. Of the six applications which have been
rejected, two each were for manufacture of
Nitrous Oxide and Dissolved Acetylene and
one each for manufacture of Oxygen and
Nitrogen.

Personnel of Board of Directors of Indian
Oxygen Ltd.

1301. SHRI INDRAJIT GUPTA:
SHRI J. M. BISWAS;
SHRI ISHAQ, SAMBHALI :
SHRI K. HALDER :

DR. RANEN SEN:

Will the Minister of COMPANY AFFAIRS
be pleased 10 state :

(a) the names and particulars of the pre-
sent members of the Board of Directors of the
Indian Oxygen Ltd.;

(b) who are the nominees of the British
Oxygen Company Limited, U.K. on the Board
of Directors of the Indian Oxygen Ltd. ;

(c) whether nominees of any other organi-
sation are on the Board of Directors of the
Indian Oxygen Ltd. ; and

(d) ifso, the names of those organisations
and their nominees ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
As per Balance Sheet of the Indian Oxygen
Lid. for the year ended 30th September, 1969—

(a) the names and particulars of the mem-
bers of the Board of Directors of the company
were as under &

Shri N. Dandeker
Shri A. K. Sen

B0OO shares
100 shares
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Mr. K. Hartely 100 shares
Shri H. Ghosh 242 shares
Shri K. Gopalakrishna 133 shares
Mr. R. C. Hesketh-Jones 100 shares
Mr. J. 5. Hutchisdn 100 shares
Shri A. K. Mukerji 100 shares
Mr. L. E. Smith 100 shares
Shri M. A. Sreenivasan 294 shares
Mr. S. R, Stephens 100 shares
Shri V. N. Swamy 428 shares
Shri P, C. Barr Qualification shares

to be acquired.

(b) The names of the nomineess of the
British Oxygen Company Ltd,, U. K. on the
Board of Directors of the company were :—

Shri A. K. Sen

Mr. K. Hartley

Mr. R. C. Hesketh=Jones

Mr. J. 5. Hutchison

Mr, L. E. Smith

(c) and (d). Information is being collected
and it will be placed on the Table of the House.

dwd T At & ford ol AT ami
fusai & Frsrior Wt sivarmd

1302. =t aoawn fog gaag :
R At g @A F1 Fr F4 fw

() g&r WA W @
FAWFATHT 1 T FE g 7% g
gl aar arAr fesai & fawfor &
YAl 1 A FT g #R

(=) == atsrr ¥ Peadt sragasana
Fr qfa g &Y graEar g ?

WA WA (ot Am)  (F) W
oA ¥ gy mga & faeafafas @
£t & gardy fesal & fag sqaeqr
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o g —
(i) Wgm — 1099w
(i) gardt fest  — 168
(iii) ¥ F1T — 20

(@) smasgsarai &t gfa "9
T fad wwww &Y wifm ¥ &
iy ) R o Fara g wrEn Arsd
gfafg &t e #r fawmfal & ger
¥ qagwardl &1 gF: FFAT  Sar
MR

Introduction of Faster Trains Like Raj-
dhani Express

1203. SHRIS.C. SAMANTA: Will the
Minister of RAILWAYS be pleased to state :

(a) what is the programme of his Ministry
to introduce faster trains on the pattern of
Rajdhani Express on more routes ;

(b) in what priority and in which Zonal
Railways such schemes are in progress ; and

(c) whether the periodicity of the Rajdhani
Express is likely to be extended from once in a
week to daily service between New Delhi and
Howrah ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Investigations and
trials are in progress for introduction of fast
trains on the pattern of Rajdhani Express on
the New Delhi—Bombay Central route (Nor-
thern, Central and Western Railways) at a
maximum speed of 120 km. per hour and the
Delhi—Ahmedabad (Metre Gauge) Route (Nor-
thern and Western Railways) at a maximum
speed of 100 km. per hour.

(c) The periodicity of the service between
New Delhi and Howrah is twice in a week and
there is no proposal at present to increase it to
daily service.

SRAVANA 13, 1892 (SAK4)
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Non-payment of Salary to Employees Work-
ing in Baroda House for the Suspension
period (Northern Railway)

1304. SHRI K. M. MADHUKAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whetherit is a fact that Government
had decided to withdraw cases against the
Railway employees working in Baroda House
who were involved in the agitation in July—
August, 1965 ;

(b) whether itis a fact that the period of
suspension between 28th July, 1965 and 21st
September, 1965 was treated as on duty and
most of the employees were reinstated and
paid full salary for the above period ;

(c) whether there are some employees
against whom cases were withdrawn but they
have not been paid salary for the suspension
period ;

(d) if so, the names and number of such
persons and the reasons for not giving them the
due salary ; and

(e) the action Government propose to take
to do justice to these employees and the date
by which they will be paid salary ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). Out of 36 cases of employees
withdrawn from the court, full payment was
not made in the cases of the following five

cmployees :
1. Shri Badri Dass Sharma, Clerk ;
2. Shri Jagdish Lal Luthra, Clerk ;
3. Shri Ved Prakash Gupta, Clerk ;
4. Shri Randhir Singh, Tracer ; and
5. Shri K. K. Bhatnagar, Clerk.

The suspension period in their cases was al-
lowed to remain as such by the competent
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authority as they had not made & request for
the treatment of suspension period as leave
due.

(2) The suspension period of the five em-
ployees could be regularised as leave due if they
had made such a request in accordance with
the rules regulating such cases but no such
request has been received from them.

Production of Watches by H. M. T. im
Collaboration with Japan

1305. SHRI K. M. MADHUKAR :
SHRI DHIRESHWAR KALITA :
SHRI P. C. ADICHAN :

SHRI RABI RAY :
SHRI C. JANARDHANAN :
SHRI G. VENKATASWAMY :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state @

(a) whether the scheme submitted by the
Hindustan Machine Tools for expansion of
its watch production with Japanese collabora-
tien has been considered ; and

(b) if so, what decision bas been taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI M.
R.KRISHNA) : (a) Yes, Sir.

(b) Government have approved of the
scheme submitted by Hindustan Machine
Tools Ltd. for expansion of their watch produc-
tion with Japanese collaboration.

Machine Building Capacity

1306 SHRI N. SHIVAPPA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that duec to the
absence of adequate machine building capacity
in the country rapid growth of the plastic
processing sector is being impaired ; and
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(b) t he steps Government propose to take to
meet the gap in respect of the machine build-
ing capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) The existing capacity
for manufacture of plastic processing machinery
is not adequate to meet the growing demand
for such machinery.

(b) A few schemes for creation of addi-
tional capacity for the manufacture of plastic
processing machinery is under the active
consideration of the Government, Government
have also recently published through a Press
Note an illustrative list of items where there is
likely to be sustained demand and scope for
investment and creation of additional capacity.
Plastic Processing machinery is included in
that list.

Self-gufficiency in Telephone Cables

1307. SHRI ARJUN SINGH BHADO-
RIA : Willthe Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether India is self-sufficient in tele-
phone cables ; and

(b) if not, the steps that are being taken to
achieve self-sufficiency in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b) (i) The capacity for manufacture of
Dry Core Tele-communication Ca-
bles at the Rupnarainpur Factory
of M/s. Hindustan Cables Ltd., is
being expanded from 3,200 K. M.
per annum to 8,000 K. M. per
annum on double shift basis,

(ii) A letter of intent has been issued
to Mfs. Traco Cables Co. Ltd,,
Ernakulam, Kerala for a capacity
of 1000 K.M. per annum Telecom=
munication Cables,
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(iii) It is proposed to create an addi-
tional capacity of 5,000 K. M. per
annum of Tele-communication
cables in the Public Sector.

Protection to Small Scale Industries

1308. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
be pleased to state :

(a) whether there is any proposal under
consideration of Government to protect the
small scale industries statutorily ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). Both the
Administrative Reforms Commission and the
Government delegation to Japan have propos-
ed in their Reports statutory protection to the
Small Scale Industries. The proposal is under
consideration of the Government in consulta-
tion with the State Governments.

.- es to Redu H .l.- of P
Engaged on Scavenging Work

1309, SHRI ARJUN SINGH BHADO-
RIA : Willthe Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether Government have taken or
propose to take any steps to reduce the degra-
dation and hardship suffered by persons enga-
ged in scavenging work ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
Yes, Sir. During the Second Five Year Plan,
a scheme for cradication of the practice of
carrying night soil as head loads by providing
financial assistance to the local bodies for the
purchase of wheel barrows/hand carts was
introduced. "Since the Third Five Year Plan,
the scheme of ‘improvement of working and
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living conditions of sweepers and scavengers’
which includes the above mentioned scheme
has been taken up as a high priority scheme
under the Centrally Sponsored Programme.
The financial assistance given to the State
Governments for this scheme during the Second
Plan, Third Plan, 1966-67 to 1968-69 and
funds allocated for the Fourth Plan is given in
the statement laid on the Table of the House.
[Placed in Library. See No, LT—3837/70).

Assets of Big Business and Industrial
Houses

1310. SHRI SHRI CHAND GOYAL:
Will the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the big business
and industrial houses have become bigger
during the decade ;

(b) the number of such houses which pos-
sess assets worth more than rupees twenty cro-
res ; and

(c) whether Government consider their
existence opposed to the social set up which
Government claims to build up ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) The Monopolies Inquiry Commission had
shown the asscts of the 75 industrial houses at
Rs. 2606 crores in 1963-64. The assets of these
75 industrial houses, on the basis of their come
position shown by the Dutt Committee in its
report, aggregated to Rs, 4032 crores in  1967-
68.

(b) According to the study made by Shri
B. Dutta, on the basis of the composition of
industrial houses as adopted by the Dutt Com-
mittee, 48 industrial houses had assets of more
than Rs. 20 crores in 1967-68.

(c) The attention is invited to the objecti=
ves and the provisions of the Monopolies and
Restrictive Trade Practices Act, 1969 relating
to avoid of conc ion of ec i
power to the common detriment.
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Survey of Ludhiana-Chandigarh-Jagadhri
Railway Line

1311. SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be pleased to
state :

(a) whether Government have decided to
conduct a fresh survey of the proposed
Ludhiana-Chandigarh-Jagadbri Railway line ;

(b) whether the States of Punjab and Har-
yana and the Union Territory of Chandi-
garh bave deposited their share of the cost of
survey ; and

(c) when the survey is likely to be under-
taken and when it will be completed.

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Yes.

(c) Preliminary arrangements for starting
the survey work are being made, The survey
is likely to be completed in abouta year's
time,

Demand for Primary School for Railway
Employees’ Children at Chandigarh

1312. SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be pleased to
state :

(2) whether the Railway employees of
Chandigarh Railway Station have been
demanding the setting up of a Primary School
for their children ;

(b) whether the children have to walk
several miles to Manimajra for attending the
Primary classes ; and

(c) whether he had, in the Zonal meeting,
declared that the school would be set up and
if s0, whether it would be set up this year ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) No. Manimajra is within a radius of 1}
miles from Railway Station, Chandigarh.

(¢) No such declaration is available in the
record of the meeting of the Informal Consul-
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tative Committee for Northern Railway held
on 8.5.1970.

Memorandam by Assam State Council of
CPI

1313. SHRI DHIRESHWAR KALITA :

Will the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a memorandum
on behalf of the C.P.I. Assam State Council
was submitted to the Railway Minister at
Gauhati on his one day visit to Assam in the
month of June, 1970 ;

(b) if so, the details of the memorandum ;
and

(¢) Government's reaction thereto item-
wise in details and the decision to this effect
and the time limit for implementation ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes, Sir.

(b} A statement is placed on the Table of
the Sabha.

(c) The points raised in the memorandum
are under active consideration.

Statement

Points Raised in the Memorandum of Utrgent Needs

of Railways Development of Assam and Burning

Problem of Railway Workers Handed over to M, R,

at Gauhati in Fune 1970 by State Council (Assam),
the Communist Party of India

1. Extension of B. B. Line to Gauhati.

2. Scrapping all automation schemes and
immediate withdrawal of those alrcady
implemented on N. F. Railway to afford
employment opportunities.

3. (a) Setting up Assamese medium schools
including primary schools at all im-
portant centres of N. F. Railway,
Assam.

{b) The proposed High School at Mali-
gaon should be taken over by N.F,
Railway.
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4. Restoration of cadre position as on 1.4.67
in respect of class III and class IV cate-
gories.

5. Services of casual labour, who are conti=
nuously in service for more than 5-7

years, should be regularised.

6. Inadequate housing facilities on N. F.
Railway and need for its immediate
construction to the entitled staff.

7. Revision of Assam Compensatory Allo-
wance,

8. Granting of adequate interim relief to
N. F. Railway staff considering the low
rate of wages prevailing there.

Purchase of Coal from Mine-Owners who
have Implemented Recommendations of
Coal Mines Wage Board

1314. SHRI P. C. ADICHAN: Will the
Minister of RAILWAYS be pleased to state :

(a) whether itisa fact that Government
purchase coal from those coal mines only which
produce certificates from the Regional Labour
Commisgioner (C) to the effect that they have
implemented the recommendations of the Coal
Mines Wage Board ; and

(b) the names of the coal mines which have
submitted such certificates to the Railway
authorities ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) A 1t showing the of col-
licries supplying coal to the Railways which
have submitted the certificates is laid on the
Table of the House. [Placed in Library. Ses No.
LT—3838/70].

Allotment of Steel Sheets to M/s. Standard
Drum and Barrel Masufacturing
Company

1315. SHRI SITA RAM KESRI: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to refer to the reply given to Unstarred Ques-
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tion No. 7771 on the 28th April, 1970 regard-
ing the allotment of steel sheets to M/s. Stan-
dard Drum and Barrel Manufacturing Com-
pany, Bombay and state:

(a) whether Government have since collec-
ted the requisite information ;

(b) il so, the details thereof; and

(c) if not, how much more time they are
likely to take and the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R.KRISHNA) : (a) to (¢). The informa-
tion is required for a period, which is more
than 10 years, and various authorities/firms had
to be addressed. A part of the information has
been compiled while the remaining is yet to be
received. As soon as this is received, the
complete information will be laid on the Table
of the House.

Sale of Steel Sheets by Indian Oil Corpora-
tion to M/s. Standard Drum and Barrel
Mifg. Co., Bombay

1316. SHRI SITA RAM KESRI: Will the
Minister of STEEL AND HEAVY ENGINE-
ERING be pleased to state :

(a) whether it is a fact that the Indian Oil
Corporation have sold 1,300 tons of steel sheets
to M/fs. Standard Drum and Barrel Manuface
turing Co., Bombay ; and

(b) ifso, how thesaid quantity of steel
sheets was utilised by them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). The information
is being collected and will be laid on the Table
of the House.

Investment by Private Sector
1317. SHRI P. K. DEO: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT AND
INTERNAL TRADE be pleased to state :

(a) whether the private sector recently has
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not registered any rise in its investment ;

(b) if so, whether the attention of Govern-
ment has been drawn to a report published in
the Statesman dated the 16th June, 1970 ; and

(c) if so, the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) There has been
substantial increase by way of capital issues
during the first half of 1970 as compared to
the same period in 1968 and 1969.

(b) and (c). The report in the ‘Statesman’
dated 16th June, 1970, has been scen. As the
revised licensing  policy came into effective
operation only from March, 1970, it is too early
to assess its detailed impact on the investment
climate, particularly in respect of investment
propositions below Rs. 1 crore which is the
revised exemption ceiling, subject to certain
conditions.

Ex-factory and Market Prices of Corru-
gated Iron Sheets

1318. SHRI M. MEGHACHANDRA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the ex-factory price of Corrugated Iron
Sheet per ton in the different Steel Plants of
India;

(b) the prevailing market price of C.I.
Sheet per ton in the main cities of India in-
cluding Imphal in the months of June and
July, 1970 ; and

(c) the total quantity of C. I. Sheet brought
inside Manipur by the firms selling C. I. Sheet
in Manipur during 1969 and 1970 tll date
and the price at which tbe said C. L. Sheet
has been disposed of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) The price of Galvanised
Corrugated sheets is uniform for all the main
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Steel Plants. The prices are F. O. R. destina-
tion and not ex-Plant. The present base price
Pper tonne is Rs. 1,866/« for tested quality.

(b) Market price of Galvanised Corrugated
Sheets in Imphal during June and July was
between Rs. 2,900 and Ra 3,100 per metric
tonne. Prices reported from Calcutta, Delhi,
Bombay and Madras during June and July,
1970, show a premium wvarying between Rs.
500 and Rs. 900 per tonne.

(c) This information is not available,

Financial Assistance to Small-scale Indus-
tries in Manipur

1319. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-~
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) the financial agencies helping small
scale industries in Manipur and the amount of
financial help so far granted to the small scale
industries during 1969-70 in detail ; and

(b) the fund earmarked for aid and assis-
tance to such industries and also to the hand-
loom industry of Manipur during 1970-71 in
detail ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA) : (a) and (b). The infor-
mation is being collected from the Manipur
Administration and will be laid on the Table
of the House.

New Railway Line from Badarpur
(Silchar) to Jiribam (Manipur)

1320. SHRI M. MEGHACHANDRA :
Will the Minister of RAILWAYS be pleased to
state :

(a) whether any proposal for a new Rail-
way line from Badarpur (Silchar) to Jiribam
(Manipur) and beyond is under consideration ;
and

(b) if so, whether any decision has so far
been taken in this regard ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) No.

(b) Due to paucity of funds and lack of
adequate traffic justification, this proposal can-
not be considered at present.

Budget for Welfare Services of Social
Welfare Board, Manipur for 1970-71

1321. SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the proposed budget for Welfare services
of the Social Welfare Board, Manipur for the
year 1970-71 ;

(b) the details of the programme in both
the Scheduled Caste and Scheduled Tribe
areas of Manipur with their total proposed
expenditure, respectively ; and

(¢) the assessment of the work done by the
Board in Manipur during 1969-70 with special
reference to the Scheduled Castes and Schedul-
ed Tribe arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAQ): (a) A sum of
Rs. 3,75,500 has been provided for Welfare
services in Manipur.

(b) The Central Social Welfare Board/
State Social Welfare Advisory Board has no
such programme exclusively for the welfare of
Scheduled Tribe peoplefareas in any State/
Union Territory.

Under the centrally sponsored welfare
schemes an amount of Rs. 26.18 lakhs for
Scheduled Tribes and Rs. 0.58 lakhs for Sche-
duled Castes, are proposed to be spent during
the year 1970-71 (vide details at Annexure I.)

(c) The State Boards have no specific pro.
grammes for Scheduled Castes and Scheduled
Tribes areas.
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Annexure I

Details of the programme under the Centrally
sponsored Schemes for 1970-71 in Manipur

Rs. in lakhs
A. Scheduled Tribes
l. Post-matric scholarship 1.38
2. Girls’ hostels 0.40
3. Tribal Development Blocks 24,00
4. Cooperation 0.40
Total (A) ¢ 26.18
B. Scheduled Castes
1. Post-matric scholarships 0.08
2. Improvement in working
and living conditions of
pers and ng 0.50
Total (B) : 0.58
Shortage of Cement in Manipur

1322. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether there has been scarcity of
cement in the Imphal market in Manipur
during the last few months causing great in-
convenience to the public ;

(b) whether the price of cement has also
gone up due to this shortage and also due to
blackmarketing ;

(c) if so, the steps taken by the Government
of Manipur to meet the situation ; and

(d) the reason for this kind of scarcity
caused during the last few months in Manipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) There was a tem-
porary scarcity of cement in Manipur between
January to July, 1970.
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(b) The prices did not rise beyond the limits
fixed by the Manipur Government and there
are also no reports of blackmarketing in
Cement,

(c) and (d). The scarcity was temporary
mainly due to non-availability of Railway
Wagons and Booking restrictions. Steps have
been taken for allotment of the required num-
ber of wagons and the stockists have now
received cement. The position is expected to
improve further,

Loss due to Pilferage of Coal

1323, SHRI D. N. PATODIA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that every year the
Railways lose a substantial amount of money
over the pilferage of coal ;

(b) whether itis also a fact that this hap-
pens because there is no foolproofl method of
checking the consumption of coal after it has
been loaded into the engine ;

(c) whether any estimate of the loss incur-
red per year have been prepared ; and

(d) what steps have been taken to curb the
loss ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) No ; coal bunkers on the engi d
are provided with calibration marks. Coal
[ d is d by of these calibra-
tion marks at the end of the trip,

(c) No estimate of the loss due to pilferage
has been prepared.

(d) The following preventive measures are
taken on the Railways :

1. Escorting of coal special by R. P. F.
staff,

2. Joint checking of coal wagons at
loading and unloading points,

3. Deputation of plain clothes staff at
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various black spots to collect intelli-
gence and unearth gangs responsible
for coal pilferage.

4, Strengthening of R. P. F. staffat
important coal sheds/dumps and
loco sheds.

5. Surprise checks at loading and
weighment points jointly by R. P. F.
and Mechanical Department for in-
sufficient operation of locos leading
to excess consumption.

6. Dealing with staff involved in coal
pilferage under penal sections of
law and RP (UP) Act.

7. Detailing of pickets and patrols in
big and important yards.

8. Verification of antecedents of labou-
rers handling coal.

9. Proper stacking of coal in running
sheds.

10. An All India coal saving Drive has
been launched with effect from
1.5.1970 and it continues.

Heavy Engineering Corporation equip-
ment for Bokaro Steel Plant

1324. SHRI D. N. PATODIA :
SHRI KANWAR LAL GUPTA :
SHRI PREM CHAND VERMA :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the Heavy En-
gineering Corporation is not in a position to
cope up with the needs for producing equip-
ments necessary for the Bokaro Steel Plant ;

(b) whetheritis also a fact that any delay
in effecting supplies to the Bokaro Steel Plant
will adversely affect the construction schedule
and it will be delayed further ; and

(c) if 30, to what extent the Heavy Engineer-
ing Corporation has committed itself for
effecting supplies to Bokaro and whether it
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will be possible for the Heavy Engincering
Corporation to keep it up and, if not, how the
needs of the Bokaro Steel Plant are going to
be distributed for supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a)to (c). The Heavy Engineer-
ing Corporation is fully equipped to cope with
the supplies of equipment and structurals in
accordance with its contractual commitments
with the Bokaro Steel Ltd. Its total commit=
ments for supply are 72235 tonnes of equip~
ment, for supply by 1971-72, and 27210 tonnes
of structurals to be supplied by 1970-71, Asat
present, the supplies of equipment bave fallen
short of the phased deliveries laid down in the
Contract. However, constant efforts are being
made to make up the arrears in as short a time
as possible and to keep up supplies so as not
to delay the construction of the Bokaro Steel
Plant. For this purpose, some orders have
already been off loaded by the Heavy Engineer-
ing Corporation to other indigenous suppliers
and arrangements for import of some difficult
and sophisticated items have also been made.
There is no doubt that the construction sche-
dule of the Bokaro Steel Plant will be adverse-
ly affected if the past shortfalls are not rapidly
made up and the future supplies are pot in
accordance with the required sequence of
deliveries.

Exemption of big Industrial Houses from

application of Monopolies and restrictive
Trade Practices Act, 1969

1325. SHRID. N. PATODIA : Will the
Minister of COMPANY AFFAIRS be pleased

to state :

(a) whether it is a fact that an officially
sponsored study on India's marketing has
strongly recommended exemption of top indus-
trial houses from the application of the Mono-
polies and Restrictive Trade Practices Act,
1969 so that they could expand their produc-
tion freely and meet the requirements of over-
seas sale ;

(b) whether Government have considered
the suggestion ; and
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(c) if so, their reaction in this regard ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c). Only a preliminary report of a
study on ‘India’s export maketing’ by the In-
dustrial Development Service has been received
by the Ministry of Foreign Trade for discus-
sion. The final report is yet to be received ;
the recommendations contained therein will
be considered by Government,
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Export of Steel

1327. SHRIMATI SHARDA MUKER]JEE:
Will the Minister of STEEL AND HEAVY
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ENGINEERING be pleased to state :

(a) the progress made in the export of
finished iron and steel to various countries
upto the 30th June. 1970 ;

(b) the total quantity of iron and steel
which is to be exported during the year 1970-71
and how it compares with the quantity exported
in the last three consecutive years ; and

(c) the steps being taken to see that our
mineral stock is not depleted by export and
that the expansion of our steel plants is main-
tained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI MOHD. SHAFI
QURESHI): (a) A quantity of 1,25,578
tonnes of pig iron and 1,456,761 tonnes of steel
was exported during the period April to
June 1970.

(b) The quantity of iro, and steel exported
during the last three years was as under :

In tonnes
1967-68 1968-69 1969.70
12.27 lakhs 16.23 lakhs 13,48 lakhs

The export target for the year 1970-71 is
still under consideration, In view of the increa-
sed internal demand it is anticipated that this
will be lower than the level of exports reached
during 1969-70.

(c) There are sufficient reserves of iron ore
in the country to mect the expansions of the
steel plants, notwithstanding the export of iron
ore which is taking place at present.
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Construction of Rural Industrial
Estates in States

1329. SHRI HEM RA]J : Will the Minister
of INDUSTRIAL DEVELOPMENT AND
INTERNAL TRADE be pleased to state :

(a) the total number of Rural Industrial
Estates constructed in the country State-wise
to date ;

(b) the number of them lying idle and
the number out of them which are in use ; and

{c) the use to which the idle Rural Indus-
trial Estates are being put ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) 100; State-wise
details are given in the Annexure,

(b) 35 are lying idle and 65 are in use.

{c) Some ofthe sheds are being used as
godowns for storing grains etc. and some
others are being used for temporary housing
of military and police personnel,

Annexurs

Statement showing the position of rural industrial estates as on 30. 9. 1969 in different siates

Nama of Siates Functioning

Not _functioning

Completed
without
faciliti

Under cons-
truction,

~
o

"
(5]

Andhra Pradesh

Assam

Bihar

Dadara & Nagar Haveli
Goa

Gujarat

Haryana
Himachal Pradesh
J.&K.

ﬁ.p-h-l-"—l--u

I
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Tamil Nadu
Tripura
U.P

West Bengal 3

- -

65

10 25

1. Total Rural estates completed with

facilities=65 + 35=100

. Total Rural estates completed but without
facilities =10

. Total Rural estates under constructio o =125

Amendment of Hindu Religious
Endowments Act

1330. SHRI HEM RA]J : Will the Minister
of LAW AND SOCIAL WELFARE be pleased
1o state

(a) whether Government propose to bring
forward any legislation to amead the Hindu
Religious Endowments Act ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO) : (a) There is
no Central enactment called the Hindu Reli-
gious Endowments Act. However, a proposal
for implementing recommendations of the
Hindu Religious Endowments Commission by
suitable legislation is under the consideration
of the Government.

(b) Does not arise.

Rent of Vendors®’ shed on Kangra Valley
Railway Station (Northern Railway)

1331, SHRI HEM RA]J : Will the Minister
of RAILWAYS be pleased to state :

(a) the number of vendors’ Sheds construct-
ed onthe different Railway Stations of the

Kangra Valley Railway Section of the Northern
Railway with the names of the Stations;

(b) whether itis afact that before their
construction, the consent for the payment of
fixed rent was obtained by the department ;and

(c) whether itis alsoa fact that now the
demand bills, showing two to three times the
rent already fixed, are being sent and charged
from them and, if 50, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Vendors’ Sheds have been
constructed at Jawalamukhi Road and Kopar-
lahar stations, on the Kangra Valley Section
of the Northern Railway.

(b) Yes, but the rent is subject to revision
from time to time,

{c) No.
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Demand of Porters for a covered shed at
Pathankot Railway Station

1332, SHRI HEM RAJ : Will the Minister
of RAILWAYS be pleased to state :

(a) whether itisa fact that the porters of
the Pathankot Railway Station have made
a representation to the Department for the
construction of a covered shed for protection
against heavy rains ; and

(b) if so, the result thereof ?

THE MINISTER. OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Licensed Porters at Pathankot can make
use of the existing ITT Class waiting halls and
platform sheds provided for passengers. Cons-
truction of a separate shed for them is not
considered necessary.
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Training of Train Clerk of Barauni
for Promotion as Guard

1335. SHRI LAKHAN LAL KAPOOR :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) whether any qualifying period has been
fixed for the promotion of Train Clerks as
Guards ;

(b) whether any training is provided to
Train Clerks before their appointment as
Guards ;

(c) if so, what is the period of training ;

(d) whether a Train Clerk at Barauni,
North Eastern Railway, has been sent for
Guard’s training ;

(¢) whether the said Train Clerk has com-
pleted the qualifying period of service ; and

(f) ifnot, the rcasons of his being sent for
Guard’s training ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Oaly those Trains Clerks who
have putin a minimum of 5 years service are
eligible for promotion as Guards ‘C’.

(b) and (c). The information is being collect-
ed and will be laid on the Table of the Sabha.

(d) Yes.
() No.

(f) The Train Clerk in question was sent
for Guard’s training in January, 1970 due to
administrative error, His name, thercfore, has
been deleted from the list of the Trains Clerks
who are deemed to have been trained as
Guards.

Amalgamation of D. Macropolo with
Godfrey Philips

1336, SHRI MADHU LIMAYE : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether a proposal has been made for
the amalgamation of D. Macropolo (a cigarette
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manufacturing  Company)
Philips ;

with  Godfrey

(b) whether D. Macropolo was browbeaten
into amalgamation by Godfrey Philips by
saying that they would not act as their selling
agents or distributors in future ;

(c) whether this amalgamation involves
iation of foreign ge ; '

i 3

(d) whether this agreement was cleared by
the Reserve Bank despite the protest made by
a section of the shareholders ; and

(e) whether the Company Affairs Departs
ment has already opposed or will oppose this
amalgamation because it involves absorption
of a company with majority of Indian share-
holding by a predominantly foreign-owned
company and also because it involves repatria~
tion of foreign exchange and, if not, the
reasons for not opposing this merger ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY) :
(a) The application for amalgamation was
filed before the High Court of Judicature at
Bombay and the same was allowed by the
Hon'ble High Court.

(b) Shri Nariclwala, a director of the
D. Macropolo and Co. Ltd. in his letter
addressed to the sharcholders of the company,
had pointed out that “the ground on which
the proposed scheme is sought to be supported
by the majority of the directors of our company
and r ded to the shareholders is that
the Sole Selling Agreement between our com-
pany and Godfrey Philips India Ltd. will
expire on the 30th June, 1970 and that the
latter have indicated that this agreement will
not be renewed after that date and therefore,
substantial part of income and profits will
thereupon be lost to the company.” Shri
Narielwala, on the eve of hearing before the
High Court, informed the company that he
does not wish to contest the case.

(c) Yes, Sir.

(d) The matter isstill under consideration
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of the Ministry of Finance/Reserve Bank of
India.

(¢) The Company Law Board had filed a
representation in the High Court bringing to
the notice of the Court certain objections
including the one stated by the Hon'ble Mem-
ber in regard to the scheme of amalgamation,
but the Court allowed the scheme subject to
the approval of the Reserve Bank of India or
any other authority concerned being obtained
in respect of any matter for which such appro-
val is required.

Cigarette Production Capacity of Impe-
rial Tobacoo Company and Varir Sultan
Tobacco Co.

1337. SHRI MADHU LIMAYE: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) whetheritis a fact that the Imperial
Tobacco Company and Vazir Sultan Tobacco
Co. (both foreign owned) control substantial
installed capacity and production of cigarettes
in the country ;

(b) if so, the respective share of these Com-
panies or their affiliative like Vazir Sultan
Tobacco Co. in the total eapacity and produe-
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tion in the country as of today ;

(c) whether these foreign Companies in-
dulge in the malpractice of cc ting out to
weak or defunct Indian firms ;

(d) the magnitude of this contracting out
and its effect on the genuine indigenous manu.
facturers ; and

(e) what steps Government propose to take
to curb these malpractices ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). A statement
showing the total installed capacity and pro-
duction of cigarettes in the country in 1969
and respective shares of Imperial Tobacco
Company and Vazir Sultan Tobacco Come
pany is attached.

(c) and (d). At the specific request of an
Indian Cigarette Company piz. National
Tobacco Company, for assistance, Imperial
Tobacco Company, arc stated to have got
some of the brands manufactured by the
former from time to time.

(e) All aspects of the matter would be
looked into.

Statement
Figures in million pieces

Total installed Total Installed capacity of Production of
capacity production of
Cigarattes Cigarettes in Tmperial Vazir Vazir

1969 Tabacco Sultan Imperial Sultan

Company Tobacco Tobaceco Tobacco Co,
Company Company
57,688 59,714 24,240 8,880 30,038 11,842

Emoluments for Full-Time Managing
Directors and Directors

1338. SHRI MADHU LIMAYE: Will
the Minister of COMPANY AFFAIRS be

pleased to state :

(a) whether the Company Affairs Depart-
ment have received from Members of Parlia-
ment and share-holders a large number of com=

plaints about the fantastic emoluments sought
to be fixed by the managements after the abo-
lition of the managing agency system for their
full-time Managing Directors and other full-
time Directors ;

(b) if so, the list of the said companies and
their proposals about the emoluments of full-
time Directors ;
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(c) the decision of the Gompany Law Board
in respect of such of these cases ;

(d) whether any pressure has been brought to
bear onMinistry in the matter of clearing these
agreements ; and

(e) ifso, the nature of this pressure ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c). The information is being collected
and a statement will be laid on the Table of
the House.

(d) No, Sir.
(¢) Does not arise.

Inadequate Booking Clerk Facilities at
Jamalpur (Eastern Railway)

1339, SHRI MADHU LIMAYE: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether the Railways have reccived any
representation about the inadequate of Booking
Clerk facilities at Jamalpur Junction on the
Eastern Railway and the inconvenience caused
to women passengers because of the fact that
only one Booking Clerk is required to handle
two windows simultaneously ; and

(b) if so, the steps taken by the Railways to
remove these grievances ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) There are three Booking windows for
issue of third class tickets to passengers at
Jamalpur Railway station. Onec of these is
operated for 24 hours and the second is opera-
ted during the rush period from 8-00 hrs. to
10-00 hrs. in the morning and 15-00 hrs. to
18-00 hrs. in the evening. The third booking
window is operated at week ends for issue of con-
cession tickets to railway ecmployees to avoid
long queues at the booking windows opened for
public. The existing arrangements for booking
of tickets arc adequate and there is no
justification for a scparate booking counter for
ladies who have the facility of a separate
queue.
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Dispute about Congress Election Symbol

1340, SHRI MUHAMMAD SHERIFF :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the enquiry, conducted by the
Chief Election Commissioner to decide the
symbol dispute between the two rival Congress
parties, has been completed and report sub-
mitted ; and

(b) if so, the details thereof and, if not,
the time by which the enquiry would be com-
pleted and the report submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) No, Sir.

(b) Does not arise.

Review of Parts of the Constitution which
Conferred Special Privileges on Scheduled
Castes and Scheduled Tribes

1341. SHRI MUHAMMAD SHERIFF :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Government have consider-
ed to review that part of the Comnstitution
which conferred special privileges on Scheduled
Castes and Scheduled Tribes ;

(b) whether it is a fact that the present
policy has only cncouraged the creation of
wested interests ; and

(c) if so, the details thereof and the steps
taken by Gover t for the ions to
be given to all qualified for it ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) The whole question
was rewieved during the passage of the Cons-
titution (Twenty-third amendment) Act. 1969.

(b) This is a matter of opinion.

(c) Docs not arise,
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Nutritive Food for School Children in Age
Group 0-3

1342, SHRI SHASHI BHUSHAN: Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply given to
Unstarred Question No. 6863 on the 2lst
April, 1970 regarding the nutritive food for
school children in age-group 0-3 and state ;

(a) the details of the programme worked
out in respect of supply of nutrition to five
lakh children in the age group 0-3 in tribal
arcas and five lakh children in slum areas of
cities ; and

(b) the outcome of the negotiation which
was going on with the National Dairy Deve-
lopment Board for supply of milk to children ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO) : (a) The details of the
scheme are given in the statement laid on the
Table of the House. [Placed in Library. See No.
LT—3840/70]

(b) An understanding has been arrived at
with the Department of Agriculture for the
supply of double toned milk at subsidised rates
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by the Government dairies for the programme
in the slum areas of the cities of Ahmedabad,
Bombay, Calcutta, Delhi, Hyderabad and
Madras,

Four-Wheeler and Eight-Wheeler Saloon

Cars for Broad-Gange and Metre-Gange
Lines

1343. SHRI SHASHI BHUSHAN: Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Question
No. 6965 on the 2lst April, 1970 regarding
Four-Wheeler and Eight-Wheeler Saloon Cars
for broad-gauge and metre-gauge lines; and
state :

(a) whether the required information has
since been collected ;

(b) if so, the details thereof ; and

‘(c) if not, the reasons therefor and the
further time likely to be taken in collecting the
required information ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Details are given below :

Number of Saloons
Broad Gauge Metre Gauge
8 4 8 4
Wheeler Wheeler Wheeler Wheeler
Non- Non- | - Non- Non-
AC AC AC AC AC AC AC AC

As on 31-12-1959 3 2 —_ — - —_ —_ —
As on 31-12-1969 3 2 - - = = =

(c) does not arise.

Objections to Seniority List of Assistant
Station Masters of Delhi

1344, SHRI SHASHI BHUSHAN: Wil
the Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question No.
5455 on the 7th April, 1970 regarding confirma-

tion and seniority of Station Masters and
Asgistant Station Masters of Delhi Division of
the Northern Railway and state :

(a) whether the objections from the con-
cerned staff in respect of the seniority list of the
Assigtant Station Masters of Delhi have since
been received and considered ;
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(b) if s0, whether the final seniority list has
been published and confirmations made; and

(c) if not, the reasons therefor and the further
time likely to be taken in taking a final decision
in this regard ?

‘THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b} No.

(¢) The objections raised by the staff are
under examination in consultation with the
concerned Divisional authorities. It is mnot
possible to indicate the exact time likely to be
taken in taking a decision.

Cycle Industry

1345. SHRI R. K. BIRLA: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whether it is a fact that the cycle industry
is making rapid progress year by year;

(b) if so, the number of cycles of each, make
manufactured during the last three years, year-
wise ;

(c) whether it is also a fact that the Indian
cycle is much in demand in foreign countries
and, if so, the names of the countries where the
Indian cycle is in demand ; and

(d) whether the capacity of cycle industry
is adequate to meet the home and export
demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) Production of bicycles in the large scale
sector during the last three years was as
follows :

Tear Complste Bicycles (Nos.)
1967 16,94,260
1968 19,52,176
1969 19,32,611
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(fall in production due to transfer
of some units to the small scale
sector having assets in plant and
machinery upto Rs, 7.5 lakhs).

Production in the small scale sector has
increased from 3 lakh Nos. in 1966 to 5.44 lakh
Nos. in 1968-69.

Brand-wise figures of production are not
available,

(c) Yes, Sir.

The major countries to which Indian bicycles
and components are being exported are:
Indonesia, Iran, Iraq, Kenya, Malawi, Nigeria,
Singapore, Sudan, Tanzania, Thailand, Ugan-
da,U.A.R, U.K,, U.S. A, West Germany,
Yogoslavia and Zambia.

(d) Yes, Sir.

for

Non-availability of wag
of fodder in Rajasthan

1346. SHRI R. K. BIRLA: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Districs hit
by famine in Rajasthan in May-June, 1970
faced extreme shortage of fodder due to non-
availability of wagons ;

(b) whether it is also a fact that fodder for
Rajasthan famine hit districts was procured
from Punjab, Haryana and Delhi but could not -
be despatch of the sBortage

i in time b

of wagons ;

(¢) if so, the number of wagons asked for
and the number of wagons supplied for the
purpose ;

(d) the reasons for which wagons could not

be made available for such an important
cause ; and
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(¢) the action taken or proposed to be taken
against those who were responsible for the
lapse?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to (c). There was no shortage
of wagons for movement of fodder to drought
affected areas in Rajasthan. However, there
was some delay in receipt of the loading pro-
gramme from the Rajasthan Government. The
indents at the loading points were also not
adequate to arrange movement sufficiently in
special and piecemeal loading had to be done.
Despite these factors, during May and June
1970, 4764 metre gauge wagons were loaded
with fodder to drought affected areas in
Rajasthan from Punjab, Haryana and Delbi
against demands for 5165 metre gauge wagons,
including those awaiting clearance at the end
of April 1970,

(d) and (¢). Do not arise.
Strike in Pablic Sector Steel Plants

1347. SHRI R.K. BIRLA :
SHRI YAJNA DATT SHARMA :
SHRI RAM CHARAN :
SHRI RAGHUVIR
SHASTRI:
SHRI SHIV KUMAR SHASTRI:

SINGH

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state s

(a) the names of the Steel Plants in the
public sector where the workers had gone on
strike during the last three years, year-wise ;

(b) the number of workers who went on
strike during the above period in cach Plant
and each time ;

(c) for how many days they remained on

strike during the above period, each time and
Plant-wise ;

(d) the reasons for the strike, each time;
and

(¢) the loss suffered by each Plant on this
account during the above period?

THE DEPUTY MINISTER IN THE MI-
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NISTRY OF STEEL AND HEAVY ENGINE-
ERING (SHRI MOHD. SHAFI QURESHI) :
(a) There have been strikes in all the Steel
Plants in the public sector which are at Bhilai,
Durgapur and Rourkela including the Alloy
Steels Plant at Durgapur.

(b) to (¢). Time and labour involved in
collecting this information would not be com-
mensurate with any advantage that may be
gained.
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Foreign experts at Bokaro

1353, SHRI BENT SHANKER SHARMA :
SHRI PREM CHAND VERMA ;

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the number of foreign technicians at the
Bokaro Steel Plant with the maximum and
minimum salary paid to them together with
other facilities in the shape of free furnished
accommodation, car and other perquisites and
their value of at the market rate ;

(b) how many of such posts could be filled
by the Indian Technicians direct or after some
training under them ; and

(c) how long willit take to Indianise all
such jobs handled by foreigners ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) There were 157 Sovict
specialists working at Bokaro Steel Plant at the
end of June, 1970, The maximum and mini-
mum salary paid to them is as indicated below:

i (in Roubles)

Designation Monthly Salary  Monthly Reimbursement Transfer Allawanee
Maximum Chief E U' 380 468 140
Minimum Senior Foreman 116 248 74

Instructor
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Bokaro Steel Ltd. bas to incur capital
expenditure of about Rs. 33,000 for each
specialist on providing a furnished house.
In addition, common facilities like school, club,
canteen and mess facilities have also been
provided under the contract, the estimated
expenditure on which is Rs. 15.5 lakhs. Free
conveyance facilities for official duties are also
provided. The market value for these facilities
bhas not been assessed.

(b) and (c). The services of Soviet Specialists
for providing advisory services for the construc-
tion and commissioning of the Plant are being
obtained from time to time in consultation with
thie Management of the Bokaro Steel Ltd, The
number of the Soviet Specialists is kept to the
minimum consistent with the responsibilitics of
the Soviet Organisation, M/s. Tjazhpromexport,
who provide consultancy services and
supervision for the satisfactory construction and
commissioning of the Plant. Indian Engineers
are fully and closcly associated with the Soviet
Specialists in their work.

Elimination of Railway Accidents

1354, SHRI 5. M. BANERJEE: Will the
‘Minister of RAILWAYS be pleased to state :

(a) what further steps have been taken to
eliminate or minimise accidents on the Rail-
ways; and

(b) whether the reports of the various Com-
missions have been implemented and, ifso,
whether a copy of the decision taken by
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Government will be laid on the Table of the
House ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) As the largest single factor
responsible for accidents is failure of railway
staff, Safety Organisations set up on the railways
have been engaged in inculcating safety
consciousness amongst staff connected with the
running of trains and in emsuring that they
bave a proper understanding of the prescribed
safety rules, Further, spotchecks are made to
see that staff do not violate the safety rules and
indulge in short-cut methods. Inquiries are
held into all accidents and those held responsible
are given deterrent punishments. In addition,
if an inquiry reveals any other shortcomings or
lapses, action is taken to see that they do not
recur. Technological improvements in the
shape ofimproved signalling and interlocking,
track circuiting, etc. have also been made to
the extent feasible.

(b) Presumably the reference is to the Com-
mitteesappointed by the Government to enquire
into the causes of accidents and suggest measures
to minimise them. The two Committees-Kunzru
Committee (the Railway Accidents Committees
1962) and Wanchoo Committee (the Railway
Accidents Inquiry Committee-1968)—submitted
their Reports in two parts. Copies of these
Reports and the decisions taken by the Govern-
ment on the vari ions and
mendations contained in these Reports were
laid on the Table of both the Houses of
Parliament on dates as indicated below :

1
obser

Date when laid on the Table of both Houses
of Parliament

(i) Part1of the Report of the Railway
Accidents Committee-1962.
(ii) Views on Part I of the Report of the
Railway Accidents Committee-1962.
(iii) Part I of the Report of the Railway
Accidents Committee-1962.
(iv) Views on Part IT of the Report of the
Railway Accidents Committee-1962.
(v) Part I ofthe Report of the Railway
Accidents Inquiry Committee-1968.

December, 1962.
January, 1963,
November, 1963.
February, 1964,

December, 1968,
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Date when laid on the Table of both
Houses of Parliament

(vi) Views on Part I of the Report of the
Railway Accidents Inquiry Committee-
1968.

(vii) Part II of the Report of the Railway
Accidents Inquiry Committee-1968.

(viii) Views on Part II of the the Report
of the Railway Accidents Inquiry
Committee- 1968,

Along with Budget Papers in Feburary, 1969

August, 1969,

February, 1970.

The Railway Accidents Committee 1962
made, in all, 377 recommendations and 85 ob-
servations in the two parts of its report. A
majority of these recommendations bave al-
ready been implemented and include some
which are of a continuous nature. Only 23
recommendations are at various stages of im-
plementation—some being in the final stages,
These recommendations are such as can
be implemented only on a programmed
basis subject to the availability of funds or
require action to be taken by other organisa-
tions.

The Railway Accidents Inquiry Committee—
1968 made, in all, 544 recommendations and
185 observations in the two parts of its report.
Necessary action to implement these recom-
mendations along the lines indicated in the
views of the Ministry of Railways has already
been initiated and their implementation is be-
ing watched vigorously.

Allocation of Raw Material and Financial
Aid to Sick Industries in West Bengal

1355, SHRI JYOTIRMOY BASU :
SHRI K. HALDER :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether the West Bengal Government
have approached the Centre for a more liberal
allocation of raw material and adequate finan-
cial aid to revive several sick industries and
resurrect dead ones in the State ;

(b) if so, the details thereof ; and

(c) the action taken by the Central Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R, KRISHNA): (a) and (b). The West
Bengal Government have drawn the attention
of Government of India to the requirements of
certain raw materials like steel, steel sheets
thinner than 20 gauge, solvent oil and certain
raw materials required for carding machines
and the like. The details are being ascertained
for sceing how far the assistance can be given.
On the financial side, the proposal has been to
hold a conference with the Reserve Bank and
other concerned interests. The need for reviv-
ing the closed textile mills has also been em-
phasised by the Government of West Bengal.

(¢) These matters are recieving attention in
the Ministries concerned.

Prices of Dal in West Bengal

1356. SHRI JYOTIRMOY BASU: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE be pleased
to state :

(a) the weekly wholesale and retail prices
of Dal in Calcutta, Howrah and Sub-divisional
Headquarters of 24 Parganas District, West
Bengal, from January 1 to June 25, 1970 ;

(b) the causes of increasc or de-crease in
Prices ; and

(c) whether itis afact that about 7,250
tonnes of dal had accumulated (till June 17,
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1970) in the Eastern Railway Goods Shed and
wagons at Howrah despite repeated requests
to the merchants concerned to clear their
consignments ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) Statement I showing
the weekly wholesale prices of Dals at Calcutta
from weck ending 2-1-70 to week ending
26-6-70 is laid on the Table of the House.
[Placed in Library. See No. LT-3841/70] State-
ment Il showing the weekly retail prices of dals
in Greater Calcutta, Howrah and Bhatpara
and Kamarhati centres of 24 Parganas is also
laid on the Table of the Houwse. [Placed in
Library, See No, LT-3841/70]

(b) The general decrease in the prices of
dals in April and the first two weeks of May
1970 is attributed to the arrival of new rabi
dals, The increase in the prices of certain dals
between Bth May, 1970 aod 26th June, 1970
seems to be mainly seasonal as these months
constitute the lean supply period particularly
for the kbarif pulses,

(¢) Information is being collected and will
be laid on the Table of the House.

Shifting of Offices from West Bengal to
other States

1357. SHRI JYOTIRMOY BASU: Will
the Minister of COMPANY AFFAIRS be

pleased 1o state :

(a) the number of companies which have
shifted their offices from West Bengal to other
States between January and May 1970;

(b) the names of such companies ;

(¢) tht number of workers and employees
affected due to their shifting ; and

(d) the reasons for shifting in each case ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). Two companies, namely, M/s.
Inventors Industrial Corporation Private Limit-
ed and Indian El 1 Manuf; ers Asso-
ciation had shifted their registered offices from
West Bengal to Maharashtra during the period
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from January to May 1970 and in respect of a
third company, Sahu Minerals and Properties
Limited, the Calcutta High Court passed or-
ders on 29th May, 1970 for transfer of its
registered office to Rajasthan.

(c) Companies are not required to intimate,
under the provisions of the Companies Act, the
number of employees employed by them.

(d) The Inventors Industrial Corporation
Private Limited has stated as the reason for
transfer of itsregistered office from West Bengal
to Maharashtra that the company’s manufac-
turing unit and administrative office are situa-
ted at Bombay. In regard to M/s Sahu Minerals
and Properties Ltd., the reasons for transfer
of its registered office from West Bengal to
Rajasthan include the approval given by the
Government of Rajasthan to the company’s
project for setting up a factory at Jaipur for
mining and processing of marble and the lease
for the transfer of marble, mining areas in
favour of the company. In respect of the Indian
Electrical Manufacturers Association, a state-
ment will be laid on the Table of the House.

Tension in Durgapur Township
1358, SHRI P. K. DEO: Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :
(a) whethér tension prevails in the Durga-
pur township ;

(b) whether it is also having a serious effect
on the social life in the city ; and

(c) whether the attention of the Govern-
ment of India in this regard has been invited
to a report in the Siatesman of June 17, 1970
;nd, if 50, the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QURE-
SHI): (a) to (c). The report in the Staterman
of June 17, 1970 has been noted by Govern-
ment. On account of poor industrial relations
prevailing in the Durgapur Steel Plant and
township, there is a feeling of insecurity among
those living in the Steel township and the gene-
ral morale has been affected adversely. The
management of Hindustan Steel Ltd., is trying
its best to improve the industrial relations by
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negotiations with the labour and also by enlm-
ing the assistance of the State Gover
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(¢) There is no likelihood of dimunition of

Economy Drive on Railways

1359. SHRI J. N. HAZARIKA :
SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI MAYAVAN:
SHRI N. R. LASKAR:

Will the Minister of RAILWAYS be pleased
to state :

(a) I;hc ltcplbemgukcn by the Railways
Ad for achieving Rs. 13 crore-tar-
get for economy in IQ?D-}'I in the Indian Rail-
ways ;

(b) whether any suggestions have been in-
vited from the General Managers of the various
Zones in this connection and, if so, what are
they ; and

(c) whether there isany likelihood of dis-
crimination of passenger and staff amenitics in
pursuance of the economy drive and, if not,
what are the broad outlines of the measures for
effecting economy in the Railways ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The target is for a full year
during which implementation would have com-
menced in respect of all the items of the pro-
gramme. Some of the important items amongst
the various measures being taken by the rail-
ways in this context are enlisted in the state-
ment attached,

(b) The question of adopting suitable mea-
sures to effect economy has been discussed with
the General Managers in various forums and
in this regard they are already aware of what
is needed. An organised machinery exists in all
zonal railways and the Railway Board for care-
fully examining all suggestions for economy for
the purpose of implementation wherever feasi-
ble.

passenger and staff amenities in pursuance of
the economy drive. The broad outlinés of the
measures for effecting economy in the Railways
are also indicated in the attached statement.

Statement

Some of the important items amongst the
various measures being taken for achieving the
18 crores target in 1970-71 on Indian Railways
are listed below :

1. A coal saving drive and a drive for re-
duction in the consumption of diesel oil have
been launched on Indian Railways from
1-5-1970 and 15-6-1970 respectively. While it
is premature to indicate any firm results of eco-
nomy achieved, the progress made so far has
been encouraging.

2, A special cell bas been set up in the
Railway Ministry, among other things, in order
to examine various suggestions emanating from
different sources for increase in efficiency,
avoidance of losses, reduction of expenditure,
increase in earnings, etc.

3. Periodic reviews of steam enging utilisa-
tion towards achieving reduction of steam en-
gine holdings.

4. Work studies are on hand for achieving
greater efficiency and achieving reduction in
working expenses.

5. Various measures are in progress for
achieving better inventory control and effecting
economy in expenditure of stores,

6. Better utilisation of assets to achieve im-
provement in operation.

7. With the object of increasing productivi-
ty in railway workshops, incentive schemes are
under implementation.

8. A one man expert committee on railway
claims was appointed in August,1969 to sug-
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gest preventive measures for reducing the in-
cidence of losses and damages. The recommen-
dations of this committee are under examina-

tion.

9. Various drives are on hand for plugging
of loop-holes such as ticketless travelling, pilfe-
rage of coal, diesel oil, railway consignments
etc. through intensive control and checks.

Revision of Prices of Tea, Coffee and
other Drinks

1360. SHRI J. N. HAZARIKA : Will the
Minister of RAILWAYS be pleased to state :

(a) what are the reasons that prices of tea,
coffee and other drinks, being catered or sold
by the Railway canteens, are still on a higher
side irrespective of the fact that the sugar prices
have gone down by 50 per cent;

(b) whether any revision isgoing to take place
ghortly or is under consideration by the Rail-
way Administration or his Ministry so that the
prices of the food stuffs and drinks are com-
mensurate with the market prices of ingredient
materials ; and

(c) the reasons for not taking such decisions
quickly for the benefit of the travelling people
every now and then ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Prices of tea, coffee and other
drinks are reasonable and noton a higher
side. '

(b) The prices of tea, coffee, other drinks
and food stuffs in railway catering establish-
ments are reviewed from time to time, in ac-
cord with the p t market rates.

The prices of meals have been standardised
on all India basis and compare favourably
with the rates prevalent in comparable catering
establishments outside.

(c) Does not arise.

AUGUST 4, 1970
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Electrification of Railway routes during
Fourth Plan

1361. SHRI RAM KISHAN GUPTA:
Will the Minister of RAILWAYS be pleased to
state :

(a) whether the scheme for electrification of
the Railway routes during the Fourth Five
Year Plan has been finalised ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). During the Fourth
Plan, it is proposed to complete electrification
of 680 route kms from projects sanctioned ear-
lier and take up approximately 2000 route
kms of new electrification schemes. Of this,
electrification of Virar-Sabarmati section (route
kms 442) has already been sanctioned. Elec-
trification of the sections Kirandul-Waltair
(route kms 471) and Panskura-Haldia (route
kms 71) has beenincluded in the Budget for
1970-71. The question of what other sections
should be included in the Fourth Plan electri-
fication programme is still under consideration.

Railway Accidents

1362. SHRI RAM KISHAN GUPTA:
SHRI ABDUL GHANI DAR :

Will the Minister of RAILWAYS be pleased
to state :

(a) the number and details of Railway ac-
cidents occurred from lIst January, 1970 to
30th June, 1970, Zone-wise ; and

(b) the number of persons killed and injur-
ed accident-wise ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) During the period 1-1.70 to
30-6-70 there were 415 train accidents on the
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Indian Government Railwaysas detailed below:—
Level Fires
Zone Collisions Derailments crossing in Total

accidents trains
Central 7 46 3 1 57
Eastern 4 14 3 1 22
Northern 7 52 9 3 7l
North Eastern 4 18 9 - 31
Northeast Frontier 3 4 4 - 51
Southern 3 47 8 — 58
South Central 2 38 6 1 47
South Eastern — 27 5 1 33
Western 4 35 5 1 45
Total Indian
Government
Rm']“w 34 321 52 8 415

(b) The casualties involved in each category of accidents are given below :—

Category of accident No. of persons killed No. of persons injured
Collisions 12 109
Derailments 2z 43
Level crossing accidents 61 111
Fires in trains b —

TOTAL 75 263

1363. SHRI RAM KISHAN GUPTA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the programme for expansion
of microwave communication routes of Rail-
ways with a view to boost their operational
efficiency has been finalised ; and

(b) if so, the main features thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) The microwave radio telecommunica-
tion system now being introduced progressively
on the trunk routes of the Railways is expec-
ted to provide reliable, adequate and improved
operational circuits, connecting Zonal Railway
Headquarters to Divisional Headquarters and
important points of operation, thereby increas-
ing the operational efficiency.

By the end of the Fourth Five Year Plan

By el K TETIT TR SRS A - WRMAADVET I
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an integrated net work of Microwave radio
communication is expected to be provided,
which will connect the Railway Board with all
the Zonal Railway Headquarters and the Zonal
Railway Headquarters with the Divisional
Headquarters as well as other important points
of operation.

Certification Committee of All India Khadi
and Village Ind e O P

1364. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether it is afact that the Certification
Committees of the All India Khadi and Village
Industries Commission has served notices to
115 institutions (out of the total of 300) for
cancelling their certificates ;

(b) if so, the specific reasons therefor ;

(c) the names of institutions in Bihar which
have been served with potices ; and

(d) whether a special test audit party of the
Khadi and Village Industry Commission has
made any report on the working of the Bihar
Khadi Gramodyog Sangh and if so, the main
findings of the audit party and the action pro-
posed to be taken by Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI M.
R, KRISHNA): (a) to (d). Information is
being collected and it will be laid on the Table
of the House in due course,

Establisl of new Ind ies in Bihar

1365. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state:

(a) the broad outlines of the industrial
development of Bihar in general and North
Bihar in particular in the Fourth Plan ;

(b) the new industries to be started in Bihar
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according to the Fourth Plan ; and

(c) the total amount of money to be inves-
ted in these new industrial projects in Bihar,
if any, in the Fourth Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) to (c). The Cent-
ral industrial projects tobe setup by the
Central Government in the various States
including Bihar during the Fourth Five Year
Plan, their nature, locations and the invest-
ments proposed to be made on them are given
on pages 326-330 of the Fourth Five Year
Plan Report. Out of the projects proposed to
be set up in Bihar during the Fourth Five Year
Plan, the Barauni Fertilisers will be in North
Bihar area ; a preliminary start is also propo-
sed to be made during the Fourth Plan on
Barauni Petro-chemical complex which will
also be in North Bihar.

An outlay of Rs. 7 erores has been approved
for the State’s industrial programme for the
Fourth Five Year Plan, Detailed scheme-wise
break-up of this outlay has not yet been supp-
lied by the Government of Bihar.

As far as the setting up of projectsin the
private sector is concerned, this is primarily
left to the initiative of the private sector entre-
prencurs. However, in licensing new units in
the private sector various techno-economic
considerations, including the need to reduce
regional imbalances in economic and industrial
development, are given due weight.

Increase in Railway Accidents

1366. SHRI KOLAI BIRUA :
SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of RAILWAYS be pleased
to state t

(a) whetheritis afact that the Railway
accidents bave again increased since May,
1970 ;



201 Written Answers

(b) if so, whether the Railway ident:
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in the past of which enquiry had been conduc-
ted have shown that staff failures have led to
the Railway accidents ;

(c) whether failure of Railway staff was
also responsible for the collision of 31 Up
Barauni-Kanpur Passenger with 24Dn Kanpur
Sitapur Express at Lucknow on the 28th April,
1970 ; and

(d) if so, what steps are being taken to see
that accidents do not take place due to staff
failure ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No. During May and June
1970 there were 144 train accidents in the
categories of collisions, derailments, trains
running into road traffic at level crossings and
fires in trains on the Indian Government
Railways against 179 during the corresponding
period of the last year.

(b) Does not arise. However, failure of
human element is the largest single factor res-
ponsible for accidents.

(c) According to the provisional finding of
the Additional Commissioner of Railway
Safety this accident was due to failure of rail-
way staff.

(d) Safety Organisations set up on the rail-
ways have been engaged in inculcating safety
i gt staff ¢ ted with the
running of trains and in ensuring that they
have a proper understanding of the prescribed
safety rules. Further, spot checks are made to
sce that staff do not violate the safety rules and
indulge in short-cut methods. Inquiries are
held into all accidents and those held respon-
sible are given deterrent punishments. In ad-
dition, if an inquiry reveals any other shortcom-
ings or lapses, action is taken to see that they
do not recur. Technological improvements in
the shape of improved signalling and interlock-
ing, track circuiting, etc. have also been made
to the extent feasible.

of All India Deaf and Mutes
held in New Delhi

1367. SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whetheritis a fact that Al India Deaf
and Mutes Conference was held in New Delhi
on the 9th June, 1970 ;

(b) if so, what were the subjects discussed ;

(c) whether the Conference has appealed
the Government to look into the grievance of
this community ; and

(d) if so, whether the dations of

the Conference have been examined and ime
plemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (SHRI
JAGANATH RAO): (a) Yes, Sir. An all-
India Conference was held in New Delhi on
the 9th and 10th June, 1970 under the aus-
pices of the Delhi Deaf Mute Welfare Society.

(b) and (c). A copy of the resolutions
which has been obtained from the Society is
laid on the Table of the House. [Placed in
Library. See No. LT-3842(70].

{d) No, Sir. Because the Society had not
forwarded the Resolutions passed at the Con-
ference to the concerned Government Depart-
ments. Moreover, the majority of recommen-
dations concern State Governments.

Presence of Leprotic Patients and Places
of Pilgrimage

1368. SHRI SAMAR GUHA: Will the
Minister of LAW AND. SOCIAL WELFARE
be pleased to state :

(a) whether leprotic patients as beggars are
found in different places of pilgrimage all over
India ;
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(b) whether such patients are considered as
one of the source for spread of leprosy ;

(c) whether such leprotic and other discased
beggars mar the purity of atmosphere of
religious places ; and

(d) if so, whether Government would con-
sider it desirable to set up homes for treatment
of such patients and remove them accordiogly
from religious places ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) They are not considered as source of
danger to the pilgrims but they maintain in-
fection within their own groups.

{c) Their presence in strects is undesirable.

(d) The trcatment facilities fall under the
purview of the State Administration and are
available throughout the country.

of Railway Services im
Sealdah Division (Eastern Railway)

1369, SHRI K. HALDER: Will the
Minister of RAILWAYS be pleased to state

‘(a) whether the attention of Government
has been drawn to the gradual deterioration of
Railway services in various sections of the
Sealdah Division of the Eastern Railway ;

(b) whether frequent dislocation of services
in these sections due to theft of electric wires
causes great hardship to the passengers, who
mostly work in offices in Calcutta ;

(c) whether several clashes have taken place
between the passengers and the Railway staff
causing huge loss of Railway property ; and

(d) if so,
matter ?

the steps being taken in this
THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Yes. Theft of electric wire is, however,
one of the various causes for which train ser-
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vices are frequently dislocated.
(¢) Yes.

(d) Provision of anti-theft jumpers and
replacement of copper wires by aluminium
and steel wires which are less theft-prone, have
been undertaken by the Railway Administra-
tion,

Railway Protection ForcefRailway Protec-
tion Special Force are being increasingly dep-
loyed to protect railway property from thefis,
damage and destruction by hooligans etc. and
to assist the State Police in dealing with such
situations. Closest liaison is being maintained
with the State Police who deal with law and
order, with a view to securing their assistance.

A bill has also been introduced in the Parlia-
ment infer-alis, to provide for deterrent
punishment for causing damage or destruction
to Railway property.

Railway Admini 1 ‘| ur to meet
the reasonable demands of passengers. Railway
Administrations also bring all incidents of
hooliganism, etc. promptly to the notice of the
State Government/State Police authorities for
seeking their timely intervention both for pre.
vention of lawlessness wherever possible and
for bringing the offenders to book with a view
to restoration of normal conditions.

Opportunity is also taken through the press
and other publicity media to explain the Rail-
ways' view-point and seck the co-operation of
rail-users and other members of society.

Import of Centreless Grinding Machines
for Production of Scooters

1370. SHRI 5. A. AGADI: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to state:

(a) whether it is a fact that the manufac-
turers of Vespa and Lambretta scooters have
applied for import of Centreless Grinding
Machines with which they could double the
production and at the same time reduce the
cost by fifty percent ; and
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(b) if so, what action has been taken in the
matter and the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) No, Sir.

(b} Does not arise.

Utdlisation of Passengers Amenities Fund
in consultation with Zomal Committees

1371. SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to state :

(a) the amounts allotted to and utilised for
the passengers amenities fund, zone-wise, from
the years 1967-68 to 1969-70 ; and

(b) whether it is a fact that the funds are
not utilised in consultation with the Zonal
Committees ?
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THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Thereis no Fund known as
‘Passengers Amenities Fund' as mentioned by
the Hon'ble Member. Presumably he is
referring to the Development Fund which
inter alia bears expenditure on Passenger and
other Railway Users’ Amenity Works, The
amount allotted and utilised on Passenger and
other Railway Users” Amenity Works is given
in the statement attached.

(b) Normally Railway Users' Amenity
Committee’s are consulted before inclusion of
the amenity works in the Works Programme,
However, for utilisation of funds such consul-
tation is not required as the outlay is left at the
discretion of the Railway Administrations for
taking into account the progress of work,
availability of materials ete.

Statement
(Figures in lakhs of rupees)
1967-68 1968-69 1969-70
Railways Budget  Actuals Budget  Actuals Budget  Revised
Estimate Estimate Estimate  Estimate

Central 39 38 26 39 40 90
Eastern 55 44 46 38 44 57
Northern 45 39 29 36 37 59
North Eastern 32 29 23 66 21 23
Morth East Frontier 19 23 23 .20 19 18
Southern 43 29 20 1,02 21 36
South Central 33 34 16 32 36 43
South Eastern 62 40 36 24 23 32
Western 62 38 46 35 41 58
Railway Board - 1,30* 1,18* ..
Total : 300 3,14 395 3,92 4,00 4,16

*The provision is initially made under Railway Board for additional coaches to replace
the capacity lost due to more comfortable seating arrangements in III class coaches, and

is " v F3

q' Y

utilised.

d to the Zonal Railways on which these coaches are to be
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Conversion of Metre Gauge line between

Hospet and Hubli-Miraj into Broad Gauge
Line (South Central Railway)

1372, SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased to state :

{a) whether there is any proposal to con-
wvert the metre gauge Railway line into broad
guage line between Hospet and Hubli-Miraj on
the South Central Railway and ; if so, the
details thereof ;

(b) whether any survey has been made and
the estimated cost arrived at ; and

(c) if o, the details thereof ?

THE MINISTER. OF RAILWAYS (SHRI
NANDA) : (a) to (c). Surveys for the con-
version of the Hospet-Hubli-Murmugao, Miraj-
Londa and Alnavar-Dandeli Metre Gauge
sections into Broad Gauge have already been
carried out in 1964-65 and conversion of these
sections about 565 Kms, in length would cost
about Rs. 33 crores. It would, however, merit
conversion only when the ore movement on this
line exceeds the one million tonne level for
which the existing capacity is adequate, How-
ever this conversion has been included in the
Railways’ perspective plan on gauge conversion
to be implemented in the next ten years or so.

Conversion of Metre Gange line between

Viramgam and Porbandar and Viramgam
and Okha

1373. SHRIVIRENDRAKUMAR SHAH :
Will the Minister of RAILWAYS be pleased to
state

(a) whether it isa fact that the conversion of
the metre gauge Railway lines between Viram-
gam and Porbandar and Viramgam and
Okha covering about 500 Kms. and involving
an expenditure of Rs. 44.24 crores, has been
sanctioned by the Railway Board ; and

(b) if so,when the work would be taken up
and the probable time by which it is likely to
be completed ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). The survey reports
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for the conversion of the direct metre gauge
route from Viramgam to Okha and Kanalus
to Porbandar, to broad gauge are under exami-
nation. A final decision regarding this conver-
sion will be taken after this examination is
completed.

The conversion will be completed in about
five years’ time from the date of its sanction.

Supply of billets to exporter re-rollers

1374, SHRI VIRENDRAKUMAR SHAH ;
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(a) whether it is a fact that mild steel bars
and rods manufactured out of off-grade billets
cannot be exported ;

(b) if so, whether the information given in
reply to Unstarred Question No. 7733 on the
28th April, 1970 gives an erroneous impression
about the supply position of billets to the
exporter re-rollers ; and

(c) in view of the above, whether a break-up
of supply of billets made to exporter re-rollers
into tested and d gory, sef 1y,
would be given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir, except in cases
where Government has granted  special
permission for export thereof.

(b) In para (b) of the Un-Starred Question
No. 2366 on 2.12.69 information was asked
about total supplies of billets made available to
the exporter re-rollers month-wise in the first
six months of 1969-70. Accordingly, total
despatches including off-grade were given in
the reply. Re-rollers have apparently utilised
tested billets for export purposes and for making
special sections ctc. and off-grade billets for
making bars and rods for domestic consump-
tion.

(c) A break up of supply to exporter re-
rollers into tested and un-tested category separa-
tely during the first six months of 1969-70
(April-Sept’ 69) is given below. The supplies
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of tested billets are meant for export as well as
for special sections :

Off-grade

Months Tested Total
April, 69 24,962 7,128 32,090
May, 69 28,021 7,268 35,289
June, 69 29,784 7,717 37,501
July, 69 31,054 8,910 39,964
August, 69 25,833 7,371 33,204
Sept, '69 25,469 2,996 28,465

165,123 41,390 206,513

Production of Wheels and Axles unit at
Durgapur Steel Plant

1375. SHRI VIRENDRAKUMAR SHAH :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No. 1328 on
the 3rd March, 1970 regarding the production
of Wheels and Axles unit at the Durgapur
Steel Plant and state :

(a) whether the year-wise details of imports
of wheels and axles into the country during the
period when the wheels and axles unit of the
Durgapur Steel Plant was in production, have
since been collected ; and

(b) if 50, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). The information
about imports of wheelsets, wheels and axles,
has been collected and is as follows :
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Year (.-.‘.1“5:22) (m_*';‘?;m)
1962-63 Not available Not available
1963-64 42,083 4,04,74
1964-65 19,020 2,00,92
1965-66 7,168 99,91
1666-67 7,291 1,33,82
1967-68 2,447 57,78
1968-69 4,330 76,35
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Tamil Nadu’s ban on Steel

1376. SHRI VIRENDRA KUMAR

SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to refer

to the reply given to Unstarred Question No,
2264 on the 10th March, 1970 regarding Tamil
Nadu’s ban on steel and state :

(a) whether the required information has
since been collected ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). Information has
been called for from the State Government
whose reply is awaited,

Theft cases in Bhilai Steel Plant

1377. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No., 5471 on
the 7th April, 1970 regarding theft cases in the
Bhilai Steel Plant and state :

(a) whether the required information sought
in parts (b) to (d) of the said question has since
been collected ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Yes, Sir. The
details of the information sought in parts (b)
to (d) of Unstarred Question No. 5471 answered
on 7th April, 1970 are as under 3

(b) Details of thefts of plant property during
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the years 1965 to 1969 are as under :
No. of cases registered Approximate value Approximate valus
Year : of property propert
by Security involoed L £ 4

1965 212 R, 45,858.10 Ras. 27,837.62

1966 263 Rs. 92,162.41 Rs. 34,715.20

1967 368 Rs. 99,452.05 Rs. 32,807.00

1968 384 Rs. 2,82,657.55 Ras. 58,909.00

1969 245 Rs, 92,843.20 Rs. 32,989.00

(c) and (d). Whenever any employee of the
plant/member of security Department is found
to be involved in a case pertaining to theft of
the plant property, the matter is reported to the
Police for action under the law. Such cases

are, however, very rare and arc generally of

petty nature. In view of this, the question of

holding a fresh enquiry in the matter would

not arise.
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Expansion of Podanur Signal Workshop

1382. SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is a proposal to expand
the Podanur Signal workshop ;

(b) if so, the details of the proposal ; and

(c) ifnot, whether Government have received
any representation from the people of that area
for such expansion, keeping in view the rapid
development of the area as also the need for
expansion in signalling and telecommunications
in the Railways ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Proposal is under

ideration for progressively undertaking
manufacture of modern electrical signalling
equipment in lieu of mechanical signalling
equipment hitherto being manufactured in the
Railway Signal Workshop at Podanur, The
development of Point Machines, Tokenless
Block Instruments and asociated Relays is
already on hand. Other items like Signal
Machines and Safety Signalling Relays are also
to be taken up for development in the near
future.

(c) Does not arise,

Shortage of Wagons for Coal Industry

1383. SHRIMATI ILA PALCHOW-
DHURY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government’s attention has
been drawn to the Press reports to the effect
that due to acute shortage of wagons availabi-
lity to the coal industry, there have been heavy
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accumulations of coal stocks at pitheads and
several Collieries have restricted their outputs;

(b) if so, the reasons for shortage of
wagons ; and

(c) the remedial steps if any, taken, by
Government ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Certain Press reports in respect
of short supply of wagons for coal loading
particularly from West Bengal-Bibar coalfields
have come to notice,

(b) Detailed scrutiny of demands and load-
ing indicates that the drop in loading in the
current year has been caused primarily by a
drop in consumer demands rather than a shor=
tage of wagons. The drop in demands of steel
plant and washeries are the most marked. De-
mands for other consumers like railways loco
coal and coal for the brick-burning industry
have also been poor.

(c) Regarding coking coal to Steel Plants
and Washeries some steps are being taken by
the Ministry of Steel and Heavy Engincering.
For the other non-coking coal, it is a matter
of creating more demands for coal. Railways
will normally have no difficulty in providing

port for its t. There has lately
been a great set-back to coal loading from
West Bengal-Bihar coalfields due to strikes and
the general deterioration in law and order
situation. The position is, however, likely to
improve with the return of normalcy.

Introduction of Mobile Booking Service
for Commercial Users on South Eastern
Railway

1384. SHRIMATI ILA PALCHOUDHU-
RI: Will the Minister of RAILWAYS be
pleased to state @

(a) whether the Mobile Booking Service
for Commercial users recently introduced by
the South Eastern Railway has proved success-
ful ;

(b) if so, whether other Zonmal Railways
bhave been advised by his Ministry to introduce
similar service ;
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(c) if not, the reasons therefor ; and

(d) if so, which Zonal Railways have
adopted this service and which have not,
together with the reasons given for not adopt-
ing ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes. The Mobile Booking
Service in the Calcutta area was introduced
by the South Eastern Railway in December,
1966 and it has proved successful.

(b) Other Zonal Railways were asked to
consider the desirability of introducing similar
services.

(¢} Does not arise.

(d) The Eastern and Southern Railways
have already introduced this scheme in Cal-
cutta and Madras areas respectively. The
Woestern Railway is also introducing it shortly
in the Bombay area,

The remaining Zonal Railways have not
found sufficient justification to introduce this
scheme on their system.,

Technical Personnel at Bokaro Steel Plant

1385. SHRIMATI ILA PALCHOUDHU-
RI: Will the Minister of STEEL AND HEA-
VY ENGINEERING be pleased to state :

(a) thetotal number of Indian and Soviet
Technical personnel, separatc engaged in the
construction of the Bokaro Steel Plant ;

(b) since when the Soviet Technicians have
been working ;

(c) thetotal average monthly expenditure
incurred, scparately, on Soviet and Indian
Technical personnel ; and

(d) the total cost of Soviet-made machinery
and material imported so far as compared to
that of the indigenous material and Indian
made machinery used in the construction of
this Steel Plant ?

THE DEPFUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI



217 Written Answers

QURESHI) : (a) to (d). Necessary information
is being collected from Bokaro Steel Limited
and Hindustan Steelworks Construction Limi-
ted and will be laid on the Table of the House.

Manufacture of Components for New
Steel Plants

1386. SHRIMATI ILA PALCHOU-
DHURI :

SHRI M. N. REDDY :

Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the three new
Steel Plants to be set up at Hospet, Salem and
Visakhapatnam will be of entirely India-made
equipment ;

(b) if not, what percentage of the compo-
nents will have to be imported ;

(c) the details of the main items to be im-
ported and their approximately cost ; and

(d) when India is likely to become self-
sufficient in the the manufacture of Steel Plant
components ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI QU-
RESHI) : (a) to (c). The bulk of the equip-
ment for the new Steel Plants will be procured
indigenously, both from the public and private
sectors. The components that may have to be
imported can, however, be identified omly
when the Detailed Project Report containing
details of the equipment required is prepared.

(d) While progressively larger proportions
of the equipment for Steel Plants will be avail-
able in the country, complete self-sufficiency to
the exclusion altogether of imports is meither
practicable nor economically desirable, and has
not been attempted even in advanced countries.

Expansion of Bhilai Steel Plant

1387. SHRIMATI ILA PALCHOUDHU-
RI : Will the Minister of STEEL AND HEA-
VY ENGINEERING be pleased to state :

(a) whether it is a fact that on account of the
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delay in obtaining supplies of both indigenous
and imported equipment and refractories, the
proposed expansion programme of the Bhilai
Steel Plant from 35,00,000 to 42,00,000 tonnes
may Have to be postponed as also the commis-
goning of the sixth Blast Furnace schedule for
September, 1970 ;

(b) if so, full facts about this matter ; and
(c) the steps taken to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) to (c). Government have not
yet sanctioned the expansion of Bhilai Steel
Plant from its present installed capacity of 2.5
million tonnes to 4.2 million tonnes although the
proposal is in its final stages of consideration.

The erection of the Sixth Blast Furnace
Complex has been delayed on account of delays
in obtaining equipment primarily from indi-
genous sources. The main items of equipment
pertain to the Coke Ovens, Blast Furnace, Pig
Casting Machine and the Sintering Plant.
Periodical meetings are held with Heavy En-
gineering Corporation and Mining and  Allied
Machinery Corporation—the indigenous sup-
pliers, and a constant review made to expedite
deliveries. Mecting have also been held with
U. 8. 5. R. authorities for expediting supplies
and most of the equipment and refractories
from USSR have arrived.

Abolition of Half Tickets for Children
Travelling on Railways

1388. SHRI P. C. ADICHAN :

SHRI RAM AVTAR SHARMA :
SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :

SHRI CHANDRA SHEKHAR

SINGH :

Will the Minister of RATLWAYS be pleased
to state @

(a) whether there is a proposal to abolish
half tickets for children to travel on the Indian
Railways ; and
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(b) if so, the precise nature of the proposals
and the reasons prompting it ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). A suggestion has
been received recently to the effect that instead
of the present arrangement of levying no
charge for the rail travel ofchildren upto3
years of age and having half tickets for child-
ren over 3 years of age and under 12 years of
age the alternative of carrying free children
upto the age of 74 years and levying full fare
there after may be adopted. This suggestion
is under examination and no concrete proposal
has matured so far.

Issue of licences for Small Scale Industries

1389. SHRI MANGALATHUMADAM::
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE be
pleased to state :

(a) whether Government’s attention has
been drawn to a latest decision of the Tamil
Nadu Government in respect of issuing licences
for small scale industries in the State that it
should take not more than 15 days to issuc a
licence ;

(b) the present system prevailing at the
Centre in the matter of issuing such licences by
the Small Scale Industries Board/Development
Commissioner ; and

(c) the reaction of the Central Government
to the decision of the Tamil Nadu Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). No licence is
required to be issued for small scale industries
and neither the Small Scale Industries
Board nor the Development Commissioner for
Small Scale Industries issues such licences.
Information has been sought from the Tamil
Nadu Government regarding its decision referred
to. Their reply is awaited,
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Allocation of Funds to Railways

1390. SHRI SHRI CHAND GOYAL:
SHRI RABI RAY:
SHRI BIBHUTI MISHRA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether his Ministry has demanded
Rs. 250 crores as plan money for the Fourth
Plan ;

(b) whether the Ministry has expressed its
inability to start new Railway lines or convert
the metre-gauge into broad-gauge unless it is
given that amount ; and

(c) if so, the decision taken by Government
in the matter ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) It has been indicated that an
additional amount of the order of Rs, 250
crores would be required from the General
Revenues, primarily to enable the Railways to
bridge the gap in the resources for the fulfilment
of the Rs. 1525 crore Plan as formulated at
present. A decisionin the matter has however
not yet been taken.

(b) No. But the funds available will
naturally govern the extent of new Railway
lines and conversions that could be undertaken,

(c) Does not arise.

Revision of Election Symbols for next
General Elections

1391. SHRI N.R. DEOGHARE: Wil

the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government propose to revise
the election symbols now allotted to the various
parties in the coming General Elections ;

(b) if so, the details of the proposal ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) No, Sir.

(b) Does not arise.

{c) Reservation and allotment of Symbols
and matters relating thereto are governed by
the provisions of the Election Symbol (Reserva-
tion and Allotment) order, 1968. Symbols are
however, reserved for exclusive allotment to
candidates belonging to the National and State
Parties and they are mot revised, unless the
party cases to be a National or State Party or
itself asks for a different symbol to be allotted
to it, or it becomes necessary to revise jtasa
result of any split or dispute within the party.

Scheme to start new Trains from October,
1970

1392. SHRI N. R. DEOGHARE: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether there is any scheme to start
new trains from the 2nd October, 1970 ; and

(b) if so, the details of the scheme ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). There is no scheme
to start new trains from October, 2, 1970. New
Winter Time Table comes in force from Octo-
ber 1, 1970. Whatever additional trains are
introduced, they will all run from October 1,
1970. In every Time Table we do introduce
new trains or extend the existing ones depend-
ing on the availability of resources and nature
of demands. In this Time Table too we expect
to do so, but the proposals are not yet finalised.

Recommendations of Administrative
Reforms Commission on Railways

1393. SHRI N. R. DEOGHARE:
SHRI BHOLA NATH MASTER :

Will the Minister of RAILWAYS be pleased
to state :

(a) the main recommendations of the Ad-
ministrative Reforms Commission on Railways;
and
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(b) whether any decision has been taken by
Government on the report of the Commission
in regard to Indian Railways?

THE MINISTER. OF RAILWAYS (SHRI
NANDA) : (a) The Administrative Reforms
Commission bave made 49 recommendations
in their report on Railways but have not
categorised them as “main” and “‘subsidiary”.
However, copies of the report of the Administra-
tive Reforms Commission have already been
placed in the Parliament library.

(b) Not yet. The Recommendations are at
various stages of examination.

Restrictions om foreign collaboration

1 ing import of technical know-how

139¢. SHRI S.S. KOTHARI: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whetherit is a fact that Government
have imposed restrictions upon foreign colla«
boration involving import of technical know-
how ;

(b) if s0, the details of those restrictions ;

(c) whether these restrictions are holding up
the clearance of a large number of collabora-
tions ;

(d) whether Government expect any Indian
firm possessing technical know-how to give that
know-how to new competing firms ; and

(e} the steps taken by Government to frame
realistic policies so that the setting up of new
industries is not restricted on account of
restrictive rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a)and (b). The ques-
tion of flow of technical know-how or capital
to India has to be viewed in the context of the
overall economic policies of Government and
the technological development that has already
taken place in India. Government continue to



223 Written Answers
recognise the value and necessity of foreign
technical and financial collaboration, parti-
cularly in sophisticated fields of manufacture.
However, while the basic policy of the Govern-
ment remains the same, certain re-orientation
has been brought about, keeping in view the
strong industrial base that has been set up in
the country and the need for boosting exports
of our manufactured products. As a result,
greater selectivity is now being exercised in the
matter of approval of foreign collaboration
applications. Technical collaboration agree-
ments are now usually approved for a period
of 5 years from commencement of production,
both to ensure the absorption of such know-how
by Indian umits as early as possible and also
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technical know-how fees etc., avoidance of
double taxation of income and various reliefs
and exemptions to foreign companies and
investors in the matter of taxation of dividends,
royalty and know-how fees, income-tax exemp-
tion to technicians etc.

Industrial Licensing Policy

1395. SHRI S. S. KOTHARI: Will the
Minister of INDUSTRIAL DEVELOPMENT

AND INTERNAL TRADE be pleased to
state ;

(a) whetherit is a fact that under the
revised Industrial Licensing Policy, certain
industries, which had been de-licensed, have

to encourage the blishment of adequate
R & D facilities by Indian manufacturing
units. Care is also taken to ensure that, as far
as possible, collaboration agreements do not
impose restrictions on the export of manufactur-
ed products, and also that a provision is made
in the agreements which allows the know-how
to be passed on to another Indian company,
should it become necessary, on terms to be
mutually agreed to by all concerned including
the foreign collaborator and subject to the
approval of the Government.

(c) No, Sir.

(d) With a view to avoiding repetitive
import of technical know-how for the same or
similar products, Government do expect the
existing units, who possess the requisite know-
how, to share the same with new entreprencurs,
on sub-licensing basis, on terms to be mutually
argeed upon and subject to the approval of the
Government.

(e) Various steps have been taken to ensure
the smooth inflow of foreign technology. With
the constitution of the Foreign Investment
Board and the publication of Government’s
guidelines for foreign collaboration, applications
for foreign investment/collaboration are being
disposed of expeditiously. A number of facilities
and incentives are already available to foreign
collaborators. Such facilities include mnon-
discrimination against foreign capital once it
is admitted into the country, freedom of
remittance of profits, dividends, royalty and

now been brought back within the ambit or
licensing ;

(b) if so, the justification for the same ; and

(e) its effects upon the development of those
industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) to (c). Bearing in
mind the recommendations of the Planning
Commission, the Administrative Reforms Com-
mision and the Industrial Licensing Policy
Inquiry Committee and the need for preventing
[ ation of ic powerin the hands
of a few business groups, it has been decided
that in place of exemption from industrial
liceasing for certain specified industries, such
exemption should be based on the size of
iovestment in an industrial undertaking and
should be available provided the undertaking
does not belong to, or is not controlled by, the
Larger Industrial Houses, foreign concerns or
dominant undertakings and provided that the
foreign exchange requirements are within
certain defined limits, Accordingly, the in-
dustries which were earlier exempted from
licensing have been brought under licensing
again ; at the same time, industrial undertakings
having fixed assets in land, buildings plant and
machinery upto Rs. | crore have been exempted
from licensing, subject to certain conditions, so
long as they do not belong to or are not
controlled by any of three categories mentioned
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above. In view of this liberalisation, a
substantial number of industrial undertakings
pertaining to industries which were carlier
delicensed can still be set up without a licence.

Staffl in the Office of the Registrar of
Companies, Delhi

1396. SHRI S.S. KOTHARI: Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether itis a fact that the Office of
the Registrar of Companies, Delhi is under-
staffed and the Officers particularly in the
cell for scrutiny of Articles of new companies,
are over-burdened ; and

(b) if so, what steps Government propose to
take to increase the number of Officers so that
the formation of new companies is expedited.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). The fact that the Office of the
Registrar of Companies was under-staffed was
brought to the notice of the Department and
it had, on the basis of the recommendations
made by the Internal Work Study Team sanc-
tioned certain posts for the Office of the
Registrar of Companies, Delhi, Certain internal
staff adjustments were also made to cope with
the work.

Labour output and Price of Standard
Motor Cars

1397, SHRI LOBO PRABHU: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) whetherit is a fact thatincreases of
wages to labour and the go-slow policy of
workers have added Rs. 2,000 to the cost of the
Standard Motor car and, if not, whether an
inquiry will be made into the work-load in the
factory of common categories of workers and
their wages comparably with those employed
in other industries in Madras ;

(b) whether the Commission of Inquiry
already working will be asked to relate work-
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load and wages of the factory, with the same
in the parent factory, in U. K. and, if not, how
can the claim of the workers be tested ; and

(c) if Government take over the factory,
whether it will consider and disclose its own
cost of production and how this will be lower
than that of present management ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA): (a) and (b). It is not
known whether and to what extent the increase
in the cost of Standard Car is due to increases
in wages of labour and labour trouble.
However, the investigating body recently set
up has been asked to make a full and complete
investigation into the circumstances which led
to the closure of the Standard Motor Products
factory.

(c) Government have not so far considered
the question of taking over the factory.

Footpaths on culverts and bridges on
Hagsan-Mangalore Railway Line

1398. SHRI LOBO PRABHU: Will the
Minister of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No.
10272 on the 19th May, 1970 regarding Foot-
paths on Railway Culverts and Bridges on
Hassan Railway line in South Kerala, Mangalore
District and state :

(a) how public safety is improved by the
public using bridges, as they can always do,
when there is no watchman ;

(b) how many girder bridges are there and
what percentage of the girders required for
them are already manufactured whether the
girders manufactured can be used elsewhere,
since they are standard and, if so, what will be
the extra cost of girders required for the Hassan-
Mangalore Railway line, strengthened to carry
footpaths ;

() considering the accessibility to Railway
Stations which footpaths will provide to passen.
gers and their loads, how does his Ministry
consider an outlay of 4 lakhs uneconomic ; and

(d) if his Ministry considers the return for
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its expenditure inadequate, whether they
propose to enquire from the State Government
of its willingness to meet its share of the ex-
penditure ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) The public is not allowed to
usc Railway bridges without footpaths. If any
trespasser still crosses, he does so at his own
risk,

(b) The information is being collected and
will be laid on the Table of the House.

(c) It is not the general policy of the Rail-
ways to provide footpaths on Railway bridges
for public.

(d) Ifa request is received from the State
Government for any particular bridges, it
would be given due consideration.

Crisis in South Kanara Tile Industry

1399. SHRI LOBO PRABHU: Will the
Minister of INDUSTRIAL DEVELOPMENT
AND INTERNAL TRADE be pleased to
state :

(a) the number of tile factories in South
Kanara District which did not work last season
and the number of them which were closed
down following attachment for failure to credit
Provident Fund ;

(b) the number of factories worked below
capacity last season ;

(c) since demand for tiles is largely from
constructions in rural areas, whether his Ministry
has taken up with the State Government and
Financial institutions, the provision of grants
and loans for rural howing and, ifnot, the
reasons therefor ;

(d) as the adverse condition of small factorics
is due to the trade name and finance of bigger
factories, whether his Ministry will direct
examination of the prospects for a Tile Board
or a Tile Marketing Co-operative Society ; and

() as the closure of factories involves large
gcale unemployment, whether Government
would consider exempting the Tile industry
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from the Provident Fund contributions, till to
the industry revives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHNA) : (a) and (b). The infor-
mation is being collected and will be laid on
the Table of the House.

(c) During the Fourth Plan period, all the
Social Housing Schemes formulated by the
Central Government have been included in the
development programme in the State Sector
and Central assistance is given in the form of
‘block loans’ and *block grants’ without being
tied to individual heads of development. Funds
are allocated by the State Governments for
various programmes in the State Sector includ-
ing rural housing according to their own
priorities. The Ministry of Health and Family
Planning and Works, Housing and Urban
Development (Department of Works, Housing
and Urban Development) who are concerned
with provision of funds for rural housing did
not have any occasion to take up with the States
the question of provision of additional funds
though they have pressed the State Governments
from time to time to stcp up their outlay under
rural housing.

(d) and (¢). The matters will be looked
into if and when the circumstances so warrant.

Demand for speedy survey of Bombay-
Mangalore Coastal Railway Line

1400. SHRI LOBO PRABHU: Will the
Minister of RAILWAYS be pleased to state :

(a) the reasoms why the survey of the
Bombay-Mangalore Coastal Railway should
require 18 months, when our Engineers are
reported to have completed a survey for a
400 km. Railwayin Iran in two months and
why the reportshould not be available in one
year, well ahead of the General Elections ;

(b) the reasons why instructions have been
given that the line should keep to the coast as
far as is cconomically feasible and should in
any case be on the sea side of the Ghats ;
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(c) whether the Officers making the survey
would be instructed to consult the Chambers
of Commerce on the route in order to properly
assess the economic potentials of the lines ;

(d) whether in deciding the economic
feasibility the Surveyors would be asked to
consider the beginning of the line from either
ends, Bombay and Mangalore ; and

(¢) whether itis a fact that a survey from
Mangalore upto Udipi has already been made
and, if so, whether it would be utilised for what
it is worth ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Presumably reference is to the
Study recently carried outin Iraq by an Indian
Team of Railway Officers. The study was only
in the nature of a techno-economic feasibility
study for a duration of 4 months in fairly plain
country. The Apta (near Bombay)—Mangalore
new line survey is a detailed traffic survey
together with an i i
survey for a length of over B0O kms. The work-
ing season is also limited on account of the heavy
rainfall in this arca. Hence the survey for the
new line is of longer duration and cannot be
completed within one year.

(b) The new line is being considered to serve
the coastal areas. At the time of survey, the
most economical alignment after taking into
account wvarious alternatives will be arrived
at.

(c) A detailed assessment of the traffic pros-
pects of the region is always made during the
traffic survey, after consultations with the State
Government and other important bodies. No
specific instruction in this regard is necessary.

(d) The economic aspect of the line from
cither ends is taken into account while assessing
the traffic projections of the various arcas the
proposed new line will serve,

(e) Surveys were carried out in 1927-28 for
a new line from Mangalore to Udipi. Some of
the data of these surveys will be utilised during

the present survey.
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

NATIONALISATION OF SUGAR MiLws v U, P,

SHRI S. M. BANERJEE (Kanpur) : I call
the attention of the Minister of Food and
Agriculture to the following matter of urgent
public importance and I request that he may
make a statement thereon :

“The reported clearance given by the
Government of India to the Government of
U. P. to nationalise sugar mills in the State,”

THE MINISTER OF FOOD AND AGRI-
CULTURE (SHRI F. A. AHMED): As the
House is awarc there has been a demand for
nationalisation of sugar industry in Uttar
Pradesh. The Government of Uttar Pradesh
have been of the view that the Central Govern-
ment only can make laws for the nationalisa-
tion of sugar industry. The Central Govern-
ment considered the matter and my predeces-
sor, Shri Jagjivan Ram informed the House in
its December 1969 session that according to
the legal advice available to the Central
Government, the State Legislature was also
competent to make laws with respect to the
acquisition of sugar mills. The Chief Minister
of Uttar Pradesh was advised about this posi-
tion.

The Government of Uttar Pradesh have
however, maintained, on the basis of the legal
advice given to them, that the acquisition of
sugar factories for the purpose of nationalisa-
tion of the sugar industry would not be within
the competence of the State Legislature even
though such a legislation may receive the assent
of the President. The Central Government
has, therefore, re-examined the matter and has
becn advised again that the Parliament as well
as a State Legislature are competent to make
laws providing for the acquisition of sugar
undertakings and for the State rubning the
business of such undertakings. If such a law
is passed by the State Legislature, it has to be
reserved for the consideration of the President
and should receive his assent. However, even
after such acquisition by a State Government
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the industrial undertaking or undertakings will
be governed by the provisions of the Industries
(Development and Regulation) Act, 1951. The
Government of Uttar Pradesh is being informed
accordingly.

Iwould like to stress that the Central
Government is fully seized of the all-India
aspect of the question, and as was stated by
Shri Jagjivan Ram in this House, a Committee
is being set up to undertake a thorough exa-
mination of the working of the sugar industry
in the country in the context of the demand
for its nationalisation and the manner in which
its problems, including the problem of sick
mills, should be tackled. This enquiry is pro-
posed to be undertaken shortly.

SHRI S. M. BANERJEE: The Chicf
Minister, Mr. Charan Singh, made a public
statement four days after becoming Chief
Minister that he would nationalise the sugar
mills. Now after the clearance has been given
by the Ceatre and thc Attorney General's
opinion is that the State Government is com-
petent enough to take such a step without the
Centre delegating to it special powers, even
afiter this, instead of taking a final decision to
nationalise the sugar mills, this question was
again referred by the Chief Minister to the
Advocate General of UP, Mr. K. L. Mishra,
as if the UP Government and the Chief Min is-
ter did not rely on the wisdom and advice of
the Attorney General. Now, taking advantage
of the legal quibbling—it appeared in the
newspapers also—a final decision is mnot
being taken. As to what the Chief Minister
has stated to the press after the Cabinet meet-
ing, I would quote from Patriof of 3rd August
1970 :

“He told the newsmen that the opinion
of the Attorney General was considered in-
conclusively.”

“He further said ‘The take-over of the
industry involved great financial implica-
tion. We tried to digest the content of the
official note of the Attorney General which
was brought here by the members of the
delegation (consisting of Cabinet Ministers
N. D. Tewari, Jai Ram Verma and Viren-
dra Verma) from Delhi.”

AUGUST 4, 1970

Sugar Mills in UP. (C. A) 232

In addition to this, some of the BKD Minis-
ters, specially the Agriculture Minister, Shri
Shiv Raj Singh, wanted the Government to
be cautious and desist from any hasty step
that might involve it in prolonged litigation
with the mill owners. Ifany government worth
the salt is afraid of litigation by the vested
interests, be it the Central or State Government
no decision for nationalisation of any industry
can be taken. If this House was afraid of liti-
gation, we would not have taken a decision,
or this government would not have taken a
decision to promulgate an Ordinance to
nationalise the fourteen banks. We did pass
that legislation in this House knowing fully
well that some of the reactionaries would go
to the Supreme Court or High Court and will
try to undo this. But when it was undone,
again legislation was brought forward and it
was passed by a thumping majority and it has
become a law and all those fourteen banks
which the reactionaries did not want to be
nationalised stand nationalised today. The
Chief Minister of UP has made a public com-
mitment within four days of assumption of
office that he would nationalise it. Now, most
probably under the influence of the vested
interests of the sugar magnates, he wants to
reverse the decision or take shelter by bringing
in legal quibbling before the Central Govern-
ment. May I know from the Minister whether
a clear directive has been issued, or will be
issued, to the Chief Minister to rely on the
advice of the highest law officer of the country,
that is, the Attorney-General, and go ahead
with nationalisation, not worrying about what
will happen in the Supreme Court or High
Court ? Let him nationalise the sugar industry
and end the miseries of the cane growers, who
are being exploited by the mill-owners, and
lakhs of workers who are serving the sugar
factories. Since the Chicf Minister of UP has
made a public , 1 would req
him, through this House, that if he wants to
wriggle out let him quit peacefully and grace-
fully.

SHRI MADHU LIMAYE (Monghyr):
Withdraw support.

SHRI S. M. BANERJEE : My party has
already withdrawn support.
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st gwwEre SR (39E) 9
AT JIE 7 F€G & A

SHRI S. M. BANERJEE: Onc of the
Ministers Shri Genda Singh has resigned and
he said at the time of his resignation : I will
become a Naxalite but I will see that the sugar
industry is pationalised. He is a Congress
Minister and not a CPI Minister. There are
certain members in the committee, like Shri
Prithvi Nath, who are being influenced by the
sugar magnates and there is a sugar lobby in
UP. 1 would, therefore, request.. ..

st gk feg Wt (o) ¢
Heqq AZAT, AFAT  qTET Fg sAfwAN
F AWM T WE TG 9T T A
fedrg 37 & fad Wz a8 &1

OF WA G367 : dreq afad |

=it TadiT fag et ¢ FY Aaw £,
T 1T AT 3 | (SmAEm)
SHRI J. M. BISWAS : Sir, heshould be
allowed to ask his question.
=t AT e : gEkl & g
ar gfad
SHRI J. M. BISWAS : Let Shri Banerjee
first ask his question. Then....
st vgad fog @t & asgw
wgIed ¥ wg WE |

SHRI J. M. BISWAS (Bankura): Sir, he
is not allowing. . . . (Inferruptions)

ST NETIEIT WTEA ¢ qg @7 TR
§ ? wsqe WA, AT F qATH (HT AT
T § a€ N AT g AU F3
ary § | qg swwdr A8 g niwmde
gea g

MR. SPEAKER : I would request Shri
Biswas to resume his seat. He is unnecessarily
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intervening. ... (Interruptions) There should
be no threatening. .. . (Interruptions).

Mr. Biswas, I disapprove of your conduct
oo+« (Interruptions).

SHRI J. M. BISWAS: Sir, itis you who
can correct me. Who is he to correct me?
(Interruptions).

SHRI RANDHIR SINGH (Rohtak) : The
point of order must be heard.

St oA fag wwent : & fade
T g ar fF st avsi g9 S 1
am w3 § W ggl fede F1 & fog
THE:

MR. SPEAKER : Who are they ?

st e feg et < 9 ot gedt
g 3z &1 A foar &, o0 dar fag &1
faarg, srawn fag =1 far 1 &
q97 19wt fede At T 999 & agi
WMFL | g TG UHRRIT W FIg
E1353 ¥ =

MR. SPEAKER : They are also Ministers
in the State, Heis referring to the Ministers.
Unfortunately, he mentioned them by name.
But it is all right. He was just referring to the
policy matter and, in that matter, he heppened
to mention certain names. But those were not
allegations. .. . (Interruptions).

st e fag wet o EeReT
AamRE!

SHRI N. DANDEKAR (Jamnagar):
There were definite allegations that these two
gentlemen mentioned by him by name were
bought by sugar magnates.

MR. SPEAKER : Ifthat wasthe allega-
tion, I will not allow it. Mr. Banerjee, you
are making allegations against certain persons
« o+ . (Interruptions).
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SHRI S, M. BANERJEE: I am not mak-
ing allegations. I mentioned the name of the
Chief Minister. The name of the Chief Minis-
of U. P. is Mr. Charan Singh. Am I correct
or not? Then, I referred to Mr. Genda Singh
who was the Food Minister there............

(Interruptions).

SHRI K. N. TIWARY
point of order, Sir.

T TaANE T FrAAE FT R
Fa1 ag aef fegsa gmr ?

(Bettiah) : On a

MR. SPEAKER.: This is a Call Attention
notice regarding certain decision by the Go-
vernment of India in relation toa Provincial
Government.

st fiwg wew  (IET) ;o ag
ULTF T AAAT § | AFIEAFIT T

HTHAT 78T § 1

st gen TIEEEE (I9A) 1 R
AT Y A T ALTFL |

SHRI S. M. BANERJEE: S8ir, I have
great regard for him. But because heis not
pationalising the sugar industry, I mentioned
his name. . .. (Inferruption) I would like to know
from the hon. Minister whether a clear direc-
tion will be issued now because they have taken
a decision inthe party meeting called the
AICC and they have also taken a decision in
the Cabinet called the Union Cabinet and there
also they have taken a decision in the Cabinet
called the U. P, Cabinet. I want to know
whether a clear direction will be issued to
nationalise the sugar industry based on the
advice given by the highest legal luminary,
the Attorney-General, Let them not bother
about what will happen in the High Court or
the Supreme Court., This House is supreme
and sovereign. That Houseis also supreme
and sovercign. The U. P. Legislature can pass
any law. If something is done by judiciary,
we are the sovereign people and we know how
to counteract that. I would like to know from
the hon, Minister whether clear instructions
will be issued and when the sugar industry is
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going to be nationalised and whether a decision
to nationalise other mills also will be taken
so0m.

St gEmER W AU fadaw
UF | AN STAIFET FEI(q STHIT
fear sad gd 1§ awfa Al & of
7 At or T fem awag
St warT 3 A7 @ E IgH g AT #
AT e FL fF AT %O w7 oW
T §, AT 5ATE RSO N T AT
A gEEf FAA@ A 3qr ww 7 w4
Al S ¥ wr g o7g o war
g fasar g a0 zgawaw
o ®1E 7 A ? t@d afafag gay
T a@ ag & 5 o dex &7 fawa &,
IART FAIRAF FIHT 9T F4f qrar ar
w g ? sy gt fasi w1 wsdiywor
FET & @ AR W H Aiq w4 A
W@ E | UF T ¥ fA¥ fragam
i ?

o T gwnw fag (FFa7) :ardy
LI ETEN FT Tedt AATAILATA FIFo |

SHRI F. A. AHMED: The matter was
clarified by my predecessor. So far as the
decision of the Gover is concerned, the
decision of the Government was announced
by him in the last session of Parliament i, ¢,
that Government have decided to appoint a
committee for the purpose of studying the
working of the sugar factories in the context

of nationalisation. We stand by
that decision. The question involved
is whether the State Government is

also competent to nationalise the sugar indus-
try. Now there is difference of opinion bet-
ween the legal experts of the State Government
and the Central Government. We have recen-
tly obtained the highest legal opinion of the
Central Government and the opinion is being
sent to the State Government for taking deci-
sion in the light of the opinion expressed by
him.
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : What is that opinion?

SHRI PRAKASH VIR SHASTRI: Will
it be laid on the Table of the House ? (Interrup-
tions).

st vy fowd : dT 0 MEAF
AT @A |

st WETEAR [t ¢ QRTAT A
HIT QI 9 FA1F UG A 9T
| gifsa

SHRI F.A. AHMLD: 1 have already
indicated that I have no objection to place all
the legal opinion on the Table of the House.

SHRI PRAKASH VIR SHASTRI: The
letter of the Chief Minister also.

SHRI §. KUNDU
the opinion ?

SHRI S. M. BANERJEE: The question
was whether a clear directive has been issued
apart from the legal opinion. They should not
bother about the legal opinion.

SHRIMATI TARKESHWARI SINHA
(Barh): The Central Government s trying to
avoid paying compensation,

SHRI F. A. AHMED: So far as Govern-
ment of India is concerned, it has to be done
not for UP alone but for the entirc country.
For that purpose a Committee is being appoin-
ted and when the report of the Committee is
available, we shall take necessary action.

(Balasore) : What is

Now, so far as the opinion of the legal
experts is concerned, we are  sending it to the
UP Government. The question of direction can
only arise when the question is determined
definitely by the Supreme Court. May I say
that so far as we are concerned, we shall take
action after the report of the inquiry committee
is available to us.

SHRI S. 5. KOTHARI (Mandsaur): Sir,
it is regrettable that the fate of an industry is
to be decided mnot on economic grounds or
merits but for building up the political image.
The proposal is being bandied about between
UP and the Centre. The Chief Mini of
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is the impression we gather. The move is poli-
tically motivated, it is politically immoral and
reprehensible.

The hon. Minister said that the Central
Government is going to set up an inquiry come
mittee. Why are they delaying setting up the
inquiry committee? By now it should have
been constituted.

Secondly, instead of waiting for the report of
the committee, they have suddenly rushed to
give a clearance to the UP Government that
they can goahead with the nationalisation.
What are the q of nationalisation?
Are we to look into that also or are we just to
blindly rush into this matter? Several crores
of rupees—about Rs. 60 to 100 crores will be
required for paying compensation. From
where will the UP Government find this
money? All that money can be better utilised
for renovation and modernisation of the sugar
mills in the national interest by giving loans
to the mills as recommended by the Gundu Rao
Committee and other expert bodies. The
machinery of some of these millsis very old.
These mills are in a shattered condition and
they are incurring serious losses. If these mills
are to be taken over by the U. P. Government
I shudder to think what would be the result.

Bureaucratisation will be there and there is
bound to be marked fall in efficiency all round.
The Central Government manage
their own public enterprises properly, what
to talk of State Governments ? Tt is my view
that this will only multiply losses and the real
consequence of all this would be that these
steps will, instead of bencfiting the cane
growers, put them in a quandary.

cannot

Therefore, Sir; my basic point is this. The
Central Government should inform the U. P.
Government very clearly and categorically
that it is against that State tampering with the
structure of any all-India industry, the nation-
alisation of any section of the industry, which
happens to be in that particular State. It is
a bad precedent, I submit, if an extremist
Government takes charge, say, for instance
in Kerala or in West Bengal, and follows this
precedent what will happen ? Nationalistion

UP, it appears, wants to use nationalisation to
bolster his dwindling election prospects. That

of industry should be considered omly ona
countrywide, national, basis. It is the Central
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Government which should have the power
to take over any industry on an all-India basis,
and purely on economic grounds.

But, in this case, what has happened ? Due
to the scare of nationalisation, the sugar-mills
are not making fresh investment for expansion,
modernisation, major repairs ete. This will
affect their productive capacity ; and this
would also impinge upon the interest of the
cane-growers.

‘There is one important point which I wish
to stress in this connection. We find, that the
sanctity that should normally be attached to
the legal opinion of the Attorney General is
being steadily eroded. That is a very serious
matter for us to ponder and consider. The
Attorney General is the highest legal authority,
but it appears, his opinion is moulded accord-
ing to the dictates or wishes of the political
masters,. What then is the sanctity of the
Attorney General’s opinion, Sir ?

This matter is governed by Entry No. 52
in the Unjon List. Itsays :

w52, Industries, the control of which
by the Union is declared by Parliament by
law to be expedient in the public inte-

”
.

rest.
According to Basu's Commentary, the In-
dustries (Development and Regulation) Act,
1951 and Sugar (Regulation of Production)
Act, 1961, have been pased by Parli t
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necessary in the public interest ?

Secondly, Sir, will the Central Government
tell the U. P. Government to give up its idea
of nationalisation of the sugar industry in
U. P. because it is not going to help the
country, the industry, or the public ? Besides,
would the Central Government ask the U. P.
Government from where it would find the
money of Rs. 60 crores to Rs. 100 crores
which would be needed ? What are the steps
which the Government propose to take to
evolve a national sugar policy which would
avoid periodical imbalances that would lead
to an increase in cane and sugar production ?

SHRIF. A. AHMED : As I have pointed
out, there is difference between acquisition and
‘control’ and ‘regulation’. We would like to
acquire property when it is expedient to do
s0 in the public interest. So far as the right
to acquire property is concerned, there are
high legal experts who have expressed their
opinions that both the State legislatures and
the Central Government are competent to
legislate so far as acquisition of property is
concerned.

Control and regulation certainly are
matters that have to be done by the Govern-
ment of India ; but here I would like to say,
it is not because of any political motivation
that we are going to do anything in this regard.
It is for that reason that Shri Jagjiwan Ram

under which the control of sugar industry
is vested in the hands of the Ceantral Govern-
ment. Entry 24 in the State list refers to
Industries subject to the provisions of Entry
52 of the Union List. The opinion of the
Attorney General is wrong. Itis the Central
Government which alone has the power to
pationalise any industry, if at all, on an all-India
basis, on economic grounds. The U. P.
Government has no right to do so.

I wish to ask why has the Enquiry Com-
mittee—which was proposed to be set up tostudy
problems of the sugar industry, in the context
of the demand for nationalisation—not been
set up so far 7 Would the Committee be asked
to i heth lisation is at all

enq|

had d about the appointment ofa
Committee which will study the working of
the sugar industry in the context of the
demand for Nationlisation, I wish to say that
that Committee is going to be appointed very
shortly. I hope, in a few days’ time, I will
be able to announce the appointment of that
Committee. I hope, when the Report of that
Committee is available, it will be possible to
take action mot only for ome part of the
country, but for the whole of the country.

SHRI S. M. BANER]JEE : That committee
has nothing to do with U P. The case of U P
is already decided.

SHRIS. S. KOTHARI : Will he provide
Ra, 100 crores to the U, P, Guvernment ?
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SHRI F. A. AHMED : That question does
not arise at all.

SHRI D. N. PATODIA (Jalore) : The
tragedy of the whole situation in our country
is that in complete disregard of the results of
nationalisation in our country which has not
done any good to any section of the society,
we very often continue to raise the bogy of
nationalisation in one State or another of one
industry or another. Looking at the past
results, we find that nationalisation has not
benefited either the producers or the labour
or the consumer or even the exchequer. The
producer is getting less ; the labour is not
being made comfortable ; the consumer has
to pay high, and the exchequer is the biggest
loser, because these industries do not make
profit at all, and the result has been that the
capital invested in these industrics has been
completely stagnated without producing any-
thing and without adding to the capital.

Coming to the sugar factories in U P, there
has been the experience of five or six units
which are under State control and the ex-
perience of each one of them is unsatisfactory.
They have not been able to produce any good
result. They are also in great arrears as
compared to the private sector.

This particular trend of the Central Govern-
ment of permitting a State to take independeat
decisions with regard to nationalisation is an
extremely dangerous trend. I want to wam
them to look into the consequences of that,
namely that the process of disintegration will
further be accelerated and it would be impossi-
ble for them to control the flight of industry
from one State to another. The type of opinion
that they are giving is cxtremely dangerous.
1 would like to tell them that this type of
opinion should be completely withdrawn.

In the present world, there are two items
which are very scarce not only in India but
in the world over; one is capital and the
other is management. India is equally scarce
in both of them. If we have additional money
to nationalise these industries, then why should
we not invest this money in other and much
better products which are beneficial to the

SRAVANA 13, 1892 (SAKA) Sugar Mills in U.P. (C.A.) 242

country ? Why should we disturb an industry
which is running and which is already produc-
ing goods and wealth and contributing to the
welfare of the country ? Therefore, in the
context of all these considerations, I would
expect to get two definite and positive as-
surances from Government. Onc is that they
should assure this Parliament that in veiw of
the shortage of capital in the country and in
view of the past experience of the nationalised
sector, no further private sector will be
nationalised and that all the money that is
available will be invested in that sector which
ismore nceded. The next assurance is that
the Central Government will come forward
with an assurance and a decision that they
will not permit any individual State to function
nnihtcnl.lyandubitrm’.lyand that all these
decisions with regard to industries will be
mkenbythc&ntmalthe&nhﬂicml.

MR. SPEAKER : May I invite the hon.
Member’s attention to one of the rules of
procedure, namely that he may ask a question
but not ask an assurance on a calling-attention-
notice ?

SHRID. N. PATODIA : In that case,
let me re-frame my question. My question is
whether the Central Government are pre.
pared to give an undertaking that any decisions
in future will be taken at the Central level
and that no individual States will be per-
mitted to

the shortage of capital and in view of the
past cxperience of the nationalised sector, no
further private sector will be nationalised,
and that any additional money that is avail-
able will be invested in much more important
projects ?

SHRI P. RAMAMURTI (Madurai): On
a point of order. I want to know whether
the hon. Member is entitled 10 ask a question
which impinges upon the powers of a State
Government. Ifa State Government has got
the power to take over an industry, how can
the hon. Member ask the Central Government
to give an assurance that the Central Govern-
ment will go against the Constitution and



243 Nationalisation of
force the State Government not to do a thing
which is within its powers? 1 want to have
your ruling on this matter.

MR. SPEAKER : Thisisa Calling Atten-
Gon motion on the clearance given by the
Government of India to the Government of
U. P. Therefore, it comes within that.

SHRI F. A. AHMED : I do not subscribe to
the views expressed by my friend Mr. Patodia
regarding the nationalisation of industries.
He is entitled to his own opinion. I feel that
pationalisation has done good and will do
more good to the country in future, There-
fore, T am not prepared to give any assurance
or undertaking that no nationalisation will be
undertaken by the Government. So far as
the sugar industry is cencerned, T'have ex-
plained the position that we have obtained
the opinion and conveyed it to the U. P,
Government, and it is for them to take inte
consideration either this opinion or that
opinion.

SHRI D. N. PATODIA: Does it mean
that the Central Government will permit
every State to function independently in the
matter of nationalisation and bring about the
disintegration of the country ? He has pot
replicd to my point.

it fra wxwr (AgEA) @ I
e andw 2 fagre awwr w0 fagre &
iy faell w1 TS FW F fad

§t wrEmAR (@agR) 0 ¥
wgrea, AT Aa § § I S § Frar
g 7® A IaC AW F AW & AR
gt ¥ faggr gar g AT A A
SR I R ¥ & gAN SqEr F@r
21w W AET A 39 IAC T2 B
& srmver &Awr g g, wafas A|rET
ammgmztmﬁﬁr gfeesor & graar
wait A frar § AT uIAfes IS
g @ Y T F TR R
g W g ¥ AQ AT IG 43 A
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us ez ¥ fagr e gw <Y faell &t
ULTF T F | T FSH WGy, AT
arax § f& S T awrEn gEAr 90
gurar gar g e A wr framr T2
Far & ' & gt fammr agw qar g

st epeire Ferg et © Rfeg asam
wgea, & fex enafa T g
Wﬂﬂ%ﬁm&ﬁ mmzl.-..n
(wrasm) "t

ot MR AT T ATHYT &Y ¥
FTH A IO WRW A us  afafeaar
1 Fraraor da&r g aar & (swae)
are frarT # frad 48 w1 998 @y
R 7 TR T T G & AN vt
A e & U & e & e
g AT A% amAr gy ¥ a1 fiduw
FUAT AR A 97 A FO e fear
g & qg s WA § R @ g
UARIF FBTEHF F1 AT &2 FW AT
anfas gfee & 8% FOC @90 P e
TEY IR SEroftad UW § AmEgA faar
W 5w A AT R Y, T A
N FF AT UL W AT H TN I A
@ﬁl‘hﬁlﬁﬂmﬁwrm
f& i IO 9T AT A A T HK
2 5 ag Ushigsn F awy § Ay ww
seF A Aag A gt 2 5 gawr
gt &t g ! fRE SwIe ¥ gwwr
gaTeE gH, A9 @T § ¥ & awg fra
wFT ¥ ag war§ add ? g § & ag
ATAAT |TgAT § o W grar sy
fSEimiag s sn WEfeaa
el %1 a9 grw # ¥ FIF I AT
39 fas worgdd FT & AT FKAGH B
WA A ? araff @
I FA AT R E ?
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ot e aeft ogwa : AT fi
qIT I A § | GIY 9gA A 7 B
Tar fr g faei & Awarde w0
AT ATFT AT Jo GTo § wF F@wRI
q1 @0 &, 98 faAgs e am g

st watr s qea (el |@3w) -
faaga st @

=t grEE : fraga a@ am R,
FETET T97 T@T 2|

st Wt A : qenA WEHEE,
|TET agf adr & R dar sidE ow fa
ar §lo Fo o A ﬁﬁ""(m) e

% AR S : fie @Yo ger #
fros & fedr ag e wamar waw
(m).

Feqq WERY : AN gEA TR FEAM,
AL ET @Y g ardr A H
e v O fRe @ wg H ¥ fea
7 frdY $1 39 FAT 989 |

=Y NI : Aoy agew, & A
AglaT & A TS TOr AT, A A
ATy fFemoa g § aEwr aff
FAY gU § T A FgA FT IART AT
Far g ?

St AT AR IR : T FGAT @
7z & fF fro Fo o MY Y faal &
AgAATEA & gaw w1 fifafewa &g
I @A g A T W@ 1 T
HOAT FTAIT ISTAT ATRAT §, TG AGAT
AT ISTAT AT § | a1 AY TG AR
Sfgg g ? AT uEAFIr w1 & At
#, ag fafers fog 7at ag gu § ?
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o FESE A AFAT AT ATIH
g # agi a7 wr g F |y 5% 7

St ®9C AW QA GAA AT HIAFT
ga mizy fafqeT & 0

it werEdt A wgwe ¢ 98 S
S srAlEw AEAT A Fgragag v
(wamem) - - - - AmAAEdaT & for g|E
g 919 ¥6T fFar a1 A IET AET &
I9 9T gEEE g W qu gaw
qg & fF 1 womflga T off ¥ wgrar
fF g% 0F ST AT HR S IgEy
feirg srqeft g7 g% a1 ¥ @A e
FAT FLAT 8, I8 HHET ar & ary § §7
qama fr 19 fedl & sawr qardaiE

T AT aTe a1 fggen
S faei &1 AgAEreEm W@ ad
F?

SEqN WEAT AT GEA AT T,
& et ag aar qm 9gar § f5 Ak
s & sowr Fafe ag s &
IR FET afr ¥ @ Og 1 A9
&t g Fear &1

st geR W wEAE ;T O aY
gusr auw frar s &, gwer 21w gy
Lol

WUW WEG : AGHT HYET v
T AT 93 F T g |

st FAER qH JFHT © A FE
ot g ar gFA Fo fo WAAHT A AL
fear & | T oIl S9IE &1 SAEY
stfafqan & fay F91 4r | ag S ST
AriifagT ar€ & ag g7 Qo o TaH
AT WE
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St NIRRT © ASAE  AgRd, TR
¢ giwr g gH1T &1 oA § gt
¥ ¥ are fpg gsc & Iawr Ay ?
F41 I Frarafea g @M TR
At # § fr qogd w1 I gET G0
7, IGH qFaT § §G A FaT |

st weedla wEl AP TH T
# gua wr§ Tg AH & Fow FTEddE
T oY g IBTAT 47, IAF A W g
St gETf s #Y U A A ITH0 AR

®E

12-40 hrs.

RE: SITUATION IN DELHI UNIVER-
SITY ’

&t fa T (980) : F=Aw W,
# engw! good 4 UF Hara Is1 @I
g 1 fevelt famafaamea & @7 aed—a0
frera 3mwes, fawg @F &t TvF
gai—ara oAl ¥ q&@ @A ) §) T
TR ¥ §—uF—Faafaaraa # 21 @ww
# g@ve fFar aqr g, gEU—A TS-
garT 9 ¥, o fF Famafaamea & framdt
&, oo ofag® F 9F &1 I fggemt
# fomr g, zafad sasr adwr @
fagrar gt 8, d@E—AraseEr #
# 200 wa=T w1 werr war g, faad
Froor faenfaat =t weat g1 & fad
T g fae @ @, @ qa@ ¥ AN
T g R § §X FY F AR
et qai artaw #< W@ § 9@ fa
¥ @ gEare 9 @ 1 & sl fadew
sear f5 am W wE AT A EW
fafre< grea 1 gy € 5 & a3 A
¥ WA aF, gI99 I8 & T8, FATTE |
ag aga wgeEy warw 8, & g g e
HIHTX I A I AA X afw A
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TEF AYAT W TIATT A9G X qH |

DR. RAM SUBHAG SINGH (Buxar):
Sir, it is an important point. I support the hon.
Member. I request that the Minister must
make a statement on it.

st wax @@ g (feeet ga)
weqy AgRya, ¥ W T@Er gNgT FIar
gragi R arseel T gy TR |

=t fa T : 200 A W T E,
frenfasi &1 ww R & fad e g

faa wgr g

MR. SPEAKER : I am not going to allow
any more thing, He has already spoken on it.

it qwTwEt e (ggE) o fae
fagafagmrn  ¥=h7  famafaaag 2
fedt mrefw ¥ o@mr & gwe WA
e fat &) & far srar @, o faar
garag g7 Tfaes w0

12.41 hrs.
PAPERS LAID ON THE TABLE

Law Cosmmassion’s RepomT oN  INDIAN
Post Orrice Act

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMAN-
THAIYA) : 1 beg tolay on the Table a copy
of the Thirty-cighth Report of the Law Com-
mission on the Indian Post Office Act, 1898,
[Placed in Library. See No. LT—3826/70].

NoTricaTiONs UNDER FORWARD CONTRACTS
(REGULATION) AcT

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL TRADE
(SHRI DINESH SINGH) : I beg to lay on
the Table a copy of Notification No. S. Q.
1526 (Hindi and English versions) published
in Gazette of India dated the 25th April, 1970,
issued under Section 6 of the Forward
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Contracts (Regulation) Act, 1952. [Placed in
Library. Se¢ No. LT—3827/70].

Conoucr or ELeCTIONS (SECOND AMENDMENT)
Rures

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): I beg to lay
on the Table a copy of the Conduct of
Elections (Second Amendment) Rules, 1970
(Hindi and English versions) published in
Notification No. S.O. 2362 in Gazette of
India dated the 3rd July, 1970, under sub-
section (3) of Section 169 of the Representa-
tion of the People Act, 1951. [Placed in Library.
Ses No. LT—3828/70]).

SHRI SAMAR GUHA (Contai): Sir,I.

have to make an observation on a mon-contro-
versial subject.

MR. SPEAKER : I am going to place your
point before the Business Advisory Committee.
There should be a limit to such things. Shri
Sanjivayya.

1242 hrs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL~—(Contd.)

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): Sir, yesterday, I was saying. ...

SHRI SAMAR GUHA (Contai): I wan-
ted to make a submission. . ..**

MR. SPEAKER: Nothing will go on
record ; this is against my ruling, Another
business has been taken up, and the hon. Mem-
ber is intervening in between.

SHRI D. SANJIVAYYA: Yesterday,
1 was saying that some hon. Members wanted
the limit of 20 should be reduced to 15 or 10,
Some other hon. Members brought to the
notice of the Government that many pieces of
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legislation passed by this House and by the
various State legislatures are not properly imp-
lemented. Therefore, whenever we think of
any legislation, the main objective should be
that it should be capable of strict implemen-
tation. If we reduce the number from 20 to
10 or 15, the number of establishments will be
too many and the whole question will become
very unwieldy for implementation,

SHRI NAMBIAR : How?

SHRI D. SANJIVAYYA : Many more
establishments will come and then it will be-
come very difficult, However, in the proviso
to clause 1 (4) (b), it bas been said as follows :

“Provided that the appropriaté Govern-
ment may, after giving not less than two
months’ notice of its intention so to do, by
notification in the Official Gazette, apply the
provisions of this Act to any establishment or
contractor employing such number of work-
men less than twenty as may be specified in
the notification.”

Therefore, there isstill authority for the
Government to make this Act applicable to
those establishments and contractors to employ
less than 20 people. (Interruptions.)

With regard to the appointment of Advisory
Boards there was some criticism. These Advi-
sory Boards, whether Central or State, will be
of a tripartite character. The Joint Committee
of Parliament has also rightly suggested that
the representatives of the workers should not be
less than the representatives of the contractors
or the employers. Some Members have suggest-
ed that the workers should have a majority,
When we say it is not less than the number of
representatives of the contractors or establish-
ments, it means it is equal or more. So, there
is still a possibility of appointing more workers
on the Advisary Boards.

With regard to the appointment of the
Chief Labour Commissioner on the Central
Advisory Board, there was some objection. The
real point is, the Chief Labour Commissioner is
in the know of all the establishments, employers,
workers, conditions of service, working condi.

*% Not recorded.
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tions, etc. Therefore, we thought he would give
his experience to this committee and his advice
will be valuable,

SHRI NAMBIAR (Tiruchirappalli): It
will be only formal attendance.

SHRI D. SANJIVAYYA: No; not formal.

There are provisions in this Bill for register-
ing establisk 5. Some apprehension has
been expressed that establishments under
Government may not be covered. It is not
correct. In the definition it self, the first sen-
tence is “any office or department of the
Government or of a local authority™, Therefore,
if there is contract labour employed by these
establishments, they will be covered. If
Government departments like PWD etc. work
through contractors they will be covered.

SHRI RANGA (Srikakulam) : What about
public undertakings which are registered as
companies?

SHRI D. SANJIVAYYA: They will all be
covered, because it says “any place where any
industry, trade, business, manufacture or occu-
pation is carried on™.

Therefore, public sector undertakings are
covered. Many members made a fervant ap-
peal regarding casual labour in the railway
department, which employees about 3 lakhs of
casual labour, and in other departments.
Their case really deserves sympathy, I am in
full sympathy with them, but unfortunately
this Bill does not cover casual labour at all
This Bill is only for contract labour. The ques-
tion of casual labour should be taken up sepa-
rately. I give an undertaking that I will take
up this matter with the Railway Minister and
see that hing is done, b even though
they might have put in even 20 years of service,
still they are treated a casual labour. There
must be some rule thatif they complete a
certain number of years of service, if the nature
of the work is such that it is continuing work,
they should be made permanent.

AN HON. MEMBER : What about river
valley projects ?
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SHRI D. SANJIVAYYA : They will 'also
be covered.

One important matter should not be lost
sight of, viz.,, even while issuing the licence,
the wages are fixed. In the original Bill, it was
said ‘minimum wages’. But the Select Com-
mittee rightly suggested the droppingof the
word “minimum’ and so we have said only
‘wages’ in this Bill.

There are welfare provisions also. Some
hon. members had said that when workers
bave to stay overnight on account of the
nature of the work, some rest room should be
constructed. Clause 17 specifically lays down
that such a provision should be made.
Again, other facilities like drinking water
and first aid are there. Ifthe contractor fails
to provide all these facilities the principal emp-
loyer will be made liable to make all these
arrangements. Clause 20 says :

“If any amenity required to be provided
under section 16, section 17, section 18 or
section 19 for the benefit of the contract
labour employed in an establishment is not
provided by the contractor within the time
prescribed therefor, such amenity shall be
provided by the principal employer within
such time as may be prescribed.”

Therefore, we have taken all precautions to
sce that contract labour does not suffer. '

SHRI LOBO PRABHU (Udipi) t Sir,ona
point of clarification, The Minister has said that
casual labour isnot covered by this Bill.
Kindly referto clause 1 (5) where casual
labour has been defined as what is not employ-
ed for more than 120 days in the year and,
if the work isof a seasonal nature, for more
than 60 days in the year. By that definition
labour in the railway would be .

SHRI D. SANJIVAYYA: No, Sir. Firstly,
it must be contract labour. This Bill does not
apply to casual labour at all. Clause 1 (5) (a)
clearly says:

“It shall not apply to establishments in
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which work only of an intermittent or casual
pature is performed.”

Therefore, casual labour is not covered at
all.

Then, with regard to intermittent labour it
said that if in the preceding year the work
has gone on for 120 days then alone this Bill
is applicable,

SHRI LOBO PRABHU : Then what is the
difference  between intermittent and casual
labour ?

SHRI D, SANJIVAYYA : Finst of all, it
should be contract labour. Railways employ
them directly.

SHRI LOBO PRABHU: The word used
is “establishment’ which is relevant.

SHRI D. SANJIVAYYA: “establishment”
is relevant. But there must be contract labour
employed by the establist t. Therefore, it
is said that the principal employer is the
establishment and the contractor. Ifthe cone
tractor fails to honour the obligations, then the
principal employer, may be, railways or PWD,
will be held responsible.

Clause 21 is really very important. Some-
times the contractors do not pay wages fully or
do not pay at all to the labour. Often times
labour are brought from distant places like
Mehboobnagar. Palangor labour are experts
in carth work. When I went to Ranchi and
Jamshedpur I found that wherever projects are
being built the Palangor labour are being used,
taken to distant places, and later on wages are
not paid fully or not paid at all. Therefore,
clause 21 clearly states that in case the contrac-
tor fails to make any payment of wages within
the period prescribed, then the principal em-
ployer shall be liable to make the payment of
wages. Therefore, the wages are protected.

SHRI NAMBIAR : Butit becomes a dead
letter in operation.

SHRI D. SANJIVAYYA: It all depends
upon implementation. If there are contractors
and contract labour in the railways then this
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legislation would be applicable to railways
also.

DR. RANEN SEN (Barasat): I want to
have a clarification. There are cases where
contractors employ sub-contractors and, after
sometime, these sub—c run way with
making any payment to the workers. Who will
become the principal employer in that case ?

SHRI D. SANJIVAYYA: I would like to
draw the attention of the hon. Member to
clause 2(c) wherein the definition of “‘contrac-
tor" is given. It says :

“(c) “contractors’”, in relation to an
establishment, means a person who under-
takes to produce a given result for the
establishment, other than a mere supply of
goods or articles of manufacture to such
establishment, through contract labour or
who supplies contract Jabour for any work
of the establishment and includes a sub-
contractor ; *'

This is clearly stated here. Therefore, we
have taken all precautions.

Then, penalties are provided for contraven-
ing the provisions of this Bill or when the
inspecting officers give some orders and they
are not carricd out,

Lastly, there are various miscellaneous provis
sions giving powers, for making the rules. As
usual, the rules are made and these rules are
placed on the Table of the House and the
House is competent either to annul the rules
or amend the rules. It is only after that the
rules come into being.

These are the important provisions and, I
hope, this simple Bill which is intended to give
protection to the contract labour will be
accepted by the House.

SHRI RANGA : One point has not been
answered. You thought of abolition and, at the
same time, regulation of the contract labour.

Why did’nt you lay special stress on aboli-
tion ? You have given so much preference to
regulation of it.
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SHRI D. SANJIVAYYA : Yesterday, when
I began my speech, I said that the main inten-
tion of the Government is to abolish the contract
labour. Clause 10 deals with that part of the
work, namely, abolition and various conditions
are laid down under which it can be done. But
wherever it is not possible to abolish the contract
labour, we cannot be a silent spectator. We
want to give some protection to unfortunate
workers whose working conditions and living
conditions are deplorable.

MR. SPEAKER : Now, there are  two
amendments No. 33 and 34 in the name of
Shri Abdul Ghani Dar for circulation of the
Bill for eliciting public opinion and for recom-
mitting the Bill to the Joint Committee.

I put them to the House.
Amendments Nos. 33 and 3¢ were put and negatived

13 hrs.
MR. SPEAKER : The question is:

“That the Bill to regulate the employ-
ment of contract labour in certain establish-
ments and to provide for its abolition in
certain circumstances and for matters con-
nected therewith, as reported by the Joint
Committee, be taken into consideration.”

The motion was adopted
MR. SPEAKER : This Bill was allotted 4
hours. The time taken upto now is3 hours
and 95 minutes. There are so many amend-
ments to cach clause, 1do not think this will
be finished today.

SHRI NAMBIAR : Thisis a controversial
Bill.

MR. SPEAKER: We can bave ome more
hour forit. Even in one hour I am very doubt-
ful if it will be finished. For the time being we
.can have one more hour. The time fixed by
the Business Advisory Committee and as
approved by this House is 4 hours. I hope the
House agrees to give one more hour.

13,01 hrs

The LokSabha adjourned for lunch till Fourteen of the
Clock

The Lok Sabha reassembled after Lunch at three
minutes past Fourteen of the Clock
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[Mg. DePUTY SPEARER in the Chair]
SHRI SAMAR GUHA (Contai): Sir,

devastating floods have caused great havoc in
East Pakistan. Hundreds of houses in East
Pakistan have been washed away. And, in
Dacca alone, 100 people have lost their lives.
Our hearts go with the people of East Bengal in
their great suffering.

We request the Government to send a
medical team. We request the Government to
send food aid and food supplies as a token of
our goodwill to the people of East Bengal.

SHRI CHENGALRAYA NAIDU (Chit-
toor) : Today I have given a Call Attention
Motion regarding Charu Mazumdar,

MR. DEPUTY-SPEAKER :
considered.

Let it be

SHRI CHENGALRAYA NAIDU: Charu
Mazumdar is reported to have called on the
people of Srikakulam district to wage a war of
the Vietnam type. This is a very serious
matter. I do not know whether the Govern-
ment is encouraging such things or closing its
eyes. If they allow such things, what is going
to happen in this country ? We are not able
to understand these things, Sir.

SHRI S. M. BANERJEE (Kanpur): I
rise on a point of order. The hon. Member has
mentioned the name of Mr. Charu Mazumdar,
I do not know who he is ; he may be a Naxalite
leader or some body else. But the hon. Member
has not given any notice to you about this
matter, nor is Mr, Charu Mazumdar present
here to defend himself in this House. So, why
should he mention his name in this manner ?

SHRI PILOO MODY : 1 hear that the
CPI is hiring Mr. Charu Mazumdar and the
like.

st Aq femd (d41%) ¢ Soraw
wawRa, & 43 saqeqr &1 W§  gafed
Jor g s ¥ warg fega am
forw fadas oz gu AW agE wAr @ §
ga®r wfim fear omd & o aga
srgw waw 71 A fomr ok
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30 ardie @t a¥as & 15 & AT
A9 we3 & faar mar| I@H
FHT 55 A/ To g1 e U qEEY
AT E 7 FAT wAT AR FHAHT F
15 #3g &qaT | $WE § Al T @
FZFAT wF FT MAT =7 fHAT T
FrT g w1 o @y Rfady e
¢ e adlaw g U AT TSI
m@arg
MR. DEPUTY-SPEAKER : The hon.

Membs h

13 ﬂ-r

=t vy fawd : AfFT 2g ST A I
3 e 9w 3 @y wfesia eI #A &
e § 997 AT, 99 § GGAT KW I
7z fear fr ey @fedta famm & o
afasra ST g &, o fegwm
¥ aga M? fwrmarzaml ¥ ¥ uw §,
FAF AIX 9% ¥ AT AT & 1 qFAT ¥
g, ag ed & o @ ¥ AR ol g
FEAT BT, A AL R, ¥ FAX AT
qr1, ¥fFw I7% FI @wra erar waw fw
TEE R A AT & oS W § IWH
fa<ry wg &40

#amaar g g fs fog s &
sfIIEaT GET F1 AT T L

MR, DEPUTY-SPEAKER: The hon.
Member has made his point already. Let him
give separate notice of this.

ai’nfgfmﬁ: @A g EL, THT
fF qT A% 39 ¥ sgrmar Foag
aret 3 Afad safs o ¥y Rfesw
w1 TigweT wit aF frgwa Adl fEar
mr g

MR. DEPUTY-SPEAKER: Ifhe does not

stop mow, I shall have to ask that nothing will
go on record. Let him kindly give a separate
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notice. Let him not utilise this opportunity te
make a speech on this,

=t wg fowd : ag wrrer 9gd weea-
quf § 1 TEH T3 FHY T =9 I
® &1 9f starear aga @& Fd F@
Al F1 9F5d § zAfAd TEAE AREY
YT HAT AT IART GETAT AR § |

MR. DEPUTY-SPEAKER : Let him kindly
give scparate notice. I am not preventing him,
I am not trying to shut him out. I am only
appealing to him to co-operate in running the
butiness of this House according to certain
rules,

&t wy femd : fRe ag fraw fw
faa g1 g I & AgIYW gaTdl 9¢
TwEFE F AT @R ITHr Few W
qer 2 F favrag fam & iag
fagm 3T &Y o &1 & et F
FIAH ITQIE )

MR. DEPUTY-SPEAKER : What he has
said is already on record. Let him not continue
any further,

Now, Shri M. L. Sondhi.

ot wae o g (et /aT) < g9
TF q1F FEAr g )

MR. DEPUTY-SPEAKER : I have called
Shri M. L. Sondhi now. I am not allowing a
discussion on this now. What Shri Madhu
Limaye has stated is on record. Let the hon,
Member resort to other avenues open to him.
There shall be no more discussion on that
matter now.

SHRI M.L. SONDHI (New Delhi): I
fully appreciate the spirit of what you have
said, but let me also support what Shri Madhu
Limaye has said because it reflects the strong
feelings of the House. Now, I come to the
other point which I want to bring to your
notice.. .
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=t 7 ford : gy a8, &
T @ifed |

SHRI KANWAR LAL GUPTA: Why do
you mot permit this? You had allowed Shri
M. L. Sondhi to support Shri Madhu Limaye.
Why should I not be allowed to support him ?

MR. DEPUTY-SPEAKER : I do not want
the hon. Member to enter into any controversy
with Shri M. L. Sondhi. They both belong
to the same party....

SHRI M. L. SONDHI : I bave no objection
if he speaks.

MR. DEPUTY-SPEAKER : I thought
that Shri M. L. Sondhi wanted to raise some
other point. I could never anticipate that he
would refer to the same point.

SHRI M. L. SONDHI : I only voiced my
support. I can support Shri Madhu Limaye.
‘The price level in the country is rising so high,
and the Central Government pensioners are
having a miserable plight ; here, on the floor
of the House, an assurance was given that
the Pay Commission would consider the problem
of the Central Government pensioners. Now
we, find that that has not been considered.
Should we bring a privilege or what ?

MR. DEPUTY-SPEAKER : It is up to
you.

SHRI M. L. SONDHI : These peopleare
starving. The plight of the pensioners today,
I can assure you, is the worst, is sub-human,
How can the Minister for Labour, Shri Sanji-
vayya and others sit here so prettily, so com-
pl ly, when the p who have served
this Government are starving ?

SHRIS. M. BANERJEE : I support him,
In addition, I want to say that Mr, Limaye
has raised a very important matter.

MR. DEPUTY-SPEAKER : Iam not say-
ing that it is not important. I am only appeal-
ing that a proper way should be found for it.

SHRIS. M. BANERJEE : Let the Minis-
ter make a statement on that.

Mr. Sondhi has mentioned about the rise in
prices. The prices in the last six or seven
months have risen abnormally. A request was
made in the House by myself, Mr. Nath Pai,
‘Mr. Nambiar and others that the question of
interim relief for the Government servants
should be taken up immediately, I request
the Government of India to issuc a directive
to the Pay Commission to see that the interim
relief is sanctioned without further delay., The
hlIIndiaDefcno:Emponcumprmingtheir
demand and also the railway employees. So, I
request the Finance Minister to make a state-
ment and say that they are issuing a directive
to the Pay Commission.

M SR AW gw: QA zER
FAHCE a@ o W A Az d
& & odf S aww ¥ +A9 wwar
3! frar o @ ¢, S Fwartwa
¥ @aa F A F7, 7 aredy 3T A0
T F AT AR I R aiw
viEfaq #t A5 47 3o Fr

THE MINISTER OF PARLIAMENTARY

" AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHRI RAGHU RAMAITAH): Ona
point of order. Is this Lok Sabha to be utilised
for making vague charges ?

SHRIKANWAR LAL GUPTA : Let there
be an enquiry, I will prove it.

=it v fawd : a0 A e
RN E wifs @ foar @ o,
0w qREA ...

SHRI PILOO MODY (Godhra) : Before
you proceed further, please admonish the
to talk like that.

st wg fd : @ wE AW
IHEAT § AT AT AL 2 1

MR. DEPUTY-SPEAKER 1 We are in the
midst of another business, but even so, know-
ing that in this country many things are hap-
pening and Members want ‘o make certain
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points, I have allowed, but I would request
that this opportunity should not be utilised for
hurling charges against anybody, whether
against the Government or by the Government
against the opposition. If you have a point to
submit, you may do so.

it ®aT o« q@ : agd @ gefgn-
fae gn ahrﬁi?miﬁaﬁ%rgaﬂt
Fara § fF gowre £ awe ¥ gaar qar
wiwr ot <@r & A s A faar smar
g T gy &t o @ & fF AmAeredeA
foFar s, S FrEA 3= F1, g qIe
T FT | HY-FY TOT TS AT F E
59 %@ ¥ Toar gweet frar ar @
ag qgd TN WIAAT & | gEE ERTRAT
# qagE gF 9gEAr g ) 9 @
qigaR q91E g faw @y 8, afemw #
e A AT @Y g, smaE Yy R
S ¥ A A A Ay X Q)
TaAr @k

MR. DEPUTY-SPEAKER : Order, order.
This will not go on record. I thought you had
a certain point to make, you have to placca
certain point of view before the House for the
House to take it up, but then to utilise this
opportunity for hurling charges against any-
body is not correct, and this will not go on
record. Kindly give proper notice about it. He
is an hon. Member of the House. He should
give proper notice for a proper discussion ; he
should not spring surprises in this way.

SHRI KANWAR LAL GUPTA®....

MR. DEPUTY.SPEAKER : I am not
discriminating. Inthe beginning itsell I have
said : although this is not on the agenda, some
Members want to draw attention to certain
things that have happened. I have also said
‘that this opportunity should not be taken to
hurl charges against anybody., I have said
that what he says will not go on record because

he was not raising any point but started
making charges which I think is not proper..
(Interruptions).

SHRI LOBO PRABHU : On point of
order. The Bill is before the House. Aoy
other business is out of order.

SHRI MADHU LIMAYE : I have moved
a motion for the adjournment of the debate
very properly under the rules. (fnferruptions).

St afw swew (mronw) @ feet
g aua ¥ 3 ¥ dar,
99 AT §, T T IAIF T H Tg
gFaI g ?

SHRIMATI TARKESHWARI SINHA :
(Barh) : May I make a submission ? The
other day two Members of the Ruling Con-
gress, Mr. Kulkarni and Mr. Chandra Shekhar
made a statement in the Rajya Sabha that
allegations were being made that money was
being taken for licences. That is on record.
We read that. Government has not come with
any satisfactory reply to the House or to the
country. Is it pot our right to demand a
debate on the distribution of licences ? When
the debate takes place, we shall be able to
establish that money is passing hands and
there is every basis for this allegation. I agree
with you that this is not the time when we can
raise it, but I would certainly plead with you
to allow a debate on the licensing policy and
the arrangements that the concerned depart.
ment of the Government has made in regard
to the licensing policy so that the Members of
the House may be able to establish charges
that the money it passing hands for the dis-
tribution of licences.

MR. DEPUTY-SPEAKER : That is with-
in your right. I would only request Members
to send proper notices for that and then I
think they may be considered.

=it Ay oW : 3w AgRy, &y

HAT AERT ¥ 7E 5 A o sflarma &

@A %I § A g5 FY 8, 98 39
qLEAMF |

*Not recorded.
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SHRI SHEO NARAIN (Basti): Shri
Madhu Limaye has raised the point about the
seizure of ganja ; it has appeared in the Bom-~
bay papers today. Shri Kanwar Lal Gupta
has raised the point that some people are
coming into the new Congress. This is the
demand of the country, and it isa general
question which we can raise before the House,
and you must promise that these will be deba-
ted in the House soon.

MR. DEPUTY-SPEAKER : Please senda
notice.

st forq areraw @ = Ay faRA A
uESHieE &1 9@ frar &1 @19 grew
& fafadm 1 gove Hfad ax 3w
fagz 93 931 11 ifvw

=t i = @ (wgAAt) @ S9TeTe
q@IEq, AT A gA §9 Ay § 5w
& aga ¥ Tl § aga A ¥ a1 A
g & faad sram < fagre o §0 FF
&g a1 9 fagre Y a1a gz =Tgar
g FA A T FT @ ¥ FAE
At w afy g§ &1 faee & wfwEt ¥
dMiaggamgEa s | s a9 amw
g & fs g ¥ ag &1 AF ¥ fag
& @l F1 9T g ¥ Fawa o
gt g, afsw sam Fmifaa € fear
wr & # @E garfas wifar @
difeq ot fagr & afFq eNFT ar s
TR guar A g gfe
ag wefae gare g ar adf | g M @
TIAIT &1 A9 AR Fifaw gEeE
difea =t wefe 3 ar g I|§ T
I ofifeafa & st § T ¥ Al
o fs ag 5@ @vrw § v agEar
2R

FIFIR 2T F1 Ao § FElarga
iz AT w1 AR fagar 1 Aer §
FEATEAL Al W F ATEa9
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W AT W AT Ft g8 FEmEr
A g Hegfer iz dfefm
a2 & wyee: fa=re & 1 g AT "raet
92 @3 § waf @ Tifg | 8 @w A
¥ oF ANIYzvzama faar g o
FTER Y TE Fag s R agg FEA &1
T

Aag o YOy F 962w &
T F o w5 Sear g, § IEFT gRAA
F@E!

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, you very well know that the ques-
tion of granting Statehood to Manipur is agi-
tating the mind of everyone. The successful
bandh that they arranged yesterday is a clear
indication that this is the demand of the entire
population, of Manipur. Now that the
Government has conceded the demand in
the case of Himachal Pradesh, there is no justis
fication for discriminating in the case of the
people of Manipur and Delhi whose demands
are equally important.

1425 hrs.

CONTRACT LABOUR ' (REGULATION
AND ABOLITION) BILL~—(Contd.)

Clause 2— Definitions,

MR. DEPUTY-SPEAKER : Let us take
the amendments to clause 2 now.

SHRI D. SANJIVAYYA : I move :

Page2, line 27,—for “2.” substitute “2.
"«

Page 4,~—afler line 26, insert—

“(2) Any reference in this Act toa law
which isnot in force in the State of
Jammu and Kashmir shall in relation
to that State, be construed as a reference
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to the corresponding law, if any, in
force in that State.” (5)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I move :

Page 4, line 14,—
Jfor “five hundred” substitute—
“seven hundred and fifty” (11)

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : I move :

Page 2, line 36,—
omit “major” (22)

Page 4, line 5,—
after ““any" insert “male™ (23)

SHRI LOBO PRABHU : I move :

Page 3, line 22,—
after “manufacture”’ inseri—
“construction” (60)

Page 4, line 11,—
afier “managerial” inseri—
“clerical” (61)

Page 4, line 14,—
for “five”” substitute “three” (62)

SHRI SHRI CHAND GOYAL : My amend-
ment No. 11 seeks to substitute the amount of
Rs. 500 by Ra. 750 in the definition of super-
vising workman. Considering the present value
of money, it would be desirable that members
of the supervisory staff who are drawing below
Rs. 750 should also come under this definition,
so that this beneficial provision may apply
to a larger section of the people. We know
that Rs. 750 now is just equivalent to
Rs. 150 of 20 years ago., Therefore, the
present provision of Rs. 500 will take a
large number of people out of the purview of
this clause. Our anxiety is to bring within
its purview as many members of the supervisory
staff as possible. That is why Iam suggesting
that this figure “500" should be substituted
by the figure “750".

SHRI LOBO PRABHU : My first amend-
ment is to sub-clause (¢) (ii). I bave proposed
that work of “construction” should be added
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to the remaining items mentioned like “industry,
trade, business, manufacture”. Construction
is pre-cminently an activity which engages
contract labour, whether that construction is
in the way of houses or work of railways or
PWD. This is obviously a lacuna which the
Minister may make up by the addition of the
word “‘construction” to the other items men-
tioned thert. I may add that in the labour
statistics for 1970 “construction™ is shown as a
separate item. So, from that point of view also
my amendment should be appealing to the
Minister.

My second amendment is the opposite of
the ong of Shri Goyal. Here we are concerned
with workers. If we introduce those who are
not workmen, we are likely to frustrate the
interests of the workmen. One does not want
clerical or supervisory staff to beincluded in
“workmen’. In fact, they can prove saboteurs
if they are included. Ifyou are allowing anyone
of the supervisory staffto come in, I would
suggest that their salary should be limited to
Rs. 300. I have never heard of a workman
getting more than Rs. 300 and certainly not
more than Rs, 750, as proposed by Shri Goyal.

All these amendments are in the interest of
labour so that they get their dues without
being frustrated by others who do not belong
to their class.

ot forw =% Wy Syis S, A
UF GETATFMEGT IH FAT 2 F g )
TEH 4% FET AT E ¢

““any establishment of any railway, Can-

tonment Board, major port, mine or oil-
Wi 7g Ao R wsE S g R ¥ I
weg g1 1 AOHET §F F e 92
fqar T § ? qur Sg¥ 20 wegL A
s sQE? whas#d § &
20 37 20 ¥ AT ANGX TGP FIA FY,
agt 48 91 g At #4T g4 ¥ er 9
S AT9HT § 9EH 20 wWeige Wt wH
mF@E? @ ag @ s A
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a1y Tgd T AIT et gar € AT faad
MIOEF 9 F § STF I AL
| & gumar § @R A ¥ g #y
1§ Ffears 71 gt

FET FU g g gl FArr ¥
# | i g ¥ FRAT HT qfoaer & 3
U 4 qF, 9@7 AT TZ FEA & ¢

“workman’ means any person employed
in or in connection with the work of any
establishmant to do any skilled, semi-skilled
or unskilled manual, supervisory, technical
or clerical work........ but does not include
any such person...."

Tgi 9T & wH FAg KA ;e WreAr
qEAT § | THAT FT A7 A & A@T
2 fF a7 @ wig AT T Hegl
FraYaq &1 gfagrm wr g afsw @
fadas #7 dar Aw ¢ AwA  dw
gaTHITT 59 1 wadaq g 5 g
FTeAT A 4T §W FT, Tg AT AT )
@ ag ar T FG FA T AT AR
B F1EFE AGT FT AFA 79 TF 9 Tal
FW a7 TF FIAT FEAE FTL FT QIEAT
g% 4T Aifge 1 3@ F fAw anr ¥
duted g 9T ¥ A3 AT a@Um
it &9 ag g ag1 faar § 5 awda
#t qfewer .08 ¥9 qRagag @
9 ¥ 1Y ST a8 TE § fF widE A=
&1 &CAT 1 9, 99 § agfaaa & S
AR & gamar g FF sg wr @rAw &
9 w1 HrE FfoAE TG AT

st AWM wwTm @i o IareRs
TEET, ¥ ag) AiEdz § A A aof
ST gIgd 7 FF7 | T 5 H AGL FiEw
# g 7 aefagi ' g= ffaaa s &
& 1 @ s=fal 9T gg @rp @ @
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fex faeft Y2 &1 AT 91 a7 HTEAT G
& 39 ¥ fewifome w1, 79 FY 40
Fraggdar g ? uF Jifaw 5 frar SR
91 97 30—40 I Fw FWE @
FT At ag @y T g ? gafag aw
AT ¥ T ¥FT Fi2ae A7 w1 qrafagi 93
amarfea < fear & fF o st war
FTH F4I, 9gF AT & AT qT a5 AT
AR AR O Rr T T A1 @ & 7
@ oAt O Ffag 1 7w DA e
fret BorT o1 93 Y Fawr 5 smEd &
FH KW § oY W FGT ! qat Ay A
AT M | AT AT A UF SFwfAmT Fqr
@ & s ag et @ @, Fgi A Qa
ar fRe 39T 41 R wrgAT o FT &
39 # 9 w1 I A 3 F quwar
i@ Aagas g AR @ arge
& arfzm

SHRI K. N. PANDEY (Padrauna): My
hon. friend, Shri Lobo Prabhu, put before the
House two proposals. Oneis that the word
“construction” should alse be included in
that category., There are different types of
construction work. The big establishments
have buge construction work and the workers
remain in the factory for so many years. There-
fore, if you treat them as casual or contract
labour, it is not fair,

The other thing is about the limitation of
Rs. 500. Under the Industrial Disputes Act,
those who get salary upto Rs. 500 will be
considered as workmen. What my hon. friend,
Shri Shri Chand Goyal has proposed is that
the limit should be increased. It has really
got some substance in it. Rs. 500 limit was
fixed long before when the value of the money
was more. Now the value of the money has
gone down considerably. So, I would appeal
to the Labour Minister to consider an increase
in the limit of Rs. 500 in the changing circum-
stances, The amount of money thata person
receives is no consideration to decide whether
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be isa supervisor or a workman, The nature
of the work that he performs is the criterion as
to whether he isa supervisor or a workman.
You should judge it on the nature of the work
and not only on the salary basis. I would
again appeal to the Hon. Minister to increase
this limit also.

SHRI D. SANJIVAYYA : Taking the last
amendment which intends to include minor
ports also, T must make it very clear that in
clause 2, the subjects mentioned and the juris-
diction mentioned relate to the Central Govern-
ment. Therefore, so far as the Central Govern-
ment is concerned, it has not got any jurisdic-
tion over minor ports, but only over major
ports, mines, etc. So, it was not included here
and it cannot be included.

Then, with regard to the limit of Rs. 500,
I must say that in all the labour laws, the limit
of Rs. 500 is there. Of course, thereis some
consideration as to why it should not be revised
upwards, When that question is finally decided,
we will certainly bring about a change in this
law also. Whether we make it Rs, 750 or
Rs. 1000 is a matter which will come up
later on.

With regard to the clerical employees, I do
not know why my hon. friend, Shri Lobo
Prabhu, does not want them to get the benefit,
They should get the benefit. Therefore, I am
not able to accept this amendment also,

With regard to males and females, I do not
think there should be any discrimination. This
Act should be applicable to both.

SHRI LOBO PRABHU : Should you not
include construction ?

SHRI D, SANJIVAYYA : Construction is
not y b that is d

MR. DEPUTY-SPEAKER : The question
is:

Page 2, line 27,—
Jor “2." substitute “2.(1)" (4)
The motion was adopted.
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MR.
question is :
Page 4,—
afier line 26, insert—

DEPUTY SPEAKER : The

“(2) Any reference in this Actto alaw
which is not in force in the State of
Jammu and Kashmir shall, in relation
to that State, be construed as a reference
to the corresponding law, if any, in force
in that State,” (5)

The motion was adopted.

MR. DEPUTY SPEAKER : I will put
amendments 11, 22 and 23 to the wote of the
House.

Amendments Nos. 11,22 and 23 were put and
negatived.

MR. DEPUTY-SPEAKER : Shri Tyagi's
amendment No, 46 is the same as that of
Mr, Jha,

I will put amendments 60, 61 and 62 of
Shri Lobo Prabhu to the vote of the House.

Amendments Nos. 60 to 62 were put and negatived.
MR. DEPUTY-SPEAKER : The question
is: .
“That Clause 2, as amended, stand part
of the Bill.”
The motion was adppted.

Clause 2, as amended, was added to the Bill,
Clause 3—(Ceniral Adrisory Board.)

SHRI HEM RA]J (Kangra) : Sir, I begto
move ¢
Page 5, line 10,—
JSfor “shall not be less than the number
of members™
substitute “‘shall be in majority as com-
pared to the members™ (47)
SHRI LOBO PRABHU : I beg to move :
Page 5, line 9,—
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omit “members nominated to repre-
sent”. (63)

SHRI B. P, MANDAL (Madhepura) : I beg
to move @

Page 4, lines 36 and 37,—
after “Government”” insert—

“from among the retired Judges of the
High Courts and Supreme Court of
of India™ (73)

Page 5,—
afier line 2, inseri—

“(d) not less than ten Members of Parlia-
ment which ghall include seven from
Lok Sabha and three from Rajya
Sabha.” (74)

SHRI HEM RAJ: My amendment is a
very simple one. In the proviso to sub-clause
(3) it has been provided that the number of
workmen shall not be less than the number of
members nominated from other categories.
The other categories are: (1) the Chairman
to be appointed by the Central Government
and (2) the Chief Labour Commissioner and
then there will be representatives of the Rail-
ways, coal industry; mining industry, the con-
tractor and the workmen. This Bill is meant
for the welfare of the workersand if the workers
do not have the majority in the Board itself,
then I don’t think how their interests will be
safeguarded. Therefore, my amendment is
that the workers should at least command a
majority so far as the Boards are concerned
because these Boards are to decide in which
of the establishments the work is ofa casual or
of a temporary nature and which is of a perma-
nent nature of which are within the ambit of
the Bill. Therefore, itis very neceasary that
the workmen should have a decisive voice to
decide these matters under Section 1 (5) (b).
Therefore, my amendment that instead of ‘shall
not be less than the number of member’, it
should be ‘shall be in majority as compared
to the members’. I hope this very simple
amendment which is for the benefit of the wor-
kers will find acceptance by the hon. Minister.
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SHRI LOBO PRABHU : I am again speak-
ing for the worker and not against him, This
provision here that members nominated to
represent the workmen— does it mean that those
who represent the workmen will not be workers
themselves ? So, I want the Minister to clarify
this point. There are no trade unions involved.
You say, members nominated to represent the
workmen. Why not say, the workmen ? That
will make the whole thing very clear. Icould
sec one difficulty here. A casual labourer or a
labourer under the contractor is not likely to be
in that status for a long time or of a status
suitable to form part of this body. Whatis
then the exact solution for this thing ? Will
the increase of the number of workmen on the
Advisory Board going to make any difference ?

T would therefore say that the working of
the whole Act is revealed by this simple fact
that you are going to have so many casual
workers whose status is very uncertain to be
Members of the Advisory Board.

So, what I suggest is this, You must think
of some other scheme for representing the
workers and if you cannot do 30, I feel that this
particular provision for representation is going
to be void and would be of no real benefit to
the workers,

SHRI B. P. MANDAL: Sir, it is a very
simple Amendment which I have given, This
is relating to Clause 3, sub-clause (2) (a).
Therein, there is a provision for appointment of
a Chairman., What I want to suggest is this
that this Chairman should be appointed from
among the retired judges of the High Court or
the Supreme Court of India.

In the discussion we have seen that the hon.
Members who spoke were of the opinion that
this particular Board should consist of inde-
pendent Members and I think at least the
Chairman should be such that every body,
Labour as well as Government and every body
concerned, should have full faith in him.
Therefore, I have moved this simple amend-
ment. I hope Government will have no
objection in accepting that. I think that the
Chairman should be from among our retired
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judges of the High Courts or the Supreme
Court of India.

I hope the Minister will accept  this simple
amendment.

St s At ae (i) ;¢ fed
EFT G, AT FH X A N gATT
g araifaa fafrex ama w1 faar
&, & g arfe Fxar g 1 arde At
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Hande §, Jai WA ¥ AAGA A
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# adf guwar g f5 waddiz w1 ag
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Fam fegt * Yaedq g1 F 1 e
T AT ¥ G OHAT P A S srEd
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oo g1 a1 TR AT ST aeAT gy,
forar aree® 7 wifasE § @ 7 augd
¥ @1, 1 afew F1 a3 9193 <F, N
geargee frar amr Sifgd—za auda
Kards W1 g1 T AT g
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SHRI S.N. MISRA (Kannauj): I am
supporting the amendment moved by Shri B. P.
Mandal on the ground that when wehavea
central body formed as an advisory board under
clause 3, it is necessary to have an independent
person. It has been recognised on all hands
that if High Court judges or retired judges of
the Supreme Court are appointed, it could
bave at least ashow of being a very indepen=
dent body...

SHRI D. SANJIVAYYA: Why have a
show ?

SHRI S. N. MISRA : Because justice should
not only be done but it must appear to have
been done. That is the principle that bas been
accepted everywhere.

SHRI D. SANJIVAYYA: Either have it or
do oot have it.

SHRI §. N. MISRA : I am supporting,
therefore, the amendment to the effect that
High Court judges or retired Supreme Court
judges should be appointed as Chairman. I
hope the hon. Minister will accept the amend-
ment.

SHRI D. SANJIVAYYA: The amendment
of Shri Hem Raj is that the number of repre-
sentatives of the workers should be in 2 majority
as compared to the number of representatives
of the employers. This is a tripartite body, and
in a tripartite body, we always see that parity
is maintained. But with due deference to the
recommendations made by the Select Com-
mittee, we have agreed to say that the pumber
of representatives of the workers will not be
less than that of the employers. When we say
it is not lem than, it can be equal and it can
be more also. Therefore, there is a possibility
ofsivingmt:cp- ion to the kers.

Shri Lobo Prabbu has asked why workers
should not themselves represent workers. We
always use this language for representing the
workers. The workers themselves can come or
they can send somebody. That somcbody is
necessary, because in this context, casual labour
or contract labour are so illiterate that they
cannot sit and represent their own cases. They
have trade union leaders, and there are various
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trade union organisations to represent them.
Put even in trade union or organisations, the
statute lays down that there should not be
more than 50 per centoutsiders. Therefore,
the workers themselves also can come there and
represent their grievances.

As regards the point that the chairman
should be a judicial officer, I do not sce any
reason why in an advisory body or advisory
board, the chairman should be a judicial
officer. There is nothing there to be decided
according to law etc. This is only an advisory
board, which takes into consideration facts and
figures etc. Therefore, I am not accepting these
amendments.

MR. DEPUTY-SPEAKER : I shall now
put amendments Nos. 47, 63, 73, and 74
to the vote of the House.

Amendments Nos. 47, 63, 73 and 74 were put
and negatived
MR. DEPUTY SPEAKER: The question
is:
“That clause 3 stand part of the Bill™,

The motion was adopted
Clause 3 was added to the Bill
Clause 4—(State Advisory Board)
SHRI HEM RAJ : I beg to move :
Page 5, line 34,—for “shall not be less

than the number of members™ substitute

“shall be in majority as compared to the
members”. (48)

SHRI LOBO PRABHU : I beg to move :

Page 5, line 33,—omit “‘members nomina-
ted to represent’. (64)

SHRI B, P. MANDAL : I beg to move :

Page 5, line 18,—qflr ‘Government’
ingert *“from among the retired members
of the judiciary not below the rank of
a District and Sessions Judge”. (75)

Page 5,—afler line 26, insert—"(d) mnot
less than seven Members of the State
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Legislative Assemblies of the States
concerned.” (76)

MR. DEPUTY-SPEAKER : These amend-
ments are now before the House.

SHRI HEM RAJ: The reasons which I
bave already mentioned so far as the central
advisory board is concerned, apply here also.
With these words, I commend my amendment
for the acceptance of the House,

SHRI D. SANJIVAYYA : [ have got one
submission to make. I have just sent an
amendment. .

MR. DEPUTY-SPEAKER : Ishall allow
him to move it. Let him read out the amend-

ment.

SHRI P. K. DEO: That amendment

should have been circulated to us.

SHRI D. SANJIVAYYA : Itis to correct a
printing mistake. I beg to move :

Page 5, line 23, for “Central” substiluts
“State™. (80)

Clause 4 deals with the State advisory body,
and everywhere it should be “State’. By mis-
take the word ‘Central’ has been printed.
Actually, it should be the State Government,
That is the purpose of my amendment.

SHRI LOBO PRABHU : The hon. Minis-
ter in his suave way disposes of every amend-
ment, without giving any reasons. I have
made it quite clearthat there is a distinction
between a workman and his rep ative. His
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emphasis would be changed and we will have
some workmen at least on this Board, but as
it stands, you can completely ignore workmen,
which is not fair to the workmen and is not in
keeping with the purpose of this Bill.

SHRI B. P. MANDAL : My first amend-
ment is the same as to Clause 3. I want that
the Chairman that the Government is appoint-
ing should be from among retired members of
the judiciary, not below the rank of a District
and Sessions Judge. My second amendment
is to add sub-clause (d) :

“not less than seven Members of the
State Legislative Assemblies of the States
concerned”

I think that these are very simple and
reasonable amendments. The reasons advanced
by the Government just now are not at all
convincing. My amendment was supported
by all sides of the House. There is absolutely
no justification for rejecting this amendment.
If they are going to appoint a Chairman, he
must be an  independent man. This Govern-
ment are in the habit of appointing their own
lackeys, thier own yes-men as nominated
Chairmen. This procedure is most undemoc-
ratic and not at all reasonable. I again appeal
to the Minister to kindly accept my amend-
ment. Atleast in the State Board the Chair-
man should be from among the members of
judiciary not below the raok of a District and
Sessions Judge, and there should be at least
seven Members from the Legislative Assemb-
ly in that Board. Thesc arc the two simple
amendments and I hope the Government will
them.

answer is that the representatives are included
in trade unions but are not workmen. Would
you give at least some assurance that some
workmen will come, because unless there is
assurance that workmen will be there, it will
be filled up by people who are not workmen,
trade unionists, communists, socialists, politi-
cians who have no interest in this class, So, if
you bring this Bill really to represent workmen,
some assurance must be given that workmen
as such will be represented. If you would at
least agree to aslight amendment like “work-
men or others represcoting them™, then the

SHRI D. SANJIVAYYA : The answer
that I have given in respect of Clause 3 holds
good in respect of Clause 4 also. One point
I would like to make very clear is with regard
to the query raised by Mr. Lobo Prabhu. He
thinks that Go will te as they
like. Though the word nomination is used, it
is not as though the Government is free to
nominate. Government always invites trade
union organisations and employers to nomi-
nate their representatives for this body. There-
fore, it all depends on the trade union organi-
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sation or the employers’ organisation to send
such people as they wish to have on this Board.
Therefore, there is no discretion with t.hc
Government. Government does not exercise
any discretion in this matter. They simply
d by the employers’
organisation on the one side and the workers’
organisation on the other. Therefore, if the
workers’ organisation repose confidence ina
particular trade union leader who is not himself
a worker, what can we do? We have to ac-
cept it.

accept the name

SHRI LOBO PRABHU: There is mo
workers’ organisation.

SHRI D. SANJIVAYYA : There are quite
a large number of workers’ organisation work-
ing in this field.

MR. DEPUTY SPEAKER : T put Amend-
ment No. 48 to the House.

Amendment No. 48 was put and negatived

MR. DEPUTY SPEAKER : I put Amend-
ment No. 64 to the House.

Amendment No. 64 was put and negatived

MR. DEPUTY SPEAKER : I put Amend-
ment Nos. 75 and 76 to the House,

Amendments Nos. 75 and 76 were put and
negatived

AUGUST 4, 1970

15 hrs,

DISCUSSION RE. DEMAND FOR A NEW
STEEL PLANT FOR ORISSA

SHRIP. K. DEO (Kalahandi): I thank
you, Mr. Deputy Speaker, for having called
me to initiate this important debate. The
story of the second steel plant in Orisa is a
story of neglect and injustice to the people
of Orissa, more 30 to the nation, for which
there took place a 24 hour bandh in an un-
precedented and peaceful manner on the first
day of the session. Weasa party are against
bandhs. But when there is flagrant violation
of all norms of justice, when national interests
are sacrificed at the altar of political expedien-
€y, when a States offer of a steel plant to the
nation at cheaper cost and more profitability
based on technoeconomic considerations and
locational advantages is rejected outright on
political considerations, when decisions are
taken detrimental to the growth of national
economy and to the production of steel which
is the basic raw material for all the industries,
when popular feelings are roused to a pitch
against such dictatorial decisions, we thought
it our duty to amociate oursclves with the
sentiments and aspirations of people and parti-
cipated in the bandh in order to channelise
the sp and geoui tburst of indig-
pation and wrath in a peaceful manner. That
is how the Orissa bandh took place in an un-
precedently peaceful manner on the 27th of July
without causing any loss of life or property.

MR. DEPUTY SPEAKER : The questi
is:
Page 5, line 23—
for “‘Central” substitute—
“State” (80)
The motion was adopied
MR. DEPUTY SPEAKER : The question
is:
“That Clause 4, as amended, stand part
of the Bill."”
The motion was adopied
Clause €, as amended, was added Lo the Bill

1 gratulate the Ispat Karkhana Sangram
Samiti and the Government of Orissa and par-
ticularly the people of Orissa for the peaceful
demonstration of protest and unusual restraint,
Our leftist friend should take a lesson regard-
ing bandh from us.

Coming to the merits of the case, when we
sec the world map we find that India has the
largest iron reserves in the world—85,000
million tonnes Ores needing beneficiation and
21300 million tonnes of direct shipping ore
in which category she is second only to the
USSR. On the other hand as steel consump-
tion is the economic barometre of a country,
you will be surprised how low is India’s posi-
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tion. I shall give the figures of annual per
capita consumption of steel for 1967. The
figures arc as follows: U. S. A. 634 Kg,
U.S. S. R. 415 Kg, Japan 513 Kg, West
Germany 476 Kg, Czechoslovakia 583 Kg and
India only 13 Kg. In Japan where the direct
shipping iron orc reserve is only 27 million
tonnes, iron and steel production went
up from 5 million tonnes in 1947 to 60 million
tonnes in 1967—twelve times in a span of 20
years. They hope to achieve 91 million tonnes
by 1970. USA has only 4500 tonnes of direct
shipping ore but they produce more than 155
million tonnes of iron and steel. In USSR
also the expansion has been rapid. In 1950
they had only 27 million tonnes which had gone
up to 91 million tonnes in 1967 and must bave
exceeded 100 million tonnes by now.

Sir, we note with corcern, in spite of all
these resources, the unwillingness of the
Government to evolve a sound policy regard-
ing production of steel. The existing steel
plants in the public sector are making heavy
losses, and they have not reached their full
capacity. No steps have been taken cither
to streamline them or to achieve efficiency or
to improve production. There is no denying
the fact that though India ha achieved nine
million tonnes by now, we will be needing 19
million tonnes by 1978-79, It takes seven to
cight ycars of prior preparation before a steel
plant goes into production. The moment it
was known in the National Development Coun-
cil in March, 1970 that in the revised fourth
Plan a sum of Rs. 90 crores to Rs. 110 crores
was going to be provided for steel production,
the Orissa Chief Minister took the first oppor-
tunity to raise his voice of protest and pressed
for Orissa’s demand to establish a second steel
plant cither at Bonai or Nayagarh. The Indus-
tries Minister of Orissa has been persistently
following it up.

Let us now consider where we should have
steel plants. The techno-economic factors have
to be taken into consideration in this matter.
Steel being the basic raw material for indus-
trial growth and as the steel price bas an im-
portant bearing on the price of all industrial
products, and right from a pin to a ship it is
all the product of a steel plant, and as stee] has
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also got a bearing on exports, the location of
a steel plant has to be viewed from a national
perspective. Otherwise, the high cost of pro-
duction of steel is also a contributory factor
to the rise in prices of other goods and services,
and ultimately it will lead to inflation and loss
of export.

A low cost of production of steel will give
this country an edge over other producers of
steel in the international market. Bonai in
Sundergarh District and Nayagarh in Keon-
jhar district are the low cost location areas in
our country. The pull of the sources of all
the raw materials should be the most domina-
ting factor in determining the economy of
location of steel plants. Iron ore reserves in
Orissa have been stimated at as much as 3,000
million tonnes. All of them are located in the
northern belt of Orissa bordering Bihar, and
itis the country's largest reserve, and at the
moment, this area is supplying the iron ore
to Jamshedpur, Durgapur, Burnpur and Rour-
kela, and in future it will be supplying to
Bokaro also.

The Minister has deliberately misled this
House by not mentioning Nayagarh in his
statement. Nayagarh is located in the heart
of immense deposits of high-grade iron ore,
with 62 to 68 per cent ferro content, low alu-
mina and silica. Out of the several iron ore
pockets in that area, the Malangtoli deposit
itself has got 600 million tonnesand it is next
door to Nayagarh.

Similarly, Bonai also is situated in a wery
advantageous position and while the steel
plants like Durg, TISCO, IISCO and Bokaro
are located in the Bengal-Bihar coal belt,
Bonai and Nayagar will be located in the iron
belt area. Iron, manganese and limestone are
found in abundance in this belt, and these
two steel plants could well come up in that area.
In the blast furnace, in the burden per tonne
of hot metal—iron, manganese and lime-
stonc—constitutes two-thirds of the burden,
and this two-thirds burden of the blast fur-
naces of the existing plants in the coal-braring
areas is being transported from this belt. As
in other countrics, on cross transportation
principles, Nayagarh and Bonai should get top
priority. The empty wagons coming from the
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coal belt to the iron belt to carry iron ore for
the steel plants in the coal belt can easily
bring coal to feed the steel plants at Nayagarh
and Bonai. Transport costs and pithead price
of raw material should be taken into considera-
tion. As I said, limestone, dolamite, manga-
nese, quartz and bauxite are all located there.
In case of kilometre haulage of principal raw
materials to Nayagarh and Bonai area, it com-
pares very favourably with Bhilai or Durga-
pur. It is much less than that to Bhilai or
Durgapur,

Regarding power, Orissa is at the moment
surplus in power after the commissioning of
the Talcher Thermal plant and next year when
Balimela is completed, the installed capacity
will go up from 55¢ MW to 914 MW. There
is plenty of Government land and there is no
problem of displacement of persons. The pere-
nnial Brahmini river will supply water to
Bonai and Nayagarh will draw all its water
requirements from Baitarini system. Bothare
at short distances from railhcads. Bonai is
7 KM from Bimlagarh and Nayagarh is 20 KM
from Banspani.

As early as 1964, the Government of Orissa
had submitted a comprehensi d
on steel plants prepared by an eminent engin-
cer, who happend to be our Governor, Dr.
Khosla, regarding setting up large integrated
steel plants in Bonai and Nayagarh., Orissa
was informed by the Centre of the commission-
ing of a study on sclection of sites. According-
ly, Messrs Dastur and Company, reputed con-
sulting engineers, the only consulting cogineers
of this type in the country and the consultant
of the Government of India submitted a report
in five vol on the feasibility of blast fur-
nace complexes. Till today it is the only report
of its kind which makes a comparative study
of nearly 30 locations spread all over the coun-
try. To indicate the order of priority as desi-
red, namely, those suitable for integrated large
stee] complexes, I like to quote from page 28,
Volume I of the report :

“All three eastern region ore-based
locations at Nayagarh, Barakat and Bonai-
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garh are considered suitable for large integ-
rated steel plants, New rail links will have
to be laid and dams constructed for ensur-
ing adequate supply of water for each of
these locations. Nayagarh is advantageously
located for utilisation of ore from the rich
deposits of Malangtoli and Gandhamardan
blocks, Location of a large pig-iron plant
at Nayagarh will throw open a vast area
with possibility of considerable industrial
Development. This location has the poten-
tial to sustain a 10 to 12 million tonne steel
complex. As regards the production and
distribution costs of pig-iron, Nayagarh is
the most economical of all the 28 locations
considered in this study.”

This is from page 28 of the Report on Site
Selection Study for pig Iron Plants, Volume I,
preparcd by Messrs M. N. Dastur in June
1965. The experts had further stated that iron
produced in Bonai and Nayagarh when deli-
vered in south, will be much cheaper than
that produced in that region. We want a steel
plant with a metallurgical base with techno-
cconomic advantage, and not on political
grounds. The Government of Orissa approached
Messrs M. N. Dastur several times to produce
a feasibility report and project report of a steel
plant in this area, but the Government of
India stood in the way and the feasibility
report could not be produced.

Besides these two steel plants, another possi-
ble site is in Mr. S. N. Dwivedy's constitu-
ency—Paradeep (it is the deapest seaport of
the country) as suggested by Messrs Dastur.
More recently fact-finding team on iron and
steel industry under the auspices of ECAFE
submitted a report in June 1969 suggesting a
steel plant complex in Paradeep for meeting
the requirements of the country and the
ECAFE region in Asia and the Far East,

The production of steel in this plant would
be export-oriented and will bring in much-
needed foreign exchange. There is already an
cxpress highway and inland water transport
system connecting the entire iron ore mines
with Paradecp and with the development of
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the railway line this would be an ideal site.
This should not be lost sight of.

Shri Bhagat's statement of 30th July, 1970 is
not worth even the paper on which it has been
written. It is factually wrong and it is
ambiguous, It does not contain any suggestion
for further examination of location advantages
based on techno-cconomic survey, even if earlier
reports of Khosla, Dastur, Kuljian and ECAFE
experts are brushed aside. He has not given
any indication that he is going to examine this
question further. In his statement there is no
mention of Nayagarh at all. The distance
between Bonai and Rourkela is 40 miles. He
has deliberately stated it as 25 miles and thus
misguided the House. Nayagarh is 150 miles
from Rourkela. In West Bengal there are two
steel plants, Durgapur and Burnpur at a
distance of 20 miles and Burnpur and Jamshed-
pur are 75 miles apart. The distance from
Burnpur to Bokaro is 65 miles. Then, Bihar
and Mysore will be having two steel plants
soon. So, Shri Bhagat's plea of nearness is
childish and untenable.

Despite full co-operation of the Orissa
Government in the form of maintenance of law
and order, coordinating harmony in labour-
management relationship, supplying free land,
cbeap electricity, water and iron ore at a
concession if the steel plant at Rourkela needs
improvernent, it is due to bungling and gross
mismanagement for which the entire responsi-
bility should be borne by the Centre. Still, of
all the three steel plants in the public sector,
the performance of Rourkela is much better
than that of Bhilai and Durgapur because of
the locational advantage which is being lost

sight of now.

The expansion of the steel plant at Rourkela
may satisfy our friend Sbri Kundu, as has been
revealed in the debate on the Demands of the
Steel Ministry, but will not fulfil the aspirations
of the people of Orissa.

The Minister’s plea of constraint on resources,
both financial and technical, applies to all steel
plants. We do not grudge south having three
steel plants. We need many more steel plants
and Orissa’s case cannot be overlooked in the
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best national interest. When such decisions
are taken on political expediency the Central
Government  deserves condemnpation  and
censure,

Immediately after the Orissa-bandh, that is,
on the 27th, when & no-confidence motion was
debated here, I could not get a chance to
participate because other speakers were fixed
up by my party. At that time our great expecta-
tion was that Shri Surendranath Dwivedy, the
PSP leader, the only Orissa MP who took part
in the debate, will stress this subject which
agitated the whole of Orissa one day earlier.
I heard him with rapt attention. My expecta-
tion, nay the expectation of the entire people
of Orissa, was completely belied. I was shocked
when he not only failed to speak even one word
on the steel plant in Orissa but called the
motion “ill-timed and mischievous” and in-
directly supported Indira Government by
abstaining from voting. When we all thought
that he will align with the aspirations of the
people of Orissa, he stabbed them at their back
and sabotaged the cause. He might have been
influenced by the latest parleys between Goray
and Jagjivan Ram—1I have nothing to do with
it—or the talk of PSP merger with Congi. The
burning of Prime Minister’s effigy in the streets
of Cuttack and supporting her by abstention in
Parliament is typical of PSP’s role. Inconsistency
inside Parliament and outside in the streets is
the PSP line.

In bis reply Shri Madhu Limaye gavea
very good title to our DMK friends, calling
them Na nar na nasri and Trisanku. But I fully
appreciate the difficulties of Mr. Madhu
Limaye in being extra charitable to P.S. P,
leaders abstention by his silence when the P.S.P,
and 5.5.P. merger talks are going on.

Coming to the point, when India is blessed
by nature with all the advantages of steel
production and can produce the cheapest steel
in the world, can such a decision be distorted
by political considerations or regional pressure
or dogmatic approaches?

Lastly, I ask : Will the Government of India
shed its “dog in the manger” theory and permit
the Government of Orissa to put up a steel
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plant, if necessary, with foreign collaboration
or permit a steel plant to grow in that area in
the private sector. 1 want not one steel plant,
at least three steel plants for the time being, if

not more.

SHRI DHIRESWAR KALITA (Gauhati):
May I know whether he wants it in public
sector or in private sector ?

SHRI P. K. DEO: We want a steel plant
in any sector.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Deputy Speaker, Sir, I
will not be uncharitable and refer to my hon.
friend, Shri P. K. Deo, for the quite irrelevant
remarks he brought into  this discusion. Let
him have his pl ¢ and isfacti It is
because of their failure, the State Government
there, to wake up in time to put forward this
demand for a steel plant. This cover will not
protect them, The people of Orissa are there
to judge who is doing what.

Sir, I do not want to go into those affairs at
the moment....

SHRI P. RAMAMURTI (Madurai)s On
a point of information. When was this demand
for another steel plant made, by any party orf
by the Government ?

SHRI SURENDRANATH DWIVEDY:
The Government there did not move early
enough when there was, actually, the move on
the part of the Central Government to put up
new stcel plants. Only on 5th March, 1970
when the Industry Minister wrote a letter.. ..

SHRI P. K. DEO: The first demand was
made in 1964.

SHRI SURENDRANATH DWIVEDY :
The demand was there. But the present Go-
vernment did not move in that direction. They
arc exposed now. Probably; they were more
interested in having a steel plant in the private
sector. Since it was a demand for a steel plant
in the public sector, they were not at all interes-
ted in it. The Swatantra party has passed a
resolution in Madras demanding that hence-
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forth steel plants would be in the private sector.
The cat is out of the bag.

SHRI P. K. DEO: It is wrong.

SHRI SURENDRANATH DWIVEDY:
I would like to concentrate on the question
that is under discussion. The hon. Minister,
because he was going to defend an indefensible
act, has completely ignored the real questions
that have been brought upin the course of
this agitation. Let me at the outset make it
clear that the Orissa Bundh, the agitation in
Orissa, was of a peaceful nature and the way
the entire population of Orissa stood behind it
clearly shows that it is not a regional demand.
There is nothing regional in it. There is no
question of a regional d d. This d d
was actually to caution this Government that
because of their bungling and their wrong
steel policy and programme, the country is
suffering. We have a dismal record of steel
production in the country. While all other
countries are going ahead, we are lagging far
behind. Now, if the criteria for the location
of new stecl plants are other than economic
and technical considerations, then the country’s
steel production can never reach anywhere near
the goal.

‘The Minister has referred in the earlier part
of his staternent about some studies made in
1948 and that on the basis of that study Rour-
kela was given in 1953. All thatis wrong. It
is known to everybody—I don't know whether
the Minister knows it or not that when Rour-
kela was put up in 1954, there were demands,
equally reasonable demands from Madhya
Pradesh and other places which went on  for a
number of months. Mr, K. C. Reddy, who is
now the Governor of Madhya Pradesh, was
then the Minister of Production. Pandit Nehru
was there. Rourkela was selected as  the first
plant not because of this study but because of
the locational advantage considering the other
two plants which are equally justifiable deman-
ds. Why he hasnot referred to the inquiry which
was made in 1965 June the Dastur report?
In 1965 June the report was submitted and in
1964 he was appointed. Now I think many
members have got this. These are all technical
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data circulated to the Members and how it is

necessary and incumbent in this country at
this moment that we must decide our plan for
steel production in such a which will

really reduce the cost of production and the

locational advantage will be there and trans-
port facilities will be available. If we do mnot

take these into consideration, how are we going
to compete with Japan which has no raw
material but which imports all raw materials
produces and exports steel very cheap. Is it
your contention that henceforward in this
country steel plants will be located in places
where there is no raw material available and
yet we will produce steel cheap? Accusation
is being made against you that in spite of the
fact that Japan has noraw material, yet it
produces steel cheap whereas we in our
country, in spite of having raw material in
abundance, are not able to produce steel ata
cheaper rate. Itisall due to bungling of this
Government., You can have three steel plants
in the South. I have no quarrel with that. I
think more and more should be done. But as
far as the question of dispersal, I want to make
it clear. What is the question of dispersal of
concentration about which he makes a mention
in his statement? Can anybody demand that
the petro-chemical industry should be located
in Rajasthan? Can anybody demand| like
that? Dispersal you can have in any er
industry. Nobody can say ‘No'. The question
is: in order to produce cheap steel, which
are the places most advantageous? It has been
given in this report. He has tried to confuse
the issue. As is mentioned, Bonaigarh is 25
miles from Rourkela. This is an excuse but
what about Nayagarh? Even this Dastur's
report which he has failed to mention, at one
place clearly says of course, this was for pig
iron complex but, at the same time, it was
clearly stated that even for pig irom complex
which will ultimately lay the foundation for
integrated steel plants of 10 to 12 million tons—
I will just read one paragraph of the report
which sayss

“Locations considered suitable for pig
iron plants which can be eventually deve-
loped into large integrated steel-works are
the ore-based locations, namely, Barakot,
B h and Nayagarh (Orissa) in the

ag
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castern region Rowghat (Madhya Pradesh)
and Surjangarh (Maharashtra) in the
Woestern region, OF these, Nayagarh has
the advantage of the lowest production
mt. "

It has been stated that Nayagarh has the
advantage of lowest production cost. When
he mentions Nayagarh does he contest that
this is what actually Dastur and Company
have not written? Who is wrong? Can he
say that? If there is nothing wrong, what has
prevented them—when a demand was made
for having a feasibility report ? At least you
should have gone on for the feasibility report.

But he goes on saying, ‘we have not decided
location’.

It is stated that the Government of India’s
policy is to find this out at the first instance:
they want to study the advantages ofa parti-
cular location, take various points of view.
And, what are those points of view? For that
they say, the points are, transport facilities
proximity to raw materials, availability of
water and power, and cost of development of
the infrastructure in the area. I want to know
whether these things were not available to the
Government when they decided about the
location of the new steel plants, Nayagarh,
Bonai and Paradeep. Were they available only
in regard to the three plants about which they
have decided ? If this was so, then, why was
this factor not taken into consideration and I
want them to make this fact clear,

The Government of Orissa themselves, in a
Report bave stated that when they wanted to
have the feasibility report, the Government
refused about it. When they asked Dastur
and Company to do that they said, “the
Government of India have asked us not to go in
for any feasibility for any other body asking us."
Isit a fact or not ? All these shows that there
were some extraneous considerations,

I know you are working on pressure; the
pressure from the South was there ; you con-
ceded. On that we are all happy. But why do
you grudge if the people of Orissa want some-
thing for which there are justifiable reasons,
there is every justification for a fifth steel plant?
All experts have stated this, They have all
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stated, if there is going to be a fifth steel plant,
it should be located in Orissa. I want to put
this to you.

As per the present programme, even with
the new three steel plants and expansion of
Bokaro, Durgapur and Bhilai, with all that, by
the end of the Fifth Plan, there willbea
shortage of 7 million tonnes of steel ingots.
How are you going to make it up?

I don't thing Mr. Kundu said something
as stated by Shri P. K. Deo. Mr. Deo is not
going to be lauded by the people of Orissa by
making mis-statements here. I don’t think Mr.
Kundu's case was that if only Rourkela expan-
sion was there he would be satisfied. This
expansion is a smokescreen, I would say.

In the Fourth Plan, they have provided for
the expansion of Bhilai and for the expansion
of Durgapur ; but where is the mention for
expansion of Rourkela? Iwantto put this to
you. In the statement it has been said that
when Rourkela reaches its target, then only this
will be considered.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT) : Ithas not reached its rated capa-
city.

SHRI SURENDRANATH DWIVEDY :
Has Bhilai reached its rated capacity? Has
Durgapur reached its rated capacity? Has
Bokaro reached its capacity of 4 million tonnes
when you decided on all these things? Now,
you talk of Rourkela. Dont’s talk non-sense.
1 want to put it straight to you. It is menti-
oned here that if it reaches the full capacity
then only you will consider expansion. Accord-
ing to the 1970-71 figure, thisis 83 per cent.
All the world over, if there is 80% of produc-
tion capacity in any steel factory, itis consi-
dered to be quite moral, regular and reason-
able. There was a case but you have not done
that. It is no good saying that expansion will
solve the problem.

MR. DEPUTY SPEAKER: The hon.
Member’s time isup. I have already given
him more time.
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SHRI SURENDRANATH DWIVEDY :
I will take some more time. I am one of the
sponsors of the motion.
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SHRI SURENDRANATH DWIVEDY :
The point that I want to emphasise is that ex-
pansion is no excuse for not starting a new steel
plant in Orissa. Has Rourkela reached its
capacity ? Has Durgapur reached its capacity ?
Has Bhilai reached its capacity? Have all the
steel plants in this country reached their full
capacity ? If they have not, then why goin
for new steel plants, If it is your contention that
unless a particular steel plant reaches its full
capacity, you arenot going to have any new steel
plants, then why have you gone in for the new
steel plants ? It is all just to confuse the people
30 that the people outside Orissa may think as
if this is a very reasonable casethat the Govern-
ment of India are putting forward, namely that
Rourkela must first reach its full capacity. Who
is responsible for Rourkela not reaching its full
capacity ? You are responsible for it.

Looking at the matter from a long-range
point of view, here was the predecessor of the
present hon. Minister who made the statement
that the steel policy was changing, and we
would have one million tonne plant every year
or 2 million tonne steel plant every two years. If
you have new steel plants, then it would mean
that the built-in capacity after expansion would
be 4 million tonnes. The argument is advanced
that the time taken and the expenditure involv-
ed in expansion is much less than those on put-
ting up a new steel plant. If that be the argu-
meant, then you should not have agreed to put
up any new steel plants at all.

We want to point out to the country and to
the people that this policy which the Govern-
ment of India are adopting is suicidal for the
nation and it will bring about the ruination of
the Indian economy. For, steel is the basic
material and everything depends on that. We
have to compete in the international market,
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and there is competition all over. If we pro-
duce things at a higher cost, how can we com-
pete and export even 2 million tonnes which
we expect to export within the course of two or
three years? How can we compete in any
market whatsoever ?

I would also like to point out thatin a stee]
plant, it takes at least four to five years for the
plant to reach production.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Seven years.

SHRI SURENDRANATH DWIVEDY :
Rourkela was established in 1954, but the first
blast furnace was commissioned in 1959. So
was the case with Bhilai. So, it takes about
five to six years, The new steel plants at Hos-
pet, Salem and Visakhapatnam would also take
five to six years. Are Government going to
wait till then to put up a new steel plant ? We
would like to emphasise that in order to meet
the shortage of 7 million tonnes in the Fourth
Five Year Plan itself, it is necessary to start a
new stecl plant in Orissa. I would like to sub-
mit that Government have committed mistake
already ; a blunder has been committed by not
including Orissa also. I do not say that you
should not have given new steel plants to the
other three places. What we want is that you
should have included this also and taken a de-
cision to include it. When I put forward my
argument before the Planning Commission
they had no argument to advance. All over
the world, in the USSR, in West Germany, in
England, and everywhere else, the metallurgi-
cal base is always taken as the base for the lo-
cation of steel plants, Even now, in our coun-
try, we have the steel plantsin those regions.
Bibar, Bengal, Madhya Pradesh, and this re-
gion of Orissa are all in the iron and coal belts.
When all the facilities are available, why
should Orissa not be included ? Of course,
you may talk of money. But I am sure that
Government have no reason to say that what we
say is not justifiable. The hon. Minister is not
in a position to say that. Otherwise, in the
statement, he would have rejected outright our
demand. Instcad, he says that Government
will take into consideration the claim of Orissa
glong with those of other sites that remain all
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over the country. I submit that this has no
meaning. He must have been bold enough to
say that during the Fourth Five Year Plan,
they are going to put up the next steel plant in
Orissa, because they want to meet the shortage
and they want a plantin Orissa which will
produce steel at the cheapest cost and which
will give more profits. If it is not going to be
Bonai, itis definitely going to be Nayagarh.

There are three places, Bonai, Nayagarh and
Paradecp. But if you are considering expansion
of Rourkela to 4 million tonnesand Bonai is
only 25 miles from there, Nayagarh is there.
According to export report, it will have the
lowest cost of production.

Therefore, I would like Government to
make this announcement. If they do not do it,
it becomes the national duty, patriotic duty, of
the people of Orissa to continue to organise
this agitation in order to cry a halt to these
blunders committed. Still I warn Government.
If they do not listen to reason, only pressure of
this kind can bring them to their senses. I give
them this warning so that betimes they decide
it and announce that a steel plant in the Fourth
Plan will be located in Orissa.

SHRI CHINTAMANI PANIGRAHI (Bhu-
baneswar) : We are happy that the hon. Spea~
ker has allowed this discussion to take place in
this House. This is a problem which has exer-
cised the minds of the people of Orissa greatly
and we form an integral part of the orderly,
peaccful and united cfforts of our people in
asking for another steel plant in Orissa.

The decision to set up three new steel plants
in Visakbapatnam, Salem and Hospet is most
welcome. It is better to utilise the resources
available in these regions and try to meet the
increasing demand for steel instead of des-
patching every year 2to 3 million tonnes of
iron ore from the eastern and central regions.,

In the statement made in the House the
other day by the hon, Minister, Shri Bhagat,
I find there are certain welcome features,
Therein he has said that the decision to set up
three steel plants in the regions of Hospet,
Visakhapatnam and Salem ‘does not preclude
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either expansion of existing plants or erection
of new plants at other sites. With the growing
demand for steel, it will, in fact, be necessary to
consider both these measures to add to the
steel capacity of the country’.

He has made another statement in Bombay
recently in which he has said that his Ministry
would soon evolve a ratiomal steel policy
aimed at producing annually about one
million tonnes of steel extra during the next
ten years, He has promised to place the draft
policy before Parli

To me, it appears that like a rose bud, Shri
Bhagat is slowly but steadily tryiog to open up
himself and the Government to meet the rising
aspirations of the people of Orissa for a second
Steel Plant.

SHRI P. K. DEO: His speed is that of a
snail.

SHRI CHINTAMANI PANIGRAHI :
May be we can hope that the whole House
will cheer when the Prime Minister comes to
announce to us, in the coming months—I do
not know what time—the decision to locate
one Steel Plant cach in Orissa, Madhya Pra-
desh and Bibar as has been done in the case of
the three plants announced for the south.

SHRI P, K. DEO: Let charity beginat
home.

SHRI CHINTAMANI PANIGRAHI : Let
ussce. Iam an optimist. There is one thing
I do not know why Shri Bhagat did not refer
in his statement to the studies carried on by
Dastur & Co. in 1965 and their findings.
There they have selected 28 places in various
regions of the country and they have empha-
sised that of these Nayagarh is the most favour-
ably placed for a steel plant.

In their study they have selected 28 places
in the various regions of the country. They
have said that of these 28 places, Nayagarh is
most favourably placed, will require the mini-
mum development work and has the potential
for being expanded to a 10-12 million ton
steel complex.
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The locations that they have considered
suitable in Orissa arc Barakot, Bonaigarh,
Nayagarh, Talcher and Paradip.

They bave also stated very clearly that as
regards the production and distribution costs
of pig iron, Nayagarh is the most economical
of all the 28 locations considered in this study.

They have further stated that all the three
Eastern Region ore-based locations at Naya-
garh, Barakot and Bonaigarh are considered
suitable for large integrated Steel Plants. And
of these, Nayagarh has the advantage of the
lowest production cost.

Moreover they say that as it is situated fur-
ther away from Rourkela than Barakot and
Bonaigarh the location of a Plant here will
open an entirely new area for industrial deve-
lopment.

In conclusion they have said that they
strongly recommend that as installation of new
capacity is time-consuming, it is necessary
that further investigation and infrastructure
development at locations from amongst those
suggested in this study be taken in hand at the
carliest.

1 think that was avery clear and well defined
study by Dastoor & Co., after detailed investi-
gation.

Therefore, let us plan the programme of
steel production in an imaginative, bold and
rational way for the post-seventy developing
decade, which we have called sometimes the
Socialist Seventies.

In Japan, iron and steel production went
up from 5 million to nearly 60 million tonnes
within a period of 20 years. They propose to
achieve a target of 90 million tonnes in 1970.

To-day steel production in Soviet Union
bas reached 127 million tonnes a year and they
want to increase it still further to 200 million
tonnes by 1975-76.

In the United States, it has reached near
about 155 million tonnes a year. Even Philip-
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pines has proposed to increase its production
to 40 million tonnes a year by 1975-76.

Now where do we stand ? In India the
total supply from existing sources by 1975-76
will be 18.6 million tonnes steel ingots. The
total estimated demand of steel ingots by that
time will be 30 million tonnes. There is a
shortfall of 11 million tonnes.

The total supply in 1975.76 including
Bokaro comes to 13.8 million tonnes and the
demand is expected to be 22.5 million tonnes.
There will be a short fallof 8.7 million tonnes.

Because of this short supply, India hasim-
ported during the last three years ironand
stee]l amounting to Rs. 200 crores.

We are going on exporting our rich iron
ores. Which developing country exports its
rich natural resources cheaply and purchases
the same after manufacture in other country
at higher prices ? This cannot be the direction
of a socialist economy.

There are certain limits for the dispersal of
the steel industry. You canmot stretch it too
far. The Bihar-Bengal-Orissa-Madhya Pradesh
region is really the metallurgical base for the
steel complexes to develop in the coming years.
As suggested by Shri Dwivedy, it takes seven
to eight years for asteel plant to go into pro-
duction, So, I would urge upon the Govern-
ment not to waste time. If we are to keep
pace with the ever-increasing demand for iron
and steel, I think immediate action should be
taken in choosing the second steel plant site
from among the sites located by Dastur & Co.,
and to go ahead with preliminary work,

I do not find any reason to get angry or
irritated. I am quite happy that the longings
and aspirations of the toiling masses which
remained dormant and in bondage for years
together are being freed and secking fulfilment
under the imaginative, bold and dynamic
leadership of the day.

I have no doubt that Orissa’s just demand
for a steel plant will receive the kindest consi-
deration of the Prime Minister, Mr. Bhagat
and the Steel Ministry, Iam quite sure that
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the Government will immediately order at
least a locational survey for locating a site in
Orissa so that work can proceed on that. If
that is done and the Government are in full
possession of facts because Dastur and Com-
pany have made a good study, I think things
can procced better. I hope the people of
Orissa will be satisfied after this debate is over
that their agitation and peaceful and orderly
and unified efforts have borne fruit and they
have got what they wanted.

SHRI SRADHAKAR SUPAKAR : Iam
afraid that there is not sufficient awareness in
the Government about the acute famine condi-
tions of iron and steclin this country. During
the question hour today this was emphasised.
The shortage of steel is so acute that iron and
steel sells at exorbitant prices. This scarcity
affects not only industries like engineering, ete.
but also agriculture. When we go in for green
revolution and we want mechanisation this is
a fact.

15.52 hrs.
[Semr K. N. Trwary in the Chair]

Not merely middle class and high class agri-
culturists but the smaller farmers also want
agricultural implements. Unfortunately the
statement made by the hon. Minister indicates
clearly the lack ofan awareness of the acute
shortage of iron and steel in the country. Had
he been sufficiently aware of it, he would not
bave said that only when the rated capacity at
Rourkela is reached, location study will be
made, He has not given any definite date
when Rourkela will go up from 1.8 million to
4 million tonnes. It is small mercy that he
said that in course of time thisincrease will
take place. It is rather a tragedy. Raw
materials such as iron ore, limestone, dolomite
and manganese are transported from Orissa to
other places like Jamshedpur, Durgapur and
even Bhilai, they are transported from Rour-
kela and Bonai. Millions of tonnes of iron ore
are exported to Japan from Orissa. In these
circumstances it is a tragedy that the Govern-
ment should ignore the claim of Orissa toa
second steel plant. When the representatives
of the Orissa Government met the Prime
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Minister, the reasons that were given by the
Prime Minister for not acceding to the demand
immediately do not hold water, It is said that
because the capacity i8 not reached, therefore,
there will be no second steel plant or there
will be mo extension. The previous speakers
have argued that the responsibility for not
reaching the capacity in the production of the
public sector steel plants rests squarely with
the Central Government and not with the peo-
ple of that State, and they should not be
blamed or penalised ; not merely they, but the
nation should not be penalised because certain
steel plants in the public sector have not
reached their capacity. It is in the national
interests that the second steel plant should be
established in the fourth five year Plan in
Orissa, because we sec there is so much of
shortage in steel. Now, the shortage in pro-
duction is to the tune of three million tonnes
per annum today and as we go on, as thein-
dustrialisation and mech ion of agricul-
tural and other developmental projects take
shape, we must study the dynamics of develop-
ment of our country and see that we plan suffi-
ciently ahead of the requirements ofsteel and
are not put to the present plight when we find
that our experts planned in such a way that
we are in acute famine so far as steel is con-
cerned, It has been proved from statistics
supplied by experts, and which were quoted
by Mr. P.K.Deo and Mr. Surendranath
Dwivedy, that Nayagarh is a site where iron
and steel could be produced at the cheapest
and also at a most profitable rates. You know
why, when in 1954 the first idea of starting a
steel plant in the public sector was broached,
Rourkela was chosen as the first public sector
plant out of the three competing projects,
namely, Rourkela, Bhilai and Durgapur,
because it has all the advantages, not merely
of raw materials but also of the infra-structure,
This site for which the Orissa Government is
fighting will not only supply the iron ore,
manganese, dolomite and limestone which are
in closest proximity but it has also all the
incidental advantages like the availability of
electricity in abundance at a cheaper rate and
also the supply of water and other necessary
facilities. The only difficulty is coking coal,
but that is a problem not merely for Rourkela
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but for all the other steel plants excepting
perhaps Bokaro.

16 hrs.

We are rather dismayed that when we are
exporting iron ore to forcign countries like
Japan, so many engineers of our country remain
uncmployed would it not be better that we
exported this iron ore after converting it into
pig iron or steel so that our people could be
employed. Also greater industrialisation and
know-how could be achieved in our country,
People who need consumption of steel inside
our country would be benefited. Now we are
losing both ways. We are not able 1o give
employment to our youngmen. We are not
able to utilisc our raw materials and in-
dustrialise our country. We are also suffering
from acute famine iniron and steel. This is the
tragedy of planning in our country. Unfor-
tunately our planners and the National Council
of Applied Economic Research do not see the
plight of our unemployed engineers or to the
question of locational advantages and dis.
advantages. They do mot see the need for
rapid industrialisation. Therefore, we are
suffering all this tragedy on several fronts,
Therefore, I again appeal to the Minister to
realise that a sccond steel plant in Bonai and
Nayagarh will be to the advantage of not only
Orissa but of the nation as a whole and will
solve many of the problems and ills from which
we are suffering.

SHRI S. R. DAMANI (Sholapur): Sir,
the sentiments of the Orissa people regarding a
sccond steel plant are well-known. They are
agitating for this for a long time. I sympathise
with them. Orissa is a backward area in-
dustrially. There are wvery few industries
established so far in that part of the country.
There are very few industries which can be
established there. Unemployment is very acute
there, as the scope for putting up new industries
is limited. The only industry which can be
established there for which raw materials are
abundantly available there is steel. There is
acute shortage of steel in the country and the
shortage will continue for the next few years,
‘Therefore, it is very essential that Government
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should take immediate steps to put up as many
steel plants as possible. Government have
already announced three new plants, but that
will not solve the problem of Orissa. How can
the Orissa people get more employment and
how can the State of Orissa develop? These
are their problems over which they are agitated.
The only industry that can be set up there is
steel, for which raw materials are abundantly
available there. I agree with the policy of the
Government of expansion of the Rourkela
plant from four million tonnes. That will be
more economical because there is surplus
labour in Rourkela. The Rourkela plant is at
present incurring loss because of surplus labour.
If there is any expansion programme in
Rourkela that will wipe out the losses. But,
then, I would like to know from the Govern-
ment from what date the expansion programme
is going to be taken up. As the plant and
machinery for expansion are casily available
within the country, the expansion work should
be taken up as early as possible. The Govern-
ment should declare the time by which it
would be taken up so that the people of that
area would be satisfied that expansion is going
to take place from that date. It should not be
ambiguous.

Secondly, Government should give preference
to the setting up of some rolling mills and
smelting units in Orissa so that the iron ore
there can be turned into steel by these small
units. As there is shortage of steel, many
parties would be prepared to come forward to
set up factory for manufacturing such items.
So, government should issue some licences for
rolling and other mills so that people can get
employment and the process can start.

Thirdly, in the Fifth Plan period they
should set up a steel plant of 2 million capacity
and an announcement to that effect should be
made today so that the public will know when
they can expect it. I hope the Government
will consider my suggestions and take some
steps to bring this backward area to the level
of the other parts of the country.

SHRI H. N. MUKERJEE (Calcutta-North
East) : Mr. Chairman, Sir, I appreciate your
calling me even before my turn because I have
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to rush off to another assignment. I am happy
I am able to take part in this debate because
we are discussing a demand, which is not only
a unanimous demand put forward by Orissa,
but a demand which everyone in this country
should support. The Orissa bandh, which was
unprecedentedly successful, was an indication
of the mood of the people. There also took
place certain other incidents in Delhi. Though
personally I have a kind of ineradicable allergy
towards dharna which was offered by even
Shri P. K. Deo at the door of the Prime Minis-
ter, I was sorry that Shri Deo injected some-
thing extraneous by having a dig at Shri
Dwivedy. But it was rather amusing that he
waited at the doorstep of the Prime Minister
and had a dig at Shri Dwivedy for not support-
ing the no-confidence motion. But that is
neither here nor there.

The main point is that this unanimous
demand is supported even by the President of
this country and even today there wasa
question in this House, Unstarred Question
No. 1223 where it was asked whether the
Government is aware of the President’s point
of view, as reported in the press, and the
answer was that the Prime Minister has not
had a talk with the President on this matter, T
do hope that the Prime Minister has given a
brief, a proper brief, to Shri Bhagat. I would
have liked it if the Prime Minister had come
here herself this afternoon. But, in any case,
I hope, Mr. Bhagat has a brief that is worth
while which would go a long way beyond the
statement, rather unsatisfactory statement,
which he had made earlier.

I need not go into any detail now and there
is hardly any time either. But the main fact is
that if we are at all serious about our Plan,
there should be a certain sense of priority.
The poverty of Orissa, an arca of our country
which as far as the people are concerned, is
beyond comparison almost. Its resources are
inestimable and they are npot yet properly
estimated. Even the Geological Survey of India
has not made a proper comprehensive map of
Orissa. If that map is available, it would be
seen how much more Orissa could contribute
to the total prosperity of this country. Therefore,
the whole question of location of industries, as
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Mr. Dwivedy explained, takes ona different
character when Orissa has to be considered.

From two points of view, Orissa’s claim has
a very special importance. One is that Orissa’s
resources are unlimited and the people of
Orissa are suffering the most terrible kind of
poverty and, therefore, as a comparatively
backward region, if planning has any meaning,
Orissa should have a very special consideration.
In the Soviet Union, for cxample, in the
beginning, when the planning came into life,
the idea was to give much greater allocation to
backward regions like Tadzhikstan and
Uzbekistan in order to reach a state of parity
with the more advanced regions of that country.
From that point of view, Orissa should have
priority from the other purely economical and
technological considerations, Orissa should
have priority because the resources are there.

1 know it could be said that several regions
of our country have their claims. Certainly,
our country is large enough and rich enough to
have these claims. The Government has
already announced in regard to Salem, Hospet
and Vishakhapatnam that steel plants are
going to be put up there. I wasin Salem
recently and I could see how the people there
were enthused over this idea. We wish well to
the steel plants coming up as quickly as possible
in Salem, Hospet and Vishakhapatnam. But
there is no reason why, if we have a real sense
of priority and the real sense of dedication to
the objectives of our Plan, we cannot go ahead.
There is to be the shortage of steel. Even now,
there is a terrible shortage of steel. As the
years develop, we cannot think in terms of the
demand that is there in 1970. What is going to
happen in 1980, in 1990 and in 2000 A.D.?
Most of us may not be alive. But our country
will be very much alive and our people
will be very much alive and kicking.

In regard to that, the cconomical and tech-
nological processes have got to be put into
operation. But that has not been done. That
is why I say, while there might sometimes
happen a kind of ly competition between
the different regions for a steel plant here or
something clse there, this Government ought
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to be ready with an imaginative plan which
takes into consideration the economic reality of
the situation as well as the interests of our
people. We have to have a plan which would
bring about that kind of transformation.

It is not necessary to go into any detail over
the reasoning behind this demand. This paper
Samaj of Cuttuck has brought out a special
supplement which isfull of material and cone
crete facts in regard to the feasibility of this
demand and the Government should come
forward and say something more tangible,
something more optimistic, something more
hopeful, something which would give an indica-
tion that this matter is not going to be pushed
away. Already, it has been said that the mere
proximity of Rourkela to the two areas which
are now mentioned as likely sites for a steel
plant should not be considered a disqualifica-
tion. The whole of Bengal-Bihar Orissa-Madhya
Pradesh region is full with such resources that
the utilisation of those resources would require
technological preparations. If we have not got
the money, we have got to find it out. We are
paying crores and crores of rupees by way of
compensation to the people who do not deserve
it. But at the same time, we do not find money
for these purposes,

With these words, I fully support the idea
and I want that the Government should have
an imaginative and correct approach in regard
to this matter.

SHRI C. M. POONACHA (Mangalore) : 1
thank you very much for giving me this
opportunity to participate in this debate. The
claim of Orissa as regards the location of a
steel plant is irrefutable both from points of
raw materials and the backwardness of the
region and a varicty of other factors. The case
of Orissa is very strong and neceds to be sup-
ported.

But before that 1 would like to draw the
attention of this House regarding the saddest
plight with reference to a really well-chalked
out programme for creating steel capacity in
this country. If there could be a sad story as
regards the developmental programmes of our
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country, I should say that the steel side presents
the most pitiable story as there is nothing like
a projected plan programme for creating steel
capacity. Sir, we cannot have a steel plant
overnight. It needs a lot of preparations, lot of
ground work and intense organisation as also
resource mobilisation. At the same time it
takes years and years.

Let us just think for a moment as to what
precisely would be the steel demand at the
end of the fifth Plan? This Government
claims to say that they have precise ideas. T am
afraid they do not have. It is all ad hocism,
something developing somewhere and we take
a single isolated case and take spot decisions
and have the satisfaction that ‘we have done
with it'. As regards development of the basic
requirements of steel, fuel, electric power and
water resources, these basic infra-structure
requirements for the development of the econoe
my of our country needs very careful thinking
and study and a projected view over a period
of time. To-day, I am afraid, the Steel Minis-
ter will not be able to say precisely what would
be the steel requirements in this country 5 years
later, 10 years later, 15 years later and 20 years
later. There are certain assumptions made.
Kere 1 would caution the Minister to have these
assumptions carcfully studied and properly
verified and base his argument for creating
capacities for steel production. We have got to
make a projected, specific, detailed and pur-
poscful study of the steel requirements and
keeping in view how the industries develop,
how the enginecering industry is developing,
how the export side is increasing, how the
internal demands are coming up, what are the
requirements of agriculture and various other
industries because steel, all said and done, is
a very basic factor. Without steel our country
will not be able to make any head way. There-
fore, for the steel requirements on a phased
basis over a period of time a well-defined
blue print in this matter has to be prepared
and without that, what is happening ? We do not
know where to develop, how to start and how
to progress. Right now, as has been observed
by so many friends, there is a near famine, steel
famine. We are now importing. Why ? Five
years carlier there was a situation where we
said we cannot export what we have! Some-
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body felt that we have produced much in
excess and there is mo buyer. This is a most
unscientific approach to a basic problem like
that of steel and it is deplorable. This problem
will have to be studied in depth, Omnce we do
that, the case of Orissa, the case of Bihar, and
the case of every other State would come in
sequence, There should be no difficulty in
solving these problems. These will not be
debating-points at all. But, the real question is
this: Are we having a plan? Are we serious
about a Plan ? Do we have a blue-print? The
simple answer is, no.

Therefore, whenever the demand increases
and whenever there is further demand, the
Government is at a loss to know what to do
about it.

Some preparatory work has got to be done.
A proper study is absolutely necessary in this
matter.

This morning, while replying to a ques-
tion, the hon. Minister was stating about
the position in Durgapur. He said,
Durgapur is not cven producing 30% of its
rated capacity. Why is it so? When I heard
this, I was taken aback; I wasshocked. If
Durgapur s not able to produce what is wanted,
then we must find out other areas, other places
where we will be able to produce stecl. Because,
Sir, without steel, this country cannot march
ahead.

Therefore, I want to ask the hon, Minister,
Has he got any study prepared, has he ‘got any
documentation as regards the requirements of
steel and the development of steel capacity in
the country over a period of time? Inthat
sequence, what are the priorities that have been
set and how do we go ahead with this plan ?
It is very essential that must be dome. Such
studies are very basic and they are very essential
to the economy of our country, If the present
plants are not able to reach the rated capacity,
this point also should be taken into considera-
tion, and a broad long-term policy evolved.

Ithas been said that Rourkela can be
expanded to million tonnes; I wish it could
be so. But it is not that simple, I may say,
It is not like adding bricks to whatever you
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have. Where are you going to have the blast
furnaces ? Where are you going to hawve the
finishing lines ? Where are we going to have
all the other auxiliary services that are required ?
It is not that simple. It is so casy to say all
these things, that from 1.8 million tonnes you
will take it up to 4.0 million tonnes. But where
is the infra-structure ? The infra-structure is
just not there. The base is not there. How on
earth can you say that from 1.8 million tonnes,
you will jump up to 4 million tonnes? I do not
know what efforts are made and how you can
say that, There was a programme, I know, to
take it to 2.5 million tonnes, later on.

The steel plant is not like any rubber
material, to be pulled in all directions and
fitted to your requirements, It is notso. There
are difficultics ; there are problems; these have
got to be studied in detail, in depth.

The case for additional steel capacity in this
country is very real and pressing too.

Even with the Vizag and Hospet Steel plants
and with the Salem steel plant also coming
into production, we may not touch even the
fringe of the problem and in 10 years' time,
there will be such a situation created in this
country, when the demand for steel will be 50
much that even with this additional capacity
which we have created now, and the proposed
expansion programme that we have as regards
the existing plants, we will not be able to meet
the demand and there will be a very big gap.
Our entire economy will suffer; our industries
will suffer and I fear, there will be a great set-
back to the tempo of our economic growth.

Therefore, all these points have got to be
taken note of. We should have proper ideas
about the creation of the steel capacity and a
well-studied and 1l-d d prog
for a period of 25 years will have to be prepared.
And in seq e clear prog for creating
additional steel capacity should be drawn up,
in which Orissa’s claim should also be
considered ; 1 am sure that with the situation
as it is obtaining in the country today, and the
steel demand that is there, the case of Orissa
is irrefutable and that early steps will have to
be taken to have a long-range plan of pro-
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grammes, and in that, the demand of Orisa
must be conceded.

*SHRI K. SURYANARAYANA (Eluru) :
Mr. Chairman, Sir, we are happy to support
the legitimate demand of our neighbouring
Oriya brothers for a Steel Plant. This demand
should be eonceded from the point of view of
the overall shortage of steel in this country and
the Government in doing so would be perform-
ing a legitimate duty of theirs. The supply
position of steel inthe country isfar from
encouraging. We are importing certain varie-
ties of steel from  other countries and we are
exporting certain varicties to other countries.
The most saddening feature is the fact that
inspite of the shortage of steel, we are export-
ing iron ore to other countries, particularly
to Japan. Icannot understand why we are
doing s0 even though we could establish steel
plants cither in the private sector orin the
public sector with the help of foreign collabora-
tors of the World Bank which are ready to
help us. We would also be solving unemploy-
ment problem if we establish steel plants in
our country instead of exporting iron ore, The
consumer i3 not concerned whether the steel
plant is established in the private sector or in
the public sector. He is only concerned with
the availability of steel of good quality ata
lesser price. In this connection I would like to
bring to your notice the following facts. The
Government have recently sanctioned to us 36
sugar factorics in the Co-operative sector in
the country. Necessary funds have been raised
for setting up all these factories. Because of
the shortage of steel, the manufacturers of
machinery for sugar factories are saying that
they cannot supply the machinery by the
target year of 1972 unless we pay them Rs. 20/-
lakhs extra for machinery for each factory.
This is the state of affairs despite several writ-
ten communications from us as well as from
the Government. The fact is that there is
shortage of steel in the country. At the same
time I cannot understand why we are not taking
advantage of the offer of the World Bank to
help us in the setting up of steel plants in the
country. In such circumstances it seems to me
strange and illogical that we export iron ore

*The Original speech was delivered in Telugu.
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and import stecl. There is a great demand for
steel products in our country ; the iron ore and
other raw materials are available ; and labour
is also cheap. If we take the case of 36 sugar
factories we may have to pay about Rs. 6
crores extra in order to get the machinery in
due time. Keeping in view the requirements
of steel products in the country, the Govern-
ment should take prompt steps for meeting the
demand. I do not know where the mistake
lies. May be itis with the Ggqvernment or
with the Planning Commission. I am not sure
whether there is a real shortage of steel pro-
ducts. It scems to me that shortage is being
artificially created. For example, in our co-
operative societics we had stocks of steel pro-
ducts worth 4 to 5 lakhs of rupees last year in
our District W. Godavani. Because of lack of
demand then, we had force to sell the same at
aloss of Rs. 4to 5 hundred per tonne. This
year with the increase in demand the price of
steel appears to  have gone up to Rs, 3 to 4
thousand per tonne in the open market. The
Government in the above circumstances should
try to have a proper check on the distribution
system so that the steep variations in the price
of steel products are avoided. It is, therefore,
imperative on the part of the Government to
sce that steel plants are established in the
public sector, with the foreign collaboration,
if necessary preferably with countries with
whom we have rupee payment agreement to
meet the demand in the country for steel,

As a Telgu proverb goes, we have ecvery-
thing with us but some unfortunate circumstan-
ces prevent us from availing of the opportuni-
ties !

Not only in Orissa, there are other States
also which have no steel plants; though there
is need for such plants in those States. There
is sufficient demand for steel to warrant the
establishment of such plants. But what is now
going on is that in all States, unless they mount
some agitation, Government do not consider
their demand., Thatis why we are finding
everywhere movements like the land-grabbing
and other things.

So I would make this request tothe new
Steel Minister. We expect some thing new
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from him, some new policy which will satisfy
the public. This is my least request to him.
Government should concede the legitimate
demand for the establishment of steel plants
and give an assurance in this connection.

There are offers of collaboration from other
countries. Those can bé taken advantage of.
The private people are also demanding to be
allowed to set up steel plants. Whether itis
in the private or public sector, we waant to
satisfy the d d of the co Whether
it is public or private, we want cheap steel for
the development of the country, not for any
individual's benefit. This is the only demand
we make,

I would request Government to concede this
Iegililmnr.c demand and give an assurance and
make a statement, as they have done in the case
of the demand for steel plants in the South by
their announcement of three new steel plants
in Vishakhapatnam, Salem and Hospet.

ot g yEw A (FXT) ¢ gwrafy
St, A9 W & Feafa W AR AR
F FIT AT g2 a5 AN & | i @
ST agh 9T & e famer s 11-12
g9 @1 @ &1 wFAr, faard @k
YL H ag anar ¥ a1 WA fr
TAF I T F T2 23 F F FragFar
2 =T gmer gfd @ a0 e
% @37 3T AW ¥ q1T ot @Az Ar
9 fafaga za 1 ag q@r 4@ gan
9T qg U A gAr @ q A B
15T §AT oA & IaH 16 fafags zq
& FI 38 W AT AGIAFar g a1 IR
T FAFfAqAHTAFE L ar @
d1 T AYH IF FX WE TR TE
qzdz I H G ar qfews ¥RRTH,
IT%T 91 H4faT § IEHT A@@r A AT
AY oTee AYT A AH | AT q97 I
Taq g f& Ifm ¥ uF & wre
YT AMAT AT AT FET AT AT FYTE
g1 9gl aF IEAT W ¢F AR e
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cqI7Z Ty F AT § Far P gAR @A
g iy gEedt ¥ @ AR I9E S
gt o< fafaw &, fom =il & os@@
@ e &) g & 9g I uHew Tl
T at T Ew @ #; oAgII W@
gr A uw @ 9T g @ 9F fF
7g @t AiT Iar F fau ®ia wre #@
2 Fg W9 g 9L W § AR IEEr
T HE F AT AR |

afFa & g #Y qaeae W1 W
CAFE FAEr T qAT FH FT W@ E
R 3H it gt § swr aow famr
Tigar g | g w fag se@ R &
A T 19 ©IF AT § A aF FAq
1200 s3rg &oar sommar it 5 ofews
¥zt ¥ o Ta%eie 99 9F § 990
FOT 42 sfana o1 FT qzar 1 @Ar
BT A F 415 11—12 | H1 ICH-
8 T dFi R arei s g o
190 %03 &Y &7 IFGA AF qF  F
g wra 1969-70 as 190 FUs
T F1 FAE gAT § | TOfwAW @
9T FFAM fFE1 A AFAG AT B F
grar g e ag sifeewmas far 2
FfFT T e g Y AW § W]
arw & fa ag fagd @t amel §—67-68
¥ 40 3T, 68-69 ¥ 39 FqUT &R
69-70 & 30 Fqz, 77 dArg-dr T
A FAT & AF CF-I%F T H
TH AT M RT 9T g W@ 99w
Tasr 11-12 g g 7 &1 a7 4g
AREIE FT q@ AL g ¢ @1 I TH
TRz awear A g fog 9 f& g
&1 o717 37 Aifgm ! Fradr fqid e
g fagih fF a9ma frar e o adem
¢ W wfwat § % eiax wAw Q@
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fear oz | AfFT i NE qaowe
el Ag) fzar | fagra R ate qe d ot
7 qrar SEAT g qF R o0F
T 7 § 5 foaadr gaa) e fAfet
¢ 3 @ carEE ¥ ¥ w1 o o
39 s Nfgdr a5 MNeww T8 w7
WR @A T N oavAw @I
AT gAwA FAE A qg fear fe ATq
ga%1 9 wa sfee FfFT o qeadaT
§ I9 S IT IAFT AMEC | A gLAL
€I HAIHT TF A1 A7 gaAr & Faasy
q0g ¥ TS ATH TSFAT  ATGHT 47T
AT T T I & AR w21 G,
w51 fegziiz @t wa #feg )

wamfa wgm : ey sdfar & &
et dwar =ifge, fawa qrgg g @
FA ot w7 fawg 7 @ 39 fawg g%
aiw Wi A 5 g efar 97§
a7 AT 1 4g a1 F1E awe wiF A &
4 ? zmfag #gea #9& a4 9T 9T
F1 ifwa Waa )

=t qanyaw S § I qT oA @
g 1 afwT o T qwer S & sud
TEdl g€ &9 wre W @ S @ §
ITH T A wfaat § w9 g fear
srar wifge @t S9N 1 aw F qFeeg
fesrar amgarg 5 ot gaar & O
@ Wi AR A feg-qasdz § =
ATEE ¥ IAFT IF A T A 7 ?
ot ga¥ faw gogT  war § IR Al
gl wray § ? 97 oA Ay F e A
#y garar fF ag femis AT o9g 9%
argw ¢ 1 dfEq ol & gafaa gg o
a § | ag A a1 AT wg 9 @
e § | §AF @R A1 fAg-daeEe §
FaF aE @t = far s Tifga |
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st fasamafe ofernft : a9 &
afvg ¥ ¥, wTw 7@ §mr g qan
@ &

ot qw yEw A @ i a5 05
e T HAfadt § 99F FIT MEAAE
1 3 arfe QU giedm g1 At wre
#F AITF|E A HIT FEET § A
FAG |

TEQ Hw-arer ) HA AERT ¥ OF
g & 99T ¥ gy g R w9 wEw
Y sarET & YT anY gEE & TR
F &I q¥@ 9T | @ § g 9w
¥ ST Argm R ai9FT ag 39 W
gw # afsn ofeds v 1 fagd
IR T FT TR FIEAT 9T W 8§
w7 g Niaww qqr @i g fow oo fw
FTHT ST A 2 AR g o TR
Sest g F L @d ! g as f& fenmis
& SAr ¥ Sa care ®t dg 4l 94
#3 Fgr 99T SIg 9T wraw {0 A@fFA
grg & gawt o $fai § At afsas
AT H, gwL Y & ag widar FEm
f& gxF I qragswg ¥ anfy v
T1F IFH T AN ST aE ¥ IO gw
=T % |

SHRI D. N. TIWARY (Gopalganj): The
question is not whether the public sector
undertakings are doing bad or well but whether
there should be a steel plant in  Orissa or not.
Yesterday there was a question about the pau-
city of doctors and the criteria for one medical
college was fixed at 50 lakhs of population.
According to that criteria many States Tequire
more collages, Today also there was a question
about steel prices—question No. 183. It was
gaid that the price of steel was rising because
of paucity of steel in the market. There is less
production in the country. To meet the shor-
tage we have to establish more steel plants,
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To my mind the three criteria that should
govern the establishment of a steel mill are:
availability of raw materials, proper situation
or location and backwardness of the area. If the
area is backward and there is no industry there,
new industries should be located there so
that people can get employment and their
per capita income may go up. Raw materials
are available here=coal, iron ore, etc, It will
be cheaper to establish or set up a steel plant
in Orissa according to these criteria. Bibar
and Orissa are poor States; their per capita
income is very low. In M. P. also thereis iron
ore and -there should be a steel plant. But at
present the question is about setting up a steel
plant in Orissa, The per capita income in these
two States is low and the areais backward.
Government have to see how they could be

" brought at par with other developed States.

If any part of our body remains weak, however
strohg the other part may be, the whole body
will be weak. If Orissa, remains behind in
development, the nation cannot improve very
much. From all points of view a steel plant is
necessary there.

When our planners planned the Heavy
Engineering Plant the idea was that it would
give one steel mill per year. Was it not set up
on that basis? We require several steel plants
in the country. Government have announced
the setting up of three stecl plants in the South,
It is very good. I do not know why the claim
of Orissa was ignored at that time. May be,
Orissa people and the Orissa Government did
not press their demand at that time. It should
have been announced with the other plants as
Orissa satisfied every criteria I quoted. Itis
not too late to mend even now. The Govern-
ment and the hon. Minister—he is incharge of
heavy engineering too—should see to it that the
Heavy Engineering Plant produces a steel mill
every year 8o that we need not import steel
plants from outside spending our foreign
exchange. So, I would request the Chair to
advise the Government and the Minister in

charge here. ...
AN HON. MEMBER : He is present here.

SHRI D. N. TIWARY :....to activise the
heavy engineering plant so that it may have
proper production and facilitate the setting up
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of the Orissa plant out of this production in
the near future.

One more thing, and I shall have done.
As my friend said, the steel plants are not
working according to the capacity. It is not
the fault of the place where the steel plants
have been set up. The proper working of any
undertaking is not in the hands of the people
or the materials there. It isin the hands of
the g If the manag t is geared
up, they will produce steel according to the
capacity or even more than that, In all these
three steel plants, what I have seen is, the
Rourkela plant is not behind any of the three
plants in the public sector. At Rourkela the
production is better than at Durgapur or Bhilai
even. So, we cannot spurn the claim of Orissa
on that account. When another plant is set
up, production is not likely to fall, but it will
go up, and it will not be like Durgapur. I
request my friends from Orissa to see that the
Durgapur story is not repeated in Orissa.

Therefore, from all points of view, I request
the Government, and I join my voice with
that of my friends from Orissa, for coneeding
another steel plant in Orissa,

SHRI 5. KANDAPPAN (Mettur): Mr.
Chairman, Sir, in a discussion of this type,
normally we find that all sections of the House,
to whichever party they may belong,—Opposi-
tion as well as the ruling party—support the
demand. It is as it should be, After all, in the
Parliament of India, it should not appear that
they are not listening to the demand of a parti-
cular region, section or a particular area. So,
there is no difference of opinion whatsoever on
that aspect. I am sure the Government, while
replying, will also join us in paying lip-sym-
pathy, but that is not going to solve the prob-
lem.

I would like to make this point very clear.
As was already pointed out by Mr. Poonacha,
the Government of India did not have a clear
policy, long term or short term, since Indepen-
dence with regard to steel. They have been
giving various replies which were inherently
contradictory. After all, when Mr. Poonacha

AUGUST 4, 1970

Stesl Plant for Orissa (Disc.) 316

argued the case, he is the man who should be
in the know of things, because till very recently
he was with the Government. I remember
with regard to the Salem plant some years
back, when Mr, Morarji Desai was the Finance
Minister, when we had some suspicion about
the steel plant proposal materialising, when
we raised the issue on the floor of the House,
we were told that there was not so much
demand for steel and unless there was demand
and in fact we were told that there is an inter-
national glut in steel production—our country
would be faced with a lot of difficulties if we
Afterwards,
when we countered him with another question
and said, if that was the case, why should they
go ahead with Bokaro. For that, some other
explanation was given, and subsequently now,
we found that a lot of engineering industries are
being closed down or they are not running to
full capacity for want of the various categories
of steel. Itis happening every day and the
difficulty is being felt acutely in my part of
the country, in Coimbatore, particularly, where
they are making a lot of motor engines for
irrigation purposes which arc being supplied
throughout India, and some of them are expor-
ted also. Ilearn reliably from knowledgeable
sources that if these people can be supplied
with all the raw materials that are needed for
the engineering goods, in Coimbatore alone,
we could employ about a thousand engineers
overnight without creating any additional
capacity, becausc the capacity that has already
been created is lying idle. Such is the position
and the Government should take the entire
blame. At least from now on they should think
in terms of a clear-cut policy about our steel
requirements.

went on increasing production.

All through India, there is an awareness of
the expansion of electricity programmes, parti-
cularly in rural India. In my State, last year
our Chief Minister made a commitment that
before 1971, we are going to cover the entire
State. We have made the necessary financial
allocation but the work has been hamstrung
because we do not have enough raw material.
Twice or thrice a week the Chairman of our
Electricity Board is desperately trying to get
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in touch with Dr. Rao here and get some quota
but he is nut succeeding in it. Therefore, this
is the time for the Government to make a real-
istic asscssment.

While Mr. Dwivedy and some others were
speaking, though they welcomed the setting
up of steel plants in the south, by implication
it sounded to me that they made outa case
that Orissa's case is more feasible or preferable
technically than the other omes. So far as
technical studies are concerned, when Dastur
Committee went into the question, they said
that asteel plantin Salem is a must; it is
imperative and most suitable for a sort of special
alloy because the iron ore has less sulphur con-
tent in it and we are going to import it from
abroad for a pretty long time unless-we make
it here. That was the only attractive report
then. Mr. C. Subramaniam was the Stecl
Minister then. On the basis of that report, he
was proceeding to take action, But suddenly
there was a Cabinet reshuffie and Mr. Sanjiva
Reddy was put in charge of Steel Ministry.
Then another committee was there—an Anglo~
American Consortium. They went into the
question and said that Visakhapatnam was
more suitable than Salem. Perhaps if another
member from Mysore had occupicd that post,
Hospet would have been found more suitable !
We are all lay men and I am not blaming any-
body. I am only saying that expert committees,
Planning Commission, ctc. are guided more
by political than technical factors. Itis not
only with regard to steel but with regard to

Perhaps members of this House are quite
aware that the Sethusamudram project was
considered to be a second plan project. Pandit
Nehru set up a high-powered committee—the
Mudaliar Committee—which said that this is
a very good project, because Tuticorin harbour
will develop greatly and we will earn more
foreign exchange by attracting foreign ships
now attracted by Colombo. It was said that
the project would be completed by the end of
the second plan. Now the second plan has
gone long ago. There were also two Estimates
Committee reports strongly recommending it.
What I am driving at is this. It does not
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matter whether the State makes a demand or
not. Ifthe Government of India is to justify
its planning and the existence of the various
departments here, it is their business to go into
these things, Every department is there with
all the paraphernalia of officers. Thereis no
dearth of technical and expert committees either.
Why can’t they coordinate this work ? Isit
necessary that for the Sethusamudram project
the Madras Government has to apply or, for
that matter, for any projectin any State the
concerned State has to make a request to the
Centre, or bring it to the notice of the Centre
80 that the sovereign Central Government can
take action ? It is really a very funny situation.
If the Goveroment of India is not going to
take this situation seriously, if they do not alter
their posture, ifthey do not try to have some
radical re-thinking about their working at the
Central Secretariat level, I am afraid this is
not going to last. This is a very serious matter.
If the Rajasthan Canal can be built onlyif a
Member from that Stale has pressed for it
vigorously for years, it is not a happy state of
affairs, Then the Central Government has no
business to claim thatit is the sovercign govern-
ment of this country. If they want to claim
that name, they have to live up to it. Let them
consider the whole problem in its proper pers-
pective,

So far as the announcement about the three
steel plants is concerned, we have some appre-
hensions and we hope the hom. Minister will
clarify the position. Only Rs. 110 crores have
been allotted in the Fourth Plan for these
three plants. How can you have threc steel
plants for Rs. 110 crores ? It is something that
passes onc’s imagination, At the same time,
you are allocating Rs. 1,000 crores for another
plant,

Then again my State has put forward a
demand for a share in the working of this steel
plant and I am sure the Minister is aware of it.
I think the Government of India is still consi-
dering it. I hope this suggestion of the State
Government would be considered favourably.
After all, it is not a demand from a private
party ;it isa demand from a State Govern-
ment. We have got our Industrial Investment
Corporation and our suggestion is that it may
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be associated with the working of this plant.
Incidentally, it may help them. After all, in
the working of Hindustan Steel they are incur-
ring losses. May be, this will bring in fresh
breeze in the working of the steel plant. I
would say that this should be done in the case
of steel plants in other States also, in case such
a request comes from the respective  State
Governments.

Let this announcement about the steel plants
not be one just to placate some States ; let it
become a reality. Let them take up this matter
seriously. Let there bea reassessment of the
whole policy, both long term and short term,
and let them work according to that.

SHRI P. RAMAMURTI (Madurai) : Mr.
Chairman, I am in sympathy with the demand
made by the Orissa people. I have sympathy
with the demands made by people in other
States also, I pity the Government of India
for the predicament in which they are today.
Shri Kandappan wanted an assurance from
the Ministry that some tangible steps would be
taken for the completion of the three steel
plants that they have already announced
during the Fourth Plan itself. I am sure that
such an assurance will not be forthcoming.
With regard to the demand of Orissa also, cven
if the Government of India now come forward
with an assurance that they are going to take
it on hand, the basic economic policies that
the Government of India are pursuing are such
that such assurances are going to remain just
on paper.

We planned for nearly 6} million tonnes of
capacity. Today we arc producing about 3}
million tonnes. You may say that in Durgapur
labour is not cooperating. I am not going into
the question of Durgapur though I may have
my quarrel about what the officers are doing
there and all that. But what about the other
two plants? Why is it that weare producing
only 3} million tonnes when our capacity is
64 million tonnes ? )

17 hrs.

Then, somebody quoted figures with regard
to America and other countries. There is a tiny
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country North Korea whose population is just
about 1 crore. Do you know that North Korea
is producing 14 million tonnes of steel ? For
a population of just 1 crore, itis producing 14
million tonnes of steel. And this 14 million
tonnes of steel is produced not with the help
of the Soviet Union, not with the help of China,
but on the basis of the principle which in
Korean language is called Fuche which was
enunciated by the Chairman Mr. Kim III
Sung. They stood on their own legs. They
were able to fabricate the machinery necessary
for the production of steel in their own country;
They encourage their technologies; they ene
courage their scientists and they encourage
their boys and the people have a fecling of ful-
flment. When you see the future before you, at
that time, the people are enthused and they
work with enthusiasm.

What is the position here ? In regard to that
Bokaro steel plant, first of all, you must have
some sort of report to be given by some Indian
company, Dastur & Co., or some other com-
pany. Then, there must be investigation by
some country from whom you are going to ask
for collaboration, the United States of America.
Some people were called from there and they
went_on dangling the carrot before you for
years and years and, ultimately, they backed
out. Then, you had to go to the Soviet Union
and the Soviet Union took its own good time to
work out the feasibility report and all sorts of
projects. Nearly 6 to 7 years were wasted in
this kind of a thing.

e basisof your entire planning is that
the Indian people are not competent to do any-
thing and that all brains are concentrated
either in Americans or in the Soviet people
or some other people. According to you, as
far as the Indian people are concerned, they
have no brains. If there is an American, he is
all brain from head to foot, nothing but brain.
For everything, you have got to have collabo-
ration. This is the kind of planning that you
have entered into. Even today after three Five
Year Plans, for every little thing, you are going
in for collaboration.

SHRI B. R. BHAGAT : No collaboration
in future.
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SHRI P. RAMAMURTI: We have
had all these declarations. Even for Coca-
Cola, there must be collaboration. India can-
not make its own fountain pen even, on its own,
Even for that, you must have collaboration
with Japanese, Thereis the Pilot pen with
Japanese collaboration.

SHRI PILOO MODY (Godhra): Even
for the Cabinet reshuffle, they need collabora-

tion.,

41 P. RAMAMURTI : All right ; they
need collaboration there also. If this is the
basis on which the entire planning has been done
all these years what is the use of talking of Pro-
jections, long-term and short-term projections ?
Because we do not have the brains—you have
the brains of the Americans or of the Soviet
people or some other people—how can there be
any projections ? I do not understand. My hon.
friend, Shri Poonacha, was talking about long-
term projections. What did he do when he
was the Minister of State ? What were the
long-term projections that he projected? Not
even short-term projections.

Then, your entire capital base of the iudus-
try is inflated unnecessarily. When you bave
gone into collaboration agreements, it is an
accepted fact that the foreign collaborator who
gives you the machine inflates the cost of the
machine by as much as 75 to 100 per cent.
The capital base of the industry isinflated
by nearly 75 to 100 per cent. When the
capital base has been inflated to that extent,
when for every component you have got, pay
more than the world market price if you
could purchase in the world market, how
can India produce steel ata cheaper price in
spite of the availability of the best iron ore, in
spite of the availability of raw materials and
ingredients needed for the production of steel
or of any other material? Unfortunately thisis
how we have grown. We have put the cart
before the horse. Instead of first of all trying
to put up a heavy engineering factory which
will be able to fabricate the machinery needed
for basic industries in this country, we went
into that later. Unfortunately there is bureau-
cratic functioning in all these industries. All
your industries to-day are managed by IAS
Officers, IAS officers arc the Chairmen of
these plants. They are the people at the helm
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of affairs. If to-day you are thinking of taking
a different policy decision, well and good.
Look at every one of these factories. They are
managed by the IAS officers. Previously it
used to be ICS Officers. An IAS officer can
manage the Finance Ministry. He can manage
the Law Ministry. He is the best man. To-
day even for technical jobs also the IAS officer
is the best man. That is the kind of position.
We know in all these things they are not
bothered about the industrial development.
Sir, much politics is going on in Bihar.

MR. CHAIRMAN : This is a limited sub-
ject of a second steel plant for Orissa.

SHRI P. RAMAMURTI: I am talking
about management—why you are not able to
do that,

SHRI P, K. DEO: It is germane to the
discussion, Sir.

SHRI P. RAMAMURTI : I do mot want
these things to be repeated in Orissa or any
where,

MR. CHAIRMAN : From Chinato Peru
you are talking. What is your opinion about a
second steel plant for Orissa ?

SHRI P. RAMAMURTI: That I have
stated earlier. In order to see that it fructifies
and it does not remain only on paper, justa
paper declaration, I am pointing out that these
paper declarations have got to be really trans-
lated into activity and for that unless these basic
changes are made, unless we have got confidence
in our own capacity, unless we have confidence
in our own people and in their capacity, in their
creative capacity, in their inventive capacity,
unless we do that, we will not be able to go an
inch forward whatever may be the promises
that may be made on the floor of this House.
Despite all tall talk the three Five Year Plans
have not been able to achieve their targets in
spite of all tom-tomming. The Fourth Five
Year Plan has still to see the light of day and
we have yet to discuss it. Even in the Fourth
Plan we will not be able to achieve the targets.
For example, the target of 7% export growth,
is it going to be achieved ? Thercfore, I want to
point out and I would appeal to my Orissa
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[Shri P. Ramamurti]

comrades and my other friends from all parts
of the country in this House that unless they
press for a terrifically basic change in the entire
policy of economic planning of the Govern-
ment of India, this country is going to dogs
and more and more we have to depend on
foreign countries. Unless we change our entire
economic thinking, we will not be able to ad-
vance a little further. Otherwise, what is hap-
pening ? Since our cake is asmall onc—after
all it is a limited cake and every State demands
it—to-day which is the State in this country
which is not demanding some plant or other ?
Every State is clamouring for this thing or that
thing. Since the Government of India is not

able to find the finance for it, agitation starts

and unfortunately, as a result of these agita-

tions, instead of there being national integra-

tion, national disintegration goes on day after

day. Assam starts an agitation for a refinery.

Orissa will siart an agitation. Tamil Nadu

will start an agitation. Kerala—for example

there is iron ore found near Calicut—will start

an agitation for the location of a steel plant

there, The Government of India does not

even care to see what type of ore is there and

how much of ore is there., Even a survey is not

conducted by the Government. This is unfor-

tunately the position, Therefore, let the
Government of India seriously re-think its

entire economic policy and on that basis let it

come forward with a perspective planning.

‘Then we can discuss it. Otherwise you will be

responsible, Government will be responsible

and no body else. Despite all the tall talk from
the housetops of integration, integration and

integration, the country will disintegrate and

bistory will blame this Government as being
primarily responsible for the disintegration of
the country.

=it ofq T (7Q) @ gwefa, wgEg
|1 qg9 99 @ g 9% foafad ¥y
qgar #3471 4z ? 5 o qeeii 4 mwoaew
o foaar @ ek PR ofEdi ST ey
1§, 9T AT W WO FT g Froay
g 9t @mF fa¥y & sawr s
SIEATE | AT A FEEA ¥ oK g
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oF ot & Aar ¥ IFHr § I gemr
¥ OF GYIE FT FTORIAT AR AT F
i &7 g fEar @, gAw FEE A
gt

AT A agH E WY, TWET AT
S IEET F TR A o AwhEy )
27 ardm 1 wmfagd i wfgas
TOF ¥ @R wsa ¥ anfearfedi ¥ Aw
AR TR WIF §WTX ¥ faee saw
frar 1 ta® @ wmar & fs @t s
FY J9AT 7 gEGAT FRA F @ AT §
8% TU AW T A q@AT Y W
T &Y qTAT @ A& NG ¥ awar
AT AT A dro Fo 27 1T A 1AL
i ot fqad gar, a7 7 grar | gaE
TELT ST 47 |

§ AR @A qgaT § 5 eaey
W F Wl st w@Er @ qweg §
wrE § swa afa frar mar ar e ag
STEAE §9ET A g wifgn . afew &
TR AT g & 9far # awar
Iq1E & FTO0 LA F geq wAY st aqrz0
To fag &F #1 ag #gar a7 &1 = wart
F1 gifeafy & wadw@e & orerd ¥
0 6 g7 a7 & qu H &1 s waArh
T R oAy gw gk faams
T @ A OF AR g @
IR | qWH F qAGE T st qF
T F AF ger T A 1T F AEY
WIAT 9T | FART §Wig A Sy @
wEt A wEEA 9 & 9wy X ¥ gy
a1 f5 T =& S & frar &
afe a7 & taw W1 @ FAT 02T 97
fe o= 3% adt frar | sdar ¥ ger
A F1 IhaT T 97O F 9y orragr
twfag s A s R e
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faars T 3 9 1 A @ IEEIT gAR
arey § | ag SfEr F At § g |
zafaa faar i g@har &1 &Y F0e o=4r,
agi & anfeardt aawy srars ag @ e =i
FYATZ FT FILETAT X | FATU g Faq
g1 star & fr g W 99 ararw &1 agt
qag #X ax Fad 5 @ ¥ ofy
AT FLHTC 7 f7E IF1C 71 s7qrg foar
21 39 g & fears gASr dgar
grar, sfzws 40 ¥ a7 grm )

F F19FT SARATT FAr™ A TEAr g e
fog dn ¥ arfemr #Y 7€ Idar &
fasis | X I o Hg@dr Ay &
fors forar ar 1 &% qw agm & wr faar
ar | #3 feard Argdd ¥ gaw A A\
ate 3ad ¥ wre fpar ar, qq@ A &
oF TEHE T 4 17 @i w1 9g @A
fimar ar fr afgor & fi7 9397 &, g,
famramgTn AR FAN A gHoTE &
FITAM AMA AT W@ & | TAT F1&F Irgin
Fegr ar fRar 1 afed afar w1 w0
grer ? § st FTqA ¥ FEAT T1ZAT §
A I & [ Figar g s IFar
Tl Grs fear ar aragE 9% fF g
fatrgs afafa &t o it wdawma ow
IaF g7 § o1 o AT 9 AAeg #
ar 1 & ITHFY 9T GAMC Trgan
g1 5q0 wiw qfsqas qeeagfas witfe
AT FIFIT FI G€qT ¢, I99 O foa
faat & &k s@% ¥ & qgey gAEAT
qZATE | 397 A¢ €A A@ie F AR F
Far vy &, T 3a¥F fad wredfga
AT, 73 & AMH IEFH F fag
TEFT ATIH FAAT A1ZAT § | FIL2eqT
TR

“According to existing instructions, before

any investment proposal is approved, a feasi-
bility study has to be made on the lines indi-
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cated in the Manual prepared by the Planning
Commission, This Manual requires that the
feasibility studies should incorporate infor-
mation on the pattern of demand competitive
position, technical data, capital cost estimates,
foreign exchange requirements, operation
cost, profitability and return on investment.
It is only after a careful scrutiny of all the
techno-economic factors that approval is
accorded to setting up of new projects or
expansion of existing capacities.

“The consideration regarding require-
ments of availability of raw materials as also
availability and cost of transportation among
other things play an important part in deci-
sions regarding locations of projects. A steel
plant, for instance, needs to be located in an
area where coal and iron ore (or at least one
of them) are available, provided the distances
from markets are not too great. Also to be
determined at this stage in the quality of raw
materials available at different locations. In
basic industries, it may be more economical
to beneficiate a low-grade ore which is rea-
dily available rather than transport over leng
distance a better quality material which does
mot usc beneficiation. The factors re-
garding availability and cost of transporta-
tion of raw materials and also finished pro=-
ducts become important. Other techno-eco.
nomic considerations being equal, preference
is, however, given to develop 1 needs of
less backward arcas,”

Tg A AIG ofeas Szarzfas 3
AR T4 Frar § a1 58 amare w1 gfer
# @A G A GIFT FT AT gaTH
RSN LSRR L R K B TEE R
g F 997 wft 7@t seawa & § alx
I T 0N S H ¥ gy e ar
TE o 91 1 §A4T Fa1 FraTaF T
TR AN G wmlan ¥ v g
% faars agar a7 ag & Aragz wE
fr aeqe qve weolt #1 feare wiag @,
|l fadmw safzqt & fqE g9z ¥,
IT 9T o 7 IFT FFIN 0A9 F fxar
AT ArEFE T ¥ oA FT fHar fw
1 A0G A ¥ cate i wfgy it dar
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[sf <fx 7]

FW el 9T w1 faega a9 Haw
w7 fear ) 39 e AR R AT A
gag wgw ¥ IIFT WA WE % Agh
IAFT g qWGA gAT, IAH! q97 FedewT
faar 1 st uagfa Afas fear &5
fog® 23 @ra ¥ Y FHE A W 9T
g oaer s @ W g fFousdi oW
Sarat, 39 ¥ w1 R g faama, v
g &0, §g femos s 9,
wifedi | wawE, f5e ga @ geard
IS AT FY AW AX N AT @Y TS EY
g fe o o U & W F A frw
gFx aier waw faar, fegw aw@ ¥
armde Tl A ogmEr & A IEw
wege fam o fow ag § 9@ A
gfamm a7 1 ga7 faesT woilge & ar
¥ foar & agh ot araT w9 w@r g
afss e ¥ it aF g AT A
wF g fFar § 1 gru ww awR
Ffgas aiwg 5 ag usdiw gwar
F gq F¢9 F fa¥ | a7 fager 23
g & FIGA AT W, IANT AR
FW & fau gsarr W@ &, 98 owm
gIFT TG &, Tg TLHIC HFG gt &
s g1 fagaal & fgE g¢ faeie
F{& TART CATT HAT Arfgy a1 s @
gfaer & Teal & gra grg IET § qA7
AR TR § W Jwr Ihw ww
w1 % feear @ W@ @ ¥ A feen
2 shmman Sdn, fagre AT Aeq
ST F o de2 @ I9 do ¥ Ay AN,
TR, AEA W TAE TG AT
wiar &« wYgEw ar gaiead ST
F arfeadt &= §, ;@omAEr deTH
g qga §, fAaew aga §, o 9ga
& o smawa AT agag 2 H
o o Fo F WAl § FgAT ATRAT §

AUGUST ¢, 1970

Steel Plant for Orissa (Disc.) 328

f& 332 fem & famme &3 wifsw s
o1 ? oy a3 § fr qget A€ wY -
A 9w faaw qamar Sar g o FEm-
fafa g9 wrrs ger @ &1 wed faar
HAY F1 IR F@ rw AT I A
T8 Fy 7@ F W@E GAAT IRAE |
faar 5 &1 TmA § qeEr A€ & 1 T
wE fay fed & a1 wifs e ¥
= e faq nar ar 1 ag @@ fawr @
9T WG FIA § AF T q@AA #
frfear & 1 98 4T W § ¢

“The Tamil Nadu Education Minister
said here yesterday that the Chief Minister
Mr. Karunanidhi’s categorical declaration
that the State would reject the Fourth Plan
if the Salem steel plant was not included in
it was responsible for the Prime Minister’s
sanctioning the plant. Speaking at a victory
rally, he said there was doubt even as late
as two months ago about the plant being
included in the Plan, but the Chief Minis.
ter's emphatic statement at the meeting of
the National Development Council which
met and considered the Fourth Plan, did
the trick. The Education Minister claimed
that the plant was a crowning success for
the DMK and one of the greatest achieve-
ments. The DMK has been pressing for it
since 1957 and had even included it in its
1967 clection manifesto, He told the meet-
ing that Andhra Pradesh and Mysore also
the had got the plants because of the DMK's
effort for the steel plant.”

IEraT FT ATT 1964 ¥ TAT o1 @ g
A AR G AE @ AT F | oW
gL &1 Aqilew ey o & @raar
dred g ¥ @HT A 1964 ¥ | aw agt
F§ A FTRE G AFT B 7L 7T AGY
ot | gt 9T FAT T AT AT | 1964
¥ IErET FIFTT F AAILEH AT TLHIL
F qrg Ataz €, fasiewi w1 foE qla
g Affy smraog e f5 ww e &
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qraE A HAT A 9 g e, gwd
IErar ®7 wre faar ? gum WA & &9
ﬁ*fﬁ'ﬂ'ﬁ'aﬂt o THo Fo F qodId
THo fide & gda 1 gtz ¥ @ g
Tradfas ag arfag £

SHRI S. KANDAPPAN : I would like to
clarify one position. Itis truc we pressurised
politically on the issue of a steel plant at
Salem. Even here we have secen how among
political parties there is such kind of pressuri-
sation, The fact that the DMK has applied
pressure in regard to Salem does not mean
that the Salem steel plant did not have techni-
cal feasibility or prior consideration of its
suitability.

SHRI RABI RAY : I did not say that.

SHRIS. KANDAPPAN: He should not

imply that we got Salem without any technical
consideration at all.

=it ofy T : & =it Fveee § wgAr
wrgar g i A qgor Y FeT R f &
WiEq 1 W@ F@r g, AfwT Ry
wwaS ag ¢ @ qua w9 7 Idar §
|19 1 7g) Srgr| 4 T /1% 9o ey
W § & wma dfr 7 £ afas a1
fasa wfaa 7 ase fage o=-
Afa® sawis § @Ak & QIO hgar
fwami

My TR A A A w2
Fmdt @y ag g &1 W @ F
TEAT ¥ O T cate 71 fawfr 5
7% &, F9ife ST ¥ sweEe ¥ A
T § 1 IFEr F g 1964-65 ¥
TR ] AR g 1 R wra
FWEIT ¥ AT W g 197 qF A
T@EIX 7 99 foOEt &1 a5 Idar
gL F A & @1 | I FERA
TR wFT ¥ agaw frmr fRag g
TR # fifafafadr == £ sEar §
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aeaT § wefaror d® ™ oy faa
qf fs @ @ ¥ or wfafafd
B FU A 0f 97 1 AW FFIER
a3y @ ag & afeFs usdi WY
FUAT-AT A G FW F Y ST
21 ag ot v faedErd )
fawat g, sy gz & Tegt § a2
I dnTEm far |

Taafy AT, AT Haz & qgd
g AITHR G § | 78 F0G TFE
guAr fafewr simsmadr g &
FFATT FTH FT WY & | Fadrasi & Foole
¢ fm dgrmfae fadr # ==y enfom
T %t ord, feT gad e = S
wmfazr fods & afiw & ar
W & ovAw AN T S § gey ot
¥ wgr 5 aod wow § fogy 23 @i
¥ aga dgw gawede g §, @ fa¥
AT FY gaU €d ewie AgY feav ar
FFAT & | G TF TEI &, Taw & Wy =
W & T 93T & | AT o & a9
forg awg feat Staz # 9o A faoe
H ad §, 99 U ¥ g/ IEFT w0
&Y AT IA% HATA F FFEr Arge w4-
i ¥ ag agA §m fear g, fagd
% 7o gog Ry 1 £

gfmar wT #, 9w &1 &4 afa
#, dewfawa 3@ & qaR T @iy
Y ATT § | IART ATE GER A =19
#&l faar | daw & fad wifafafadr foe
Fat wug wE, AfFT AR F fau
i A dux Fug 1€ ? q9E oF
qar = &, wgr 12 fafaga =g S ow
e fes GFd F1aw g aFd & 1 gy
FueHeErS fRaT T 1 WIET #Y A%
¥ mgarfom w1 o€ g—3F T qw I
I faeieTdt & 919 T9 we T sRHIT
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[ <fa ]

X W §—fF s & @ #08 afe-
aifgal St A% wamg Afew ¥ afaa
FT faar s 1 g 7 Gifafafa
=& A 7ud g, aowe foare dare g
suf 2, gwifs sty fades
g ¢ fF ST 1 g AaT AR
# gfez & oF &0 @

€T § gEX @ e F fad
agr ge g1 7% &) Forraar g i ot wnd
q 7w 7 faw agw o qqF faar @, a8
I9Y g2 FUHE qemq A 700 afF &
Jarar 3 Argar § f5 IDar F Fqar
anr gFr ¢ AR R B IF AT
Y AT-FRIT A FTAT MY | GTFTL
w1 & IGET F o =mew § g afz
gt 4 goAt Aifa & ofcada wF
fiear, @t IfraT w9991 ATHE IA F1
Faf =atsm A s A afay #§
TgH AFT UF uFifaw w=rd g |

8 Eq ®T F2F H 5@ FIT H AN
520 & hgAT W F fAg oF ara-arEf
Afer H @ 1 39 Y gTHT g
g fadidr # d@9nf Ay @

F7, uz-fgag § AR fadwei ) fooE
F AVF ST ITHT FA g =0T fE
# aqdl AT FT GEIX FT AT AGUG
g1 §rarg § It 99-adfe dran ®§ oF
g WiT FT-AT FE &1 TAW 7L |

DR. KARNI SINGH (Bikaner) : T would
like to congratulate Mr. P. K. Deo and Mr.
Dwivedy, senior Members of this House, who
have focussed attention on the need for a second
steel plant in Orissa. What I am particularly
happy about today is the fact that members from
all parts of our country have lent support to
this demand of our brothers in Orissa. It is very
important for building up national and emo-
tional integration in our country that we the
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representatives of the people should try to
fight the cause of people who come from States
other than our own. It is only in this way that
real brotherhood can be established in this
great land of our.

As far as the demand for a steel planin
Orissa is concerned, as has been said by many
hon. Members, it must be on technical and
economic criteria which should really be the
only yardsticks on which these things should
be decided. As has been clearly understood
by all of us, all these criteria have been ade-
quately fulfilled by the State of Orissa. For
instance, Orissa is rich in ore-based materials
and raw materials. They are also able to di-
versify industries there. Further, the ability
to sustain a major steel complex is within the
grasp of Orissa. There is also availability of
transport facilities causing the cost of produc-
tion to be less and above all cheap production
and even export of steel from Orissa is viable. T
think that thesc are matters which make
Orissa’s case very strong.

I feel that while we support the demand of
our brothers in Orissa, the question of expedit-
ing the work on the steel plant at Salem, Hospet,
Vizag and Bailadilla should also not be ignor-
ed. I hope that the location of industries in
our country will be made in such a way that
they are not only based on necessitics and poli-
tical implications, but are at the same time
job-oriented. If our country is to advance and
if this vast unemployment problem which our
country faces is to be tackled, then itis very
important that at the highest level industries
are planned in such a way that they are diver-
sified throughout the country. Wherever there
is maximum amount of unemployment, these
industries should be located there provided
they fulfil the technical qualifications. In the
last few years I feel that political pressures
have gutweighed the job needs of the people
and industries had been located at places where
perhaps they should not have been and should
have actually been established at other places
where the people in different parts of the coun-
try could use those industries for greater advan-
tage. Thesc factors should, I feel, be taken in-
to account by the Ministry in the interest of
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equal development of our country and must
be vigilantly watched by Members of the
House. Everybody knows that steel production
is the yardstick, or the barometer as one hon.
Member put it, of a nation's progress. It is
also the backbone of any developing country,
more so a country like India with a defence
programme like ours. In the next few years
we shall have to catch up with other countries
in steel production. We look forward to Orissa
having a stecl plant and some of our other
brothers in other States getting them soon so
that we can achieve not only our plan targets
but equal countries like Japan which is one-
fifth of the size of India but which produces
over 90 million tonnes, USSR produces 110
million tonnes and the United States 135 mil-
lion tonnes. TIndia wunfortunately produces
only 6-7 millions tonnes. In one industry India
is extremely advanced and nobody can beat us—
the baby making business. We are number 1
in that. Until such time as substitute for steel
is found, steel will remain the backbone of
progress and economic development of any
country. I only hope that these plans do not
remain purely on paper but fructify soon. Our
industrial base, defence, irrigation and power,
housing, building, ship-building, agriculture —
all depend upon steel and their needs should
be adequately met by production in our coun-
try. I should like the hon. Minister, when he
replies, to tell us that some of the backward
arcas—Orissa is onc of them—will get these
industries and not get stepmotherly treat-
ment 50 that one feels that the development of
every part of this country is treated on an
equal basis, in such a way that no Indian eciti-
zen can feel that he has got a stepmotherly
treatment. If we want emotional integration
of this country in the minds of our people it
is essential that mobody should feel jealous of
another part of the country. This is possible
only through equal treatment, through proper
distribution of economic wealth, through proper
planning of industrial development.

ot T (dfw) : awrofa o, wa
§ M wma ¥ oF Fda, w fax
ar | gw dar feemar aar ar froos
gFaTE AN 0w avee a3 wf ot
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AT e FT AFAT FEAT § | SRIA
agh 1 fr & 9%ar & fearez § san
gan fag sgm @ @ swaT g fw
fawell o faer gFar &, o WY B, AR
gm qr g ff faa awdr , of@ga
%1 g7 glawrd #t ExfFT agr wm F
Fre|e & fag 1 v agi g 1. .

% AT A T NIW § ag
A 21 T AT A AL FFA

st Fret & ot 39 &1 afaeeaw
w@r g o f@d o & afwa=e
#war § 7 Sder ¥ @7 39 @, Tt
AFEEA W g1 ‘IEr-aE IFEA e
R gay ST oF AT § 5 @ g
AT o % fem g Fagi v e
qTE IAF FAGT FT W | AT g7
@A w t wis ¥ awa g fr
e ¥ 7€ o G oy & o o g e
& <% anaHt w1 wdeq &, AfwT oq FA
agi ¥ fam aw i o & a@ aq
Wt argF At \g= ¥ T FY
FIRGM F1 AT FT F15 Feorg 74! 47 |
FATAETARET ¥ 48 &7 qmaw
T, AT AT IS TGS E o e e §
g ? mar w1 e g WIS AG) F@T |
AT AT g g fF mear ¥ and |
fafaga v &g af e &1 g gar
2137 Ay § 40 FOT TR N FW
S MAr ¥ i # fAadt § ok
# g FFT 4g 9T ¥R W a1 FAH
§ ag wem & g wifF mar ¥ @9
gfrarg g fed § 1 M w1 AT
dar T & AR gm At A
fr agt &1 3T @ 7Y atrar | & sar
g IR ¥ A waAnd ) dar e
T g St 7 FEr @ Fgi F anfgfaqi
FY AT AT 1 g AR ARt ® wfeat
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[ fawt]

F! TEI FITA FT AT A FT qTAAT
ot & Srar g 1 AfF wweal w ag @
srraar g f& Mar ¥ s T F
fenifaea &, wa femfes & sk #a
qIEe W § | A9 AT § FACE AT
AT AT F AT g F oA oaE g
AT q9 T A STAT § AT 1 Avard
gafifaa @ 1 M A @A F oaiw
AT G B0 FATT THG W 7@ &
Ia¥ 60 g AV MAT & 1P ¥ A
&1 ga adf Fan fr averr & T F A
mar # s F@ & fAg A wg
FfFr ¥o FgAr @ ag @ s o ma
¥ dIg gf 9 § I9F1 I[@M W@ F
e g1 1 gt TN T AAMT 9T 9T W@
99 TET 91 at ¥ wgr av 5 ag o A7
w4 otz fagrareT, giete @k fan
Ffforar @ § 94% 4@ MAr &
o & = care §1 I FAWT T0fEg
faa® fad M &1 a1 ¥ femiz ag
g8 MaAT gTHT w aww ¥ A §,
YT MAT F AT AT AT FT W@ § TADT
oA @A | 3T aE o1 F A o
ot 7 gArdt |/iw earA § @A w1 &E4al-
gafamrar i afsr g at ew daar & f5
FENFA F qA AT AT § IART
&1 wiw agr qg& At @ HoF srEAvEA
ag T awar § A Al F AR AR
Fr guay 1 § 1 AfET MAr ¥ gz A7
At Al @AM | MW {H L9 i F
far o1 o= feet oAtz & fag ‘T2’ &
grEt @t F4 At AT 0 /Y AT
g AT F gIEq, AT [T F qIEw,
afasr arg & geea § w07 Sfar It
F gtz @ gEFs ¥ fzan, o
arsitate s g | IHGT F1 L oAiE
foer o 1 Afwa A2 faasr wu @ ad
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T ¥ ¥ anhate ¥ aRd E 1 o 0
§ 9% usaEw gw %3 ¥ grdai AE 2
h § | wifae T oz sg 2 5
Nt doadfa Ao § @ e H
HEAIIAT T 997 Jq AT q IEHT AT
AT, DA Fr FB7 SqA F @ A

U% AT A6 {5G A3 ST 0 |

o) fvwd : 7z N & gwar @ Afew
AN AT IFA § wEr W@ ¥ A om
& caiz faq mar & ar foasy e
AT IR A X ¥ar Fgm fr wsw
fax afsn 1 N9z 5@ gwhve
f& Mt w1 a7w e ol ¥ o ad
faamar | ag sm fasmar st ar 1 g
IASAT FT AT AT |IEAT XIS4T
g1 guw! aww fAdw fear dfer ge
i aragt a1, wd fedz & g, Mar
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SHRI S. N. MISRA (Kannauj) : Sir, after
hearing the able arguments of my hon. friends,
I have not been able to find out any opposition
as far as Orissa’s claim is concerned. Ifa judg-
ment is to be passed, when there is no opposi-
tion it can augustly be said to be a proposition
which should be accepted. I am further cons-
cious of the fact that there are certain limita-
tions on the part of the Government.

But the questions of limitations are always
based on the planning that has been done.
Unfortunately in this country those who are
doing planning are doing itona theoretical
basis and not on a practical basis. That is why
we have not been able to progress with our
planning. Unfortunately planning is done by
Secretaries and other officials and IAS officers
who are manning these organisations in the
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public sector. It is necessary that we should be
able to think on practical lines.

From what I have been able to hear from
the speeches and from all that has been publi-
shed, I find that Orissa’s claim is based on the
fact that resources are available. Resources arc
available in M.P. also. Resourcesare available
in Mirzapur district in U.P. Then there should
not be any question of a steel plant being loca-
ted in a particular place on political basis. It
should be on the basis of availability of raw
materials. No amount of political pressure or
threat of a bandh or strike should come into
the picture at all. It should be only on the
basis of availability of material and cheap
labour. Itisonly on account of this erratic
planning that we have iron available now at
six times the original value a couple of years
ago.

Iron is indispensable for this country. Pro=
duction is the only basis on which the country
can prosper. My advice, therefore, if it can be
valued by ministers and officers is that they
should plan in such a manner that the need of
the country should be taken into consideration.
Production and production alone can make us
prosper. I am not looking at one part of the
country or the other. I am looking atit from

" the point of view of the interest of the country
as a whole, It may be necessary to have itin
the private sector, borrowing money from
outside or raising our own resources and doing
everything we can. But we should not send out
iron ore. We should manufacture iron in this
country. Then alone the country would

prosper.

With these words, I request the Minister to
take all these fact ideration and give
a steel plant to Orissa.

into

SHRI TENNETI VISWANATHAM (Visha-
khapatnam) : Sir, without in any way adver-
scly affecting what has been already decided in
favour of locating the fifth steel plant at Visha-
khapatnam and a special alloy plant at Salem
and another plant at Hospet, certainly 1 join
my other friends in supporting the demand put
forward for a second steel plant at Orissa.
But a turn has been given in the discussion,
rather unnecessarily I think, that the announce-
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ment made on 17th April was a political
decision. Let me submit, it was essentially an
economic decision taken almost in 1962 but
delayed for some unknown reason.

There is no important decision which is not
political in a sense. Afterall, wesay the demands
are equal, the regional balances are equal
and other facilities are equal. When everything
is equal, if a decision is taken, it will bea
political decision. So, thereis no use saying
these are political decisions. But, in my humble
opinion, the decisions in favour of these three
plants was essentially not a political decision.
In 1962-63 when this matter was raised in the
Consultative Committee the Government deci-
ded, on the advice of Planning Commission,
with a view to dispersal of steel industry to
remove regional imbalances in favour of two
steel plants and they appointed two committees
to decide two locations as between Goa and
Hospet and another as between Baila Dilla and
Visakhapatnam—and the committees gave
their decisions. They were there from 1964
onwards, The present decision was taken by
the Minister in 1969 itself. Anyway, I do not
want to go into these details.

Now the decision has been taken by govern-
ment and announced, everybody has welcomed
it. So, I also welcome the present demand but
let not the work on the steel plants which are
already announced in any way slackemed be-
cause there are a few more demands.

As a matter of fact, the demand for steel is
very great and very urgent too. In 1962 when
the Government tooka decision to have two
more steel plants our production was not much.,
At that time Japan was producing 33 million
tonnes. Now Japan has gone to 83 million or
90 million. But we are where we were in 1962,
We spend our time on decision and delay
taking decisions. Meanwhile the world prog-
resses and wise countries take advantage of
the economic situation in the world, If I may
say so, civilisation is essentially based jn steel
and cement and the more we produce these
things the more forward we will be among the
nations. It is only when we have reached the
production Jevel of USA or USSR that we can
say that we have got enough of steel produc-
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tion. The whole continents of Asia, Africa and
South America are there as our export market.
Even advanced countries will buy from us if we
make quality steel at cheap rates.

A few centuries ago a French traveller wrote
in his book that the Golkonda steel was the
best steel, was in good demand in the European
market. Sir, we have gotthe skill and our
tradition is there ; we have got resources and
facilities and the demand for exportis also
there. So, Government may take early steps
to start work on the plants already announced.

They should also announce further projeets.
Let them have a plan, not for five years—five
years is too short a period—but for 15 to 20
years. Steel is not a perishable commodity and
it cannot be produced overnight. So, we must
havea long-term plan and we must have
larger production to cater to our internal
demand and export market. We must also have
a programme of action which need not depend
upon politics. Though at one stage politics
plays a part, once you start the process it
must go on without reference to change in
Ministries or parties or support of Ministries
or parties. Once it is handed over to the tech-
nicians, it must go on.

I welcome this demand made by our friends
here because this is a demand made not onmly
by commonmen like Shri Surendranath Dwi-
vedy but even by Maharajas who have walked
in the streets with banners demanding a steel
plant in Orissa.

SHRI D. AMAT (Sundargarh) : Mr. Chair-
man, Sir, at the very outset, I must thank you
for giving me an opportunity to say afew
words. I represent that area, Orissa occupies
a unique position on the map of India. Why
I say so is that out of the 22 per cent of the
total tribal population in India, Orissa possesses
14.15 per cent of the tribal population. That
is the highest tribal concentration in India,
sext only to Nagaland. Then, out of 60,000 sq.
miles in Orissa, an area of 22,000 sq. miles is
declared as Scheduled area under the Constitu=
tion of India having about 62 types of Schedul-
ed Tribes inhabiting that area. That area is
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not only inhabited by half-fed, and ill-clad
tribal people but it isfull of iron ore, manganese,
dolomite and monazite.

I would also like to point out that while in
other provinces the people quarry out the iron
ore, in Orissa, we collect it from the surface.
This is the position in regard to iron ore. In
this connection, I would like to cite the remark
made by a German friend. While I was the
Sarpanch of the present Rourkela, I wason a
hunting excursion with a German friend and
after wandering all the area his remark was,
“Had we been the master of such a rich deposit
of iron ore, we would have been the master of
the whole world after the Second World War.”
That is the remark made by a German friend.
This shows the availability of rich deposits of
iron ore in Orissa. The Members of Parliament
here representing from Himalayas to Kanya
Kumari and from Kutch to Kamrup have
unanimously said so. I have nothing more to
add in regard to that.

“Iron ore is a basic material. It is very im-
portant not only from infra-structural point of
view but also from defence point of view, The
production of iron ore is a crucial matter.
Orissa can produce steel at the lowest cost due
to the availability of raw material in the close
proximity of the proposed site and the
availability of water, clectricity and land, etc.

Indiaisa free country. We get free food
from America under PL. 480. We are getting
free technical know-how from Russia. We are
getting free take notes from China. We are
getting free political advice from England. But
if we depend on free import of iron and steel
from any country, it will be a doomsday for the
nation.

We have got all the facilities to produce iron
ore. We are thinkiog in terms of pruning the
Plan for want of finance. Even the States are
free to indulge in gambling. They are floating
lotteries for want of finance. Only to get
finance they are floating lotteries, Orissa is the
only State which can produce steel at a cheap
rate, So, preference should be given to Orissa
for having a second steel plant. I also welcome
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the establishment of steel plants at Salem,
Hospet and Vishakhapatnam and also a steel
plant at Goa. With these words, I support the
demand for a steel plant in Orissa.

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI B. R.
BHAGAT): Mr. Chairman, Sir, at the very
outset, I must confess that I am speaking with
a certain amount of disadvantage. I wish I
were in the position of the hon. Member

opposite.
SHRI P. K. DEO: Theday is not far off.

SHRI B. R. BHAGAT: I have not that
much scope of manoeuvrability in giving ex-
pression to views as some hon. Members have
done, I do not say that the hon. Members
have not spoken with responsibility. They have
given expression to their views with responsi-
bility. But sitting here, I have to weigh
everything that I say, I am in a difficult
position because if I advance an economic
argument or a technical argument, I will be
charged that I am ambiguous or I am not
doing justice to this cause or that cause.
Therefore, 1 hope the House will appreciate my
position.

Sir, this question has agitated the people of
Orissa and the Members of this House, Again,
it is for the leaders of public opinion who are
represented here to judge, because many of
them have talked about the vital question of
national integration, the future of the country
and the future of democracy, what is the best
way of giving expression to a very deep feeling
in a certain group of people. Is it the way of
going in for a bundh or a strike or having a
resolution passed in the Orissa Assembly or
having a discussion like this? And that parti-
cularly for a steel plant to resort to a bundh and
stopping the functioning of the steel plant in
Rourkela without knowing full well that one
day’s stoppage of the steel plant affects produc-
tion of 10 days is no good. Rourkela is one.
In Durgapur, of course, you know they have
already celebrated the golden jubilee of the
strike,

SHRI SURENDRANATH DWIVEDY :
You must congratulate the workers of Rourkela,
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They have made all arrangements to see that
there is no dislocation.

SHRI B. R. BHAGAT: I am coming. I
know the workers of Rourkela are led by a
very able and responsible leader and I know
the role he has played in the industrial relations,
the noble role he has played where the national
interest is placed above that of any section. I
hope the leaders of the trade union movement
arc persons like Suren Babu. That was there,

References have been made to Japan where
there has been phenomenal progress. In Japan
there is no strike. Even when the workers go on
strike, they just put on a label but they produce
goods. In other countries of course, you cannot
goon a strike. (Interruptions) What is the situa-
tion in which we are working ? In Durgapur
they have already celebrated the golden
jubilee of the strike. To-day again they are on
strike because you kmow the High Court has
vacated the injunction and Industrial Security
Force is moving there and therefore, they have
gone on a strike. Therefore, it is Golden Jubilee
plus one strike. We do not know what the
situation is going to be in the coming days.
That is the point I would say. What is the best
way of giving democratic expression to a very
decp feeling? It has been said the grave
injustice has been done to Orissa. Isit all
necessary to resort to bundh or a strike to give
expression to that feeling ?

SHRI K. P. SINGH DEO (Dhenkanal) :
It was only as a last respect, after the demand
was summarily rejected. It was not even
givena patient hearing. When the Chief
Minister, Deputy Chief Minister and Industries
Minister came to meet the Prime Minister on
the President’s advices on the 16th July, 1970.

SHRI B. R. BHAGAT: Iam not condem-
ning it. I am saying probably in the present
situation in the country, if I were a free mem-
ber, I might have done the same thing. I am
posing a problem before the country and how
the productive processes are being disrupted.

A number of things have been said about
the statement, I have made. What is the basic
question about the location of a steel plantin
Orissa? It has been said that my statement
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is not worth the paper on which itis written,
it is ambiguous and it does not do justice. IfI
can give expression to the policies of the
Government and of my personal opinion about
this, when we drafted this statement, I do not
think that any of the charges that have been
levelled is true, because the last paragraph
amply brings out the fact. As some hon. Mem-
bers said, it is not the end of steel making in
India. The process will be continuous. We have
not barred that Orissa’s case will not be consi-
dered. Certainly, Orissa has many advantages.
They will be considered in the consideration
of the future steel plants. That is what I have
said. Actually, if I may say so, the difficulty is
embarrassment of too many good sites, embar-
rassment of riches, not of any poverty. Some-
body has said, “Why not in Goa'. Goaisa
good site. Another friend from Madhya
Pradesh may say, ‘why not Bailadilla?’ Naya-
garh is a good site. Sir, there isa plethora of
good sites.

Our problem is the strategy we evolve, We
cannot bhave all the sites at the same time.
The complaint was, why not Orissa was Dot
included when these six sites were studied and
three sites were finally selected.

All that I can say is this, although it may
not satisfy all the hon. Members. But the point
was this, that it was felt that first the existing
plants should be expanded to the full capacity,
that is, to its economic capacity and now Rour-
kela would be expanded to its full capacity,
that is, nearly 4 million tonnes, and then new
site can be thought of.

18 hrs.

Probably this was what was in mind at that
time and Orissa was not considered at that
point of time. But it isnot true that Orissa
has been barred. No place can be barred.

Some hon, Members rightly wanted to
know whether we have a strategy, whether we
arc having any long-term perspective plan
for steel development, ete. I agree that should
be brought out. It is my intention to bring out
an integrated steel policy before the House in
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which all the elements of such a policy—long=
term strategy, demands and other things will
be shown. It is our intention to put such a
policy so as to create the right climate, so that
every State might fee] that it has got a role to
play. We will see that the fullest scope is given
for utilising the resources available.

But, today, the position is this. It has been
stated carlier by my predecessors that the
demand estimates for steel have been assessed
in this way that by 1978-79 the demand for
steel products will be of the order of 19 million
tonnes. (An Hon, Member: More) May be
more, If you include the exports, it may be
more. But this we have said for the next 4
years. After that, it will jump up. The demand
for steelmay go up by another 11 million
tonnes. By 1983-84, it may be 30 million
tonnes. By 1978-79, if you add the continuous
increase in exports, it may be acouple of
tonnes more,

Taking 19 million tonnes of demand for steel
ingots, it has been assessed that the present
capacity in the public sector in respect of steel
ingots will be 5.9 million tonnes. The two
private sector plants will add upte3 million
tonnes, Bokaro under construction 4 million
tonnes, Bhilai expansion 1.7 million tonnes and
IISCO expansion 0.3 million tonnes. And,
they will all add up to 15 million tonnes and
the two new steel plants, each of 2 million
tonnes capacity will give 4 million tonnes.

So, by 1978-79, thisis the demand which
should be met.

Some hon. Members pointed out that since
the gestation period in respect of steel plant is
seven to eight years, we should also take work
on hand for selection of new sites because in
a couple of years, we may have to think of
location of new steel plants and all efforts
have to be taken in this regard, ahead of time.
Shri Panigrahi said that we should go ahead
with the site-selection process. Certainly we
will go ahead with the site-selection process.
We will go into feasibility studies later on.
That also will be gone into....
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SHRI S. KUNDU (Balasore) : Site seletion
and feasibility study should go together. You
must make a categorical statement. You look
at Mr. Panigrahi and say, site sclection and
you lock at Mr. Dwivedy and say, feasibility
study. You must make a categorical statement
80 that feasibility study is done along with site
selection.

SHRI B. R. BHAGAT : T think the House
is more concerned about selection of sites. In
respect of selection of sites, we follow the
general  procedure where we look into the
factors like availability of raw material,
economic cost and various other relevant
considerations. All those points are gone into
and thesite is selected. Then, when the site
is selected, feasibility study, which is more
difficult, is gone into. One after another that
will come up.

For example, in the new steel plants the
feasibility studies will be undertaken now. But
the more important thing is the sclection of the
sites. And, I think, it is there that the House,
and the Members who have participated in
the Debate—particularly Members from
Orissa,—will be interested to see that the process
should go on. In the temporary fit of emotions,
one may charge the Government with partiality
or prejudice or something of that sort, and
even_the Prime Minister’s statement has been
criticised by Shri Rabi Ray on that ground...

SHRI RABI RAY : I stand by that.

SHRI B. R. BHAGAT: ....He has said
that the Prime Minister’s statement is pot in
the national interest and so on. I would
submit that it is nothing of that kind. There
was no other intention except the techno-
economic considerations in view ; the techno~
economic considerations were the only con-
siderations coming to that decision.

It was said that six sites were seclected tor
studies....

SHRI RABI RAY : Gowvernment
politically motivated.

were
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SHRI B, R. BHAGAT :
sites selected were on the basis of the techno—
economic studies, Therefore, to come forward
and say that the Prime Minister has come
forward with this statement in order to please
one State or the other is not fair ; it may be
that some States, because of their local politics
may celebrate the victory but for that, one
cannot blame the Central Government.

= tfa ww : gw fafawT @ 4f
faady adme @ & a7 1 =N wa

A ASFAE

SHRI B. R. BHAGAT : Ido not know if
she had gone for celebrating the day.

stefe @ & st owmm @ s
argar g ¥ fom fag soa 54 ¥ qara
fear g1 9| faa €io qio Fo F mamy
=t fawmmaw & #gr a1 & F9FY wgr-
T FT FqITT I

W AATem # s geiaw
AR dmifaw aw  steifis
fawmit & woq w4 (s wo v =) :
B &, AT ofr T S8

SHRI B. R. BHAGAT : The States which
got the plants may celebrate it as a victory.
As long as they do it as an expression of their
jubilation, it is all right. But to introduce
politics or to intreduce intentions or motives
is not fair.

SHRI S. KUNDU : Why is it said like
this ? If you ask a certain committee to visit
only three places and no other places, and ask
them to report on two places then the report
would be confined to only two out of the three
places. I would like to know whether Govern-
ment have got a policy to earmark points of
growth of Steel industry. Do they have a
map in regard to the metallurgical base ? Can
they say that these are the metallurgical bases
where steel industry will come up? Suppose
somebody comes and says that ‘I shall put
up a steel plant in the Himalayas', is that
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possible? If it happens the country will have
to pay through its nose for it.

SHRI PILOO MODY: Has the hon.
Minister the courage to say that the next
three steel plants will all have to be in Orissa
because of the techno-economic studies that
have been conducted ?

SHRI B. R. BHAGAT : I shall always
have the courage to speak the truth.

st thavm: 3z W FTR &, @
ford gw T #7 @ 1

SHRI S. KUNDU : We expect some new
vision from him,

SHRI B. R. BHAGAT : Let me be allowed to
finish my speech.

The point that I was making was that in
the matter of selection of three sites, selection
was made after a study by the specialist group,
and on the basis of the techno-economic
feasibilitics,

SHRI K. P. SINGH DEO : Will he say
categorically that the techno-economic factors
were against Orissa ?

SHRI B. R, BHAGAT : I have been
charged with.. .. (Interruptions) If hon. Members
do not want to hear me, I can sit down, and
my job becomes easy.

SHRI PILOO MODY : We do not want
him to talk. We want him to give us the steel
plant.

SHRI B. R. BHAGAT : I have been
charged with not mentioning the Dastur
company's report. The reason is precisely
this that it was pot for an integrated steel
plant but it was for a pig iron complex.

SHRI SURENDRANATH DWIVEDY :
He had indicated quite clearly with facts and
figures that an integrated steel plant would be
much cheaper there than anywhere clse.

SHRI B. R. BHAGAT : I know that that
is what the hon. Member has said about
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Nayagarh or Bonai. Those facts are all right.
But I am pointing cut that it was for a pig
iron complex, That is the reason why we
have not mentioned it here, and there is no
other reason.

The question has been asked why Orissa
had not been included, although six sites had
been mentioned. It is true that it was so. We
do not deny the fact that Orissa’s resources
and requirements are also there. In the
future, in any site-sclection studies, these
things will come up.

st fe wm : fage @x § oY 7@
sraTT faar g7

SHRI SURENDRANATH DWIVEDY : Is
he in a position to say that the highest prio-
rity will be given to these sites in the next
planning during the Fourth Plan ?

SHRI B. R. BHAGAT : Iamin a position
to say that site-selection studies will be under-
taken.

SHRI S. KUNDU : When ? What about
Bonai or Nayagarh ?

SHRI P. K. DEO : Let him not be vague,

SHRIS. KUNDU: If he wants to say
something, let him say something positively.
What is the use of saying that studies will be
undertaken ?

SHRI B. R. BHAGAT: Why does he
pin me down to a particular date, tomorrow or
the day after, when I am saying that we
can undertake site-selection studies ?

st Jo To MmaAw (FHIAT) : F srAAr
Tigar § 7 ot agew oeiw ¥ fr aw
g ¥ a7 3 W ¥ a8 Aar <A mie
I H A 1 gw At a@ faww §
r mfagds 99 @ § 1 gw srfaar,
gfeom oz fug? a1 & sl & Fefisie
W § | JgiaF YU gmw § & a=w,
e wife & faerw § 1 wfwa sy o
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NaGH IAT a7 IO AR ¥ g
frare, Sasr g A 2w @ faam &
IAFI 2@ gU ¥ EIFTT qEEe A
arr g 2 fFow o # ar Q) @
¥ gdET F1 oA T AT L AR
i

6T & Fgar argar g fF s ga-
¥ &F ¥ A famar & oY mEF T
#<g 71 g 1 gw A e s
ge &7 30 INAT F qWH AR
Fre M FUATA FFET F AAA FATAT
2 oIfar &1 wEE @ FnEe A
Afggx @ e F1 G 7 fegeam
¥ fagar & e § 99 e &1 A
FIEICEET, qraqon, aIfaw, FAET,
qgme, arfs sogt @ @ET § ) a8 gIigs
¥ war g, INAYT Fa1 &, YL Arar
gramagm i & W @ afa
Y qF1Y FAIT A ATGLA HIT ILHT TA
& war & 1 39T &1 a1 frend€ J o
Fmge s fam g1 FR ae gErd
T wi & Adr a7, 3@ 9y fas T
G a1 #1E wwim Al @ gw
AT AT Frw AT A SREA A
FOF Y A Az §, T T G oSATER
T@ Iy ATTR gy fF /T v A
AR I F AL AFT

SHRI B. R. BHAGAT: A point was
made asking why Rourkela expansion had not
been included in this Plan although Bhilai
had been provided for, I had then intervened
to say that expansion could only be taken up
if the plant reached its rated capacity. The
position of Bhilai is like this: it has a rated
capacity of 2.5 million tonnes ; it has reached
a rate of production of about 2.2 million ton-
nes. The balance of 0.3 can be reached by the
process of oxygen lancing. For that we require
refractories. As’soon as that is available, it will
reach that point.
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As against this, Rourkela has a rated capa-
city of 1.8 million tonnes. Its current produc-
tion is running around 1.1 million tonnes.- It
is a more sophisticated plant, a more difficult
plant than Bhilai, As soon as it reaches rated
capacity, I can assure the House that expansion
will be taken up.

SHRI SRADHAKAR SUPAKAR: What
are the factors contributing to it not reaching
its rated capacity ?

SHRI B. R. BHAGAT : Itis a more diffi-
cult and more sophisticated plant. That is
why it takes a little more time to reach the
rated capacity than any other plant. That
was why its expansion was pot included, but
as [ said, expansion of Rourkela is under con-
templation.

SHRI 8. KUNDU: So far as Bhilai is
concerned, the fact is that they fixed the
attainable capacity which is less than the
rated capacity.

SHRI B. R. BHAGAT : No, no.

SHRI 5. KUNDU: That also it has not
reached. Stll Government have already
planned for expansion to 4 million tonnes.

SHRI B. R. BHAGAT: The rated capa-
city is different from planned capacity.

SHRI S, KUNDU: I was talking about
the attainable capacity.

SHRI B. R. BHAGAT : The rated capa-
city is attainable capacity.

SHRI 5. KUNDU : The attainable capa-
city has not been reached by Bhilai and still
you are expanding. I am telling you from the
figures which your Ministry has given.

SHRI B. R. BHAGAT: Another point
made was why only Rs. 110 crores allocation
has been made in the Fourth Plan for the new
steel plants. As the House is aware a consider-
able amount of preliminary work has to be
carried on before techno—economic studies
are taken up. Already a team is going round
for actual selection of sites. After that, the
feasibility studies will be undertaken, and we
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have made out a time schedule for these studies,
And then there is the detailed project report.
All this will take us into 1972, and only then
we can start the construction, Therefore, we
visualise that Rs. 110 crores will be cnough
during this Plan. The bulk of the expenditure
will be in the Fifth Plan,

18.16 hrs.

PROCLAMATION IN RELATION TO THE
STATE OF KERALA AND THE STATE
GOVERNOR'S REPORT

THE MINITER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): I beg to lay on the Table :

1. (i) A copy of the Proclamation dated
the 4th August, 1970 issued by the

Tej Kumar Press, Luckoow 27-10-1370,
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President under article 356 of the
Constitution in relation to the State
of Kerala published in Notification
No. G.S.R. 1124 in Gazette of India
dated the 4th August, 1970, under
article 356 (3) of the Constitution.

(ii) A copy of the Order dated the 4th
August, 1970, made by the President
in pursuance of sub-clause (i) of
clause (c) of the above Proclama-
tion, published in Notification MNo.
G.S.R. 1125 in Gazette of India
dated the 4th August, 1970.

2, A copy of the Report of the Governor of
Kerala dated the Ist August, 1970 to the
President,

18.17 hrs.

The Lok Sabha then adjournsd till Eleven of the

Clock on  Wednesday, August 5, 1970{Sravana 14,
1892 (Saka).



